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 LOK  SABHA
 ee

 Tuesday,  July  80,  974/Sravana  8,
 886  (Saka)

 The  Lok  Sabha  met  at  Eleven

 of  the  Clock

 Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 PROF.  MADHU  DANDAVATE:
 Before  I  put  my  question,  I  request
 that  88  questions  2]  und  23  are  al-
 most  identical,  they  may  be  taken  up
 together,  The  resolution  referred  to
 in  question  No  423  containg  exactly
 the  question  No.  12)

 SHRI  8.  M.  BANERJEE:
 Ramavatar  Shastri  is  here,  Sir.

 MR.  SPEAKER:  We  also  examine
 whether  the  questions  are  similar  or
 identical  and  if  they  are  similar  07
 identical,  they  are  clubbed  together.
 But,  in  this  case,  they  are  not  identi-
 cal  Question  No.  i23  is  a  different
 question.

 ओ  मधु  दं दबते  :  जो  सवाल  मैंने

 पूछा  है  बह  सवाल  एन  सी  सी  आर  एस  के

 रेजोल्यूशन  में  है  ।

 झिझक  महोदय :  अच्छा  चलिए  पूछिए
 आप ।

 Shri

 Railway  Minister's  Statement
 Relayed  on  All  India  Radio  on

 2ith  May,  974

 42l.  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  the  Railway  Minister’s
 statement  expressing  the  willingness

 73387  LS—l,

 of  Government  to  resume  negvtiatiuns
 with  the  representatives  of  railway-
 men  following  the  withdrawal  of
 strike  was  relayed  on  the  All  India
 Radio  on  the  27th  May,  1974;  and

 (b)  if  go,  when  do  Government
 propose  to  resume  negotiations?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  (a)  Giving
 my  reaction  about  the  unconditional
 withdrawal  of  a  strike  to  the  press  on
 27th  May,  I974,  I  told  them  that  dis-
 cussion  between  the  management  and
 the  workers  are  always  desirable  as
 it  is  one  of  the  essentials  of  Trade
 Union  movement.  The  same  wag  also
 relayed  by  the  All  India  Radio  in
 their  bulletin  at  9.00  p.m,  same  day.

 (b)  It  is  for  the  two  recognised
 Federations  in  the  Railways  to  pro-
 pose  any  discussions  under  the  Per-
 manent  Negotiating  Machinery  or
 under  the  Joint  Consultative  Machi-
 nery.

 रेल  मजदूरों  के  संघर्ष  को  राष्ट्रीय  समन्वय

 समिति  (नेशनल  कोऑर्डिनेशन  कस टी
 आफ  दि  रेलबेमेन्स  स्ट्र्प्ल)  द्वारा

 26  जून,  974  को  पारित

 प्रस्ताव

 #123,  श्री  रामावतार  शास्त्री:

 डा०  लक्ष्मीनारायण  पांडेय  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्या  रे  मजदूरों  के  सघन  की

 दाप्ट्रीय  समस्या  समिति  की  26  जन  974

 को  प्रायोजित  हुई  बैठना  ने  पारत  प्रस्ताव

 सरकार  को  प्राप्त  हो  गये  हैं;  भौर
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 (a)  यदि  हां,  तो  उसकी  मोटी  रूप-

 रेखा  क्‍या  है  और  भारत  सरकार  की  इस
 बारे  में  क्या  प्रतिक्रिया  है?

 THE  MINISTER  OF  RAILWAY
 (SHRI  L,  N.  MISHRA):  (a)  and  (b).

 A  copy  of  the  resolution  adopted  at
 the  National  Coordination  Committee
 for  Railwaymen’s  Struggle  meeting
 held  on  June  26,  974  has  been  recei-
 ved.  As  Government  does  not  recog-
 nise  National  Coordination  Committee
 for  Railwaymen’s  Struggle  no  cogni-
 sance  has  been  taken  thereof.

 FROF.  MADHU  DANDAVATE:
 The  reply  given  by  the  Minister
 appears  to  be  anafter-thought  I  would
 like  to  know  this  from  the  Minister.
 Is  it  not  a  fact  that  notwithstanding
 the  provisions  of  the  permanent
 negotiating  machinery  and  the  joint
 consultative  machinery,  independent
 of  these  provisions,  negotiations  were
 conducted  with  representatives  of
 railwaymen  till  30th  April,  till  the
 arrest  of  Shri  George  Fernandes?
 Why  is  it  that  only  after  that,  only
 now,  instead  of  resuming  negotiation
 which  were  conducted  till  the  arrest
 of  George  Fernandez  now  a  reference
 is  being  sought  to  be  made  to_  the
 permanent  negotiating  machinery  and
 the  joint  consultative  machinery?
 Therefore  I  would  like  to  know
 whether  the  same  negotiations  which
 were  conducted  till  30th  April  will  be
 resumed  and  if  you  do  not  propose  to
 do  that  what  are  the  special  reasons
 that  have  arisen  after  the  withdrawal
 of  the  strike.

 SHRI  L.  N.  MISHRA:  We  conduct-
 ed  negotiations  with  AIRF  to  which
 the  hon.  Member  belongs  and  with
 the  NFIR.  My  Colleague  Mr.  Qureshi
 was  there  and  I  also  participated  in
 the  discussion,  There  was  agreement
 on  6  points,  On  2  points  we  could
 not  agree.  And  we  dispersed.  After-
 wards  strike  took  place.  Mr.  George
 Fernandez  was  arrested  and  today
 the  position  is  that  6  points  have  been
 acceded  to  and  on  remaining  two
 Points,  ‘bonus  and  parity,  we  are  not
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 going  to  accept.  Therefore  we  feel
 like  this.  There  is  nothing  to
 negotiate.  We  did  not  negotiate  with
 NCRS,  or  whatever  name  it  is;  we
 negotiated  with  AIRF  and  NFR  as  my
 invitation  and  the  letter  to  the  gentle-
 man  will  show.

 PROF.  MADHU  DANDAVA‘TE:
 I  want  a  clarification.  He  says,  on
 six  points  there  was  agreement  and
 on  two  points  no  agreement  could  be:
 reached.  He  says  there  is  nothing
 further  to  be  negotiated.  It  is  a  very
 sonsitive  issue,  Is  it  not  true  _  that.
 even  the  six  points  have  not  been  ac-
 cepted  by  the  All  India  Railwaymen’s
 Federation  and  other  representatives.
 who  accompanied  the  Federation?
 The  Government  might  have  decided,
 but  the  point  is,  the  Federation  has.
 not  accepted  them.  How  do  you  say,
 there  is  nothing  to  be  negotiated?
 Therefore  I  would  like  you  to  clarify
 your  answer  to  the  first  question  and
 then  I  will  put  my  second  question.

 SHRI  L.  N.  MISHRA:  The  discus-
 sion  was  obvious  but  there  is  nothing
 to  clarify,  These  six  demands  were
 accepted  by  Government  and  ४9९
 minutes  were  to  be  finalised  and  re-
 presentatives  of  the  two  organisations:
 participated  in  the  discussion.  When:
 these  minutes  were  being  finalised
 and  they  were  about‘to  be  adopted  on:
 the  2nd  morning  meeting,  in  between,
 something  happened.  The  meeting
 was  held.  AIRF  people  did  not  parti-
 cipate.  Of  course,  the  N.F.I.R,  people
 were  there.  Of  course,  the  Govern-
 ment’s  decision  was  announced.  ९
 am  prepared  to  say  that  these  demands:
 were  acceded  to  and  there  might  have:
 been  some  reservations  here  and
 there.  By  and  large,  they  were
 accepted.  Even  though  they  do  not.
 accept  them  to-day  when  six  demands
 were  accepted,  nothing  more  can  be
 done.  (Interruptions).

 MR.  SPEAKER:  Kindly  sit  down
 I  do  not  accept  violation  of  the  rules
 by  a  responsible  professor  like  your-
 self.  I  would  not  mind  if  you  strai-
 ghtway  put  your  supplementary.  Da
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 not  ask  for  clarifications  by  way  of
 another  supplementary  and  all  that

 PROF,  MADHU  DANDAVATE:
 Because  I  respect  the  Chair,  I  now
 put  my  supplementary

 MR  SPEAKER:  It  is  much  hetic:
 to  ask  straightway  your  question

 PROF.  MADHU  DANDAVATE:
 Not  accepting  my  first  question  fo
 clarification,  my  second  supplementary
 is  this  In  part  (b)  of  his  answer,
 he  was  requireg  to  discuss  under
 the  provisions  of  the  permanent  nego-
 tiating  machmery  or  under  the  provi-
 si0ns  of  the  joint  consultative  machi-
 nery  Is  it  not  a  fact  that  even  under
 the  provisions,  already  agendas  were
 prepared  but,  in  spite  of  that,  and
 even,  after  the  strike,  when  the  All
 India  Railwaymen’s  Federation  had
 already  sent  their  agenda  no  discus-
 sions  were  held?  Ag  far  35  the  pro-
 vision  under  the  joint  consultative
 Tmaachinery  33  concerned  as  early  as
 February,  au  agenda  was  sent  to  you
 Even  as  late  as  in  April,  a  meeting
 was  supposed  to  be  held  But,  fer
 some  reasons  or  unother  the  meeting
 wa,  not  held  Why  do  you  make  a
 reference  to  the  provisions  of  the  joint
 consultative  machinery  at  all?  Is  it
 only  to  delay  the  negotiations  and
 postpone  them”

 SHRI  L  N  MISHRA:  There  is
 nothing  to  negotiate  so  far  as  six
 demands  are  concerned.  There  may
 be  many  more  demands  I  do  not
 say  that  al]  their  demands  have  been
 fulfilled  I  never  gaid  that  and  I  never
 claim  it  There  might  be  several
 questions.  I  am  told  the  meeting  was
 held  That  is  a  regular  feature  The
 meetings  are  to  be  held  at  three
 levels  Yam  not  opposed  to  that
 What  I  said  was  that  negotiations  on
 those  points  cannot  be  held  =  (Inter-
 ruptions)

 MR  SPEAKER
 Please  sit  down

 PROF.  MADHU  DANDAVATE:
 My  second  supplementary  28  this.  Why
 negotiations  were  not  held?

 Now  you  will
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 MR.  SPEAKER:  No,  please  You

 will  kindly  sit  down

 tt  रामावतार  शास्त्रों:  क्‍या  यह  समय
 मही  है  कि  हडताल  के  दिनों  मे ंऔर  हडताल
 समाप्ति  के  बाद  स्वय  राष्ट्रपति,  प्रधान  मंत्री,
 रेल  मती  और  गृह  मंत्री  ने  बार  बार  इस  बात
 की  घोषणा  की  थी  कि  हडताल  में  भाग  लेने
 की  वजहे  से  बसी  भी  वैचारिक  के  खिलाफ
 कोई  कार्रवाई  नहीं  की  जाएगी  और  साथ
 ही  उन्होंने  यह  भी  बहा  था  कि  रेल  मजदूरों
 के  साथ,  उनके  संगठनों  के  साथ  समझौता
 बातो  चालू  करके  समस्या  का  समाधान
 निकाला  जाएगा  1  अगर  ये  बाने  उन्होंने

 कही  थी  तो  फिर  एन  सी  सी  शार  एस  और
 फेलवे मैस  फैशन  के  साथ  समझौता  वार्ता
 से  चलाने  का  क्‍या  अनौचित्य  है  शर  क्या  इस
 तरीके  मे  सरकार  मजदूरों  के  साथ  तथा

 हिन्दुस्तान  के  मजदूर  आन्दोलन  के  साथ
 विश्वासघात  नहीं  बर  रही  है  ?

 शी  एल०  एन०  मिथ्  विश्वासघात
 का  प्रश्न  ही  नहीं  उठता  है।  मजदूरों  के  साथ
 प्रधान  मची  की  तथा  हमारी  उतनी  ही  हमदर्दी
 है  जितनी  झ्रापकी  है,  कम  से  कम  उससे  कम
 तो  नहीं  है।  जहा  तक  हडताल  का  सवाल

 है  हमने  पहले  ही  कहा  था  कि  यह  गैर  कानूनी
 हडताल  है  इल् लीगल  स्ट्राइक  होगी  शौर
 उसके  जो  कसिम्वेसिस  होंगे  फला फल

 होंगे  r  उनको  भुगतने  होंगे  7  भी  भी  जो

 हालत  हैं  मेरा  खयाल  यह  है  कि  हम  लोगों  का
 जो  व्यवहार  हड़तालियों  के  प्रति  है  वह  काफी
 उदारता  का  व्यवहार  है  शौर  हम  काफी
 उदारता  उनके  साथ  बरत  रहे  है  t

 ft  रामावतार  शास्त्रों.  मज़दूरों  के
 इन्दर  असन्तोष  को  देखते  हुए  क्या  यह  उचित

 नहीं  होगा  वि  पूरी  रेलवे  मे--नार्मेलसी  लाने
 के  लिए  जितनी  प्रचार  की  भी  बिंवाई  की
 गई  हे  उसे  झ्र विलम्ब  समाप्त  बर  दिया

 जाएं  ?
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 wt  एल०  'एन०  निभ  :  नाम लसी
 का  जहां  तक  सवाल  हैँ,  अब  हालत  ताल  हे
 एबनॉर्मल  नही  3  1  हो  सकता  हे  कि  गाड़ियां

 कुछ  थोड़ा  लेट  चलती  हों  लेकिन  सिचुएशन
 रेलवे  मे  एब ना मल  नहीं  हे।  वापिस  लेने
 द... ह  जहा  तक  सवाल  है  झ्र विश्वास  बप  प्रस्ताव
 जब  तीन  रोज़  पहले  चल  रहा  था  तो  मैंने

 स्पर्धा  भाड़े  दिए  थे  कि  बितने  लोग
 गिरफ्तार  हुए,  किसने  छोड़  दिए  गए

 I9  हमारे  करीब  गिरफ्तार  हुए  थे  शौर
 अब  सिर्फ  छ:  सौ  के  करीब  रह  गए  है।  इसी
 तरह  से  और  भी  पन्द्रह  हजार  लोग  छोड़  दिए
 गए  है।  धीरे  धीरे  एवं  एक  केस  को  हम
 देख  रहे  है  शौर  अगर  उनका  उत्तर  माकूल

 होता  हँ  तो  उनको  वापिस  लें  लिया  जाता

 है  ।  इंडिविजुअल  केसिस  को  देखा  जा

 नहा  हें।  किस;  को  विक्टिमाइज़  करने  का
 नशा  हमारा  बताई  नहीं  है

 डा०  लक्ष्मीनारायण  पांडेय  आपने

 कहा  है  कि  आद  मांगो  में  से  छः  पर  विचार  हो

 चुका  था  आर  उनको  मान  लिया  गया  था  ।

 लेकिन  फिर  भी  इन  पर  विवाद  चल  रहा  था

 और  कहा  जा  रहा  था  कि  इनको  स्वीकार

 नहीं  किया  गया  है.  जब  कि  आप  कहते  थे  कि

 इनको  स्वीकार  कर  लिया  गया  है  सब

 आपने  राष्ट्रीय  सहर्ष  समिति  की  जो  समन्वय

 समिति  था  उनके  नेताओं  के  साथ  बेठ  बार

 बातचीत  की  7  ए  आई  भार  एफ  कौर  एन

 एफ  भाई  कार  के  लोगों  के  साथ  बैठकर

 भी  छापने  बातचीत  की  ।  बया  कारण  है  कि
 आपके  आश्वासनों  के  बावजूद  भी  विभिन्न

 रेलवे  पर  कर्मचारियों  के  लाभ  दुर्व्यवहार
 हो  रहा  है,  उनको  नौकरी  से  निवाला  जा  रहा

 है,  उनका  स्थानान्तरित  किया  जा  रहा  है,  उन

 से  ब्यावर  खाली  करवायें  जा  रहे  है  कोर्ट  कैलिस

 ऊपर  चलाए  जा  रहे  2?  इस  सभी  समस्यातज्रा

 का  बैठकर  समाधान  हो  सके  और  कर्मचारियों  में

 पे  यह  भावना  निवल  सके  कि  उनका  विजितों-

 जशन  हो  रखा  है  आप  किसी  एक  मच  पर  बैठ
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 st  एल०  एन०  1: . अ  :  एक  ही  बात
 को  बार  बार  दोहराया  जा  रहा  है,
 हमने  कहा  है  कि  समन्वय  सघर्ष  समिति  जो  है
 'उसको  हमने  कोई  मान्यता  सही  दी,  उसका  कोई
 काग नि जेस  नहीं  लिया  कौर  न  में  लेने  बला हूं।
 संघर्ष  के  लिए  झगर  वह  बनी  थी  तो  संघर्ष  तो
 समाप्त  ही  गया  शोर  झ  उसकी  जरूरत  नही
 है  ।  अगर  श्राप  उसको  भरत  भी  थोपना  चाहते  है
 तो  में  उसके  लिए  तैयार  नही  ह  भौर  मैं  इसको
 नही  मानेगा  ।  जहा  तक  लोगों  को  परेशान
 करने  का  सवाल  है,  विक्टिसाइजेशन  का  सवाल
 है  मैं  अकड़े  दे  चुका  हु।  आपने  यह  भी  कहा
 है  ि  क्वार्टर  खाली  कराए  जा  रहे  है  ।  34
 खाली  करवाए  गये  है  सारे  हिन्दुस्तान  में  जबकि
 7  लाख  मजदूर  काम  करते  हैं।  34  में  से  32

 उनसे  करवाए  गये  हैं  जो  डिसमिस्ड  एम्प्लायर
 है  t  सिरके  दो  उनमें  करवाए  गए  हैं  जिन  पर
 प्रॉमिसिंग  चल  रही  है  ।  यह  मैं  अपनी  स्मरण
 शक्ति  के  आधार  पर  कह  रहा  हू।  विक्टिमाइ-
 जशन  का  नशा  हमारा  नहीं  है।  काफी  बहस
 इस  पर  हो  चमक/  है।  आप  फिर  भी  एक  ही
 बात  को  हमला  चाहते  हैं  तो  कहते  जाएं  लेकिन

 हम  जिस  रास्ते  पर  है  बढ़ी  पर  रहेंगे  |  (व्यवधान  )

 अध्यक्ष  महोदय  शोर  करने  से  कोई  मसला
 हल  होता  हो  तो  शोर  करके  हल  कर  ले
 बडी  श्कील  हो  गई  है,  रोज  परेशानी  पैदा
 करते  हैं।

 SHRI  SAMAR  GUHA:  On  a  point
 of  order,  Can  the  hon,  Minister  go
 on  repeatedly  making  wrong  state-
 ments?  Here  are  thousands  of
 telegrams  and  reports  that  we  have
 teen  getting  that  they  are  not  being
 reinstated  and  break  in  service  is
 going  on  I  want  to  know  how  the
 hon.  Minister  is  making  statement
 after  statement  which  is  factually
 wrong

 sh  नरतिहू  ना  पाया  पाडे :  मंत्री  महोदय
 इस  बाने  को  स्पष्ट  करने  की  कृपा  करेंगे  1  एन  ०सी  ०

 बार  उससे  बातों  करने  के  लिये  तैयार  है  ?  सी०  करार  एस०  जो  कॉस्टीट्यूट हुई  शौर  जिससे'
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 आपने  स्ट्राइक  पहले  लेगो शि एट  किया  तो  क्‍या
 कारण  हैं  कि  जबकि  इसके  पहले  भी  आग  इस
 सदन  मेंबर  सदन  के  बाहर  भ्राश्वासन  दे

 ्य  थे  कि  हम  केवल  रिकगनाइज्ड  फैले शंख  से
 बातचीत  करेंगे  तो  फिर  एन०  सी०  सी०  कार
 शस०  से  बातचीत  करने  के  लिए  आप  क्यों
 उच्च  हुवे

 जिन  डिमांड  को  आपने  माना  क्या  उनके
 आरे  में  भापने  कोई  मिनट  (minute)  तैयार

 किया  यदि  हां,  तो  क्या  उस  पर  किसी  के

 हस्ताक्षर  भी  है,  कौर  यदि  हाँ,  तो  किस

 रिकिगनाइज्ड  फेडरेशन  के  आर  किन  किन
 लोगों  के  हस्ताक्षर  है  ?

 शी  एल०  एस०  मिश्र  :  पटले  भी  कभी  में
 ने  नहीं  कहा  कि  हम  ने  कोई  बातचीत  या  बैठक

 एन०सी०सी  प्यार  एयर  से  की  है।  हमने  कहा  हैं
 कि  जो  दो  रिकगनाइज्ड  फेडरेशन  हैं,  oo  झाई०
 कार  एक ०  शीर  एन०  एफ०  ग्राम  करार

 इन  दोनों  के  जो  भ्रध्यक्ष  हैं,  उनको  हमने  चिट्ठी
 लिखी  कि  आप  लोग  अपने  डेलिगेशन  में  जिस
 को  लाता  चाहे  ला  सकते  है|.  उन  पर  कोई

 कंट्रोल  हमारा  नही  है।  वे  लाए  भो।  इन्ही  दो
 को  हमने  मान्यता  दी।  संघर्ष  समिति  को  कभी
 मान्यता  नहीं  दी  है  और  मे  हो  बातचीत  के
 दौरान  इस  शब्द  का  उच्चारण  ही  हाने  दिया ।

 हम  इसको  अभी  भी  नहीं  मानते  हैं  शौर
 पहले  भी  नहीं  मानते  थे।  इस  वास्ते  यह  'ामत्ा
 बात  है  कि  हमने  इसको  मान्यता  दी  1

 जहां  तक  मिनट्स  की  बाल  है।  जो  मिन-

 दस  तैयार  हुये  जे  शायद  सेट  रहे  को  हू  ये  उस  दिव
 शायद  छुट्टी  थी,  हमारे  लोग  आए,  0०  आई  ०

 कार  एफ०  के  लोग  भी  आए,  जा  इलोगेगन
 में  जेएन  एफ०  ग्राम  ग्राम  के  लोग  भी

 दायें  |  दस्तखत  उन  पर  होने  बातों  थे  ।  दूसरे
 दिन  प्रात'काल  दो  तारीख  की  जानें  फरनेडीस

 साहब  पकड़  लिये  गये।  उम्र  दिल  हे सारो
 बैठक  हुई  नोबेल।  उसमें  लभ  लोग  ये,  एन  ०

 एक०  झाई०  कारक  के  लोग  आये  t  ००  भाई  ०

 आरएएफ  के  लोग  नहीं  जाए  ।  उसमे  जो  लाग
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 मौजूद  थे  उन्होंने  इसको  माना  ।  जो  गैर  हाजिर
 थे  उन  की  जवाबदेही  म  कैसे  ले  सकता  हूँ  ।

 श्री  सीसीयू  नारायण  पांडे  “जो लोग  आए
 उनमें  मे  कौन  कौन  से  लोगों  ने  दस्तखत  किये  ?

 नदी  एल०  एन०  सिर  जितने  मौजूद  थे  t
 एन०  एफ०  आई०  आर०  के  सभी  ने  उसको
 मार  किया  ।
 ‘SHRI  MADHU  LIMAYE:  Who  has

 signed  the  minutes?  Which  organi-
 sation  has  signed  to  the  minutes?

 SHRI  L  N,  MISHRA:  I  have  said
 a  number  of  times  that  the  NFR
 people  have  accepted  the  signing  of
 the  minutes;  the  minutes  were  read
 out  and  they  all  accepted  it

 SHRI  SAMAR  GUHA:  The  hon.
 Mimster  says  that  they  had  accepted
 the  signing  of  it.  How  is  it  possible?
 Kindly  ask  the  hon.  Minister  to  state
 who  had  signed  the  minutes?  The
 question  wags  straight  namely  whether
 any  of  those  things  was  signed,  But
 he  only  says  that  they  were  accepted,
 He  has  not  said  whether  they  were
 signed  or  not,  That  is  the  most
 relevant  question,  He  hag  not
 answered  it.

 SHRI  L.  N.  MISHRA  I  do  not
 understand  why  they  are  beating
 about  the  bush.  I  say  that  all  those
 who  were  present  there  accepted  the
 minutes  of  the  meeting:  they  were
 reag  out  by  the  Chairman  J  cannot
 remember  who  signed  it;  the  member
 nf  four  or  five  delegations  were
 present  They  may  better  a3k  the
 NFIR  people  whether  they  accepted
 it  or  not.  I  would  say  that  I  am  not
 going  to  give  out  the  names,  because
 I  shall  be  embarrassing  by  friends  by
 dang  so  But  I  might  say  that  there
 were  a  number  of  Members  of
 Parliament  in  the  delegation  of  the
 AIRF  also  who  had  accepted  the
 minutes  of  the  meeting.  (Interrup-
 tions)

 SHRIMATY
 NAN:

 PARVATHI  KRISH-
 He  ts  misleading  the  House
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 SHRI  DINESH  CHANDRA
 GOSWAMI:  In  order  to  avoid  an
 impression  in  the  minds  of  the
 workers  that  there  has  been
 wictimisation,  I  think  the  cases  of
 termination  of  service  shoulg  be
 ‘disposed  of  as  early  as  possible.  One
 of  the  difficulties  experienceq  by  the
 General  Managers  in  this  connection
 is  that  they  do  not  have  the  power
 of  reviewing  their  own  orders,  This
 has  to  be  done  by  the  Railway  Board.
 If  these  cases  come  to  the  Railway
 Board,  it  will  mean  a  lot  of  delay
 in  their  disposal.  In  this  view
 of  the  matter,  have  Government  any
 proposal  to  confer  the  power  of
 review  on  General  Managers  or  have
 Government  in  view  any  other
 measures  to  see  that  these  cases  are
 ispmed  of  as  earl.  as  possible?

 SHRI  L  XN  MISHRA:  So  far  as
 break  in  service  is  concerned,  the
 penple  affected  were  55  Jakhs  Out
 of  them  69000  cases  have  been
 dispozed  of  and  their  break  in  service
 has  been  condoned.  All  the  Zonal
 Managers  are  going  through  them
 and  I  think  it  should  net  take  lons
 to  dispose  of  them  On  an  individual
 basis  each  case  जि  being  considered

 SHRI  DINESH  CHANDRA
 GOSWAMI-  In  the  NF  Railway,  the
 General  Manager  is  saying  that  he
 has  no  power  to  review  his  own  cases
 under  the  rules,  Are  you  conferring
 on  him  the  power  to  review  these

 ‘cases  or  are  you  following  any  other
 procedure  to  see  that  the  cases  are
 disposed  of  speedily?

 SHRI  L.  N.  MISHRA:  We  have
 decentralised.  We  want  ouick  dis-
 posal  of  the  cases.  Zonal  Managers
 will  have  the  power,  and  have  got
 the  power.

 की  ॥  बिहारी  वाजपेयी  :  रेल  हड़ताल
 के  दोरान  विरोधी  दलों  क॑  कुछ  साथियों  की
 प्रधान  मंत्री  के  साथ  वार्ता  हुई  थी  ।  उसमें
 सरकार की  शोरों  ये  सुझाव  शाए थे  कि
 अगर  हडताल  वापिस  ले  ली  जाए  तो  फिर
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 कर्म चा  रेलों  के  साथ  बातचीत  शुरू  कर  दी  जाय े-
 गी।  में  जानना  चाहता  हूं  कि  हडताल  समाप्त

 होने  के  बाद  भी  कम  चोरियों  के  साथ  बातचीत

 शुरू  क्यों  नहीं  की  जा  रही  है  ?  मंत्री  महोदय
 ने  स्वीकार  किया  था  पिछले  विवाद  से  कि  श्री
 जाज  फर नें डोस  अपने  साथ  जिन  लोगों  को  लाता

 चाहते  हैं  उन्हें  लाने  की उनको  इजाजत  दे  दी  भई
 है।  में  जानना  चाहता  हूं  कि  क्या  वह  स्थिति
 अभी  कायम  है  ।  (व्यवधान)  भाप  पलट

 रहें  हैं।  में  जानना  चाहता  ह्  कि  जो  पुरानी
 संघ  समिति  थो  उसके  साय  बातचीत  प्रारम्भ
 करने  में  कौन  सी  कठिनाई  है  ?

 शो  एल०  एन०  सिर  :  मेंने  प्रारम्भ  में

 कहा  कि  हम  कोई  सच  समिति  को  नही  मानते

 है।  दो फैड्शज  रिकयनाइज्ड  है  आल  इंडिया
 रेलवे मेन  फटेगा  और  नेशनल  फेडरेशन
 ग्राफ  इंडियन  रेलवे मैन  ।  दोनों  के  साथ
 बातचीत  हा  सकती  है  राज  भी  और

 भविष्य  मं  भी  ।  जहां  तक  प्याउ  मागो  का
 प्रश्न  है  वे  इसकी  हा  चुड फी  है।  ७छ.  मान
 ली  गई  हमारा  का  मानन  पल  में  हम  नहीं
 है  कतई  मानने  की  तैयार  नहीं  7  इन  दो  बाता
 को  लेकर  नगाशिएणन  नहीं  हा  सकती  है  t
 दो  मान्यता  प्राप्त  फँड्रेंणन  के  साथ  हम  किसी

 दिन  भी  बैठने  के  लिए  तैयार  ्  ।  कोई  नई  बात  हो
 या  कौर  कोई  बात  हो  तो  जनरल  मैनेजर  उनके
 साथ  43  सकते  हैं  ।  और  हमारी  जरूरत  होगी
 तो  हम  भी  बैठने  के  लिए  तैयार  है  ।  लेकित
 मांग  तो  लाए  (व्यवधान)  ।  में  यह  तो  नहीं
 कहेगा  कि  धाप  गलत  कह  रहें  हैं।  लेकिन
 सरकार  की  तरफ  से  फार्मूला  नहीं  शाया  था
 कि  हड़ताल  समाप्त  होजाए  तो  सब  को  छोड़
 दिया  जाएगा।  इस  बात  का  खंडन  दूसरे  दिन
 सरकार  की  तरफ  में  कर  दिया  गया  भा  ।

 शो  झील  बिहारी  बाज पेयों  :  हम  मोजुद
 थे  ।  हमारे  सामने  ऐसी  बातें  कर  रहे  हैं

 sit  एल०  एन०  मिथ :  हम  भी  थे  ।
 लेकिन  उसमें  जाने  की  क्या  जरूरत  है  |

 करी  अटल  बिहारी  बाजपेयी  :  मेरा  व्यवस्था

 का  प्रश्न  है।  प्रधान  मंत्री  हारा  बुलाई  मई  बैठक
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 में  4  धकेल।  नहीं  था।  प्रतिपक्ष  के  सभी  नेता

 बैठक  में  थे।  श्री  फखरुद्दीन  चलो  अहमद  की

 तरफ  से  तीन  प्वाइंट  फार्मूला  आया  था  ।  आज

 रेल  मंत्री  उससे  भी  इन् वेर  कर  रहे  हैं  । उसको

 मानते  के  लिए  तार  नहीं  है।  (व्यवधान  )
 मेरे  प्रश्न  का  जबाव  नहीं  पाया  है  |  अगर  श्री

 जाज॑  फरनेंडीस  और  लोगों  को  साथ  लेकर
 बातचीत  के  लिए  जाए  तो  आप  को  बातचीत

 स्वीकार  होगी  या  नहीं  ?  हड़ताल  के  पहले

 यही  स्थिति  थी  ।  अब  उस  स्थिति  को

 जरूरत  है?  |  |  3
 .

 बदलने  की  क्या  जरूरत  है  of  a  da
 ®  LT  दर  ET,  SET  दि. क

 oT  VTLS rd
 श्री  एल०  एन०  मिश्र  :  गर्म  होने  की

 जरूरत  नहीं  है  -  मामला  काफी  ठंडा  हो  चुका
 है  श्राप  कहते  हैं  कि  वर्कर  की  तरफ  से

 तीन  प्वाइंट  फार्मूला  ATT  t  7  वहां  बड़ा  हुआ
 था ।  हमारे  दिमाग  पर  यही  असर  पड़ा  कि

 सरकार  की  तरफ  से  दाया  वह  फार्मूला

 नहीं  था।  आप  कहल
 |  ता  हा  सकता  है।

 ६  भी यट  हैऔर  7  भा  बैठा  था  t  आव

 अपनों  वात  रख  सकते  हैं  7  अपनी  रख  सकता

 हूं  ।  हमारी  समझ  में  जो  भा  बात  झाई  हमने

 »  रखी  t

 f  माननीय  सदस्य  कहते  हैं  ।क  सरकार  एन०
 ' सी०  सी०  स्मारक  एस०  से  वारदात  मारने  के

 लिए  तैयार  क्‍यों  नहीं  2  ।  हमने  कटा  है  कि  To

 ग्राम  आर०  एक०  इस  वात  के  लिए  स्वतंत्र  है
 कि  वह  जिसको  भी  चाहे.  अपने  साथ  इरीगेशन

 में  ले  आये  |  हमें  उत  पर  कोई  स्वराज  नहीं

 है।  हमने  कहा  है  कि  जो  नया  संगठन  बना  है

 एन०  सी०  सी०  आर०  To,  उतकों  मान्यता

 नहीं  दी  गई  है  1  Yo  भलाई  कार  एफ०  को

 पूरी  मान्यता  दी  गई  है  ।  उनके  सदस्य  ्र

 सकते  हैं--श्री  इन्द्र जंता  गुप्त  ञ्  सकते  हैं  ।

 SHRI  PILOO  MODY:  Every
 newspaper  called  it  the  Prime  Minis-
 ter’s  three  point  formula

 SHRI  L,  N.  MISHRA:  It  was  not
 the  Prime  Minister’s  formula.
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 SHRI  PILOO  MODY:  Then  why
 should  the  newspapers  say  so?

 SHRI  S.  M.  BANERJEE:
 a  point  of  order,  The  name  of  Shri
 F,  A.  Ahmed,  who  i3  no  more
 a  Minister,  has  been  mentioned,  He
 is  a  Member  of  this  House.  He  was
 a  member  of  the  Cabinet  and  since
 his  name  has  been  brought  in  and  it
 was  said  that  the  formula  was  given
 by  a  member  of  the  Cabinet,  he
 should  be  asked  to  come  here  and
 clarify.  He  is  in  Delhi,  If  it  is  found
 that  he  is  wrong,  such  an  irresponsible
 person  should  not  be  voted  as  the
 President  of  the  country.

 MR,  SPEAKER:
 or  order,
 not  be
 hour.

 Sir,  on

 This  is  not  a  point
 Such  points  of  order  should

 raiseq  during  the  question

 SHRI  INDRAJIT  GUPTA:  The  hon
 Minister  goes  On  insisting  day  in  andi
 day  out  that  six  of  the  demands
 contained  in  the  strike  notice  sad
 been  accepted,  One  of  the  demantis
 was  the  abolition  of  the  system  of
 casual  labour  on  the  Railways  and
 according  to  him  it  has  been  accepted.
 i  should  like  to  know  from  him
 whether  during  the  course  of  theo
 strike  several  thousands  of  workers
 \ho  had  completed  six  months  and
 ‘more  as  casual  Jabour  and  had  already
 b2come  what  is  known  a3  temporary
 workers  enjoying  regular  scales  of
 pay  have  been  discharged  and  are
 now  being  told  that  they  would  be
 taken  back  to  work  only  on  condition
 that  they  revert  again  to  the  status
 of  casual  Yabourerg  on  daily  wage
 basis

 SHRI  L.  N.  MISHRA:  Shri  Indrajit
 Gupta  had  raised  the  point  during  the
 debate  and  in  Calcutta  also  when  he
 raet  me.  I  had  stated  that  within
 the  purview  of  the  recommendation
 of  the  Miabhoy  Tribunal  casual
 workers  would  be  taken  back  on  the
 lines  suggested  by  them.  I  shall  try
 to  find  out  if  temporary  workers  are
 being  treated  as  casual  workers;  I
 have  not  come  across  such  _  cases.
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 There  is  one  thing  which  Mr.  Gupta
 will  appreciate.  There  has  been  a
 break  in  service  in  almost  all  the
 cases  of  persons  who  had  gone  on
 strike  because  of  the  no-work-no-pay
 ang  we  are  not  going  to  condone  it.
 Therefore  these  difficulties  are  there
 but  I  shall  look  into  them....
 {Interruptions)

 MR.  SPEAKER:  This  question  has
 taken  too  much  time,

 att  ay,  लिमये  :  रलवे  के  एक  सेकुलर
 में  कहा  गया  है

 “It  has  been  observed  that  despite
 the  issue  of  Shri  Goel’s  D,  0.  no
 appreciable  progress  has  been  made
 either  in  regard  to  processing  of
 cases  of  condonation  of  break  in
 service  or  disposal  of  appeals
 preferred  by  the  May  1974  strikers
 against  their  dismissal,  removal.
 termination  The  Board  have  also
 expressed  their  concern  on  this
 account”

 इस  से  प्रकट  होता  है  कि  स्वय  रेलवे  बोई  के

 लाग  इस  बारे  में  चिन्ता  व्यक्त  कर  रहे  है।

 रिमूवल  या  टमिनेशन  के  केसिस  के  बारे  मे

 जल्दी  कार्यवाही  नहीं  हो  ही  है।  4  जून
 को  पार्लियामेट  के  कुछ  सदस्य  के  साथ  मंत्री

 महोदय  की  बातचीत  हुई  थी।  उसकी  रपट

 कैसे  तत्काल  उनके  पास  भेज  दी  थी,  जिसका

 उन्होंने  प्रतिवाद  नहीं  किया  है.  क्योंकि  जो

 उन् दाने  वहा  था  मैने  उसी  को  रिका  या

 बिक्टिमादजं  जन  आदि  के  बारे  में  आल

 डाया  राइमा  से  मर्द  महोदय  ा  बचवब्य

 प्रसारित  क्या  गया  है
 “The  Railway  Minster  has  stated

 that  there  will  be  no  victimisation
 of  the  employees  who  participated
 m  the  strike  but  the  cases  of  those
 who  are  charged  with  violence,
 sabotage,  etc,  will  be  dealt  with
 according  to  law

 जिन  लोगों  पर  हिसा  या  भ्रागजनी  शादी  रा

 कोई  आरोप  नहीं  है,  उन  को  तत्काल  राइन-
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 स्टेट  क्यो  नहीं  किया  जा  रहा  है  ?  रेलवे
 बोर्ड  यह  चिन्ता  व्यक्त  कर  रहा  है  कि  नीचे
 के  लोग  उसे  के  निर्देशों  पर  प्रबल  नही  कर  रहे
 है।  क्‍या  मंत्री  महोदय  इंस  सदन  को  यह
 आश्वासन  देंगे  कि  एक  दो  दिन  के  अन्दर  थ
 सारे  मामले  तय  कर  दिये  जायेगे  बौर  फिर
 इस  सदन  को  इस  बारे  मे  शिकायत  करने  का
 मौका  नहीं  मिलेगा  ?

 शो  एल०  एन०  मिश्र  हमने  साफ

 कहा  था  कि  दृण्डिविजुअल  केसिज्ञ  देखे  जा

 रहें  है।  इस  में  करीब  साढ़े  पाच  लाख
 व्यक्ति  ब्रेक  इन  बीस  से  एफ़ंक्टिंड

 हुए  है  कौर  उन  में  से  60,000  को  हम  ने

 रह  किया  है  ।  बाकी  कैसी  को  देखने  मे
 समय  लगेगा  ।  हर  व्य,क्त  के  केस  को
 मेरिट  पर  देख  कर  हम  लेते  जायेंगे  ।

 SHRI  INDRAJIT  GUPTA:  I  want
 lo  know  whether  you  are  satisfied
 with  his  reply.  He  goes  on  saying
 that  6,000  cases  of  break  in  service
 had  been  dealt  with,  Ig  it  the  same
 thing  as  referring  to  people  who  had
 been  dismissed?  A  man  who  is  not
 dismissed  has  also  a  break  in  service.
 The  hon,  Member  is  asking  about
 something  elses  he  38  not  replying
 to  it

 SHRI  VASANT  SATHE;  The  best
 thing  for  the  hon,  Minister  ia  to  say
 how  many  persons  are  guilty  of
 violence  and  sabotage.  If  we  know
 that,  automatically  this  can  be
 deducted,  What  is  the  difficulty?

 MR  SPEAKER  You  have  taken

 forty  minutes  over  this  question

 at  मधु  लिये  :  प्रत्यक्ष  महोदय

 नगर  सरदार  ने  जल्दी  कार्यवाही  न  की  तो

 हस  सदन  का  बहुत  ही  इस  में  “देगा  t

 अ्रध्यक्त  महोदय  :  तो  फिर  श्राप  हो

 को  क्वेश्चन  प्रवर  a  कहिए,  इस  को  'ही बिट

 झावर  कहिए
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 को  मध्‌  लिव  यह  लाखा  लोगों

 का  सवाल  है।  मंत्री  महोदय  सब  बातों  को

 कैजुअल  बैनर  में  ले  रहे  हैं।  इन  के  बीच  और

 हमारे  वीच  जो  बात  हुईं,  जि  का  मैंने  लेखबद्ध

 भी  क्रिया  है,  उसका  प्रतिवाद  नहीं  क्रिया  गया

 है,  फिर  आप  उस  को  इम्प्लीमेंट  क्यों  नहीं
 कर  दे  हैं,  इसमें  क्‍या  झगड़ा  है  ?

 (Interruptions),

 MR.  SPEAKER:  Next  question.

 SHRI  K.  5.  CHAVDA:  Sir,  today
 the  tctal  number  of  questions  is  only
 l8  because  two  questions  Nox  22
 and  34  have  been  transferred  and
 two  Members  are  deprived  of  their
 right.

 MR.  SPEAKER:  It  has  been
 happening  in  the  past  also.  Some-
 times  after  the  question  list  is
 printed,  the  member  writes  himself
 saying  it  may  be  transferred.  Some-
 times  the  department  writes  because
 there  is  a  dispute  as  to  who  will
 answer  it.  So,  the  speaker  has  to
 accept  that  request  for  transfer.

 Demand  from  Ministry  of  Agriculture
 {or  allocation  of  more  giesel

 oil  to  States

 #727,  SHRI  RAGHUNANDAN  LAL
 BHATIA:

 SHRI  D.  D.  DESAI:

 Wi)l  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  _  plersed_  to
 state:

 (a)  whether  Agriculture  Minister
 hag  exsked  his  Ministrv  to  alocate
 mo->  ciesel  ot]  te  the  States:  and

 Cc  )  Ge  so.  aciion  iaken  thereon?

 THE  MINISTER  OF  PETROLEUM
 Aon  CUEMTCALS  (SHRI  DK.
 BCROCAH):  (a)  Agriculture  Minis-
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 ter  has  requested  for  adequate  pro-
 vision  of  diesel  oil  to  agriculturists.

 (b)  Arrangements  are  being  made
 to  ensure  supply  of  diesel  on  priority
 for  the  agricultural  sector.

 SHRI  RAGHUNANDAN  LAL,
 BHATIA:  On  30th  June  the  minister
 made  statement  that  the  requirements
 of  the  States  with  regard  to  diesel  oil
 will  be  fully  met..  May  I  know  if  any
 request  was  made  by  Punjab  for  die-
 sel  oil  and  if  so  what  quantities  have
 been  supplied  to  Punjab?

 SHRI  D.  K.  BOROOAH:  It  is  a
 fact  that  a  statement  was  made  that
 so  far  as  diesel  for  agricultural  pur-
 poses  igs  concerned,  we  will  try  to
 meet  the  demands,  Punjab  is  a
 highly  developed  agricultural  State.
 Their  demands  are  large  and  there-
 fore,  pressures  from  Punjab  are  also
 very  strong.  From  time  to  time  they
 have  been  coming  to  see  us  for  die-
 sel  oi].  We  are  happy  to  say  that
 they  have  said  that  their  require-
 ments  have  been  met  by  and  large
 and  they  have  no  complaint  on  that
 score.  That  is  what  the  Chief  Minister
 and  other’  ministers  told  me.  This
 year  their  requirements  are  1,17,996
 tonnes  of  HSD  and  81,225  tonnes  of
 LDO.  I  do  not  know  how  much  has
 been  given  to  them.  But  they  have
 made  no  complaint.

 SHRI  D.  N.  TIWARY:  May  I  know
 whether  it  is  a  fact  that  the  supply
 of  diesel  to  Bihar  is  ६  very  meagre
 quantity  and  so  the  agriculturists  are
 suffering  for  want  of  diesel  and,
 therefore,  the  fields  are  withering

 SHRI  0.  K.  BOROOAH:  Bihar  agri-
 culture  is  not  highly  mechanised.

 SHRI  D.  N.  TIWARY:  T
 Bihar  is  the  second  largest
 the  whole  of  India.

 protest.
 State  in

 SHRI  D.  K.  BOROOAH:  I  referred
 tog  mechanisation.

 SHRI  VASANT  SATHE:  He  should
 know  about  Bihar  because  he  was
 the  Governor  there  once,

 a  *  ee oy  -  —  r  ae  ee
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 SHRI  D.  K.  BOROOAH:  The  -  esti-
 mated  demand  for  diesel  oil  from
 Bihar  this  year  is  10,907  tonnes  and
 LDO  45,390  tonnes.

 SHRI  D.  N.  TIWARY:  What  part  cf
 it  has  been  met

 SHRI  D.  K.  BOROOAH:  There  is
 an  arrangement  by  which  they  are
 sent  from  time  to  time.  I  have  not
 heard  any  complaint  from  the  Bihar
 Minister  whom  I  met  only  day  be-
 “ore  yesterday.

 श्री  हुकम  चन्द  कछवाय :  ग्रध्यक्ष

 महोदय,  मैं  आप  के  माध्यम  से  जानना  चाहता

 हुँ--मंत्री  महोदय  ने  एक  प्रश्न  के  उत्तर  में
 बताया  है  कि  पंजाब  सरकार  का  काफ़ी  दबाव

 हम  पर  झा  रहा  है,  इसलिए  मुझे  खुशी  है  नि
 उन  की  मांगे  पूरी  कर  दी  हैं  ।  क्या  अन्य

 राज्य  भी  इसी  तरह  आप  पर  दवाव  लाये

 तव  आप  यन  की  मांगों  को  पूरा  करेंगे  ?  मर

 जानना  चाहता  हूं  कि  किन  किन  राज्यों  से

 सिएना  डीजल  मांगा  है,  कितना  आप  ने  उनको

 दिया  है  और  कितना  देता  बचा  है  ?

 श्री

 की  वात  नहीं  है,  खेती  के  लिए  और  खेती  के

 दूसरे  पहलुओं  के  लिए  जितनी  जरूरत  है

 वह  दिया  जाता  है।  इनकी  स्टेट  मध्य  प्रदेश

 1  एग्रीकल्चर  के  लिए  डिमाण्ड  कम  है  |

 इस  वक्‍त  एस्टीमेट  डिमाण्ड  की  बात  हो

 रही"  है,  इस  लिए  मध्य  प्रदेश  की  डिमाण्ड

 4627  टन  की  है,  मैं  समझता  हूं  कि  इसे

 हम  पूरा  कर  देंगे

 देखकर  बरुआ  :  इस  मे  गयाव

 श्री  हुकम  चन्द  कछवाय  :  मंत्री  महोदय
 ने  साफ़  कहा  था  कि  पंजाब  सरकार  का

 वार बार  दबाव  हम  पर  झा  रहा  है,  इस  लिए

 हम  को  खुशी  है  कि  हम  ने  उन  की  मांग  पूरी
 कर  दी।  मैंने  पूछा  था  कि  किन  किन  राज्यों

 ने  कितना  मांगा  है,  केवल  मध्य  प्रदेश  के लिए
 मैंने  नहीं  पूछा  है,  कितनी  उन  की  पत्ति  की

 गई  है--मैंने  सभी  राज्यों  के  बारे  में  पूछा
 है  ?
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 श्री  देव कान्त  बर्पा :  इस  की  पूरी

 फेहरिस्त  मेरे  सामने  है,  उस  को  पढ़ना  तो

 बहुत  समय  लगेगा,  इस  लिए  मैं  इस  टेबिल  पर

 रख  दंगा  I

 SHRI  R.  5.  PANDEY:  Punjab  and
 Haryana  are  two  States  which  always
 ceme  to  our  rescue  in  times  of  scar-
 city.  I  am  not  esneerned  with  whe-
 ther  the  Chief  I  sters  are  satisfied.
 or  not.  What  wes  the  precise  quan-
 tity  required  by  trem  and  how  much
 ot  it  was  met?

 SHRI  D.  K.  BOROOAH:  I  would
 like  to  make  one  slight  amendment.
 Diesel  is  used  both  for  pumps  and  also
 for  tractors,  though  it  is  mostly  for
 pumps.  The  figures  I  gave  relate  to
 numps.  There  is  demang  for  diesel  for
 tractors  as  well.  If  you  see  the
 statement  which  indicates  the  pattern

 i  consumption  in  each  State  you  witl
 tind  that  we  have  »veen  able  to  fulfil
 the  demand  by  and  large,  without
 having  too  many  complaints.

 SHRI  R.  Ss.  PANDEY:  The  hon.
 Minister  has  answered  the
 put  by  somebody  ८६8९  and  not  my
 question.  I  am  not  bothered  wie-
 ther  the  Chief  Minister  of  Punjab  or
 Haryana  is  happy  cr  not.  You  might
 have  had  sweet  talks  with  them
 because  of  which  they  are  happy.
 May  I  know’  whether’  whatever
 requirements  made  by  Punjab  and
 Haryana  farmers  in  order  to  produce
 more  have  been  met  by  you  or  not?

 question

 SHRI  D.  K.  BOROOAH:  I  have  met
 the  requirements  nct  only  of  Punjab
 and  Haryana  but  also  the  —require-
 ments  of  western  U.P.  He  has  missed
 another  part  of  India  which  is  also
 agriculturally  advanced,  that  is,  wes-
 tern  U.  P.  The  hon.  Member  from
 Tamil  Nadu  also  will  bear  me  out.
 I  have  met  the  requirements  of  Tamil
 Nadu  also.
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 श्री  मूलचन्द  डागा  :  जो  पिछड़े  हुए
 राज्य  हैं,  जहां  बिजली  की  उपलब्धि  ज्यादा

 नहीं  है,  जहां  कुएं  गहरे  हैं  कौर  जहां  डीजल

 पम्प  चलते  हैं,  उन  को  कितना  डीज़ल  दिया

 गया  है  ?  राजस्थान  ने  973  में  कितना

 डीज़ल  मांगा  है  और  उस  को  कितना  दिया

 गया  है  ?  उस  को  पचास  परसेंट  भी  नहीं
 दिया  गया  है  t

 श्री  देंबकान्त  बरुआ  जहां  बिजली

 नहीं  होती  है,  वहां  पम्प्स  क ेलिए  डीज़ल  ट्रायल

 इस्तेमाल  नहीं  करते  हैं,  बल्कि  एल०  डी०  को

 इस्तेमाल  करते  हैं  ।  जहां  तक  राजस्थान  का

 सम्बन्ध  है,  उस  को  39,674  टन  एल०  डी०

 ओऔओण०  दिया  गया  है।  वहां  डीजल  कम  दिया

 जाता  है,  क्योंकि  पम्प्स  में  डीज़ल  कम  इस्तेमाल
 करते  हैं  1

 SHRI  BHOGENDRA  JHA:  The  hon.
 Minister  seems  to  be  satisfied  that
 by  and  large,  he  has  met  the  demands
 of  all  the  States  in  the  country  and
 that  there  is  no  grievance  on  the  part
 of  the  State  Governments.  Despite
 that,  may  I  know  whether  it  is  a
 fact  that  scarcity  on  a  large  scheme
 is  felt  by  the  peasants  and  that  a  big
 portion  of  what  is  supplied  goes  to
 the  black  market  and,  if  that  is  so,
 what  steps  are  being  taken  to  ensure
 that  the  entire  supply  goes  to  the
 peasants  and  not  to  the  black  market?

 SHRI  D.  छू.  BOROOAH:  So  far  as
 diesel  and  LDO  for  agricultural  pur-
 poses  is  concerned,  we  have  not  only
 given  the  same  supply—there  are
 shortages  of  other  products—but  also
 increased  it.  Therefore,  there  should
 be  no  shortage  so  far  as  diesel  and
 LDO  for  agricultural  purPoses  is  con-
 cerned.  There  have  been  cases  where
 sometimes  there  has  been  misuse  of
 diesel  oil  and  they  have  used  it  for
 the  purpose  of  other  agricultural....

 AN  HON.  MEMBER:  How  do  you
 stop  it?

 SHRI  D.  K.  BOROOAH:  The  State
 Governments  have  already  taken
 certain  steps.  They  are  giving  cards
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 to  agriculturists  on  the  basis  of  their
 tractors  and  pumps  also.  They  collect
 it  from  the  neighbouring  ouilets.
 There  is,  of  course,  a  chance  of  some
 of  it  being  used  for  non-agricultural
 purposes,  as  the  hon.  Member  said,
 for  trucks.  But  it  is  mostly  done  in
 those  areas  where  agriculture  is  not
 highly  advanced.  In  those  areas  where
 agriculture  is  highly  advanced,  they
 are  getting  diesel  not  only  from  their
 own  source,  what  is  meant  for  them,
 but  also  from  other  sources.  It  de-
 pends  upon  the  development  of  <=gri-
 culture.  If  the  agricultural  standard  is
 high  and  their  demand  is  _  greater,
 they  get  it  from  other  sources  also.

 What  has  been  decided  now  is  that
 the  State  Governments  control  it  by
 issuing  diesel  cards  to  agriculturists
 and  the  agriculturists  collect  both
 diesel  and  LDO  from  neighbouring
 retail  outlets.  That  is  the  arrange-
 ment  we  have  made.  That  has  been
 left  to  the  State  Governments.  By
 and  large,  this  arrangement  is  work-
 ing  well  in  those  States  where  diesel
 is  used  for  agricultural  purposes.

 Proposal  to  Raise  the  Limit  on
 Election  Expenses

 *128.  SHRI  N.  E.  HORO:

 SHRI  D.  B.  CHANDRA
 GOWDA:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  in  view  of  the  rise  in
 prices  of  all  commodities  incjJuding
 publicity  material  and  means  of  com-
 munications,  Government  propose  to
 enhance  the  limit  placed  on  the
 election  expenses  in  respect  of  Parlia-
 mentary  and  Assembly  _  Constituen-
 cies  to  make  it  more  realistic;  and

 (b)  if  so,  the  steps  taken  or  pro-
 posed  to  be  taken  in  this  regard?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 NITIRAJ  SINGH  CHAUDHARY):
 (a)  The  Election  Commission  has
 been  considering  this  matter  ‘rom  all
 angles,  The  matter  is  still  under  the
 consideration  of  the  Election  Commis-
 sion  who  may  consult  the  political
 parties  in  due  course  before  reaching
 a  final  conclusion  in  the  matter.

 (b)  Does  not  arise.

 SHRI  N.  E,  HORO:  I  would  like  to
 know  if  one  of  the  points  the  Elec-
 tion  Commission  is  considering  in-
 cludes  the  question  of  subsidising
 election  expenses  by  Government

 THE  MINISTER  OF  LAW.  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H  R.  GOKHALE):  No,  Sir.
 That  is  not  the  question  that  the
 Election  Commission  is  considering.
 I  know  that  some  suggestions  were
 made  in  the  report  of  the  Joint  Com-
 mittee  in  Part  I  of  the  report  It  is
 for  the  Government  to  consider  this
 suggestion.

 SHRI  N.  E,  HORO:  I  would  like  to
 know  what  are  the  main  suggestions
 given  to  the  Election  Commission  by
 the  Government  in  this  matter.

 SHRI  H  R.  GOKHALE:  As  I  said,
 the  Election  Commission  is  dealing
 with  the  question  in  fact,  that  is  the
 question  here—whether  the  limit  of
 experditure  which  is  fixed  should  be
 raiseq  because  of  the  inflation,  in-
 create  in  the  prices  of  petrol  and
 othe:  things.  This  question  had  been
 rais’  a  earlier  in  the  House  and  I  had
 said  in  the  Housn  that  we  were  not
 rigid  shout  this  matter  and  thet  we
 would  bring  it  to  the  wotire  of  the
 Election  Commission—-because  we  do
 this  after  consulting  the  Election
 Cormission.  The  Election  Commis-
 sion  have  informed  us  that  they  are
 considering  the  matter  from  al)  angles
 and  that,  in  anv  case.  they  will  con-
 sult  the  political  parties  before  com-
 ing  to  g  decision.

 SHRI  8  ्य  NAIK:  This  is  a  ques-
 tiou  in  which  they  have  askeq  fot
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 enhancement  of  the  election  expenses,
 I  think,  they  are  absolutely  out  of
 tune  with  the  time.  May  I  know  from
 the  hon.  Minister  how  he  is  going  to
 see  that  the  Parliamentary  or  Assem-
 bly  seats  will  be  such  and  the  ex-
 penses  will  be  such  that  they  will  be
 within  the  reach  of  the  common  man
 of  this  country—and  that  is  not  Ra,
 35,0007

 MR,  SPEAKER:
 suggestion.

 That  is  a  good

 Mr.  Shyamnandan  Mishra,

 SHRI  SHYAMNANDAN  MISHRA:
 Prices  have  been  rising  for  quite  some
 tume.  Even  before  the  U,  P.  elections,
 prices  had  risen  very  high;  but  why
 did  not  the  Election  Commission
 think  it  fit  then  to  fix  a  higher  ceiling
 for  election  expenses  in  view  of  the
 rising  prices?  Secondly,  is  there  any
 idea  to  institute  an  arrangement  by
 which  the  political  parties  would  also
 be  called  upon  to  file  returns  in  res-
 pect  ०"  expenses  incurred  on  behalf
 of  candidates.

 SHRI  H.  R.  GOKHALE:  So  far  as
 the  second  part  of  the  question  is
 concerned—I  will  answer  this  first~
 this  question  was  discussed  in  the
 Joint  Committee  and  Joint  Commit-
 tee  have  not  recommended  this:  they
 are  not  in  favour  of  this  proposal.  In
 any  case,  when  the  Bill  which  has
 already  been  introduced  comes  before
 Parliament,  it  is  for  Parliament  to
 decide  what  should  he  done

 So  far  as  the  first  part  of  the  ques-
 tion  is  concerned—the  question  was
 why  the  Election  Commission  had  not
 done  it  long  before  when  the  prices
 have  been  rising  continuously—the
 Election  Commission  has  said  that
 after  20  years,  the  last  ceiling  was
 fixed,  only  three  years  ago  and  that
 they  are  reviewing  the  whole  position
 from  all  angles.  In  any  case,  they
 cannot  come  to  a  unilateral  conclusion
 without  consulting  all  the  political
 parties.

 MR,  SPEAKER:  The  Question  Hour
 is  over.
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Production  of  Low-Viscosity  Furnace
 Oi}  by  IOC  for  Power  Generating

 Plants

 #124,  SHRI  TRIDIB  CHAUDHURI:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  Indian  Oil  Corpo-
 ration  has  again  started  processing
 low-viscosity  furnace  oi]  for  the  use
 of  electric  power  generating  plants
 in  the  Eastern  region;

 (bo)  the  total  requirement  of  fow-
 viscosity  furnace  Oil  for  the  purpose
 of  electricity  generation  in  the  coun-
 try  and  the  total  production  of  this
 item  in  Indian  refineries  including
 those  of  Indian  Oil  Corporation;  and

 de)  whether  the  decision  to  revert
 to  the  production  of  low-viscosity
 furnace  Oi]  was  taken  as  a  result
 of  the  request  from  the  Ministry  of
 Irrigation  and  Power?

 THE  MINISTER  OF
 AND  CHEMICALS  (SHRI  D.  K.
 BOROOAH):  (a)  Barauni  Refinery
 has  recenty  switched  over  to  the  pro-
 duction  of  low-viscosity  Furnace  Oil
 to  meet  the  requirements  of  power
 stations  in  the  Eastern  Region.

 PETROLEUM

 (b)  Estimated  requirement  of  fur-
 nate  oil  for  power  generation  in
 Thermal  Power  station  for  the  year
 ‘1974-75,  is  estimated  at  435,000  tonnes.
 Except  for  the  power  stations  in  the
 Eastern  Region  all  others  are  at  pre-
 sent  using  heavy  viscosity  furnace
 oil.  The  total  estimated  production
 of  low-viscosity  FO  (upto  600  Secs.)
 for  1974-75.  is  likely  to  be  180,000
 tonnes,

 {c)  Yes,  Sir.

 Agreement  with  M/s.  A.  मर,  Wheeler
 &  Co.  for  Book  Stalis

 *i25,  SHRI  LALJI  BHAI:

 SHRI  KRISHNA  CHANDRA
 PANDEY:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  recently  the  Railways
 entered  into  an  agreement  with  Mis.
 A.  H.  Wheeler  &  Co.  for  book  stalls
 which  will  come  into  operation
 in  976  and  whether  their  previous
 agreement  will  expire  only  in
 December,  1975;

 (b>  whether  the  new
 contravenes  the  extant
 practices;

 agreement
 rules  and

 (c)  whether  in  the  past  any  agree-
 ment  was  entered  into  by  Railways
 with  any  other  firms  so  much  in  ad-
 vance  of  expiry  of  the  existing  ome;
 and

 (d)  if  not,  the  reasons  for  showing
 special  favour  to  this  firm?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  KURESHI):  (a)  Yes,
 Sir.

 (b)  No,  Sir.

 (c)  and  (d).  The  renewal  of  book-
 stall  contracts  is  normally  taken  up
 for  consideration  during  the  pendency
 of  the  subsisting  contracts  sufficient-

 ly  in  advance  keeping  in  view  the
 circumstances  obtaining  in  each  case
 and  the  performance  of  the  respective
 contractors.  Hence,  no  special  favour
 hns  been  shown  to  Messrs.  A  HL.
 Wheeler  &  Co.  Similar  action  for  re-
 newal  of  contract  has  been  taken  in
 the  case  of  other  contractors  like
 M/s.  Higginbothams  and  Gulab  Singh
 &  Sons  alsa,
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 “Drilling  for  Oil  and  Gasin  Baramura
 Tripura”

 *126.  SHRI  RANEN  SEN:  Will  the
 Minster  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  drilling  operation
 for  oil  and  gas  in  Baramura  hills  in
 Tripura  is  still  continuing;

 (b)  what  is  the  prospect  of
 drilling  operation;

 thia

 (c)  whether  this  drilling  operation
 was  in  suspension  for  a  long  time;
 and

 (d)  if  so,  the  reasons  and  _  facts
 thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  0.  K.
 BOROOAH):  (a)  Yes,  Sir.

 (b)  The  objective  depth  of  this  well
 is  4500  metres  ang  depth  attained  on
 20-7-74  was  2559  metres.  Interest-
 ing  horizons  are  expected  below  3500
 metres.

 (९)  and  (d).  Drilling  was  held  up
 on  six  occasions  and  the  last  one  was
 for  about  five  weeks  due  to  stuck-up
 of  drilling  string.  The  stuck-up  was
 removed  on  14-4-74,

 Fall  in  consumption  of  Petroleam
 Prodtcts

 #129,  SHRI  S.  R.  DAMANI:

 SHRI  SHRIKRISHNA
 AGRAWAL:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state’

 (a)  whether  there  is  any  appreci-
 able  fall  in  the  consumption  of  petro-
 leum  products  as  a  result  of  the  price
 hike  from  April,  3974  onwards;

 (b)  the  monthly  consumption
 figures  upto  June,  1974  and  the
 figures  for  the  same  period  in  1973;
 and
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 (c)  the  other  steps  taken  to  effect
 a  further  reduction  in  consumption  of
 these  products?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K
 BOROOAH):  (a)  There  has  been  an
 overall]  reduction  in  the  consumption
 of  major  petroleum  products  during
 April—June,  974  as  compared  to  the
 corresponding  period  of  1973.  The
 tetal  fall  in  consumption  for  motor
 spirit,  naphtha,  kerosene,  high  speed
 diese]  oil,  LDO,  furnace  oil,  bitumen
 and  other  products  has  been  about
 2.2  per  cent.

 (fieures  in  990,  Mts.)

 Month  4973  974

 Apni  I8I0  <  1776+ 4 4

 May  I880  7  772  7

 June  I793  6  r8rg  5

 (c)  The  following  further  steps
 have  been  taken  to  effect  a  reduction
 in  consumption  of  various  products:

 (i)  Kerosene  distribution  is  being
 regulated  by  States  in  order
 to  minimise  consumption
 Efforts  are  also  being  made  to
 increase  soft  coke  avatlabi-
 ty  at  major  consuming  cen
 tres  to  replace  kerosene

 Restrictions  have  been  placed
 on  supplies  of  diesel  ol  for

 power  generation  during
 marriages  etc.

 (i)

 Gii)  Furnace  oil  supplies  are  also
 being  regulated  and  efficien-
 cy  in  the  use  of  oil  is  being
 encouraged  to  reduce  con-
 sumption.
 Development  _  rebate  has
 been  announced  for  indust-
 ries  setting  up  coal-fire  boilers
 to  replace  oil-fire  boilers.

 Civ)

 Measures  of  economy  on  bi-
 tumen  consumption  are  being
 explored  by  use  of  alter-

 (v)
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 native  road  building  materi-
 als.

 (vi)  National  Council  for  Science
 &  Technology  and  the  Plan-
 ning  Commission  are  engaged
 in  developing  other  sources
 of  energy  to  replace  oil,

 Availability  and  Demand  of  Crude
 Olt  in  1914-15.

 *i30.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS
 be  pleased  to  state:

 (a)  whether  Gove:nment  have  asse-
 essed  the  total  availability  of  crude
 and  the  likely  consumption  of  petro-
 leum  products  during  the  year  1974-
 74,  and

 (b)  what  steps  Government  have
 taken  or  propose  to  take  to  fill  the
 gap  between  demand  and  availabi-
 lity?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D  K.
 BOROOAH):  (a)  Yes,  Sir.

 (b)  The  problem  at  present  is  not
 of  availability  of  crude  oil  or  products
 but  of  meeting  the  high  foreign  ex-
 change  cost  of  petroleum  products  im-
 ports  after  the  steep  increase  in
 prices.  Various  measures  have  there-
 fore,  been  taken  to  curb  the  consump-
 tian  of  petroleum  products  so  as  =  to
 curtail  the  demand  to  the  maximum
 extent  possible.

 Maximum  import  of  products  has
 aiso  been  arranged  to  supplement  in-
 Gigenous  availability  with  the  limited
 availability  of  foreign  exchange.

 Commercial  use  of  Gas

 * 131.  SHRI  BIREN  DUTTA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Chairman  of  0.  &
 N.G.C,  visited  oil  bearing  centres  in
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 Tripura  in  the
 i974;

 Ist  week  of  June,

 (b)  whether  he  has  found  p:cspect
 of  commercial  use  of  gas  within  short
 time;  ang

 (c)  if  so,  when  the  production  of
 gas  is  likely  to  start  there?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRID.  K.
 BOROOAH):  (a)  The  Chairman
 O.N.G.C.  visited  Baramura  in  Tripura
 in  the  Second  week  of  June,  ‘1974,

 (b)  and  (c).  On  the  basis  of  the
 available  geological  data,  the  pros-
 pects  of  oil  and  gas  in  the  Tripura
 area  are  encouraging  However  the
 position  in  this  regard  will  be  finally
 known  only  after  drilling  and  testing
 of  a  number  of  wells  in  the  various
 parts  of  the  State.

 Damage  to  Oil  Storage  Centre  in
 Bombay  due  to  Fire

 *I32,  SHRI  MOHINDER  SINGH
 GILL:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state:

 (a)  whether  recently  a  huge  fire
 engulfed  an  oil  storage  centre  in
 Centra:  Bombay;

 (b)  whether  any  inquiry  in
 matter  was  ordered;  and

 the

 (c)  if  so,  the  results  thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K
 BOROOAH):  (a)  There  was  a_  fire
 in  the  storage  installation  of  the
 Western  India  Oil  Distribution  Co.
 Ltd.  at  Wadala  in  Bombay  on  6-7-
 1974,

 (b)  The  Controller  of  Explosives,
 Western  Circle.  Bombay  conducted  an.
 inquiry.

 (c)  The  report  of  the  inquiry  has
 not  yet  been  received.



 था  Written  Answers

 Jeitiizer  Plants  and  their  Production

 #133,  SHRI  D,  P.  JADEJA:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  number  of  fertilizer  plants
 working  in  India  in  public  and  private
 sectors,  separately,  State-wise;

 (b)  what  target  of  production  of
 fertilizer  in  each  plant  was  set  during
 the  year  ‘1978-74;  and

 (९)  the  actual]  quantity  of  fertilizers
 produced  in  these  plants  during  the
 said  year,  plant-wise?

 THE  MINISTER  OF
 THE  MINISTRY  OF
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-8087/74.]

 Foreign  Exchange  for  Import  of  Crude
 Oil  and  import  of  Iragi  Crude

 STATE  IN
 PETROLEUM

 *135.  SHRI  BHOGENDRA  JHA:
 SHRI  P.  K.  DEO:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Government  have  in-
 creased  foreign  exchange  allocation
 for  import  of  crude  oil;

 (b)  if  so,  the  facts  thereof;

 (९)  whether  foreign  owned  oil
 companies  are  opposing  to  import
 Iraqi  crude;  and

 (d)  if  so,  Government’s
 thereto?

 reaction

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRID.  K.
 BOROOAH):  (a)  and  (b).  Asa  result
 of  the  steep  increases  in  crude  ०
 prices  since  October  973  and  further
 steep  increases  since  January  ‘1974,
 the  foreign  exchange  cost  of  crude
 imports  to  meet  the  demand  for  pet-
 roleum  products  in  the  country  has

 JULY  30,  974  Written  Answers  32

 enormously  increased.  While  various
 measures  have  been  taken  to  curb
 the  consumption  of  petroleum  pro-
 ducts  so  as  to  curtail  the  demand  to
 the  extent  possible,  arrangements
 have  been  made  to  meet  the  essential
 demands  by  supplementing  the  in-
 digenous  availability  of  both  crude
 oil  and  products  with  imports.  The
 problem  at  present  is  not  of  availabi-
 lity  of  crude  oi]  but  of  meeting  the
 high  foreign  exchange  cost  of  crude
 oil  imports  after  the  steep  increase
 in  its  price.  It  is  expected  that  the
 total  foreign  exchange  outgo  on
 account  of  crude  imports  during  the
 current  financial  year  will  be  of  the
 order  of  Rs.  850  crores.

 (c)  No,  Sir.

 (a)  Does  not  arise.

 Development  of  Communicatisn  in
 Backward  Areas  of  Fastern  U  P.

 and  North  Bihar  in  1974-75,

 *136.  SHRI  SARJOO  PANDEY:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  Railway  Board  has
 sanctioned  Rs.  00  crores  for  the  deve-
 lopment  of  communication  ip  the  back-
 ward  areas  of  Eastern  U.P.  and  North
 Bihar  in  ‘1974-75:  ang

 (b)  if  so,  the  salient  features  of
 the  projects  on  which  ths  amount
 would  be  spent?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  (a)  The
 amount  sanctioned  in  ‘1974-75.  for  de-
 velopment  af  communications  in  the
 backward  areas  of  Eastern  U.P.  and
 North  Bihar  is  Rs.  4.66  and  Ra.  3.22
 crores  respectively.

 (b)  The  projects  on  which  this
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 amount  will  be  spent  are  given  be-
 low!

 Eastern  0.  P.

 Amount  in  Crores
 of  Rupees.

 (7)  Coiverstoy  of  the  section
 {rom  Barasanki  to  Ciupra
 From  metre  gauge  to  broad
 gaug?  (U:  P.  portion’.  4  30

 2)
 Pe

 ay  of  line  fron
 Auuthum  tO  Bagha  |  0  6

 .3)  Restoration  of  line  trom  §
 Dal  nau  t>  Daryapur,  ©  20

 4  66

 North  Bthar

 tr)  Crnersion  of  the  ५  ction
 fom  Samastpur  to  Caupra
 from  sm*tre  giuge  t)  b  oad
 gauge  (Bihar  portion  254

 2
 Gonsetsion  of  the  section

 rom  Samasnpur  to  Darbiang?
 from  metre  gwge  to  broad
 gaug~  हे  न  0  70

 3
 oe

 ation  of  fine  from
 Snagirh  ty  Fruesgady  027

 4  New  M  Gs  Tae  trom  Sake
 ty  {Lisanpar  09

 $  Neo  Mo  G  hne  trom  Jhan-
 yarpur  to  Laukahabazar.  ©  t0

 373

 Demand  froyg  Unemployed  Engineer-
 ing  Graduates’  Cooperative  Societies

 for  Running  Petrol  Pumps

 *337.  SHRI  K,  LAKKAPPA  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state’

 (a)  whether  Government  have  turn-
 ed  down  the  requests  of  some  Un-
 employed  Engineering  Graduates’  Co-
 operative  Societies  for  setting  up  of
 Petrol  Pumps  in  the  security  areas;
 and

 (b)  how  many  Co-operative  Socie-
 ties  of  Unemployed  Emgineers/Gra-
 4957  LS--2.
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 duates  have  been  given  the  opportu-
 nity  of  setting  up  petrol  pumps  in  the
 country?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  7.  K.
 BOROOAH):  (a)  No,  Sir

 (b)  One.

 Accumulation  of  Urea  at  the  Cochin
 Division  of  FA.CT

 #138,  SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  YAMUNA  PRASAD
 MANDAL:

 Will  the  Minster  of  PETROLEUM

 .  AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  huge  quantity  of  urea
 had  accumulated  at  the  site  of  Cochin
 Diision  of  Fertilizer  and  Chemicals
 Travancore  Lid  in  the  month  of
 June,  974  while  farmers  in  the  Sorth-
 ern  region  starved  for  fertilizers,  and

 (b)  if  so,  the  reasons  for  accumu-
 lation”

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN)  (a)  ang  (b)  About
 25,000  tonnes  of  urea  accumulated  at
 the  Cochin  Divisio  of  FACT  could
 not  be  desvatched  as  a  result  mainly
 of  the  illegal  strike  by  the  workers
 of  the  Division  and  the  obstructional
 tactics  employed  by  the  striking
 workers

 Strengthening  of  Faizabad-Allahahad
 Railway  Line

 #139  SHRI  R  K  SINHA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  there  78  a  proposal
 under  consideration  of  Government  to
 strengthen  the  Faizabai-Allahabad
 railway  line  so  that  faster  trains  could
 run  on  this  section;  and
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 (b)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 Provision  for  Payment  of  Certain
 Benefit,  to  Employees  of  ESSO  Eastern

 Inc.

 *140.  SHRI  HARI  KISHORE
 SINGH:  Will  the  Mhnister  0
 PETROLEUM  AND  CHEMICALS
 be  pleased  to  state:

 (a)  whether  ESSO  Eastern  Inc.,  a
 company  acquired  by  Government
 recently.  has  made  provisions  in  its’
 books  to  cover  the  commitments  to  tne
 officers  and  uthe,y  employees  for  the
 payment  of  gratuity.  pension  and  pro-
 vident  fund;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto:  and

 (c)  whether  the  public
 poration  ip  which

 sector  ५०१-
 the  ownership  of

 ESSO  Eastern  Inc.  has  been  vested,
 will  honour  these  commitments  acd
 guarantee  payment  as  from  the  date
 of  take-over  the  Company?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K
 BOROOAH):  (a)  to  (c).  Yes,  Sir
 The  new  company  viz.,  M/s  Hindus-
 tan  Petroleum  Corporation  Ltd.  wil!
 honour  the  commitments  to  =  the
 officers  and  other  employces  in  regard
 to  the  payment  of  gratuitv.  pension
 and  provident  fund  to  the  extent
 provided  in  the  ESSO  (Acquisition  of
 Undertakings  in  India}  Act,  974

 SHort  Notice  QUESTION

 Explosion  of  Tanker  “Motilal  Nehru”

 2.  SHRI  P.  GANGADEB:  है 4516  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  three  Shipping  Corpo-
 ration  Officers  were  blown  off  the  deck
 of  the  tanker  “Motilal  Nehru”  by  an
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 explosion  as  reported  in  a  local  daily’
 dateq  the  llth  July,  1974;

 (b)  if  so,  the  causes  of  the  explo-
 sion;

 (९)  whether  any  attempts  were
 made  to  trace  the  bodies  of  the  missing
 officers;  and

 (d)  if  so,  the  outcome  thereof?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  KAMLA-
 PATI  TRIPATHI):  (a)  to  (d).  Yes
 Sir.  The  vessel  met  with  a  fire  acci-
 dent  about  50  miles  south  of  Las
 Palmas,  Spain,  on  4-7-74.  while  67
 route  to  West  Asia  Gulf  for  loading
 oil.  As  a  result  of  the  accident,  all
 pontoons  of  No.  |  hatch  were  blown
 overboard  along-with  3  men  viz.,  the
 Chief  Officer  and  2  cadets.  The
 missing  persons  could  not  be  traced
 despite  continued  search  for  4  days
 ang  have  been  presumed  as  lost,  The
 ship  has  since  been  taken  to  Malta
 fur  repuirs,

 A  senior  Engince:  and  Ship  Surve-
 yor  of  the  Mercantile  Marine  Depart-
 ment,  Bombay,  has  flown  to  Ma‘ta  to
 conduct  a  preliminary  inquiry  under
 the  Merchant  Shipping  Act  into  this
 accident,  The  cause  of  the  accident
 will  be  known  on  receipt  of  his
 findings

 Lathi  charge  on  women  from  Delhi-
 Kishanganj  Railway  Colony

 995  PROF,  MADHU  DANDAVATE:
 Will  the  Mimster  of  RAILWAYS  be
 pleased  to  state:

 (8)  whether  Smt.  Sarala  Ranee,  the
 wife  of  a  Railway  Union  leader
 received  8  serious  injury  on  her  head
 when  the  Delhi  Armed  Police  resorted
 to  lathi  charge  on  women  from
 Kishanganj  railway  colony  during  the
 Railway  strike  in  May,  1974;

 (b)  if  so,  whether  any  inquiry  has
 been  made  into  the  episode;
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 (c)  what  are  the  findings  of  the
 inquiry;  and

 (d)  whether  after  the  lathi-charge,
 eviction  notices  were  given  to  the
 residents  of  the  Railway  colony  along
 with  a  threat  to  discontinue  their
 water  and  electricity  supply?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  (a)  No
 report  of  such  incident  has  been  re-
 ceived.

 (b)  Does  not  arise.

 (c)  Does  not  arise.

 (d)  No  such  threat  was  _  given.
 Eviction  notices  to  28  railway  em-
 ployees,  who  were  absenting  from
 duties  were  issued  under  the  Indian
 Railways  Act  on  different  dates,  but
 the  eviction  was  effected  only  in  one
 case  in  Minto  Bridge  area,  Possession
 of  this  quarter  was  restored  to’  the
 employee  after  he  resumed  duty.  No
 eviction  took  place  in  Delhi-Kishan-
 ganj  Colony.

 Shortage  of  Toilet  Soap

 996.  SHRI  PILLOO  MODY:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  there  has  been  acute
 shortage  of  toilet  soaps  during  ithe
 Jast  six  months  all  over  the  country;
 and

 (b)  if  so,  reasons  therefor  and  the
 steps  taken  by  the  Government  in
 this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  Report  of
 shortage  of  saaps  have  come  to  the
 notice  of  Government.

 (b)  In  case  of  soaps  produced  by
 the  organised  sector  except  the  pre-
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 mium  grade  toilet  soaps,  there  is  an
 informal  price  control  whereby  the
 Indian  Soaps  and  Toiletries  Makers
 Association  (ISTMA)  consult  Govern-
 ment  before  making  any  upward  re-
 visions  in  the  prices.  In  the  last  few
 months  there  has  been  some  fall  in
 production  of  soaps  by  the  organised
 sector  ISTMA  has  stated  that  in  view
 of  the  preseni  unremuneyative  prices
 of  soaps  they  are  unable  to  purchase
 adequate  quantities  of  oils  at  the
 prevailing  high  prices.  ISTMA’s
 representation  for  increase  in  the
 soap  prices  in  being  examined  by
 Government.  More  than  half  of  the
 soap  production  in  the  country  is  by
 the  small  scale  sector  cn  which  there
 is  no  price  control

 Termination  of  Court  Proceedings
 against  Railway  Employees

 997.  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Court  cases  initiated
 against  Railway  employees  and  others
 at  the  time  of  Railway  strike  in  May,
 974  are  still  going  on  and  no  action
 to  terminate  them  has  yet  been  taken
 by  Government  to  normalise  the  in-
 dustrial  relations;

 (b)  if  so,  the  broad  outlines  there-
 of;  and

 (c)  what  action  Government  pro-
 pose  to  take  to  terminate  the  court
 proceedings?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS:  (SF  aa
 MOHD.  SHAFI  QURESHI):  (a)  to
 (c).  Court  cases  against  raiway  em-
 ployees  under  the  Defence  of  India
 Rules  and  othe:  enactments  which
 they  violated  and  for  the  varivus
 offences  committed  by  them  during
 the  period  of  strike  will  go  through
 the  process  of  law,  which  will  have
 to  take  its  own  course.
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 Non-Availability  of  Raw  Material  for
 Soap  Manufacturing  Units  in  West

 Bengal

 998.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  PETROLEUM

 ‘AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  almost  all  the  600  small
 -scale  soap  manufacturing  units  in

 West  Bengal  are  out  of  production  for
 non-availability  of  raw  material  at
 fair  prices;

 (b)  whether  the  prices  cf  mutton
 taaaow  have  gone  by  Rs,  2590  a
 tonne  as  compared  t9  the  last  year;

 (c)  whether  the  Director  of  Indus-
 tries  of  the  Union  Government  has
 reduced  the  a'ocation  for  West  Ben-
 gal;  and

 ‘d)  whether  in  view  of  this  and  the
 rise  in  prices  of  indigenous  oil  Gov-
 ernment  propose  to  reconsider  the  de-
 mand  of  the  supply  of  mutton  tallow
 to  West  Bengal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  Information  has
 been  called  for  from  the  Government
 of  West  Bengal  and  will  be  laid  on
 the  Table  of  the  House.  It  may,  how-
 ever,  be  mentioned  that  the  major
 raw  materials  in  soap  manutacture
 are  oils  and  fats  on  which  there  is
 no  price  control.

 (b)  The  release  price  of  tallow  was
 increased  from  Rs.  2750  to  Rs,  4520
 per  tonne  in  August  1973.  For
 consignments  to  be  received  by  STC
 in  the  current  quarter,  the  release

 price  will  be  Rs.  544  per  tonne.

 (c)  Due  to  veduction  in  the  availa-

 bility  of  tallow  from  40,000  tonnes
 during  1972-73  to  28,400  tonnes  during
 1973-74  the  allocations  to  the  variousc
 States  were  reduced  proporticnately.

 (d)  In  view  of  the  reduced  availa-
 bility  of  tallow  in  the  world  market
 and  the  greatly  increased  prices.  _  it

 might  not  be  possible  to  allocate
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 tallow  at  the  previous  level.  Govern-
 ment  is  encouraging  the  use  of  rice
 bran  oil  and  minor  seed  oils  such  as
 sall,  karanj,  neem  ang  mowah  in
 production  of  soaps  end  with  this
 objective  the  excise  rebate  for  use  of
 the  minor  oils  in  coap  production  was
 substantially  increased  about  a  year
 ago.

 Export  of  Products  of  Indian  Drugs
 ang  Phzrmaceuticals  Limited  to  USSR

 999.  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleaseg  to  state:

 (a)  whether  products  of  the  Indian
 Drugs  and  Pharmaceuticals  Limited
 are  mostly  exported  to  USSR,  though
 India  needs  such  drugs  very  badly;

 (b)  whether  even  after  exporting
 the  major  portion,  the  Undertaking
 has  shown  heavy  losses;  and

 (c)  if  so,  whether  Government  pro-
 9052  to  issue  instructions  to  export
 the  drugs  manufactured  by  I.D.P.L.
 only  after  mecting  the  domestic  needs
 of  the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  IDPL  is  not
 exporting  any  drugs  to  U.'S.S.R,  Al-
 most  the  whole  of  its  products  being
 manufactured  by  its  two  Drugs
 Plants  are  being  sold  within  the
 country.

 (b)  and  (c).  Do  not  arise.

 Harassment  of  Family  Members  of

 Railway  Employees  during  Strike

 1000.  SHRI  H.  N.  MUKHERJEE:

 SHRI  BHOLA  MANJHI:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  harassing  family  mem-
 bers  and  molesting  womenfolks,  which

 hag  been  widely-done  during  the
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 Railway  strike,  is  an  accepted  policy
 of  Government  to  dea}  with  labour
 problem;  and

 (b)  whether  this  policy  has  the  ap-
 proval  of  I.L.0.?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No.
 In  fact  there  has  been  no  case  during
 the  railway  strike,  where  either  the
 family  members  have  been  harassed
 or  the  womenfolk  have  been  molested.

 (b)  Does  not  arise.

 Simon  Carves  India  Ltd,

 00l.  DR.  LAXMINARAIN
 PANDEYA:  Will  the  Minister  of
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  the  names  of  the  share  holders
 of  Simon  Carves  India  Ltd.;

 (b)  how  much  foreign  capital  has
 been  invested  in  this  firm;

 (c)  what  is  the  amount  being  sent
 out  of  country  annually  on  account  of
 this  firm;  and

 (d)  whether  the  firm  is  alleged  tc
 be  indulging  in  unsocial  and  destruc-
 tive  activities?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  As  per  the
 Annual  Return  made  upto  3-5-1974,
 M/s.  Simon  Carves  India  Ltd.  had
 about  500  shareholders.  Amongst
 them,  34  share-holders  own  more  than
 000  shares  of  Rs.  10/-  each  and  their
 names  are  given  in  the  Statemeni
 attached.

 (b)  Out  of  the  total  paid-up  capita’
 of  Rs.  60  lakhs  of  the  company  shares
 of  Rs.  5.6  lakhs,  constituting  26  per
 cent,  has  been  held  by  a_  foreign
 company,  M/s.  Simon  Carves  Ltd.  of
 U.K.
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 (c)  the  amount  of  dividends  remit-
 ted  abroad  by  the  company  during
 the  last  three  years  were  as  under:

 Amount
 Year  Remitted

 Rs.

 I.  I970-7I  2,82,330

 2.  I97I-72  3,90,600

 3.  1972-73  4,0I,085

 (d)  The  company  has  not  come  to
 the  adverse  notice  of  the  Government
 in  so  far  as  compliance  of  provisions
 Foreign  Exchange  Regulation  Act  and
 concerned.

 Statement

 Sl.  No.  Name  of  Share-holder

 bed  Mys.  Amrit  Lal  &  Co.  Pvt.  Ltc.  है

 2.  Shri  Ashok  Kumar  Gupta.

 3.  जाए  Arthur  Lyns  Dale  Pereira.

 ro  Shri  Brij  Gopal  Gupta.  |

 s.  Shri  Bri}  Gopal  Periwal.

 6.  M/s.  Chemaux  Pvt.  Lid.

 TW  Shri  Gaurav  Swarup.

 8.  Shri  Harbans  Lal  Bedi.

 9g.  Smt.  Gour  Priva  Devi.

 ro.  Shri  Hilla  Kaikhashru  Patel.

 rz.  The  Investment  Trust  of  Incia  Ltda.

 i2.  Smt.  Ira  Mazumdar.

 12.  The  Industrial  Credit  &  Investment
 Corporation  of  India  Ltd.

 14.  Smt.  Jyoti  Sinha  Rov.

 is.  Shri  Kris  na  Bhusan  Dutt.

 16.  Lt.  Col.  Krishnaswamg  H  lasy.  m.

 r7.  Smt.  Kamakshi  Raman.

 18.  Shri  Kantilal  Chimanlal  Vakharia.
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 S}.  Ne.  Name  cf  Share-holcr

 19.  Shri  L.  5.  Vaidvaathan.

 20.  Life  Insurance  Corporation  of  imine

 2r.  Smt.  M.  Seciha  Lash.

 22,  Smet.  Madhri  उघान,

 23.  Miss  Ma  jute  Gua.

 24.  Shri  Prakesi:  Chana  Banree.

 25.  Shri  Ramswarup  DeotaJin  Tiwari.

 26.  Shri  Ravi  Bhoothalingaim,

 27.  SSrt  Ram  Kishan  whandelwal.

 28.  Shri  R.j  Numar  Dhurka.

 29.  Siri  Robert  Rustam  Vicaii.

 30.  Shri  Shankar  Srinivasan.

 3.  Unit  Trusi  of  India.

 22.  Siri  Vikran  5  wacup.

 33.  Smt.  Zirin  Kaiki  Alpaiwilla.

 34.  Simon-Carves  Lrd.,  U.R.

 Low  Arrivals  cf  Kerosene  from
 Soviet  Unica

 1002.  SHRI  MOHINDER  SINGH
 GILL:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state:

 (a)  whether  due  to  certain  reasons
 the  kerosene  arrivals  at  Indian  ports
 are  much.  below’  the_  contracted
 quantity  with  Soviet  Union;  and

 (b)  if  so,  reasons  therefor  and  the
 remedial  steps  taken  by  Government
 to  receive  full  quota?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SKRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  There  has
 been  some  shortfall  on  a  pro  rata  basis
 in  tse  shipment  of  kerosene  from
 USSR  during  the  first  half  of  the  1974,

 JULY  30,  974  Written  Answers  44

 This  was  primarily  due  to  problems
 of  ocean  transport.  Efforts  are  being
 mud:  to  overcome  these  and  to  ensure
 full  import  within  the  period  ot
 coniract.

 Inerecse  in  Project  Cost  of  Haldia
 Refinery

 1603.  SHRI  SARJOO  PANDEY:
 Wi.l  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  bileased  to
 state:

 4a)  whether  the  Project  cost  of  the
 Haldia  Refinery  nas  shot  up;

 (b)  whether  it  is  due  to  the  fact
 that  the  Engineers  India  Liznited
 arranged  for  the  supply  of  various
 equipment  and  machineries  from  far
 away  northern  areas  clespite  the  fact
 that  they  are  available  in  nearby
 areas;  and

 (c)  if  so,  the  broad  outline:  of  such
 supplies?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  The  revis2d  cost  esti-
 mate  of  Haldia  Refinery  was  approved
 by  Government  at  Rs.  67.50  crores  in
 1972.  There  is  likely  to  be  some
 increase  in  the  total  project  cost  when
 completed.

 (b)  No,  Sir.

 (c)  Does  not  airse.

 Bamboos  Carried  by  Railways  at
 Cheap  Rate

 1004.  SHRI  SARJOO  PANDEY:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  bambdoos  are  being
 carried  by  the  Railwavs  at  a_  very
 cheap  rate  as  compared  to  other
 commodities;

 (b)  if  so,  the  rates  charged:  and



 न्या

 (6)  steps  being  taken  to  withdraw
 the  concess.on  given  for  transporting
 bamiuous  at  cheap  rates?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Freight  classification  of  commodities  is
 fixed  having  regard  to  their  transpor-
 tation  characteristics  such  as  price.
 use,  loadability,  risk  of  transit.  At
 present  there  are  27  classes  for  wugon-
 louds,  the  lowest  being  class  32.5  and
 the  highest  class  130.  The  prescnt
 classification  of  Bamboos  is  class  47.5
 (Wagonlvads).  There  are  certain  raw-
 materials  such  as  coal,  iron  ore,
 BZypsum,  limestone  and  salt  which  are
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 (b)  A  statement  showing  the  exist-
 ing  freight  rates  for  bamboos  as
 compared  with  those  for  coal;  iron
 ore,  gympsum,  limestone  and  salt  for
 chemical  industries  for  certain  repre-
 sentative  distances  is  attached.

 (c)  It  has  since  been  decided  ४०
 enhance  the  classificution  of  Bambous
 from  class  47.5  (wagon  loads)  to
 class  60  (wagon  loads)  with  effect
 from  ist  September,  974  with  a  view
 to  bringing  the  rates  for  bambo.s
 closer  to  custs.  The  revised  rates  for
 Bambnos  to  come  into  force  from
 I-9-974  are  also  shown  in  the  state-

 -charged  at  rates  lower  than  those  ment  referred  to  in  reply  to  part  १४७)
 apphcable  to  Bamboos.  of  the  Question.

 Statement

 Rate  per  tonne
 Distance  in  Kms.

 lion  ore,  Salt  for  Bambous
 Coal  Gypsum.  Chemocal

 Limestone  mdustries  Lxisung  —  Revised

 Rs.  र५,  रि५..  Rs.  Rs.

 300  हे  .  ४  IIo  32  30  I2  ००  I3°50  76  50

 300  7  वि  23°00  23°50  24°70  24°90  32:10

 §00  29  70  33:30.  28  ३0  36-90  46-00

 750  39  9०  44  30  47  76  49  8०  62-10

 37000  49  60  ०2  80  508  Go  62°00  57  Py

 3500  न  67  30  75  80  bo:  0  S440  164°90°

 2000  82  $0  93  I0  98  40  I03:  70  330°  20

 weeny  ent
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 ‘Third  Railway  Torminus  for  Delhi

 1005.  SHRI  BIRENDER  SINGH
 RAO:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  the  progress  made  so  far  in
 regarq  to  location  of  third  terminus
 railway  station  in  Delhi;  and

 (b)  the  time  by  which  it  will  start
 functioning?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHHI
 MOHD.  SHAFI  QURESHI):  (a)  The
 proposals  for  location  of  the  Third
 Terminal  station  in  Delhi  area  at
 Safdarjung  and  Nizamuddin  were
 considered  but  had  to  be  abandoned
 for  reasons  of  incompatibility  with
 other  public  requirements  and  envi-
 ronmental  considerations.  Its  location
 at  Brar  Square  is  under  active  con-
 sideration.

 (b)  The  execution  of  the  work  can
 commence  only  after  the  location  is
 finalised.

 Plan  of  Drilling  Six  ExPloratory
 Weils  in  Bombay  High

 1006.  SHRI  R.  P.  DAS:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state-

 (a)  whether  the  original  plan  of
 drilling  six  exploratory  wells  in
 Bombay  High  has  been  abandoned;
 ang

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAH  NAWAZ
 KHAN):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Recognition  of  North  astern

 Railway  Mazdoor  Union

 1007,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  RAILWAYS
 be  pleaseg  to  refer  to  the  reply  given to  Unstarred  Question  No.  7299  on  the
 7th  April,  973  regarding  recognition of  North  Eastern  Railway  Mazdocr
 Union  and  state:

 (a)  whether  consideration  of  the
 matter  of  restoring  recognition  of  the
 duly  registered  North  Eastern  Rail-
 way  Mazdoor  Union  affiliated  to  the
 A.LT.U.C.  and  derecognising  an  un-
 registered  Union  having  assumed  the
 Same  name  has  since  been  completed:
 and

 (b)  if  so,  salient  featureg  there-
 about?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  As  already  stated  in  reply  to  Un-
 sturred  Question  No.  1364,  dateq  3i-7-
 1973,  the  matter  has  been  considered.
 According  ‘to  a  judgment  of  the
 Allahabad  High  Court,  “the  dispute
 between  the  two  sets  of  office-bearers
 of  the  union  concerned  is  very  ob-
 viously  of  a  nature  which  can  be
 properly  adjudicated  upon  only  by
 means  of  a  civil  suit”.  It  is,  therefore,
 considered  that  status  quo  has  to
 continue.

 Payment  of  Overtime  Allowance  hy
 Employees  of  Eastern  Region  in  3.0.C,

 1008,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  68l0  on  the  i6th  April,  4974
 garding  payment  of  overtime  to  em-
 ployees  of  Eastern  Region  in  IL.0.C.
 and  state:

 (a)  whether  any  improvement  has
 been  made  to  reduce  overtime  charges:
 by  93  employees  in  the  D.G.S.&D  Bil-
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 ling  and  Machine  Accounts  sections  in
 Eastern  Branch  of  the  I.0.C,;

 (b)  if  so,  facts  thereabout;  and
 ‘(e)  if  not,

 thereon?
 Government’s  reaction

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c).  Efforta  are  being
 made  to  reduce  overtime  payments  to
 the  barest  minimum.

 Alleged  Discrimination  against  Staff
 or  North  Eastern  Railway

 1009.  SHRI  BOGENDRA  JHA:  Will
 the  Min.ster  of  RAILWAYS  be  picas-
 ed  to  state:

 (a)  whether  long  distance  fast
 trains,  like  Howrah-Delhi  Rajdhani
 Express,  Bombay-Delhi  Rajdhani  Ex-
 press,  Mangalore-Madras-Delhi  Jayan-
 ti  Janata  Express  and  Samastipur-
 Delhi  Jayant:  Janata  Express  have
 been  manned  by  the  staff  of  the
 starting  points  ie.  from  Howrah
 (Eastern  Railway),  Bombay  (Central
 Railway),  Mangalore  (South  Central
 Railway)  and  Samastipur  (North
 Eastern  Railway),  respectively,  from
 the  beginning;

 (b)  whether  recently  an  exception
 has  been  made  in  the  case  of  Samasti-
 pur-Delhi  Jayanti  Janata  Express
 where  North  Eastern  Railway  ©  staff
 have  been  replaced  by  those  of  East-
 etn  Railway  and  Northern  Railway;
 and

 (९)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Ap-
 parently,  the  reference  is  to  manning
 of  sleeper  coaches  etc.,  by  Travelling
 Ticket  Examiners.  As  is  the  normal
 practice,  the  sleeper  coaches  on  Erna-
 kulm|Mangalore-New  Delhi,  Jayanti
 Janata  Expresses  are  manned  by
 ‘Travelling  Ticket  Examiners  of  the
 Seuthern,  South  Central  and  Central

 Railways  over  their  respective  juris-
 diction.  Likewise,  to  aceord  with  the
 norma!  practice,  the  Samastipur-New
 Delhi  Jayanti  Janata  Expresses,
 which  have  hitherto  been  manned
 by  Travelling  Ticket  Examiners  of  the
 North  Eastern  Railway  will  be  manned
 by  staff  of  the  Northern,  Eastern  and
 North  Eastern  Railways  over  their  res-
 pective  jurisdiction.  The  Howrah-
 New  Delhi  and  Bombay-New  Delhi
 Rajdhani  Express  are,  however,  man-
 ned  throughout  their  run  by  the  staff
 of  the  Eastern  and  Western  Railways
 respectively  in  view  of  tue  very  few
 stoppages  of  short  duration  involved.

 (9)  The  decision  to  have  the
 sleeper  coaches  on  this-train  manned
 by  Travelling  Ticket  Examiners  of  the
 Northern,  Eastern  and  North  Eastern
 Railways  over  their  respective  juris-
 diction  is  in  accordance  with  the
 normal  practice  and  as  such  no  excen-
 tion  has  heen  made  in  this  case.

 (९)  Does  not  arise.

 1eL  Seeking  Entry  into
 Industry

 Fertiliser

 0l0.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Imperial  Chemical
 Industries  has  asked  ‘or  its  entry  in-
 to  fertilizer  industry;

 (b)  if  so,  what
 decision  thereon:  and

 is  Government's

 (c)  what  is  the  total  requirement
 of  fertilizers  for  ‘1973-742

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  ang  (b).  The
 Imperial  Chemical  Industries  hold
 5l  per  cent  of  the  equity  in  M's.
 Indian  Explosives  Limited  which  owns
 and  operates  a  fertilizer  plant  at
 Kanpur,  M{s.  IBL  evinced  interest  in
 setting  up  a  coal-based  fertilizer  plant
 in  India  at  a  suitable  location.  How-



 डरा  Written  Answers

 ‘ever,  no  formal  proposal  has  been
 received  by  Governinent  in  this
 Jegard,

 ¢e)  The  estimated  requirement  of
 fertilizers  for  the  year  1973-74,  was
 25.76,  lakhs  tonnes  of  nitrogen,  9.25
 Jakh  tonnes  uf  phosphate  ang  4.80  lakh
 tonnes  of  potash.

 Assam  Crude  for  Barauni  Refinery

 0I].  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Wil  the  Minister  of  PET-
 ROLEUM  AND  CIIEMICALS  be
 pleased  to  state:

 (a)  whether  the  Barauni  Refinery  is
 to  switch-back  to  Assam  c)  ude;  and

 (9)  if  so.  whether  this  will  involve
 any  additional  expenditure?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  The  Barauni
 Refinery  with  a  capacity  of  3  milhon
 tonnes  was  originally  designed  to  pro-
 cess  low  sulphur  crude  oil  from  the
 oil  fields  in  Assam  Pursuant  to  a
 decision  taken  by  Governm  nt  in  De-
 cember,  969  to  process  additional
 crude  oil  in  Assam  itself,  a  project
 for  the  modification  of  Barauni  He-
 finery  for  processing  about  4.2
 million  tonnes  of  imported  high  sul-
 phur  crude  oil,  in  addition  to  about
 22  million  tonnes  of  indigenous  Assam
 crude,  was  approved  by  Governmert
 in  June,  1971,  However,  pending  the
 modifications,  the  refinery  started
 processing  small  quantities  of  import-
 ed  Iraqi  crud2z,  from  072  onwards
 Subsequently,  a  reassessment  of  the
 Production  possibilities  from  the
 ONGC's  fields  in  Assam  early  in  974
 indicated  increased  availability  of
 crude  oil  which  could  sustain  the  3
 milhon  capacity  of  Barauni  Refinery
 us  well  as  meet  the  full  requirements
 of  the  Assam  refineries.  Following
 this  development  and  also  on  account
 of  the  very  high  price  of  imported
 crude  oil,  it  has  heen  decided  to
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 abandon  the  modification  pro-
 Jeet  for  processeing  of  imported  crude
 oil  at  Barauni.

 The  operation  of  the  refinery  at  ite
 full  capacity  on  indigenous  Assam
 crude  oil  will  not  involve  any  addi-
 tional  expenditure.

 Use  of  New  Device  by  U.S8.  Ot
 Companic,  to  locate  Oil

 30l2.  SHRI  RAGHUNANDAN  LAL
 BHATIA;

 SHRI  P.  GANGADEB;:
 Wul  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  reported  use  of  a  new  device
 by  U.S.  oil  companies  to  lecite  oil;

 tb).  whether  Guvernment  have  made
 use  of  this  technique;  ang

 (0)  if  Sn,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)):  (a)  to  (c).  No,  Sir,  How-
 ever,  imorovements  in  science  and
 technology  are  taking  place  to  locate
 oil  deposits,  in  various  countries,  Oil
 &  Natural  Gas  Commission  and  Oil
 India  Lid  are  applying  the  various
 sophisticated  techniques  and  devices
 developed.  from  time  to  time,  to  locate
 oil  to  the  extent  necesseary.  Among
 the  recent  techniques  adopted  are
 digita]  se.smic  recording  and  computer
 data  processing  to  locate  possible  oj)
 and  gas  structures.

 Imposition  of  Statutory  Control!  on
 Petrol  Price

 0I3.  SHRE  =D.  3B.  CHANDRA
 GOWDA:  Wil;  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  ४९
 pleas*d  tn  state:

 (a)  whether  Government  have  taken
 steps  to  impose  statutory  control  on
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 the  retail  selling  prices  of  petrol  and
 high-speed  Diesel  oil  to  end  the  un-
 authorised  levy  of  ‘service  charges’
 by  petrol  dealers  in  the  country;  and

 (b)  if  so,  the  broad  outlines  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  No,  Sir.

 (9)  Does  not  arise.

 Co-operation  between  India  and
 Bangladesh  for  ofishore  oil  exploration

 i0i4.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state’

 (a)  whether  any  efforts  have  been
 made  to  increase  the  co-ordination
 between  India  and  Bangladesh  in  the
 sphere  of  offshcre  oil  exploration;  and

 (bh)  if  so,  the  steps  being  taken  in
 this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Taigei  jer  production  of  crude  oi]  in
 Bombay  High

 Wh.  SG  74
 Will  whe  Minister  of
 AND  CHEMICALS  be
 state:

 BKALHAMUTHU
 PETROLEUM

 pleaseq  to

 (a)  the  target  of  production  of
 crude  oj!  in  Bombay  high  area  set  by
 00  and  Natural  Gas  Commission;  and

 (b)  what  38  the  present  position  of
 drilling  in  other  areas?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  One  million  tonnes  pro-

 ,Guction  of  crude  oil  is  the  likely  target

 under  most  favourable  circumstances
 in  the  course  of  the  next  two  years.

 (b)  the  main  efforts  of  ONGC  will
 be  directeq  towurds  the  assessment
 and  development  of  Bombay  High  for
 achieving  production  quickly.  Subject
 to  this  operational  considerations  and
 platform  availability  besides  Sagar
 Samrat,  exploratory  drilling  wil]  be
 conducted  on  the  other  =  structure?
 adjoining  Bombay  High.

 Proposal  to  Supplement’  Essential
 Commodities  330  by  General  Provision

 of  MRTP.  Act

 M6  SHRI  M  KATHAMUTHU:
 Will  the  Minster  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state.

 (a)  whether  Government  are  con-
 sidering  the  praposal  to  supplement
 the  Ecsential  Commodities  Act  by  a
 genera]  provisiun  in  the  Monopolies
 and  Restrictive  Trade  Practices  Act:
 and

 (0)  if  so,  the  salient  features  thereof
 and  the  steps  being  taken  in  thig  re-
 hai  ५7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  RE-
 DABRATA  BARUA)  (a)  No,  Sir,

 (b)  Does  not  arise.

 Spending  of  larger  amounts  on  Import
 of  Technology  by  Drug  Firms

 i0i7  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  a  large  number  of  drug
 manufacturing  concerns  are  spending
 Luge  sums  on  import  of  technology and  know-how;

 (b)  if  so,  the  foreign  exchange
 alloted  to  the  drug  industry  for  im-
 port  of  technology  during  the  years
 972  and  i973:  and
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 (c)  the  steps  taken  by  Government
 to  discourage  the  drug  manufacturers
 in  spending  huge  sums  on  import  of
 technology?

 THE  MINISTER  OF  STATE  IN  rHE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ

 S  Name  of  party

 1  Dr  Virendra  Patel

 2  Alkah  &  Chemical  Corporation

 3  Un  Sankvolid

 (9)  No  foreign  exchange  35  allotted
 to  the  drug  industry  for  impoit  of
 technology  separately

 (०)  The  necessity  for  import  of
 foreign  technology  involving  toreign
 collaboration  is  sereened  by  various
 technical  experts  including  those  from
 DGTD,  CSIR,  DC  SSI  Muinstry  of
 Finance  and  others  conceined  with
 the  project  before  a  clearance  is
 accorded  by  the  Government  Th
 drugs  and  pharmaceutical  industiy  8
 restarch  oriented  and  it  i5  no‘  in  the
 national  mterest  to  close  our  doors  to
 the  induction  of  improved  technology
 in  specified  and  useful  fields  Steps
 taken  by  the  Government  to  dis-
 courage  import  of  technology  for  the
 manufacture  of  drugs  are  given  below

 aa)  Import  of  technology  is  not
 being  allowed  for  the  manufactur-
 ing  of  drugs  where  the  know-how
 has  been  adequately  developed
 mdigenously  by  the  industry  or  any
 of  the  National  Laboratories

 (u)  Incentives  are  given  to  those
 Development  Laboratories  Units
 who  register  their  Research  and
 Development  Laboratories /  Units
 with  the  Department  of  Science  and
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 KHAN)  (a)  No,  Sir.  In  addition  te
 an  extension  of  an  already  existing
 foreign  collaboration  agreement  in
 respect  of  M/s  Sarabhai  Chemicals,

 ie  followmg  fresh  investment  pro~
 posals  for  import  of  technology|knuw-
 how  were  approved  during  1972-73,  and
 ‘1978-74:

 Date  ot
 approval

 Ttem  of  manutacture
 coliabo-

 ration

 73-2I-3972  Immunological  Tes  Systems

 Various  bulk  drugs  including
 Primidone  and  Pro  |  anolol  ete

 T  acbon

 Technology  in  the  form  of  import  of
 research  and  development  equip-
 ment  Instruments  and  inter-
 mediates

 Qu)  Drug  manufacturing  anits
 have  been  advised  as  follows

 (a)  industrial  units  with  a  turn-
 over  between  Rs  !  to  6  crores  per
 anuual  should  establish  full-fledg-
 ed  formulation  and  packaging
 development  laboratoiies  =  witn
 facilitie,  for  toxicological  and  bro-
 availability  study.  and  process
 improvement  measures,

 (b)  Units  with  turnover  of  Rs  6
 crores  and  ab  ve  should  be  in  a
 position  to  set  up  their  own  facih-
 ties  for  the  above  purpose  and  also
 for  development  of  designs  engi-
 neering  and  scale  up  activities
 etc,

 (c)  Large  units  with  turnover
 of  Rs  J0  crores  and  above  should
 establish  their  own  full-fledged
 research  centies  with  full  facili-
 ties  for  progressive  and  innova~
 tional  types  of  programme;

 (a)  A  jomt  Action/Screening
 Committee  comprising  the  ह...)
 sentatives  from  research  lebora-
 tories,  Government  departsnents
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 bay
 end  industry  has  been  set  up  to
 identify  the  areaa  where  further
 research  is  immediately  called
 for.

 Changes  in  Railway  Board  set-up

 0i8.  SHRI.JAGANNATH  MISHRA:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  are  con-
 templating  to  effect  changes  in  the
 Railway  Board  set-up;

 (b)  if  so,  whether  anv  decision  has
 heen  taken  in  the  matter;  and

 (c)  if  so,  3  salient  features
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  No.

 (hb)  and  te),  Do  not  arise,

 Loyal  Workers  Rewardeq  by  Exten-
 sion  of  Service/Reinstatement  of

 Retired  Employees

 1019.  SHRI  ARJUN  SETHI:  Will
 the  Monster  of  RAILWAYS  be
 pleased  १७  state:

 ta)  the  number  of  loyal  workers  re-
 warded  by  extension  of  service,  and
 retired  employers  re-employed  dur-
 ing  the  last  Railway  strike  (zone-
 wise);

 (b)  the  total  number  of  retired
 Railway  employees  reported  tor  duty
 during  the  strike  period;  and

 (e)  Government's  follow-up  action
 ‘n  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to  (c).
 Information  is  being  collected  and
 will  be  laid  oh  the  Table  of  the
 Sabha.

 Preliminary  works  in  Jakhptira-Bans-
 pani  Railway  line

 1020.  SHRI  ARJUN  SETHI.  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  what  are  the  preliminary  works
 done  or  proposed  to  be  done  this  year
 on  the  Jakhpura-Banspani  Railway
 line;  and

 (b)  the  future  programme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)
 A  final  Location  Engineer:ng-cum-
 Traffic  Survev  for  Banspani-Jakha-
 pura  ra}  link  has  already  been  sanc-
 tione;  and  8  in  progress

 1  Further  steps  will  be  taken
 after  the  survey  is  completed  and
 the  iesuits  thereof  become  known.

 Conference  of  S.E.  Railway  Passengers
 Halt  Commission  Agents

 02i  SHRI  ARJUN  SETHI:  Will
 the  M.nister  of  RAILWAYS  be  pieas-
 €q  to  siute

 (a)  whether  Government  have
 received  the  proceedings  of  the  First
 Conference  of  the  5.8.  Railway  Pas-
 sengers  Halts  Commission  Agents  held
 at  Balasore  on  llJth  November,  i373;
 and

 ‘by  if  so,  what  are  their  main  de-
 mands  and  whether  they  have  been
 met?

 THF  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Yes.

 (४)  The  main  demands  of  the  Halt
 Agents  of  SE  Railway  are  as  under:

 (i)  Uniform  increase  in  rate  of
 commission  to  20  per  cent.

 Gi)  Minimum  commission  —_  of
 Rs,  250  per  month.
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 (iii)  Provision  of  duty  pass,  free

 pass  and  PTOs;

 {iv)  Provision  of  facilities  oy  the

 platform  eg.,  phone,  electric

 lights,  tube  wells,  sheds  etc.

 (v)  Absorption  of  halt  agents  in

 Railway  service  when  Agency
 is  terminated.  etc.

 It  has  already  been  decided  to  in-
 crease  the  rate  of  commission.  As

 per  the  revised  rules,  the  Railways

 Can  fix  a  commission  upto  15  per
 cent  of  the  total  sales  so  as  to  ensure

 a  reasonable  remuneration  of  Rs.  50

 per  month  to  the  halt  agent.  Simi-

 larly,  provision  of  lights,  tube-wells

 and  sheds  are  already  being  made  at
 halt  stations.  It  has  not  been  consi-
 dered  necessary  to  provide  duty

 passes/free  passes  as  well  as  phones
 as  these  are  not  essential  for  work-

 the  halt.  Absorption  of  halt

 agents  in  Railway

 ing  of

 service  when

 agency  is  terminated  cannot  be

 agreed  to  as  the  relationship  between

 he  contractor  and  the  Railway  Ad-

 the ninistration  is  limited  only  to

 sale  of  tickets  at  the  Halts.

 Stuement

 Sl.  Name  of  Station
 No,

 I.  Ehadrak
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 Development  of  Stations  in  Khurda
 Road  Division  (South  Eastern

 Railway)

 1022.  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  revly  given
 to  Unstarred  Question  No.  784  on  the
 23rd  April,  974  regarding  deveiop-
 ment  of  stations  in  Khurda  Road  Di-
 vision  (South  Eastern  Railway)  iitid
 state:

 (a)  the  specific  improvements  and
 amount  programmed  to  be  spen:  dur-
 ing  the  financial  year  1974-73,  on
 Bhadrak,  Bhubaneswar,  Cuttack  and
 Puri  stations  of  Khurda  Road  Divi-
 sion;  and

 (9)  what  are’  the  difficuifes  in
 taking  early  decision  of  having  a  pas-
 senger  halt  between  Baudpur  and
 Kenduapada  Railway  Stations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI:  (a)
 Funds  amounting  to  Rs.  4.2  lakhs
 have  been  allotted  for  1974-75,  for
 carrying  improvement  works  at
 Bhadrak,  Bhubaneswar,  Cuttack  and
 Puri  Railway  stations  on  Khurda
 Road  Division.  Details  of  these  im-
 provement  works  are  given  in  the
 statement  attached.

 (b)  The  financial  implications  of
 operating  a  half  at  this  site  and  its
 feasibility  from  operating  and  engi-
 necring  points  of  view  are  to  be
 examined.  This  is  being  done.

 Detail  of  work  Ourlay  for
 3974  75

 Rs.  in  lakhs.

 Provision  of  200’  IRS  type  vlatform  cover  on  platform
 No.  t  and  provision  of  Kiosk  on  platform  Nos.  3  &  4
 (New  Work).

 2  Bhubaneswar  Provision  of  TRS  type  platform  covers  on  platform
 Nos.  I,  2,  3  and  4  (Work  in  progress).  0°93
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 Sl.  No.  Name  of  stetion  Detail  छ  works  oatlay  for  1974-75

 3.  Cuttack

 Rs-ia  Iekhs

 Provision  of  2007  long  IRS  type  passenger  shelter  on
 platturm  Nos.  2  &  3  and  209°  long  [RS  type  passenger
 shelter  on  platform  No.  r  (Work  in  progres.  Osc

 4.  Cuttack  Provision  of  a  5  KW.  diesel  Generator  set  in  replacement
 of  existing  Diesel  Pump  for  standby  power  sunply
 arrangement  cf  water  supply  irstallaticr.¢New  Work  O°  93

 5.  Puri.  Provision  of  300’  IRS  type  platform  cover  on  platform
 Nos.  2  &  3  and  I00’  long  IRS  type  cover  on  platform
 Nos.  4  &  5.  (Work  in  progress).  OTe

 6.  Puri.  Augmentation  of  battery  charging  faciliries.  Work  in 5
 progress).  Orgs

 Te  Puri.  Extension  of  washing  line  with  ancillary  facilities  New
 Work’.  .  Or2c

 दिल्‍ली-हावड़ा  एक्सप्रेस  और  दिल्ली-हावड़ा
 मेल  में  दूसरों  के  नाम  पर  सुरक्षित  स्थानों

 पर  यात्रा  कर  रहे  व्यक्तियों  के  विरुद्ध
 की  गई  कार्यवाही

 T023.  त्घ्रो  हुकम  चन्द  कछवाय  :  7

 रेल  सत्रों पह  बताव  की  कृपा  करेंगे  कि  :

 (क)  क्या  दिनांक  ti-6—-3974  को

 दिल्ली-हावडा  एक्सप्रेस  और  दिल्ली-हावड़ा
 मेल  में  यात्रा  3  रने  वाले  कुछ  ऐसे  व्यक्तियों  के

 विरुद्ध  कार्यवाही  की  »ई  जो  दूसरों  के  नाम

 सरक्षित  स्थान!  पर  यात्रा  कर  जहे थे;
 शौर

 (@)  यदि  हां.  तो  उनके  बिरद  की  गई

 कार्यवाही  का  ब्यौरा  क्या  है:

 रेल  मंत्रालय  में  उपमंत्री  (श्री  मुहम्मद
 शफी  कुरेशी  ye  (क)  आर  (ख।

 विरही  दूसरे  व्यक्तियों  के  लिए  आरक्षित

 शायिका झ्र ों  अथवा  सीटों  पर  यात्रा  करने

 वाले  व्यक्तियों  की  धर-पक्का  के  लिए
 ii—6-2974  को  दिल्ली-हावड़ा  एक्सप्रेस

 ग्रीवा  दिल्ली-हावड़ा  मेल  में  कोई  विशेष  जांच

 हीं  की  गदा  थी  |  लेकिन  i2+-6-74

 को  नुवह  हावड़ा-दिल्ली  एक्सप्रेस  के  तीन  टीचर

 शयन  यान  न  ०  4490  में  ख  ना  और  गाजिया-

 बाद  के  बीच  जांच  की  गई  थी  और  ४  ऐसे
 यात्रियों  को  पकडा  था  जो  स

 i  सक  टिकटों

 पर  यात्रा  क'  रह  थे  ।  इनसे  304.  80

 रूपये  (जिसमें  अधिक  ञ्  प्रभार  के  रूप  में

 वसूल  किये  गये  l28  मये  जानित  हैं  )

 वसूल  किये  गये  गौर  उनके  मून  डिक

 लिये  ये  थे  । कर भव्य  oe

 मई,  3974  में  दक्षिण  रेलवे  में  स्प्रे

 यात्रियों  का  रद्द  किया  जाना

 L024.  श्री  हुक्म  चन्द

 क्या  रेल  मर्जी  यह  अनाज  काकु
 खिताब:

 तक,

 (क)  क्या  सरकार  ने  मई.

 में  दक्षिण  रेलवे  में  कुछ
 चलाना  वन्य  कर  दिया  था  ।

 974

 गरैलमगाड़ियों  का

 (ख)  यदि  हां,  तो  उनकी  सख्या  और

 उसके  कारण  क्या  हैं;  और

 (सम)  इससे  सरकार  को  अनुमानतः
 कितनी  हानि  हुई  है  ?
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 रेल  मंत्रालय  में  'उपभंत्रो  (भी  मुहम्मद
 शफरी  कुरैशी)  (क)  जहां।

 (ख)  मई,  974  के  दौरान,  कोयले
 की  कमी  के  कारण  प्रतिदिन  झौसतन  i59
 जोडी  यात्री  गाडिया  और  रेल  हडताल  के
 कारण  82  जोडी  नाडिया  3  की  गईं।

 (ग)  इसके  फलस्वरूप  अनुमानत'
 लगभग  4.9)  करोड़  रुपय  की  हानि  हुई
 है  t

 मध्य  रेलवे  में  चौधरी  पर  वापस  लिये
 गये  कर्मचारी

 1025.  थ्री  हुकस  चन्द  कछवाय  :  क्‍या

 रेल  मंत्री  यह  बताने  की  कृपा  करेगे  कि
 गत  रेलवे  हडताल  के  दौरान  नौकरी  से
 निकाले  गये  नबा  निलम्बित  किए  गए  कर्म-
 चोरियों  में  से  अब  तक  कितने  कर्मचारियों
 को  नौकरी  पर  वापस  लिया  गया  है  ?

 रेल  मंत्रालय  में  उपमंत्री  (श्री  मुहम्मद
 शफ  क्रेश  )  :  (क)  (i)  जिन  कम-

 चोरियों  की  सेवा  समाप्त  की  गई  उनकी

 प्रिया  70]

 (ij)  निलम्बित  कर्मचारियों  की  कुल
 संख्या  98  4

 (ख)  उपर्युक्त  कर्मचारियों  में  से  फिर  से

 बहाल  किये  गये  कर्मचारियों  की  कुल  सख्या---

 (क)  (i)  253

 (की)  (ii)  887

 मध्य  रेलवे  में  हड़ताल  में  भाग  खाने  वाले
 स्थायी  तथा  अस्थायी  कर्म बा रो

 1026.  श्री  हुकम  जल्द  कछवाय  :  क्‍या

 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  4

 (क)  मध्य  रेलवे  में  इस  समय  स्थायी
 तथा  अस्थाई  कर्मचारियों  की  सख्या  क्या  है;
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 (@)  मई,  974  में  की  गई  हड़ताली
 में  इनमें  से  कितने  कर्मच।रियों  ने  भाग  लिया,
 कौर

 (ग)  कितने  कर्मचारी  काम  पर  थे  ?

 रेल  संत्रालय  में उपमंत्री  भो  मुहम्मद
 काफी  कुरेशी  )  मध्य  रेलवे  मे  स्थायी

 और  अस्थायी  रेल  कर्मचारियों  की  सख्या
 नीचे  बताई  गई  है

 स्थायी  155,107
 अस्थायी,  27,264

 जोड  8  2,372

 (ख)  अ्नपस्थित  किरायों  की
 अधिकतम  सख्या  65,602

 (ग)  उन  कर्मचारियों  की  सख्या
 जो  अपनी  ड्यूटी  करते
 पदे  1,16,769

 Restoration  of  cut  in  supply  of
 Kerosene  Oil  to  States

 027  SHRI  BHOLA  MANJHI  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 ‘a)  whether  Government  propose
 to  ntt  the  cut  in  the  allocation  of
 Kerostne  to  the  States  for  distribu-
 tion;  and

 (b;  if  so,  the  facts  thereof?

 STATE  IN
 PETROLEUM

 THE  MINISTER  OF
 THE  MINISTRY  OF
 AND  CHEMICALS  (SHR]  SHAH-
 NAWAZ  KHAN):  (a)  ang  (b).  In
 the  resent  circumstances  the  cut  of
 30  per  cent  in  kerosene  allocation  to
 States  iumnosed  from  the  month  of
 June,  3974  is  likely  to  continue
 throughout  the  year.
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 Temporary  Workmen  and  Casual
 Labourers  removeg  from  Service

 1028,  SHRI
 Will  the  Minister
 be  pleased  to  state:

 MADHU-  LIMAYE:

 (a)  the  number  of  workmen  on
 whom  dismissal  orders  have  been
 served  since  2nd  May,  1974,  by  the

 Railway  zone- various  authorities,
 wise:

 (b)  the  total  number  of  temporary
 workmen  whose  services  have  been
 terminated  since  the  above  date;

 (c)  the  number  of  casual  labourers
 have  been  removed  since  2nd

 May,  ‘1974,  zone-wise:  and
 who

 (d)  the  number  of  Railway  workers
 whose  services  have  suffered  break
 since  2nd  May,  ‘19747

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 A  statement  is  attached.

 (9)  5502.  Out  of  this
 2674  have  since  been  reinstated,

 number,

 (९)  ‘18883;  out  of  this  number,
 about  7000  have  been  reappointed.

 (a)  Maximum  absenteeism  on  any

 day  was  59i59,  during  the  period  of
 the  strike.
 257  LS—8.

 of  RAILWAYS

 Statement

 Number  of
 permanent

 Railway
 Railways.  employees

 dismissed / removed
 from

 Service.

 Central  457
 Eastern  25I2

 Northern  4078
 North  Eastern  683
 Northeast  Frontier.  2603
 Southern  476
 South  Central  577
 South  Eastern  I4I3

 Western  २4३6
 CLW.  मु  44
 D.L.W.  हे  हे  Ir
 LCT.  मा  मु  24

 Torar  I3247

 Reinstatement  of  Permanent
 Employees,  temporary  workmen

 and  Casual  Labourers

 029  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  number  of  permanent
 empluyees,  temporary  workmen  and
 casual  labourers  who  have  since  been
 reinstated;

 (b)  whether  Government  propose
 to  reinstate  all  those  against  whom
 there  are  no  charges  of  sabotage  and
 violance;  and

 (c)  if  not,  what  is  Government’s
 policy  in  this  regard  and  whether  its
 consequences  have  been  properly
 weighed  in  terms  of  workmen's  bitter-
 ness  and  their  efficiency?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)
 a)  No  of  staff  remstated  upto  5th
 July,  974

 (a)  Permanent—28l9

 (b)  Temporary—2674

 (n)  No  of  casual  labour  reappoint-
 ed  —4676

 0)  and  (९)  Each  case  is  being
 considered  on  the  facts  and  circum-
 stances  of  the  case  and  dealt  with  on
 its  merits  sympathetically

 Normal  Absenteeism  of  Permanent
 Employees,  Temporary  Workmen  and

 Casual  Labourers

 030  SHRI  MADHU  LIMAYE  will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state

 (a)  the  total  number  of  permanent
 employees  in  the  Railway  establish-
 ment  as  on  the  jst  May  974

 (b)  the  total  number  of  temporary
 workmen  in  Railway  establishment  as
 on  the  Ist  May,  1974,

 (c)  the  total  number  of  casual
 labourers  employed  by  the  Railways
 as  on  the  lst  May  1974,  and

 (d)  the  normal  absenteeism  among
 the  workmen  of  all  the  three  cate-
 gories  on  any  one  day?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)

 to  (d)  The  information  is  being
 collected  and  will  se  laid  on  the
 Table  of  the  Sabha

 Railway  workers  arrested  under
 MISA,  DIR  and  other  legal  provisions

 03]  SHRI  MADHU  LIMAYE  Will
 the  Mmuster  of  RAILWAYS  be  pleas-
 ed  to  state

 fa)  the  number  of  Railway  work-
 ers  arrested  under  MISA,  DIR  and
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 other  legal  provisions  between  2nd
 May  to  27th  May,  1974,

 (b)  the  number  of  FIRs  filed  and
 cases  instituted,

 (c)  the  number  of  all  those  work-
 men  who  died  im  police  and  jail  cus-
 tody  during  this  period,

 (d)  the  number  of  alj  those  who
 have  since  been  released,  and

 (€)  the  number  of  all  those  who
 are  still  in  Jail  under  the  various
 provisions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)
 to  (e)  The  information  is  _  being
 coliccted  and  will  be  laid  on  the
 Table  of  the  Sabha

 Person  killed  by  Engine  on  Southern
 Railway

 032  SHRI  5  M  BANERJEE  Wl
 toe  Minister  of  RAILWAYS  be  pleas-
 eg  to  state

 (a)  whether  Shri  Ramaswam,  of
 Southern  Railway  was  knocked  down
 hy  an  engine  and  killed

 (b)  if  so  whether  any  investigation
 has  been  made  in  this  regard  and  if
 not  the  reasons  therefor,  and

 (c)  whethe;  any  compensation  has
 been  paid  to  his  family  members  and
 if  not  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)
 One  Shri  Ramaswamy  died  after  be-
 ing  knocked  out  by  a  Pilot  Engine
 on  24th  May  1974  near  Madurai
 Bridgc  Station  He  was  not  a  railway
 employee

 (b)  Yes

 (c)  No  compensation  has  been  paid,
 since  investigation  showed  that  there
 was  no  negligence  on  the  part  of  the
 Pilot  Engine  driver  and  that  the
 deceased  had  trespassed  upon  ie
 track  suddenly  and  was  run  over.
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 Distribution  of  Petroleum  Products

 1033.  SHRI  S,  R.  DAMANI:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  distribution  of  petro-
 leusn  products  in  the  country  is  lopsid-
 ed  and  if  so,  the  reasons  thereof;

 (9)  for  how  long  this  uneven  dis-
 tribution  has  been  going  on;

 (c)  whether  it  has  led  to  shortages
 and  blackmarketing  in  some  regions;
 and

 {d)  the  steps  taken  by  Government
 and  the  marketing  agencies  to  ensure
 equitable  and  need-based  distribution
 in  al]  the  zones?

 THE  MINISTER  OF
 THE  MINISTRY  OF
 AND  CHEMICALS
 NAWAZ  KHAN):

 (b)  to  (d).

 STATE  IN
 PETROLEUM

 (SHRI  SHAH-
 (a)  No,  Sir

 Do  not  arise.

 Shortage  of  LPG  Cylinders  and
 variation  in  their  prices  at  Different

 Stations

 1034.  SHRI  S.  R.  DAMANI:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  the  reasons  for  the  acute  short-
 age  of  LPG  cooking  gas  at  all  the
 distribution  centres;

 (b)  whether  prices  vary  from  place
 to  place  for  the  standard  containers
 and  if  so,  the  reasons  thereof;  and

 (c)  the  steps  taken  to  overcome  the
 shortages  and  to  have  uniform  prices
 throughout  the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  LPG  avail-
 ability  with  Burmah  Shell  and  Caltex
 has  been  affected  due  to  a  reduction
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 in  crude  supplies  to  their  refineries.
 IOC  and  HPC  have  adequate  LPG  to
 meet  the  requirements  of  their  exist-
 ing  customers.  Some  sporadic  short-
 ages  in  certain  areas  are  created  at
 times  due  to  transportation/operation-
 al  difficulties.  The  demand  for  new
 gas  connections  is  however,  far  in
 excess  of  the  availability  and  mar-
 keting  facilities  with  these  compan-
 ies.

 (b)  Yes,  Sir.  The  selling  prices  of
 LPG  for  domestic  use  at  a  given
 place  are  fixed  on  the  basis  of  the
 ex-refinery  price  fixed  for  the  nearest
 LPG  producing  refinery,  against
 thereto  the  transportation  charges,
 dealer’s  commission  at  a  fixed  rate,
 and  the  applicable  local  sales  tax,
 Octroi  etc.  As  the  applicable  ex-
 refinery  prices,  transportation  charges
 and  sales  tax  etc.  vary  from  place  to
 place,  the  selling  prices  of  LPG  for
 standard  containers  also  vary  from
 place  to  place.

 (c)  Efforts  are  being  made  to  maxi-
 mise  LPG  production  and  marketing
 by  removing  the  various  bottlenecks.
 In  view  of  reply  to  part  (b)  above,
 the  question  of  having  uniform  prices
 does  not  arise  at  present.  The  entire
 issue  of  petroleum  products  pricing
 is  however  currently  under  considera-
 tion  of  the  Oil  Pricing  Committee.

 Maharashtra  Government’s  Scheme  for
 Tube  Railway

 1035,  SHRI  S,  R.  DAMANI;
 SHRI  DHAMANKAR:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  Maharashtra  Gov-
 ernment’s  scheme  to  launch  ga  tube
 railway  has  been  approved  by  the
 Government  of  India;

 (b)  whether  proposal  to  finance  the
 scheme  has  been  finalised  and  if  so.
 the  salient  features  thereof;  and

 (c)  when  will  the  work  commence?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  The
 Maharashtra  Government  have  no
 such  scheme  for  Bombay,  though  fea-
 sibility  studies  for  a  rapid  transit
 system  (underground)  are  in  hand
 under  this  Ministry.

 (b)  and  (c).  Do  not  arise.

 रेलवे  कमेंचारियों  पर  तोड़फोड़  के  आरोप

 1036.  श्री  कार  बी०  बड़े  :  क्‍या

 रेल  मंत्री  यह  बताने  की  कया  करेगे  कि

 (क)  रेलवे  के  प्रत्येक  जोन  में  ऐसे
 रेल  कर्मचारियों  के  नाम  तथा  पद  क्‍या  है
 जिन  पर  तोड़-फोड  के  आरोप  है  और  उन्हें

 पहर  निलम्बित  करने  के  स्थान  पर  सीधे

 बर्खास्त  कर  दिया  गया  है;  और

 (ख)  उन्हें  न्यायालय  द्वारा  अपराधी
 प्रमाणित  करके  दण्ड  दिये  बिना  नौकरियों
 से  बर्खास्त  क्‍यों  किया  गया  ?

 रेल  मंत्रालय  में  उपमंत्री  (श्री  मुहम्मद
 कॉफी  कुरेशी)  :  (क)  कौर  (ख)  :  सुचना
 इकट्ठी  की  जा  रही  है  और  सभा-पटल  पर

 रख  दी  जायेगी  ।

 फास्फेट  बैरकों  का  उत्पादन

 I037.  श्री  आर०  दी०  बड़े  :  क्‍या

 पेट्रोलियम  और  रसायन  मंत्री  यह  बताने
 की  कृपा  करेगे  कि  :

 (क)  गत  तीन  वर्षो  के  दौरान  फास्फेट
 उबर कों  के  उत्पादन  में  कितनी  कमी  अथवा

 बद्ध  हुई;  श्र

 (ख)  उत्पादन  में  गिरावट  होने  के
 क्या  कारण  हैं  ?

 पेट्रोलियम  धौर  रसायन  मंत्रालय  में
 राज्य  मंत्री  (भो  शाहनवाज  ला)  :  (क)
 गत  तीन  वर्षों  के  दौरान  फास्फेटिक  उबर कों
 का  उत्पादन  निम्नलिखित  था  —

 (पी2  111  पोषकों
 के  रूप  में  000

 मीटरी  टनों  में)

 वर्ष  उत्पादन

 1971-72  278

 1972~73  326

 19736874  वि  37

 (ख)  1972-73  की  तुलना  में
 1973-74  के  रौशन  उत्पादन  में  ्  थोड़ी

 सी  कमी  कुछ  सबरा  म  फास्फीरिफ  एसिड
 की  कमी,  बिजली  म  कटौती  तथा  श्रमिक
 समस्या  के  कारण  हुई  है  ।

 Proposa]  to  take  over  Nangal-Bhakra
 Siding

 1038,  PROF  NARAIN  CHAND
 PARASHAR,  Wiull  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 fa)  whether  the  proposal  by  the
 Railways  to  take  over  or  operate  the
 Nangal-Bhakra  Railway  Siding  at
 Present  under  the  project  authorities
 is  under  the  consideration  of  Govern-
 ment;  and

 (b)  if  so,  the  date  by  which  a  deci-
 sion  would  be  taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and

 (b).  The  proposal  for  taking  over
 the  Private  Siding  from  Nangal  Dam
 to  Bhakra  by  Railways  and  also  the
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 possibility  of  working  of  the  siding
 by  the  Railway,  without  taking  it
 over  have  since  been  carefully  consi-
 dered  by  the  Railway  Board  in  con-
 sultation  with  the  Northern  Railway
 Administration  and  it  has  not  been
 found  justifiable  to  do  so

 Findings  of  survey  for  Chandigarh-
 Ludhiana  Railway  Line

 1039.  PROF,  NARAIN  CHAND
 PARASHAR;

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  survey  for  the  pro-
 posed  Chandigarh-Ludhiana  Railway
 liane  has  been  completed:

 (b)  if  so,  the  findings  of  the  survey;
 and

 (६  the  likely  date  when  the  con-
 struction  work  on  this  line  will  start?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes

 (b)  The  survey  Report  which  is
 under  examination  has  revealed  that
 the  project  (8  G.,  02.2I6  Kms)
 would  cost  about  Rs.  9.56  crores  and
 would  not  be  financially  viable  (re-
 turn  being  0.2]  per  cent  in  the  first
 year.  0  25  per  cent  in  the  sixth  year
 and  0.28  per  cent  in  the  llth  year  by
 the  conventional  method).

 (c)  This  will  depend  on  the  results
 of  the  examination  of  the  survey  re-
 port  and  availability  of  funds.

 Jagadhari-Paonta  RailWay  line

 1040.  PROF.  NARAIN  CHAND
 PARASHAR:

 Will  the  Minister  of  RAILWAYS
 १९  Pleased  to  state:

 (a)  whether  some  representations
 wave  been  received  by  the  Railway
 Authorities  against  the  proposed  sur-
 vey  and  alignment  of  the  Jagadhari-
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 Paonta  Railway  link  from  the  people
 of  Hirpur  and  other  neighbouring
 villages  in  Sirmor  District  of  Hima-
 chal  Pradesh;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  thereon?

 THE  DEPUTY  MINSTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  Instructions  have  been  issued
 to  the  survey  team  to  keep  the  points
 raised  in  the  representation  in  view
 while  finalising  the  alignment.

 Reforms  in  Election  Procedures

 1041.  PROF.  NARAIN  CHAND
 PARASHAR:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Governme.t  are  consi-
 dering  the  proposal  to  have  radical  re-
 forms  in  the  present  election  system
 in  India  such  as  the  introduction  of
 lust  systems;

 (b)  if  so,  the  nature  of  the  reforms
 under  contemplation;  and

 (c)  whether  the  reforms  would  be
 introduced  by  19767,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 NITIRAJ  SINGH  CHAUDHARY):
 (a)  Government  consider  that  no
 change  in  the  existing  election  sys-
 tem  is  calleq  for.

 (b)  and  (९)  Do  not  arise.

 Completion  of  Gujarat  Petro-Chemical
 Complex

 1042,  SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  been  urged  by  the  Govern-
 ment  of  Gujarat  to  take  immediate
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 and  effective  steps  to  ensure  expedi-
 tious  completion  of  Gujarat  petro-
 chemical  complex  including  Naphtha
 cracker;

 (b)  whether  the  State  Government
 had  appointed  a  Co-ordination  Com-
 mittee  to  look  into  the  production  pro~
 gramme  of  IPCL;

 (c)  whether  the  recommendations
 have  been  implemented  after  consult-
 ing  the  Central  Government;

 (d)  whether  the  State  Government
 has  asked  hig  Ministry  to  allow  IPCL
 to  sell  or  set  aside  a  certain  specified
 percentnge  of  IPCL.,  Para-xylenes  pro-
 duction  for  small  scale  units  in  Gujarat
 which  are  engaged  in  the  manufacture
 of  expensive  dyes;  and

 {e)  if  so,  whether  his  Ministry  has
 agreed  to  the  above  proposal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  No  communi-
 cation  has  been  received  from  the
 State  Govt.  in  this  regard  in  the
 recent  past

 (b)  Yes,  Sir.

 (c)  The  Central  Govt.  is  not  aware
 whether  the  report  has  since  been
 submitted  to  the  State  Govt.

 (da)  No,  Sir.  The  IPCL  itself  has
 asked  for  permission  to  sell  small
 quantities  of  Paraxylene  to  three
 small  scale  units  in  Gujarat  engaged
 in  dyestuff  intermediates  industry.

 (e)  The  matter  is  under  examina-
 tion.

 Loss  of  petroleum  produets  due  to  fire
 at  Maurigram

 043  SHRI  RAMAVATAR  SHAS-
 TRI:

 DR.  RANEN  SEN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  lightning  started  big
 fire  at  Maurigram  which  resulted  in

 JULY  30,  974  Written  Answers  76

 the  loss  of  2700  kilo  litres  of  petroleum
 products;

 (b)  if  so,  the  facts  therea‘;  and

 (c)  whether  any  investigation  was
 made  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b).  Yes,
 Sir.  Tank  No.  3  in  IOC’s  installation
 at  Maurigram  caught  fire  on  10-5-74.
 With  round  the  clock  fire  fighting
 efforts  it  could  be  extinguished  only

 on  13-5-74  The  loss  of  product  was
 however  limited  to  l]  KLs  of  the
 inter  face  of  Naphtha  ang  Kerosene.
 There  was  some  damage  to  the  Tank
 also.

 (c)  Indian  Oil  Corporation  Limited
 had  appointed  a  committee  for  inves-
 tigation  of  the  matter,  which  esta-
 blished  that  the  fire  was  due  to
 lightning.

 Production  at  Haldia  Refinery

 1044,  SHRI  RAMAVATAR  SHAS-
 TRI,

 DR.  RANEN  SEN:

 Will  the  Mimster  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Chairman  of  Indian
 Oil  Corporation  declareq  that  Haldia
 refinery  is  expected  to  go  on  stream
 in  June,  1974;  and

 (b)  if  so,  the  facts  thereof?

 STATE  IN
 PETROLEUM

 THE  MINISTER  OF
 THE  MINISTRY  OF
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  Yes,  Sir.

 (b)  Most  of  the  processing  units  in
 the  fue]  sector  of  the  refinery  are
 ready  for  commissioning.  The  equip-
 ments  are  being  tested  ang  placed  in
 service  and  teething  troubles  if  any
 located  and  corrected.  These  are  ex-
 peeted  to  be  completed  and  the  fuel
 sector  of  the  refinery  will  go  on  trie!
 runs  shortly.
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 Disappearance  of  Mercury  from
 फ़पतइनफुणट  Chemicals

 1045,  SHRI  RAMAVATAR
 SHASTRI:

 DR.  RANEN  SEN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  imported  mercury  mys-
 teriously  disappeared  from  the  Durga-
 pur  Chemicals;

 (b)  if  so,  the  facts  thereof;  and

 (c)  whether  C.B.I,  has  undertaken
 to  investigate  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAHNA-
 WAZ  KHAN):  (a)  and  (b),  The  re-
 quisite  information  i,  being  collected
 from  the  Government  of  West  Bengal
 and  wil]  be  placeg  on  the  Table  of  the
 Sabha  as  soon  as  received.

 (c)  No  such  reference  has  been
 received  by  or  is  pending  with  the
 Calcutta  Branch  of  C.B.I.

 Freight  concessions  to  Swadeshi  Cotton
 Mills  and  Laxmi  Ratan  Textile  Milis

 1046,  SHRI  ISHAQUE  SAMBHALI:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  Swadeshi  Cotton
 Mills  and  Laxmi  Ratan  Textiles  mills
 enjoy  freight  concessions  from  the
 Railways;

 (b)  if  so,  the  salient  features  there-
 of;

 (e)  whether  these  freight  conces-
 sions  make  the  railways  earnings  less
 than  the  cost;  and

 (d)  what  steps  Government  intend
 to  take  against  the  railway  officials  for
 giving  these  concessions?

 THE  DEPUTY  MINSTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No.

 (b)  to  (d).  Do  not  arise.

 Concessional  freight  charge,  for
 wagons

 ‘1047,  SHRI  ISHAQUE
 SAMBRHALI:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  big  traders  and  Mer-
 chants  aie  charged  concessional  freight
 charges  for  wagons;  ang

 (9)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  No.

 (b)  Does  not  arise.

 Aduiteration  of  petrol

 1048.  SHRI  N.  K.  SANGHI;

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  adulteration  of  petrol  has  increas-
 ed  enormously  and  a  survey  by  the
 Consumers’  Council  of  India  has  con-
 firmed  the  same;

 (b)  whether  ‘used  motor  oil’  is  often
 mixed  with  petro!  in  Delhi  and  there
 is  no  check  on  the  quality  of  lubricants
 given  by  petrol  pumps  along  with
 petrol;

 (c)  whether  the  adulteration  lobby
 has  succeeded  in  scuttling  Govern-
 ment's  scheme  to  colour  kerosene  to
 prevent  adulteration;  and

 (8)  if  s0,  whether  a  thorough  probe
 has  been  made  to  fing  out  why  the
 above  scheme  was  not  implemented

 and  responsibility  fixed  for  the  same?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b).  There
 have  been  some  reports  of  adultera-
 tion  of  petrol.  Technically,  however
 the  possibility  of  petro]  adulteration
 with  Motor  oils  is  remote.  Adultera-
 tion  with  kerosene  oi]  or  solvents  is
 more  likely.  Oi]  Companies  have
 instructions  to  take  firm  action
 against  dealers  in  specific  cases  of
 adulteration  brought  to  their  notice.
 State  Governments  also  take  action
 against  complainsts  of  adulteration.

 Supplies  of  lubricants  to  retail  out-
 lets  are  made  by  the  Oil  Companies
 in  sealeg  containers  and  in  barrels  and
 the  quahty  of  products  is  checked
 before  the  containers  are  filled  and
 sealed.

 Lubricating  oils  sold  in  tins
 therefore  generally  testeq  products
 07  Companies  are  not  however  im  a

 pu-ition  to  exercise  any  rigid  control

 on  the  quality  of  lubricating  oils  sold
 loose  Action  in  such  cases
 therefore  be  taken  only  if

 are

 cun
 specific

 cases  of  malpractices  are  brought  to
 notice.

 fc)  and  (d)  No,  Sir  The  proposal
 to  add  a  blue  dye  to  kerosene  has
 been  under  the  consideration  of  Gov
 ernment.  Importing  a  dye  for  this

 purpose  would  mean  foreign  ex-

 change  outgo  and  this  is  the  reason

 why  colouring  of  kerosene  has  not
 been  undertaken  so  far.  Possibilities
 of  developing  the  dye
 arc  being

 indigenously
 explored.  Some  manu-

 je-turers  have  already  made
 wr  these  are  being  examined.

 offers
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 Suspension  of  drilling  oll  at  first
 location  in  Bombay  High

 1049,  SHRI  N.  K.  SANGHI:

 SHRI  BISHWANATH  JHUN-
 JHUNWALA:

 SHRI  SHRIKISHAN  MODI:

 SHRI  ANADI  CHARAN  DAS:

 SHRI  P  GANGADEB:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  drilling  at  first  location
 at  Bombay  High  has  been  suspended
 and  work  taken  in  hand  at  the  second
 location;

 (b)  if  so,  the  reasons  for  suspension
 of  work  at  the  first  location  and  what
 are  the  sahent  features  of  production
 reports  with  regard  to  the  quantity
 and  quality  of  0)  at  the  first  location:
 and

 (०)  whether  drilling  so  far  done  at
 the  first  location  has  helped  Govern-
 ment  to  estimate  by  what  time  com-
 mercial  production  can  be  undertaken
 and  if  so,  the  tacts  thereof?

 THE  MINISTER  OF
 THE  MINISTRY  OF
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN)  (a)  No,  Sir.  Drill-
 ing  in  first  well  on  Bombay  High  was
 completed  after  reaching  a  depth  of
 786  metres  The  drilling  vessel
 ‘Sagar  Samrat’  has  not  been  able  to
 move  to  the  second  location  due  to
 adverse  weather  conditions.

 STATE  IN
 PETROLEUM

 (b)  The  wel]  was  not  suspended.
 The  well  was  tested  but  the  technical
 appraisal  indicated  that  the  test  data
 was  inconclusive.

 {e)  It  is  not  possible  to  estimate
 oil  reserves  on  the  basis  of  one  dis~
 covery  well  One  million  tonnes
 production  of  crude  oil  is  the  likely
 target  under  most  favourable  cir-
 cumstances  in  the  course  of  the  next
 two  years,
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 Nationalisation  of  drug  Industry  to
 check  preduction  of  sub-standard

 medicines

 1050.  SHRI  8.  R.  SHUKLA:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  increasing  trend  of  adulteration  ol
 drugs  and  medicines  and  their  sub-
 standard  quality;  and

 (b)  whether  Government  propose  to
 nationalise  manufacturing  of  drugs
 and  medicine  industry  to  ensure  purity
 and  standard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN);  (a)  Government  are
 aware  that  the  prevalence  of  spurious
 and  gdulterateq  drugs  has  assumed
 significant  proportions  recently.
 Action  is  being  taken  to  combat  this
 problem  and  steps  taken  in  this  regard
 afe  indicated  in  the  attached  state-
 ‘ment.

 Besides  these  measures  Committee
 on  Drugs  and  Pharmaceutical  Indus-
 try  constituted  by  the  Min.  of  P&C  to
 examine  various  aspects  of  drug
 industry  have  submitted  its  report  on
 quality  control  on  drugs  and  related
 matters  on  25-5-1974  to  this  Ministry
 and  the  Ministry  of  Health  and  Family
 Planning.  The  report  is  receiving  the
 attention  of  Government

 (b)  Considering  the  highly  techni-
 cally  oriented  nature  of  this  industry.
 the  large  number  of  units.  the  range
 of  their  operations  ete  Government
 do  not  propose  to  nationalise  the  drug
 industry  ag  such.  As  a  schedule  ‘B’
 industry  under  the  Industrial  Policy
 Resolution  of  1956,  it  can  be  develop-
 ed  both  in  the  Public  and  the  private
 sectors.

 Statement

 i.  To  eliminate  unlicensed  manu-
 facturers  of  drugs,  who  usually  indulge
 in  manufacture  and  sale  of  spurious
 drugs—an  “All  India  List  of  licensed
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 drug  Manufacturers”  has  been  com-
 piled  and  brought  upto  date.  This
 hst  hag  been  circulated  to  the  Asso-
 ciavons  of  drug  manufacturers  and
 dealers,  and  State  Drugs  Control
 Organisations.

 2.  The  Drugs  and  Cosmetics  Act  has
 been  amended  and  the  extent  of
 penalty  for  manufacture  and  sale  of
 adulterated  drugs  and  manufacture  and
 sale  without  licence  has  been  raised
 from  3  years  to  0  yeats.  Provision
 has  also  been  made  for  the  confisca-
 tion  of  equipment  and  implements
 employed  for  manufacture  of  such
 drugs  as  also  the  means  of  transport
 of  such  drugs.  A  proposal  to  amend
 the  Act  for  furthe:  tightening  up  the
 system  and  to  make  the  punishments
 more  deterrent  35  also  at  present  under
 consideration,

 3.  The  States  have  been  advised  to
 maintain  close  liaison  with  the  Police
 authorities  for  the  compaign  against
 spurious  drugs  to  be  carried,  on  inten.
 sively.

 4.  Whenever  reports  of  spuriou=
 drug,  are  freceived  by  the  Central
 Drugs  Standard  Control  Organisation
 and  whenever  a  racket  is  supposed  to
 be  ot  Inter-State  character,  special
 precautions  are  taken  to  alert  the
 States  concerned  and  advise  them  to
 take  necessary  action  with  the  assist-
 ance  of  the  State  Police,

 5  The  States  have  been  requested
 to  augment  their  Drugs  Inspectorates
 and  the  testing  facilities  so  that  the
 scale  of  sampling  is  increased  and
 quick  test  reports  are  obtained,

 6.  Zonal  Offices  of  the  Central  Drugs
 Standard  Control  Organisation  have
 been  set  up  at  Bombay,  Calcutta,
 Madras  and  Ghaziabad  to  bring  about
 a  close  liaison  between  the  Central
 and  State  Organisations,  One  of  the
 functions  of  the  Zonal  Officers  is  to
 investigate  the  movement  of  spurious
 drugs,  particularly  in  Inter-State
 commerce  and  to  ensure  that  the
 Standards  of  drugs  moving  in  Inter-
 State  commerce  are  stringently  obser-
 ved.  The  Zonal  Officers  are  assisted
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 in  their  task  by  Central  Drugs  Inspec-
 tors  who  work  in  close  liaison  with
 the  State  Drugs  Inspectors.

 7.  The  help  and
 Associations  representing  the  inte-
 rests  of  drugs  manufacturers  and
 dealers  are  being  enlisted  to  ensure
 maximum  compliance  with  the  good
 manufacturing  and  sale  parctices  and
 their  cooperation  in  the  compaign
 against  spurious  drugs  is  also  being
 sought.

 cooperation  of

 8.  A  training  programme  for  Drugs
 Inspectors  ang  Analysts  has  been
 arranged  under  the  aegis  of  the  Cen-
 tral  Drugs  Standard  Control  Organi-
 sation.  These  Training  programmes
 will  help  in  more  stringent  enforce-
 ment  of  Drugs  Standard  Control.

 9.  The  States  have  been  requested
 to  constitute  State  Drugs  Advisory
 Boards  on  which  representatives  of
 the  drug  manufacturers,  dealers.
 ‘medical  profession  and  consumers  are
 associated  to  advise  the  State  Gov-
 ernments  on  the  measures  to  be  taken
 for  effective  enforcement  of  the  Diugs
 and  Cosmetics  Act,

 10.  The  Health  Minister  has  written
 to  the  State  Health  Ministers  drawing
 their  attention  to  the  prevelance  of
 spurious  drugs  and  to  the  measures
 that  could  be  taken  by  the  States  in
 combating  this  evil.  The  assistance
 that  can  be  rendered  by  the  Central
 Drugs  Control  Organisation  in  train-
 ing  Drugs  Inspectors  and  Analysts  has
 also  been  stressed.

 Beating  of  Railway  worker  of  Kishan-
 ganj  Railway  Station,  Delhi  (Northern

 Railway)

 1051.  SHRI  JHARKHANDE  RAT:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  a  Railway  worker  of
 Kishanganj  Railway  Station  (Delhi)
 was  beaten  in  the  office  and  he  vomit-
 ted  blood  ang  had  to  be  rushed  to
 hospital;  and
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 (9)  if  80,  the  action  taken  against
 the  Railway  employee  who  indulged
 in  this?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  On
 3I-5-I974  Shri  Gangu  Ram  Chandna,
 a  Clerk  of  the  Traffic  Accounts  Office,
 Delhi:  Kishanganj,  submitteq  a  com-
 plaint  that  on  30-5-74  he  had  been
 beaten  up  by  Shrj  Bhola  Nath  Chopra,
 Travelling  Inspector  of  Station
 Accounts  Shri  Gangu  Ram  Chandna
 had  complained  of  pain  in  the  chest
 Op,  31-5-74  in  the  office.  The  Medical
 Officer,  Railway  Dispensary  Kishan-
 ganj  wag  sent  for  and  on  his  advice
 Shri  Chandna  was  sent  to  the  Northern
 Railway  Central  Hospital]  for  further
 examination.  Checks  in  the  hospital
 indicated  fracture  of  left  Seventh  and
 Eighth  rib  and  some  other  chest
 injuries,  Blood  was  also  noticed  in
 his  sputum  during  observations  in
 hospital,

 (b)  Senior  Accounts  Officer  (Traffic)
 Delhi  Kishanganj  is  making  an  enquiry
 into  the  allegations,  which  is  expected
 to  be  completed  within  the  next  two
 weeks.  Further  necessary  action  will
 he  taken  on  receipt  of  the  enquiry
 report.

 Concessions  offereg  by  U.AE.  for
 prospecting  oil  in  India

 1052.  SHRI  BISHWANATH  JHUN-
 JHUNWALA;

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  of  the
 United  Arab  Emirates  has  offered  to
 five  concession  to  India  for  prospect-
 ing  onl;

 (b)  whether  Government  have  avail-
 ed  of  the  offer;  and

 (c)  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c),  The  possibility
 of  such  a  concession  was  mentioned
 during  discussions  with  a  delegation
 of  the  United  Arab  Emirates  in  March
 1974,  A  team  of  two  experts  of  the
 ONGC  visited  Ajman  EmiTate  and
 ‘made  an  assessment  of  the  prospects.
 On  an  overall  consideration  of  the
 technica]  assessment  report,  it  was
 decideq  not  to  pursue  the  matter.

 Schedule  of  import  of  Kerosene  Oil

 053  SHRI  BISHWANATH  JHUN-
 JHUNWALA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  import  of  Kerosene  is
 lagging  much  behind  the  schedule;

 (b)  #  80,  the  present  backlog  and
 whether  it  is  likely  to  create  acute
 shortage  in  the  country;  and

 (c)  if  so,  the  steps  proposed  to  meet
 the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Against  the  quantities
 expected  to  be  shipped  from  the  USSR
 upto  June,  1974,  the  quantities  receiv-
 ed  were  less  by  +1,68,000  Metric
 Tonnes.

 (b)  and  (c).  Shortfall  in  the  import
 of  kerosene  oj]  will  adversely  affect
 the  hmted  availability  of  kerosene  and
 diesel  oil,  IOC  in  consultation  with
 the  concerned  Soviet  agency  is  making
 al}  out  efforts  to  step  up  the  level  of

 supply  during  the  remaining  months.

 Examinatien  of  report  for  eonversion
 of  Satpura  Narrow  Gauge  line  into

 Broad  Gauge

 1054,  SHRI  NARENDRA  SINGH:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  9286  on  the

 ith  May,  974  regarding  expansion
 programme  of  Railways  in  Madhya
 Pradesh  and  state:

 (a)  whether  the  report  regarding
 conversion  of  the  Northern  portion  of
 Satpura  Narrow  Gauge  Railway  598-
 tem  into  Broag  Gauge  hus  been  exa-
 mined,  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  The
 examination  of  the  report  is  in  pro-
 gress.

 (b)  Does  not  arise,

 Annual  loss  of  Uneconomic  Railway
 lines

 1055.  SHRI  NARENDRA  SINGH.
 Will  the  Minister  of  RAILWAYS

 he  pleased  to  state:

 (a)  the  total  ameunt  Government
 lose  annually  on  uneconomic  railway
 lines  of  the  Indian  Railways;

 (b)  whether  NCCRS  during  the
 course  of  discussion  with  the  Railway
 Administration  pefore  the  Railway
 strixe  of  May,  974  had  suggested
 abolition  of  these  lines  in  order  to
 meet  the  shortage  of  funds;  and

 (९)  ॥#  so.  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI);  (a)  The
 total  loss  suffered  on  uneconomic
 branch  lines,  excluding  dividend  pay-
 ment  to  the  General  Revenues.  during
 the  year  1972-73  was  Rs,  4.0]  crores.
 From  1-4-1969,  the  capital  cost  of
 uneconomic  branch  lines  is  exempt
 from  payment  of  dividend.

 (b)  No.

 (९)  Does  not  arise,
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 Collision  between  bug  ang  train  bet-
 Ween  Kheroda  and  Vallabhnagar

 Stations

 1056,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  a  bus  collided  with  a
 train  at  the  unmanned  level  crossing
 between  Kheroda  and  Vallabhnagar
 stations  of  Western  Railway  on  the  8th
 June,  1974;  and

 (b)  if  so,  the  number  of  persons
 killed  or  injured  as  a  result  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  Yes.

 (0)  As  g  result  of  this  accident  5
 persons  were  killed,  3  sustained
 grievous  injuries  and  3  were  allowed
 to  proceed  after  first  aid.

 Amount  spent  on  advertisements
 through  press  ang  Radio  during  recent

 strike

 1057.  SHRI  con  K.  CHANDRAPPAN:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  what  is  the  amount  spent  by
 the  Railways  on  advertisement
 through  the  press,  radio  and  other
 media  at  the  tume  of  the  recent  Rail-
 way  strike;

 (b)  how  many  short  films  were
 produced  in  this  connection;  and

 (c)  what  was  the  main  theme  of
 those  advertisements?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  So
 far  as  advertisements  released  directly
 by  the  Railways  during  the  recent
 railway  strike  are  concerned,  the  ex-
 penditure  amounts  approximately  to
 Rs.  5,53,189/-  only.  In  addition,  the
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 Directorate  of  Advertising  &  Visual
 Publicity,  Ministry  of  Information  &
 Broadcasting,  spent  Rs,  6,95,372/=,  It
 is,  however,  not  possible  to  separately
 compute  the  expenditure  on  program-
 mes  regarding  railway  strike  on  Radio
 and  Television  as  they  were  a  part  of
 usual]  gervices,

 (b)  Four.

 (c)  The  advertisements  broadly
 covered  'the  following  subjects:—

 (i)  Appeals  to  railwaymen  not  to
 be  misguided  by  the  strike
 cal]  given  by  certain  sections
 of  railway  employees.

 (in)  Consequences  of  joining  the
 illegal  strike  and  incentives  to
 loyal  workers,

 (ni)  Appeals  to  retired  railway-
 men  to  report  to  the  nearest
 administrative  units  for  help-
 ing  in  running  the  essential
 services

 (iv)  Employment  notices  offering
 re-employment  to  retired  rail-
 way  workers  and  other  quali-
 fied  personnel,

 (v)  Appeals  to  the  public  to  lend
 their  support  ang  cooperation
 in  ‘meeting  the  strike  threat
 and  to  bear  the  inconveniences
 caused  to  them  by  the  strike

 (vi)  The  immense  damage  to  the
 nationa]  economy  and  incon-
 venience  to  the  rail  user
 likely  to  be  caused  by  the
 strike.

 Concessions  given  to  Multinational
 Corporations  for  prospecting  oll

 1058,  SHRI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  please  to  state:

 (a)  whether  Government  had  given
 concessions  to  varioug  multinational
 corporations  for  prospecting  oll  and  to
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 undertake
 country;  and

 (b)  if  so,  the  broad  features  there-
 about?

 offshore  drilling  in  our

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Contracts  have  been
 signed  with  Carlsberg  India  Group  of
 USA  for  the  Bengal  Basin  and  with
 the  Reading  and  Bates  Group  also  of
 USA  for  the  Kutch  Basin.

 (b)  The  main  terms  of  the  Contract
 are  given  in  the  Statement  laid  on
 the  Table  of  the  Sabha  in  reply  to
 Starred  Question  No  30  answered  on
 (28-7-1974,

 Contract  for  construction  of  pavilion
 at  International  Exhibition  in  Dethi

 059  SHRI  ८.  K.  CHANDRAPPAN:
 Will  the  Minister  of  PETROLEUM
 ND  CHEMICALS  be  pleased  to
 state:

 ‘a  whether  the  Study  Group  set  up
 tur  making  arrangements  for  setting
 up  the  pavilion  of  the  Ministry  in  the
 forthcoming  International  Exhi-
 bition  at  Delhi  was  almost  split  on
 the  issue  of  allotting  contract  for
 construction  of  this  pavilion,  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  The  group  could  not
 agree  on  the  selection  of  an  Architect
 to  design  ang  supervise  the  construc-
 ‘tion  of  the  proposed  common  pavilion
 of  the  Petroleum  and  Chemical,  un-
 dertakings  in  the  forthcoming  India
 International  Trade  Fair,  1974,

 (b)  The  Public  Sector  Undertakings
 concerned  have  since  dropped  the
 proposal  of  having  a  common  pavilion.

 Conversion  of  Nadiag  Kapadvanj
 Natrow  Gauge  line  into  Broad

 Gauge

 3060  SHRI  ARVIND  M.  PATEL:
 SHRI  VEKARIA:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  4672  on
 the  28th  August,  973  regarding
 Survey  for  Shamalaji-Modasa  Kapad-
 van}  new  Railway  line  in  Gujarat
 and  state:

 (a)  whether  the  survey  sanctioned
 on  the  28th  June,  973  for  the  conver-
 sion  of  Nadiad-Kapadvanj  narrow
 gauge  line  into  broad  gauge  and  its
 extension  up  to  Modasa  has  been  com-
 pleted:  and

 (hb)  if  so,  the  results  of  the  survey
 and  the  total  estimated  expenditure
 for  the  conversion  of  the  line?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  The
 survey  is  still  in  progress.

 tb)  Does  not  arise,

 Demand  for  increase  in  pension  of
 Former  Railway  Empioyees

 ‘1061,  SHRI  P  VENKATA
 SUBBAIAH:  Wilh  the  Minister  of
 RAILWAYS  be  pleased  to  state

 (a)  whether  the  old  Railway  pen-
 sioners  have  been  drawing  very
 meagre  pension  and  are  finding  it
 difficult  to  make  both  ends  meet;  and

 (b)  if  go,  the  steps  Government
 propose  to  take  to  increase  their  pen-
 sions  to  enable  to  them  have  two
 square  meals  a  day?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI).  (a)  The
 rates  of  pension  admissible  to  pen-
 sionable  Railway  servants  are  the
 same  as  on  the  civil  side,
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 (by  (i)  The  following  relief  in
 Pension  has  been  gtanted  to  the  pen-
 sionable  Railway  employees  who
 retired  from  service  prior  to  1-1-73
 based  On  Ministry  of  Finance’s  general
 instructions  in  the  matter:

 Ad  hoc
 relief  in

 Pension  on  range.  pension  Y wef.
 I-I-7:

 Rw
 Below  Rs  85  हर  >  5
 Rs.  85—Rs.  209  21
 Rs.  ‘210—Rs.  499  25
 Rs.  509  un{  above.  35

 (i)  With  effect  from  ‘1-8-73  and
 l-]-74  respectively  further  increases  in
 pension  have  also  been  sanctioned  at
 the  rate  of  5  per  cent  of  their  pension
 subject  to  a  minrmum  of  Re,  5/-  p.m
 and  a  maximum  of  Rs,  25/-  pm,
 based  on  Third  Pay  Commission
 recommendation  88  accepted  by  Gov-
 ernment

 Gam)  Relief  as  per  the  formula
 indicated  at  item  (ii)  above  kms  also
 been  granted  to  peasionable  Railway
 emplovees  wha  rétired  from  service
 after  1-1-73

 Lesg  suffered  by  Bongaigon  Refinery

 062  SHRI  D.  9,  DESAI  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  the  Bongaigon  Refinery
 will  be  a  losing  concern  for  more
 thun  a  decade;

 (b)  af  so,  reasong  therefor;  and

 (९)  what  steps  are  being  taken  to
 make  the  refinery  a  paying  concern?

 Le  ‘O€  ATOL  suameuy  437A  92

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c),  At  the  current
 petioleum  product  prices,  the  refinery
 section  consisting  of  Crude  Distillation
 Unit,  Kerosene  Treating  Unit.  Coker
 and  Coke  Calcination  plants,  is  expect-
 ed  to  generate  a  net  profit.  The  pro-
 fitability  wall  be  enhanced  by  the
 inclusion  of  petrochemicals  integrated
 with  refinery  part.

 Construction  of  Railway  line  between
 Bimlagarh  and  Talcher  on

 South  Eastern  Railway

 063  SHRI  P  GANGADEB:  Will
 the  Minister  of  RAILWAYS  be
 pleaseg  to  state:

 (a)  the  maim  reasons  why  the  Ral-
 way  line  between  Bimlagarh  and
 Talcher  of  the  South  Eastern  Railway
 is  not  being  constructed;

 (b)  what  will  be  the  cost  of  cons-
 truction  of  the  line  and  what  will  be
 the  income  anticipated  from  exploita-
 tion  of  the  mineral  and  other  resoun-
 ces  m  the  region;

 (c)  whethe:  a  coordinated  decision
 between  the  Railway  Ministry  and  the
 Steel  and  Mines  Ministry  has  evolved
 any  solution  to  this  problem?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  and
 ‘c)  Reports  of  Engineering  &  Traffic
 Surveys  conducted  by  the  Railways
 are  under  examination  §  A  final  deci-
 sion  will  be  taken  after  the  receipt
 and  examination  of  the  report  of  the
 study  group  appointed  by  the  Gov-
 ernment  for  development  of  Maleng-
 toli  iron  ore  deposits,  ore  from  which
 is  expected  to  move  on  the  proposed
 link

 (b)  Ag  per  the  survey  report  the
 cost  of  line  from  Bimlagarh  to  Talcher
 will  be  Rs.  6.75  crores,  The  link  is
 expected  to  yield  a  retarn  of  3,22  per
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 cent  against  2  minimum  of  0  per  cent
 required  to  make  it  financialy  remun-
 erative.

 import  of  large  quantities  of  crude
 oll

 064  SHRI  ए  GANGADEB,  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleaseg  to  state

 (a)  whether  Government  are  im-
 porting  a  large  stock  pile  of  crude  in
 expectation  of  further  increase  in  its
 price,

 (bt)  if  so,  whether  this  hag  created  a
 glut  of  Naphtha;

 (ve)  whether  O.PEC.  have  given
 any  mdication  of  a  further  rise  in
 price  from  August,  ‘1974;  and

 (d)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN).  (a)  No,  Sir

 (b)  Dows  not  arise,

 (c)  No,  Sir

 (d)  Does  not  aTise,

 Joint  stock  companies  in  Tamil  Nadu
 at  the  eng  of  1972-73  ang  1973-74

 1065,  SHRIMATI  BHARGAVI
 THANKAPPAN:  Will  the  Minister
 of  LAW.  JUSTICE  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  the  total  number  of  joint  stock
 companies  functioning  in  Tamil
 Nadu  at  the  end  of  ‘1972-73  and  ‘1973-

 4

 (b)  the  total  paid  up  capital  of
 theac  companies  at  the  end  of  above
 years:  and

 (९)  the  joint  stock  compamies  set  up
 during  that  period  along  with  the
 particularg  of  their  paid-up  capital?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND-
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  and  (b).  The
 number  and  paid-up  capital  of  joint
 stock  companies  hmited  by  shares  and
 at  work  %n  the  State  of  Tami]  Nadu
 as  on  3i-3-73  and  3-3-74  are  given
 below

 (Cantal  in  Bs.  in  crores  »

 लि  oon  No.  of  Paid-up
 companies  —  capital

 31-3-73  3232  5

 37-3-74  उनकी  308-3

 {c)  In  1972-73,  86  companies  with
 an  unauthorised  capital  of  Rs  330.0
 ciores  and  in  ‘1973-74,  247  companies
 with  an  authorised  capital  of  Rs.  52.7
 crores  were  incorporateg  in  the  State
 of  Tamil  Nadu.

 Undertakings  with  Capital  Investment
 of  Rs.  40  crores  and  above  in  Kerala

 and  Tamil  Nadu

 066  SHRIMATI  BHARGAVI
 THANKAPPAN:  Will  the  Minister  of
 LAW.  JUSTICE  AND  COMPANY
 AFFAIRS  he  pleased  to  state:

 (a)  the  names  of  undertakings  in
 Kerala  and  Tamil  Nadu  with  a  capi-
 tal  investment  of  Rs.  20  crores  and
 ahove,  and

 (b)  number  of  shares  held  by  Gov-
 ernment  in  each  of  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  The  names  of
 companies  with  8  capital  investment,
 ie,  total  assets  of  Rs,  0  crores  and
 above  excluding  banking  and  finance
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 companies  and  foreign  companies  as
 defined  under  section  59  of  the  Com-
 panieg  Act  1956,  registered  in  the
 States  of  Tamil  Nadu  and  Kerala  in
 the  Private  corporate  sector  aS  on
 3i+3-972,  are  given  in  the  statement
 attacheq,

 (b)  According  to  the  information
 furnished  by  the  Ministry  of  Finance,
 Central  Government  does  not  hold
 any  shaTes  in  any  of  the  above  com-
 panies  ag  on  31-3-1972,

 Statement
 Names  of  companies  registered  in  Tamil

 Nadu  and  Kerala  with  capital  investment  of
 Rs,  r0  crores  and  above  in  1971-72.

 S.  No.  Name  of  the  Compary

 TAMIL  NADU

 t.  Ashok  Leyland  itd.

 2  Binny  Ltd.

 3  Dalmia  Cement  (Bharat)  Ld.

 4.  India  Cements  Ltd.

 5.  K.C.P.  Ltd.

 6.  Kothari  (Madras  Lid.

 7.  Lakshmi  Machine  Works  Ltd.

 a  Madras  Aluminium  Co.  Ltd.

 9.  Madras  Rubber  Factory  Lrd.

 10.  Madura  Milis  Co.  Ltd.

 ax.  Parry  &  Co.  Ltd-

 iz.  Plastic  Resins  snd  Chemicals  Ltd.

 13.  Sakthi  Sugars  Ltd.

 The  Seshasayee  Paper  &  boards  Ltd.

 ‘15.  Simpson  &  Co.  Ltd.

 16.
 ae

 India  shipping  Corporation
 td.

 a7  South  India  Viscose  Ltd.

 18.  Tube  Investments  of  India  Ltd.

 KERALA

 3.7  Aluminium  Industries  ‘Ltd.
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 Kerala  Government  memorandum  re-
 garding  extension  of  Railway  line

 1067.  SHRIMAT]  BHARGAV]
 THANKAPPAN;  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  the  Kerala  Government
 has  submitted  any  memorandum  to
 the  Central  Government  regarding
 extension  of  Railway  line  in  that
 State;

 (b)  if  so,  the  main  features  thereof;
 and

 (c)  action  taken  or  proposed  to  be
 taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Pro-
 posals  for  the  construction  of  railway
 lines  falling  partly  or  wholly  in  the
 Kerala  State  have  been  received  from
 the  State  Government  from  time  to
 time.

 (9)  and  (c).  Kottayam-Bodinaya-
 kanur  vig  Peeramag  &  Kumili  M.  G.
 80  kms.  This  line  wil}  have  to  nego-
 tiate  the  Western  Ghats  over  conside-
 rable  length  and  the  terrain  in  such
 that  construction  would  be  prohibi-
 tively  costly.  The  line  is  also  likely
 to  be  restrictive  in  capacity  on  account
 of  steep  gradients  and  sharp  curves.
 It  may  not  also  have  adequate  traffic
 and  is  not  expected  to  be  economicaly
 viable.

 Telichery-Mysore,  MG  27  kms—
 Engineering  and  Traffic  Surveys  car-
 ried  out  in  957-58  revealed  that  even
 by  inflation  of  chargeable  distance  the
 project  would  be  unremunerative.

 Kayamkulam-Ernakulam  vis  Allep-
 pey  (8.6.  97  kms)—Traffic  survey
 for  a  Broad  Gauge  link  has  recently
 been  carried  out.  According  to  this
 report,  the  Broad  Gauge  link  would
 be  highly  unremumerative.  The  Hine
 is  included  in  the  list  of  new  railway

 lines  proposed  to  be  taken  up  in  the
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 ‘th  Five  Year  Plan  for  development
 of  backward  areas.  Its  construction
 would.  however,  depend  upon  _  the
 allotment  of  additional  funds  for  this
 purpose  by  the  Planning  Commission.

 Kuttipuram-Ernakulam  via  Guru-
 vayoor  &  Crangtnore  (MG  Kms.—

 ‘There  is  no  adequate  traffic  justifica-
 tion  for  this  line  and  it  is  anticipated
 to  be  financially  unremunerative.  Its
 construction  cannot  be  considered  at
 present.

 Kuttipuram  to  Trichur  via  Guru-
 vayoor.—A  preliminary  Engineering
 cum.  Traffic  survey  for  a  rail  link  from
 Kuttipuram  to  Trichur  via  Guru-
 vayoor  has  recently  been  sanctioned.
 Further  consideration  to  the  proposal
 shall  be  given  after  the  survey  results
 are  known  and  examined.

 Trivandrum  conver-
 sion  M.G.  to  B.G.  (22  Kms).—Work
 is  in  progress  for  the  conversion  of
 M.G.  rail  link  between  Ernakulam  and
 ‘Trivandrum.

 Ernakulam  to

 Trivandrum—Cape  momori2.—A
 Broad  Gauge  rail  link  frorn  Trivan-
 drum  to  Tirunelveli  via  Nagercoil
 with  a  branch  to  Kanyakumari,  about
 64.92  kms.  in  length,  has  been  g6an-
 ctioned  at  an  estimated  cost  of  Rs.
 4.53  crores.  The  work  on  this  line

 is  being  progressed.

 Funds  granted  to  expand  and  repair
 Railway  Stations  in  Kerala

 1063.  SHRIMATI  BHARGAVI:
 ‘THANKAPPAN:  Will  the  Ministery  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  Government  have
 granted  any  funds  to  expand  and  re-
 pair  some  of  the  Railway  Stations  in
 the  State  of  Kerala;  and

 (b)  if  so,  the  salient  features  there-
 ‘of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.
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 (b)  Funds  to  the  extent  of  about
 Rs.  l.2l  lakhs  have  been  allotted  for
 the  year  ‘1974-75,  for  carrying  out  im-
 provement/expansion  works  on  46
 stations  in  Kerala.  Improvement/ex-
 pansion  works  involve  improvement
 to  station,  extension  of  platform,  pro-
 vision  of  additional  cover  over  plat-
 form,  construction  of  reservation
 office,  extension  to  II  class  waiting
 halls,  provision  of  retifing  rooms,  im-
 provements  to  platforms,  goods  shed
 facilities,  watering  arrangements,
 vegetarian  refreshment  rooms,  latrine
 etc.  In  addition,  works’  regarding
 construction  of  new  station  building  at
 Quilon  at  an  estimated  cost  of  Rs.  5.00
 lakhs,  improvements  to  existing  sta-
 tion  building  at  Varkala  at  an  esti-
 mated  cost  of  about  Rs.  3.00  lakh  and
 extension  to  the  existing  station  ‘suild-
 ing  at  Murukampuzha  at  a  cost  of

 0.23  lakhs  are  included  in  the
 scheme  of  conversion  from  M.G.  to
 B.G.  of  Ernakulam-Quilon-Trivandrum
 Section  which  is  in  progress.

 Rs.

 Directive  tg  Pharmaceutical  Units  to
 develop  indigenous  technology

 1069.  SHRI  DINESH  JOARDER:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  re-
 cently  issued  any  directive  to  the
 Pharmaceutical  units  in  the  country
 regarding  research  and  development
 of  indigenous  technology;

 (b)  if  so,  the  broad  features  there-
 of;  and

 (c)  reaction  of  the  manufacturers
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  The  concerned
 drug  manufacturing  units  have  been
 advised  as  follow:—

 (i)  Industrial  units  with  a  turn-
 over  between  Rs.  ]  to  Rs.  6  crores
 per  annum  should  establish  full-
 fledged  formulation  and  packaging
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 development  laboratories  with  faci-
 ities  for  toxicological  and  bio-avail-
 ability  studies  and  process
 improvement  measures;

 Qi)  Units  with  turnover  of  Rs.  6
 (.ores  and  above  sMould  set  up  their
 own  facilities  for  the  above  purpo-
 ses  and  also  for  development  of
 design,  engineering,  and  scale-up
 activities;

 Qii)  Large  units  with  turnover  of
 Rs  40  crores  and  above  should  es-
 tablish  their  own  fullfiledged  rese-
 arch  centres  with  full  facilities  for
 progressive  and  mnovational  types
 of  programmes  as  well

 (c)  Some  of  the  companies  have  in
 response  furnished  information  con-
 cerning  their  research  activity  and
 future  programmes,

 Agreement  with  Italy  for  oil  ang  raw
 materials

 070  SHRI  8  N  MISRA:  Wil]  the
 Minster  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  any  agreement  has
 heen  reached  with  Italy  for  coopera-
 tion  in  the  areas  of  णा  and  raw  mate-
 rials;  and

 tb  ‘af  so,  the  salient  features  there-
 cf?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (a)  and  (b).  The  Hyd:rocar-
 bers,  India  Private  Limited,  a  subsi-
 diary  of  the  Oil  and  Natural  Gas
 Commis  10n  is  exploring  for  and  pro-
 ducing  oi]  in  an  offshore  are  compris-
 ing  four  blocks  in  the  Persian  Gulf
 ander  a  Joint  Structure  agreemert
 date  January  17,  965  between  the
 Hydrocarbons  India  Private  Limited,
 AGIP  of  Italy.  the  Phillips  Petro-
 leim  Company  of  U.S.A.  on  the  one
 wait  and  the  National  Iranian  Oil
 Car-pany  on  the  other  part.  As  per  this
 agreement,  the  Hydrocarbons  India
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 Private  Limited  hold  one  sixth  share
 of  the  joint  venture.  At  present  abvut
 06  million  tonnes  6  oil  per  year
 comes  to  the  equity  share  of  the  Hy-
 drocarbons  Indja  Private  Limited
 tlom  thc  production  .n  the  persion
 Gulf.

 No  i.ecent  agreement  has  een
 reached  with  Italy  for  co-operation  in
 the  areas  of  07  and  raw  materials  with
 which  my  Ministry  328  concerned.

 Complaint  against  Sub_heads
 Working  in  DAO’s  New  Delhi

 (Northern  Railway)

 07l.  SHRI  MAHADEEPAK  SINGH
 SHAKYA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleaved  to  state.

 (a)  whether  a  Member  of  Parlia-
 ment  lodgeg  a  complaint  in  February,
 973  agamst  some  sub-heads  working
 in  the  office  of  Divisional  Accounts
 Offier,  Northern  Railway,  Ney  Delhi
 who  were  charged  with  the  offence
 of  tampering  with  the  official  record
 and  destruction  of  paid  vouchers  per-
 taining  to  the  wife  of  some  Electric
 Chargemen/Foremen,  Northern  Rall-
 way:

 th)  whether  any  enquiry  was  Imsti-
 tuted,  and

 (c)  f  so,  with  what  result?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAF!  QURESHI)  (a)  Yes

 tb)  Yes

 (c)  Investigations  "व.  in  progres3
 uel  instructions  are  bemg  issued  to
 +  sedate  the  case

 Imported  zine  ang  glass  found
 missing  from  wagons  at  Meerut  at

 city  station

 l072  SHRI  BHARAT  SINGH
 CHOWHAN:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No,
 4599  on  the  26th  March,  974  regarding
 unported  zinc  and  slabs  found  missing
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 from  wagons  at  Meerut  City  station
 und  state:

 (a)  whether  the  Departmental  pro-
 ceedings  launcheg  against  the  R.P.F.
 Personnel  under  Rule  44  of  Railway
 Protection  Force  Rules,  959  have
 since  been  finalised:  and

 (b)  if  so,  action  taken  against  the
 defaulting  staff?

 fHE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SIIAFI  QURESHI):  (a)  Nu.

 (b).  Action  against  the  staff  will  be
 taken  after  the  Departmental
 proceedings  are  finalised.

 Investigation  into  the  theft  of  iron
 materia:  from  sigmal  workshop  and

 coal  at  Ghaziabad

 073  SHRI  BHARAT  SINGH
 CHOWHAN:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  refer  to  the
 reply  given  to  Starreq  Question  No.
 277  on  the  2th  March,  974  regarding
 luvestigation  into  the  theft  of  iron
 material  from  Signal  Workshop  and
 coal  ut  Gnaziabad  and  state:

 (a)  Whether  the  investigations  have
 Since  heen  completed;  and

 th)  if  ह  with  what  result?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b).  The  case  is  pending  trial  in  a
 Ceurt  of  Law.

 Suspension  of  sub-heads  of  DA.O.  New
 Delhi  (Northern  Railway)

 ‘1074,  SHRI  MAHADEEPAK  SINGH
 SHAKYA:  Will  the  Minister  of
 RAILWAYS  be  pleaseq  to  refer
 to  the  reply  given  to  Unstar-
 red  question  No.  78i5  on  the
 23rd  Avril,  974  regarding  sus-
 Pension  of  sub-Heads  of  D.A.O.,  New
 Delhi  (Northern  Railway)  and  state:

 (a)  whether  the  disciplinary  pro-
 ceeding  have  been  finalised;  and

 (b)  if  not,
 delay?

 the  reasons  for  the

 ‘if:  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No.

 (b)  The  initial  delay  was  attribu-
 table  to  the  employee.  The  discipli-
 nary  proceedings  are  in  progress  now.
 Instructions  are,  however,  being  issu-
 ed  lo  expedite  the  case.

 Abolition  of  post  of  Railway  Sectional
 Officers

 i075.  SHRI  LALJI  BHAI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  the  Railways  are  de-
 tailing  some  of  their  staff  to  work
 with  the  Special  Police  Establisiment
 Ceniral  Bureau  of  Investigation  as
 Fuilway  Sectional]  Officers;

 ‘b)  if  so,  the  expenditure  incurred
 by  the  Railways  by  way  of  pay,  al-
 lowances  and  other  privileges  on
 these  officers  during  the  last  three
 vears  with  particular  reference  to
 the  quantum  and  nature  of  work
 involved;  and

 (ce)  whether  Government
 to  abolish  these  posts?

 propose

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b).  The  total  expenditure  -ncurred
 on  these  posts  by  way  of  pay  and  al-
 lowances  during  the  last  three  years
 on  seven  out  of  the  nine  Zonal  Rail-
 wayy  was  Re.  .30  lakhs.  In  addition
 they  are  entitled  to  passes  and  P.T.Os.
 The  information  in  respect  of  the  re-
 maining  two  Railways,  namely  North
 Eastern  and  South  Eastern,  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  Sabha.
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 (e).  The  question  whether  these
 posts  should  be  continued  is  under
 examination  in  consultation  with  the
 Central  Bureau  of  Investigation.  In
 the  meantime  the  currency  of  these
 posts  has  ben  extended  upto  3l-2-74.

 Coal  Mine  Companies  ang  the
 Companies  Act

 1076.  SHRI  SATYENDRA  NARA-
 YAN  SINHA:  Will  the  Minister  of
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  be  pleaseg  to  state:

 ia)  whether  the  proforma  of  uc-
 counts  as  per  Sthedule  Vl  of  —  the
 Companies  Act  differs  from  the  one
 in  which  Government  Management
 renders  accounts  to  te»  coul  mine
 owners,

 (b)  at  so,  which  of  the  two  will  pre-
 vail  and  enable  Compan;  Directors  to
 discharge  their  obhgation  under  the
 Companies  Act,

 (९)  whether  any  notices  have  ocer
 issued  to  coal  mines  companie.  ०
 their  Directors  by  the  Regi-tiar  of
 Companies  at  Bombay  oo:  Calcutta
 and  if  so,  the  names  ot  the  co:  puncs
 to  whom  they  have  been  issueq  in
 ‘1974;  and

 (d)  whetner  the  Department  of
 Company  Affairg  has  issued  any  direc-
 tives  in  1973-74  in  respect  of  coal
 mines  companies  ang  if  so,  the  broad
 features  of  directives?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  and  (d).  In
 terms  of  Rule  2  of  the  Coal  Mines
 (Statement  of  accounts)  Rules,  1974,
 the  statement  of  accounts  and  the  sup-
 plementary  statement  of  accounts  re-
 ferred  in  section  9  of  the  Coal  Mines
 (Nationalisation)  Act,  973  are  requir-

 ed  to  be  prepared  by  the  Coal  Mines
 Authority  Limited  and  the  Bharat
 Coking  Coal  Ltd,  Government  Com-
 panies,  in  respeet  of  the  Coal  Mines
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 specified  in  the  said  Rule,  In  the  form
 set  out  in  the  Appendi  to  these  Rules
 by  the  30th  June,  1974,  A  copy  of  the
 accounts  prepared  m  terms  of  Section
 l9  of  the  sai@d  Act  is  required  to  be
 sent  nter-alia  to  the  owner  of  the  res-
 pective  mine.  So  long  the  corporate
 existence  of  the  erstwhile  coal  com-
 panies  exist,  they  will  have  to  comply
 with  the  requirements  of  the  Com-
 panes  Act  m  regard  to  preparation  of
 accounts,  holding  of  annual  general
 meetings  etc.  In  view  of  the  changes
 In  Jaw,  several  companies  were  unable
 to  hold  annual  general  meetings  in
 time  and  filling  their  accounts  relating
 to  the  relevant  period.  The  Registrar
 of  Companies,  Calcutta  was  advised
 in  Apri,  3973  not  to  prosecute  these
 companies  until  some  time  had  elapsed
 after  they  had  received  accounts  from
 tne  said  two  Government  Companies.

 (ec).  A  lit  of  62  nationalised  coal
 Companies  te  whom  notices  were  issu-
 ed  in  974  fur  default  75  holding  An-
 nual  General  Meetings  and  in  fitline
 come,  of  acca  ty  with  the  Registrar
 of  Compani.  Calcutta  and  Bombay
 3५  laid  on  the  Table  of  the  House
 [Placed  in  Libary  See  No  LT-8088/
 7३]

 अजमेर  और  खंडवा  के  बीच  रेल  गाड़ियों  का
 बिलम्ब  से  चलना

 1077.  डा०  लक्ष्मीनारायण  पांडेय:
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  मऊ में एव  ही  'लेटफार्म  होने
 के  कारण  अधिकांश  यात्री  गाडिया  जो  भ्रजमेर
 और  खंडवा  के  बीच  चलती  है,  सामान्यतः
 घण्टों  लेट  हो  जाती  है  क्योकि  कई  गाड़ियों
 का  क्रासिंग  एक  प्लेटफार्म  के  कारण  संभव

 नहीं  होता  ;  कौर

 (ख)  यदि  हा,  तो  इस  कठिनाई  को  दूर
 करने  के  लिए  क्या  कार्यवाही  की  जा  रही
 है?
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 रेल  मंत्रालय  में  उप मंत्रो  (श्री  मुहम्मद

 शक्ति  कुरेशी):  (क)  जी  नहीं ।

 (@)  प्रश्न  नहीं  उठता  ।

 रतलाम  और  जिसोड़गढ़  के  बीच  जलने  बाली
 शटल  धन  का  बल्द  किया  जाना

 ‘1078.  डा०  लक्ष्मीनारायण  पांडेय  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  रतलाम  और  चित्तौड़गढ़
 के  बीच  चलने  वाली  जाट  ट्रेन  काफ़ी  समय
 से बन्द  है;

 (ख)  क्या  इसके  परिणामस्वरूप
 यात्रियों  को  काफी  असुविधा  है।  भर

 (ग)  यदि  हा,  तो  इस  ट्रेन  की  कब  से

 पुन,  चलाए  जाने  की  सम्भावना  है  :

 रेल  मंत्रालय  में  उपमंत्री  (श्री  मुहम्मद
 शफी  कुरेशी)  :  (किसे  (ग)  रतलाम-
 चित्तौड़गढ़  खण्ड  पर  चलने  वाली  चार
 जाती  गाड़ियों  में  से,  इस  समय  तीन  जोडी
 नाडिया  चल  रही  ह।  चोथी  जोडी
 गाडी  अर्थात्  89.90  वित्ताड़गढ़-मह  सवारी
 गाडी  को  रेल  हडताल  के  दौरान  शौर
 हडताल  से  पहिले  स्थगित  की  गई  कुछ  न्य
 गाडियों  सहित  पश्चिम  रेलवे  द्वारा  फिर  से
 चलाने  के  उत्तरोत्तर  प्रबन्ध  किये  जा  रहे
 है  t ह.

 issue  of  tokens  for  reservation  at
 big  stations

 1079,  ‘SHRI  BANAMAL]  PATNAIK
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  whether  a  system  of  issue  of
 tokens  for  reservation  has  been  intro-
 duced  at  New  Delhi  and  Delhi  main
 Railway  stations;

 (b)  if  so,  whether  the  system  has
 Pproveg  successful;  and
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 (c)  whether  the  system  is  propos-

 ed  to  be  introduceq  at  other  big
 Railway  stations  i,  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  The
 system  of  issue  of  tokens  for  reserva-
 {ion  was  introduced  at  New  Delhi,
 Delhi  Main  and  Connaught  Place  Re-
 servation  Offices  during  period  of  sum-
 mer  rush  viz.  from  5th  April  to  l5th
 July,

 (b)  The  token  system  is  intended  to
 give  relief  to  the  passengers  from
 standing  in  the  queue  continuously
 for  a  long  time.  After  obtaining  the
 token,  a  passenger  can  leave  the  queue
 and  then  come  back  on  his  turn  to  get
 the  ticket

 (c)  The  feasibility  of  extending  the
 system  will  be  considered  keeping  in
 view  the  recommendation  of  the  Com-
 mittce  on  Reservation  and  Booking.

 Contracts  with  Japan  and  Italy  for
 Offshore  Oil  Exploration

 080  SHRI  BANAMALI  PATNAIK:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to
 state.

 (a)  whether  contracts  with  Japan
 and  Italy  for  offshore  oi]  exploration
 at  two  more.  basins  in  the  Indian
 continental  shelf  are  under  considera-
 tion,  and

 (0)  if  so,  the  decision  taken  ip  this
 regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Some  preliminary  dis-
 cussions  have  only  been  held  with  an
 Italian  organisation.

 (b)  Does  not  arise.
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 Proposal  to  set  up  8  holding  company
 for  Oil  Companies

 l08.  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Munster  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  propose
 to  establish  a  holding  Company  for
 all  Public  Sector  07  Compamies  in
 India,  and

 'b)  if  so,  the  bioad  features  there-
 of  and  steps  being  taken  in  this
 regard?

 THE  MINISTER  OF
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN)  (a)  and  (b).  There
 is  no  such  proposal  at  present

 STATE  IN

 Agreement  with  U.AE  for  Crude
 Oil  for  Haldia  Refinery  ang  other

 Projects

 082  SHRI  GAJADHAR  MAJHI:
 SHRI  N  E  HORO:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state

 (a)  whether  the  United  Arab  Em-
 rates  has  agreed  to  meet  the  Haldia
 refinery’s  crude  requirements,

 (b)  7  so,  whether  Indian  Govern-
 ment  have  also  extendeq  their  co-
 operation  to  build  a  86९९]  plant  and
 a  joint  venture  fertilizer  plant  in
 Dubai,  one  of  the  constituent  parts
 of  UAE,  and

 (c)  if  so,  the  salient  features  of
 the  agreement  reached  between  the
 two  countries  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c).  A.  Memorandum
 of  Understanding  was  signed  on  l8th
 June,  974  during  the  visit  of  the  Vice
 President  of  U.AE.  to  India.  In  pur-
 suance  of  this  Memorandum  of  Under-
 standing:
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 (3)  an  expert  team  of  Metallurgical
 and  Engineering  Consultants  (India)
 Limited  (MECON)  visiteq  UAE  be-
 tween  8th  and  l4th  July,  974  The
 UAE  authorities  have  now  commis-
 stoned  MECON  to  prepare  a  feasibi-
 lity  report  on  a  sponge  iron/steel
 complex  in  Dubai;

 (n)  the  possibility  of  fhe  supplies
 of  crude  oi]  by  UAE  to  India  on  soft
 terms  38  being  explored;  and

 Gin)  A  proposal  for  setting  up  a
 joint  venture  fertiliser  plant  i5
 under  detailed  examination

 Drilling  Programme  and  Indigenous
 Manufacture  of  Rigs

 ‘0&3  SHRI  c  K  JAFEE!
 SHARIEF  Will  the  Miniter  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state  the  bioad  outlines
 of  drilling  programmes  during  tt
 current  year,  proposed  locations  tor
 drilling  and  steps  Government  have
 taken  for  indigenous  manuf.  turc  ot
 oi]  iigs?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  The  drilling  programme  of
 the  ONGC  during  the  current  year  is
 as  under:

 @  Drilling  at  Rudrasagar,  Lak-
 wa  Galeki  ang  Amguri  in
 Upper  Assam  and  at  Bara-
 mura  structure  in  Tripura
 Also  one  location  at  Bakul-
 tala  in  West  Bengal  is  expect-
 ed  to  be  taken  up  for  drilling

 (ii)  Drilling  will  continue  in
 Cauvery  Basin  After  com-
 pletion  of  drilling  at  Sumar-
 wali  Talai,  drilling  is  to  be
 taken  up  at  Gotaru  in  Rajas-
 than

 (ii)  Drilling  =  in  Commission's
 various  fields  such  as  Anklesh-
 war,  Nawagam.  Ahmedabad.
 Sobhasan.  North  Kad:  etc.
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 (iv)  Offshore  areas  Sagar  Samrat
 to  resume  drilling  on  Bombay
 High  Stiucturc  tow  ards  middle
 ot  Scpttembe:  974

 OlLs  drilling  programme  for  the
 eurient  year  includes  5  developmcnt
 wells  in  ful]  and  2a:  pait  within  and
 atound  its  Neborkatia  0)  field  in
 Upper  Assim  Ihis  apart  OILs  plan
 for  thig  year  includes  5  exploratory
 wells  in  Assam  and  Arunachal  Pra-
 desh  M/s  Bharat  licavy  Electrical
 Limiteg  (BHEL)  are  to  coordinate  the
 minufacture  of  0  r4f5  in  the  coun-
 try  Recently  BHEL’s  proposal  for
 manufacture  of  ot]  driling  mgs  in
 Jndia  in  coaboration  with  an  Ameri-
 (त  Company  ha,  been  approved  by
 the  Government

 पर्वो स्तर  रेलवे  के  समस्तीपुर  डिवीजन  से  नेमि

 सिक  श्रमिकों  को  देवकी  मारो  में  वि

 084  श्री  ज्ञानिदवर  प्रसाद  यादव  :

 ब्या  रेल  मंत्री  यह  बताने  की  कपा  करेगे  वि

 (7)  क्या  पवित्तर  रेने  के  समस्तीपुर

 {  जन  में  नै मिलित  श्रमिक  का  /सैनिक

 मारी  ज॑  रुप  में  केवल  ३  25रू6  ही  मिलते

 =

 (ख  क्या  सरकार  का  विचार  बढती
 >  मिठाई  को  देखते  हए  नैमित्तिक  श्रमिकों

 की  दलित  मारी  बढाने  शा  है  और

 (ग)  यदि  हा,  तो  दैनिक  मारी  की

 दर  क्या  निर्धारित  की  जायेगी  ?

 रेल  मंत्रालय  में  उसकी  (थी  मुहम्मद

 शफी  कुरेशी)  :  (क)  से  (ग).  सूचना

 इकट्ठी  फ्री  जा  रही  है  अर  सभा-पटल  पर

 रख  दी  जायेगी  +
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 प्रयाग  जोगबनी  एक्सप्रेस  को  कथूरिया

 (पूर्वोतर  रेलवे)  पर  रोकने  का  प्रस्ताव

 l085  श्री  दानिश्वर  प्रलाद  यादव  :

 क्या  रेलमंत्री  पह  कसि  यि बपा  रंग  ि

 (क)  पूर्वोत्तर  राव  बे  क्टहस्था

 टशन  से  पहल  कितने  ia  तीव्रता  मासिक

 टिकट  खरा दत  थ

 (ख)  क्या  सरकार  का  बिहार  कट-

 हरिया  स्थान  पर  प्रथम-जोगबनी  एक्सप्रैस

 गत  की  रात  ने  की  व्यवस्था  करने  का  है  जिससे

 दुग्ध  विकलता  समय  पर  कटिहार  दूध  पहला

 सके  ,

 (ग)  क्‍या  उपर  क्‍त  गाडी  के  क्रिया

 स्टेशन  पर  न  रोके  जाने  के  कारण  सरकार  का

 हजार  राय  की  हानि  प्रतिदिन  हा  रही  है

 और

 (घ)  यदि  हा  ता  इस  बार  मे  सरकार

 क  क्या  प्रतिक्रिया  है  /

 रेल  मंत्रालय  में  उपमंत्री  (थी  मुहम्मद
 शफी  कुरेशी)  कि)  उस  स्टेशन

 से  दस  विक्रेताओं  के  लिए  कौर  मासिक

 सीजन  कत  जारी  नरी  जिया  गया।

 (ख  फिर  भी  यात्रियों  जिनमे  दूध
 प्रयोग  भी  शामिल  की  सुविधा  व  लिए

 I-0-974  से  लागू  होने  वाली  अगली

 समय-सरगी  मे  37  38  प्रयाग  एक्सप्रेस  को

 फरिया  मे  कराने  का  प्रस्ताव  है

 et  नही  ।

 (4)  प्रत  यह  उस्ता ।
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 नारायणपुर  स्टेशन  पर  बालों  एक्सप्रेस  को

 ठहराने  का  प्रस्ताव

 1086.  शो  शानदार  प्रसाद  यादव  :

 क्या  रेल  मं  ती  यह  बताने  की  कृपा  करेग  कि  :

 (क)  क्या  पूर्वोत्तर  रेलवे  के  नारायण-

 पुर  स्थान  पश्चिम  सोनपुर,  छपरा,  गोरखपुर
 एच  लखनऊ  जाने  के  लिए  एक  भी  यात्री  गाडी

 पा  एक्सेस  गाडी  नहीं  है  ,

 पख)  क्‍या  सरकार  का  विचार  जनता

 गाड़ी  के  तनाव  में  वैशाली  एक्सप्रेस  (as
 डाऊत  और  i7  अप)  को  नारायणपुर  में

 गिराने  की  व्यवस्था  करने  का  हे,  भार

 (ग)  यदि  हा,  तो  कब  से  ?

 रेल  मंत्रालय  में  उप मंत्रो  (ओर  मुहम्मद
 झा फो  कुरेशी)  :  (क)  जी  नहीं  37  38
 इलाहाबाद-जोगबनी  प्रयाग  एक्सप्रेस  नारायण-

 पुर  स्टेशन  पर  ठहरती  है  और  वहा  पर  लम्बी

 दूरी  बाला जों  भी  थोडा  सा  यातायात है  उसकी
 प्रावश्यकताओों  की  पूर्ति  सन्तोषजनक  ढंग

 सेकरती  है।  इसके  अलावा,  येयात्री  17/18
 वालो  एक्सप्रेस  सहित  सभी  डाक-एक्सप्रेस
 गाड़ियों  का  उपयोग  भो  थाना  बीहपुर  स्टेशन  से
 कर  सकते  है  जो  नारायणपुर  से  केवल  लगभग

 7  कण  मी०  को  दूरी  पर  स्थित  है

 (a)  जीट हा।

 गि)  जी  नही  t

 (a)  प्रश्न  न  उठता।

 Atrocities  committed  by  Police  on
 Women  in  MKanchrapara  Railway

 Colonies  in  West  Bengal

 087  SHRI  SAMAR  GUHA:  Wi)
 t'e  Minister  of  RAILWAYS  be  pleased
 ti  gtate-

 a!  whether  representations  have
 br  n  nade  tg  the  Prime  Minister
 recarding  allegations  of  atrocities
 committed  by  police  on  women
 rembus  of  the  familes  of  the  rail-
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 waymen  in  Kanchrapara  Railway:
 Colonies  in  West  Bengal;

 (b)  whcther  as  8  result  of  such.
 atrocities  a  number  of  women  were
 admitted  in  hospitals;  and

 (९)  ४  ४0,  steps  taken  by  Govern-
 ‘ment  to  inquire  into  the  allegations
 and  punish  the  guilty  policemen?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  No
 such  representations  have  come  to
 notice,

 (b)  During  a  demonstration  by  the
 Striking  Railway  employees  and  their
 sympathise:s  at  Kanchrapara  Railway
 Colony  on  12-5-1974,  brickbatting  by
 ladies  and  throwing  of  bombs  by  male
 demonstrators  were  resorted  to,  and  a
 mild  Jathi-charge  had  to  be  ordered
 by  the  Sub-Divisional  Police  Officer.
 Some  persons  were  injured,  out  of
 which  3  women  wefe  treated  at  the
 Kanchrapara  Railway  hospital  for
 simple  myuries

 (९)  The  State  Police  ig  conducting
 an  investigation  in  the  case  arising  out
 of  the  incident

 रेल  कर्मचारियों  की  यूनियन  के  साथ  बातचीत

 i088.  श्री  दरवाज़ा  सिह  :

 श्री  शा नेव वर  प्रसाद  यादव  :

 क्या  रेल  मो  यह  बताने  की  कृपा  करेगे
 किः

 (क)  रेलवे  यन् यिन  ने  नेता  सरकार  से
 किन-किन  बातों  बातचीत  करने  के

 इच्छुक  है  कौर  उनकी  माने  क्‍या  हैं,  और

 (@)  सरकार  उनके  साथ  किन-कित
 ब्रावो  पर  बातचीत  करने  पर  सहमत  है  दौरा
 उनकी  शप  मांगों  पर  सरकार  की  क्‍या  प्रति-
 जिया  है?
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 ter  मंत्रालय  में  उपमंत्री  (श्री  मुहम्मद
 शफी  कुरेशी)  :  (क)  और  (ख)
 मान्यता  प्राप्त  फडरेशनों  के  लिए  किन्हीं
 विषयों  पर  विचार  -विमर्श तु  स्थायी  वार्ता
 तन्न  और  सयुक्त  परामर्श  तबर  के  रूप  में

 एक  मंत्र  पहल ेसे  उपलब्ध  है।

 रेलवे  को  हड़ताल  के  दौरान  प्रादेशिक  सेना  तथा

 अन्य  यूनिटों  द्वारा  किये  गये  कार्य  का  मुआवजा
 विया  जाता

 1089.  श्री  दरबारा  सिह  :  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क')  क्‍या  सरकार  ने  प्रादेशिक  सेना
 ग्रीवा  प्र न्य यूनिटों  के  उन  सैनिकों  को
 मदद  दा  के  लिए  कोई  योजना  बनाई  है
 जिन्होने  रेलवे  की  हडताल  के  दौरान  सरकार
 की  मदद  की  थी  और  एसे  लोगो  की  अब  तक
 क्या  मदद  की  गई  ;  और

 (ख)  क्या  मरकर  का  विचार  कुछ
 लोगो  को  प्रशिक्षण  दे  कर  एक  आरक्षित

 बल  (रिज  फोर्स)  बनाने  का  है  ताकि
 स्थिति  का  सामना  करने  के  लिए  उनको
 काम  में  लाया  जा  मके  ?

 रेल  मंत्रालय  में  उप  मंत्री  (श्री  मुहम्मद
 शफी  कुरेशी)  (क)  प्रादेशिक  सेन
 में  काम  करने  वाले  रेल  कर्मचारी  रेल  मंत्री
 द्वारा  वफादार  कर्मचारियों  के  लिए  घोषित
 सभी  रियायत  पाने  के  हकदार  है  1  इसके
 प्र लावा,  प्रादेशिक  मेला  के  कर्मचारियों  को
 जितनी  अवधि  तक  काम  पर  रखा  गया  उतनी
 प्रवधि  मे  ऊची  दर  पर  दैनिक  भत्ता  भी
 दिया  गया  था  ।

 (ख)  जी  नही

 Progress  on  Inland  and  Offshore  Oif
 Drilling

 1090,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  any  estimate  has  been
 made  for  the  potential  reserve  of
 crude  vil  in  the  Bombay  Offshore  area;

 (b)  af  so,  facts  thereabout;

 (c)  whether  accelerated  works  for
 oil  drillng  have  been  started  for
 inland  as  well  as  offshore  aTeas  in
 other  parts  of  the  country  by  the  O  &
 NGC  and  in  collaboration  with
 for‘i¢n  companies  as  well;

 {d)  whether  fresh  drilling  efforts
 are  being  made  in  the  areas  of  West
 Bengal,  Assam  and  Tripura;  and

 (e)  if  so,  the  facts  thereabout?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN?  (a)  No,  Sir  with  only  one
 well  died  and  tested,  it  is  not  possi-
 ble  to  make  any  reliable  estimate  of
 03  i¢serves  m  Bombay  High

 ‘b)  Doa,  not  arise,

 (ey  Work  has  been  accelerated  by
 ONGC  »  its  own.  In  respect  of  off-
 shor  areas  other  than  Bombay  High
 where  ONGC  38  already  exploring  for
 ml.  contracts  have  been  signed  with
 Carlsberg  India  Group  for  the  Bengal
 basin  and  with  Reading  and  Bates
 Group  for  the  Kutch  basin

 ‘d\oang  (ed,  Yes,  Sir  It  ie
 propos:d  to  start  drilling  operations
 in  West  Bengal  and  Kashmir  during
 the  current  financial  year.  It  is
 fulther  proposed  to  intensify  the
 drilling  operations  in  Assam  and
 Tripura  by  increasing  the  number  of
 drilling  rigs.  during  the  Vth  Five
 Year  Plan  period,  in  a  phased  manner.
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 Development  of  Petro-Chemical
 industries  at  Haldia

 l09l.  SHRI  SAMAR  GUHA:  Wili
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleaseg  to  state:

 (a)  whether  Government  have
 given  up  the  idea  of  developing  some
 of  the  proposed  petro-chemical  indus-
 trios  in  the  Haldia  Port  area:

 (b)  if  so,  facts  thereabout  and  the
 reasons  for  such  decision;

 (९)  if  not,  the  progress  so  far  made
 for  developing  such  projects;  and

 (d)  the  nature  and  time  schedules
 for  developing  such  petro-chemical
 indu3trics  at  Haldia?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (d).  There  are  at
 present  no  petrochemica]  units  i.e.
 chemical  units  based  on  petroleum
 feed-stock  operating  in  W.  Bengal
 including  Haldia  Port  area,  M/s.
 Fertilizer  Corporation  of  India  are
 implementing  a  300  tonne  day  metha-
 nol  project  based  on  petro-raw  ‘mate-
 rials.  The  work  on  this  project  is
 progressing  and  it  is  expected  to  be
 commissioned  in  1976-77,

 Programme  for  petrochemicals  in
 the  public  sector  during  the  Fifth
 Plan  is  being  limited  to  the  completion
 of  the  Naphtha  Cracker  and  the
 ‘down-stream  units  at  Baroda,  Gujarat
 and  the  Bongaigaon  refinery/Petro-
 ‘chemical  complex  in  Assam,  No  new
 major  programme  for  petrochemicals
 at  Haldia  or  elsewhere  is  currently
 contemplated  during  the  Fifth  Plan

 “period.

 Loss  of  Production  at  Goa  Fertilizer
 Plant

 1092.  SHRI  ARVIND  M.  PATEL:
 ‘Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 fa)  whether  the  fertilisers  plant  at
 “o>  suffered  a  loss  in  production
 ‘urine  the  year  1972-78:  and
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 (b)  if  so,  what  remedial  steps  have
 been  taken  to  achieve  the  tu.rgetted
 production?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  Yes,  Sir.  The
 plant  suffered  a  production  loss  in
 1972-73  due  to  the  delay  in  the  plant
 commissioning.  This  delay  was  caused
 by  certain  equipment  defects  and
 other  operating  problems.  These
 have  since  been  rectified  and  the  plant
 has  generally  been  operating  at  a
 satisfactory  level,

 Railway  Station  established  by
 Ticketles;  Travellers  at  Jaihind

 near  Kanpur

 1093.  SHRI  DHAMANKAR:  wilt
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  ticketless  travellerg  have  7906
 Jaihing  near  Kanpur  as  a  station  for
 their  own  convenience;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  the  action  taken  in
 the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  There
 is  no  station  calleq  ‘Jaihind’  near
 Kanpur.  However,  when  incoming
 trains  from  Lucknow  are  held  up  at
 the  Kanpur  outer  signal,  passengers
 alight  at  that  spot  instead  of  going  up
 to  Kanpur  Station.  It  appears  that
 this  spot  is  commonly  referred  to  as
 ‘Jafhind’  Station.

 (b)  Surprise  checks  have  been  car-

 ried  out  to  apprehend  ticketless  tra-
 vellers  among  the  passengers  alighting
 at  that  spot.
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 ‘Jravel  Agents  operating  in  Metro-

 politan  Cities

 1094.  SHRI  DHAMANKAR:;  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (ab  whether  Government  have
 seen  the  press  reports  that  a  Calcutta
 firm  had  to  pay  Rs,  6000/-  last  year  to
 the  trave]  agents  for  securing  railway
 reservation  for  its  men;

 (.)  if  so,  the  reaction  of  Govern-
 ‘ment  thereto  and  action  taken  in  the
 matter:

 (c)  what  is  the  number  of  travel
 apents  who  have  been  allowed  to
 operate  in  the  Metropolitan  cities  of
 Delhi,  Madras,  Bombay  and  Calcutta;
 and

 (d)  whether  the  Railway  employees
 are  hang  in’  glove  with  the  travel
 agents  who  indulge  in  irregular  and
 egal  practices  and  if  go,  the  action
 taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b)  The  concerned  Press  Correspon-
 dent  was  contacted  to  ascertain  details
 ang  modus  operandi  of  the  case.  He
 hag  promised  to  furnish  some  infor-
 mation  on  receipt  of  which  the  matter
 will  be  further  investigated.  Surprise
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 checks  of  reservation  officeg  are,  how-
 ever,  conducteq  by  officers  in  addi-
 tion  to  close  watch  being  kept  by  staff
 of  Vigilance  Organisation.

 (c)  There  are  four  recognised  travel
 agents  in  Dclhi,  five  in  Madras,  eleven
 in  Bombay  and  seven  in  Calcutta.

 (0)  In  order  to  prevent  connivance
 of  staff  with  the  travel  agents,  a  regu-
 lar  watch  is  kept  in  reservation  office,
 and  on  trains  by  the  Vigilance  staff.
 Deterrent  action  :s  taken  in  the  event
 of  any  staff  foung  involved  in  such
 cases,

 Expenditure  on  Elections  to  Legisla-
 tive  Assemblies  of  Uttar  Pradesh,
 Orissa,  Pondicherry  and  Manipur

 1095.  SHRI  AMBESH:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  3625  on  the  19th  March,
 4974  regarding  expenditure  on  elec-
 tions  to  Legislative  Assemblies  of
 Uttar  Pradesh,  Orissa,  Pondicherry
 and  Manipur  ang  state:

 (a)  whether  the  required  informa-
 tion  has  since  been  collected;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITIRAJ
 SINGH  CHAUDHARY):  (a)  and  (b).
 A  statement  containing  the  requisite
 information  is  laiq  on  the  Table  of  the
 House

 Sratement

 Name  of  State/
 Union  Territory

 Preparation  of
 electo'al  7005

 49,00,  000.00
 os  Orissa  35,00,000.00

 ३  Manipur  ¥,80,000  ‘00

 4.  Pondicherry  79;230 00

 Total  expenditure  incnred  on
 Corduct  of  Total

 election

 3,00,00,000  00  349,00,000  .00

 SSe  §0,000..00.  90,§0;000..00.

 8,70,000,.00,  T0,$0,000  00,

 207,770  .00  2,87,000.  00

 The  above  figures  of  expenditure  ate  approximate  as  furnished  by  the  Chief  Electoral Officets  concerned.
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 Threatened  closure  of  Industrial  Units
 in  Kerala  for  Non-availability  of

 Furnace  Oil

 ‘1097.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleaseg  to  state:

 (a)  whether  Government  are  aware
 that  a  large  number  of  medium  and
 small  scale  industrial  units  in  the
 State  of  Kerala  are  being  forced  to
 close  duwn  que  to  the  non-availability
 of  furnace  oil;

 (b)  u:  so,  the  steps  taken  in  the
 ‘matter,

 (०)  whether  Government  propose  to
 change  the  present  allotment  system
 of  furvace  oi}  and  if  so,  the  broad
 outline,  thereof,  and

 id)  what  special  measures  have
 been  taken  to  assure  its  supply  to
 industiially  backward  States  and
 districts?

 THF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  No  such  reports  have
 been  icceived.

 (b)  to  (d).  Furnace  ol  allocation
 to  industrieg  is  being  regulated  by  a
 Standing  Committee  on  Furnace  Oi!
 set  up  by  this  Ministry.  The  Com-
 mittee  luys  down  guidelines  for  allo-
 cation  of  available  furnace  oil  to  the
 differcnt  consumers.  At  present  sup-
 plies  are  made  on  the  basis  of  973
 offtakes  with  the  prescribed  cuts.  In
 the  case  of  new  projects  and  expan-
 sion  capacities,  allocations  are  made
 hv  a  Sub-Committee  of  the  Standing
 Committee  on  Furnace  Oil,  on  the
 merits  cf  the  case,

 In  order  to  enable  exporting  units
 to  supplement  their  requirements  of
 furnace  oil,  a  Public  Notice  has
 recently  been  issued  by  CCI&E  pro-
 viding  for  the  inclusion  of  furnance  oil
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 in  the  list  of  REP  entitlements  against
 exports  upto  a  maximum  of  40  per
 cent  of  the  REP  entitlement  value.
 With  effect  from  1714  quotas  have
 also  been  allocated  to  State  Govern-
 ments  for  supplies  to  small  scale  units
 and  industries  under  the  State  control.
 This  quota  also  provides  a  smal)  con-
 tingency  reserve  to  the  States  for
 meeting  special  and  urgent  require-
 ments.  Requirements  of  industrially
 hackward  9०९४७  will  be  given  consi-
 deration  by  the  State  Governments  in
 making  allocations  from  their  own
 quotas,

 Conversion  of  Ernakulam-Trivandrum
 Line  into  Broad  Gauge  Line

 1098.  SHRI  VAYALAR  RAVI  W:!)
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  the  progress  made  so  far  on  the
 conversion  of  the  Ernakulam-Trivan-
 drum  metre  gauge  Railway  line  into
 broad  gauge;  and

 (b)  whether  it  is  expecteg  to  be
 completed  as  per  the  fixed  time  sche-
 dule  and  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Overall  progress  upto  June  4974  is
 40  per  cent.

 (9)  The  project  was  originally  tar~
 Betted  to  be  completeq  by  early  975
 but  has  now  been  rescheduled  to  be
 completed  by  March,  4976  due  to
 shortage  of  funds.

 Ticketless  Travelling  with  the  conniv-
 ance  of  Railway  Police  ConstaBie

 1099.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleaseg  to  state

 (a)  whether  Government  are  aware
 that  ‘many  people  travel  without
 tickets  with  the  connivance  of  Rail-
 wa,  Police  constables:  and
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 db)  if  so,  the  steps  taken  by  Gov-
 ernment  to  eradicate  such  type  of
 carruntion  prevailing  among  the  Rail-
 way  Police  in  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 A  few  instances  of  passengers  trave!-
 ling  without  tickets  with  the  conn:-
 vance  of  the  Railway  Police  cons-
 tables  has  been  reported.

 (b)  Surprise  checks  are  carried
 out  against  ticketless  travel  and  when-
 ever  such  cases  are  detected,  the  mat-
 ter  is  brought  to  the  notice  of  the
 concerned  State  Government  authuri-
 tres  for  taking  action  against  the
 delinquent  Police  personnel.

 Poliution  of  Ganga  by  Baraunj
 Refinery

 li00..  SARDAR  SWARAN  SINGH
 SOKHT  Will  the  Ministe:  of  PETRO-
 LEUM  AND  CHEMICALS  he  pleu-ed
 to  state:

 ta)  whether  Baraun
 shill  polluting  Ganga,  and

 Refinery  is

 ch)  if  so,  what  steps  Government
 vropose  to  fake  to  prevent  pollution?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  No  Sir.  The
 refinery  hag  take,  adequate  steps  to
 treat  the  effiuent  discharged  -nto
 Ganga  so  as  to  meet  the  relevant  pies-
 cribed  standards.

 (b)  Does  not  arise.

 Increase  in  Productivity  in  Railways
 during  Third  and  Fourth  Plan

 Periods

 1102,  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  RAIL-
 WAYS  be  pleaseg  to  state:

 (a)  what  is  the  increase  in  produc.
 Uvity  in  Railways  during  the  Third
 and  Fourth  Plan  periods;  and
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 (b)  what  is  the  changé  in  the  cost
 of  living  index  during  these  plan
 periods  and  the  corresponding  changes
 in  the  ‘real’  wages  of  the  Railways
 employees  during  these  periods?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  It  is  presumed  that  the  Honour-
 able  Member  wants  to  know  the  out-
 put  per  employee  Accordingly,  a
 statement  is  attached  showing  the
 output  per  employee  in  terms  of
 traffic  units  (passenger  kilometres
 pins  net  tonne  kilometres)  and  the
 all  India  average  consumer  price  in-
 dex  numbers  for  industrial  workers
 ot  the  cnd  of  the  Third  Plan  com-
 pared  with  the  last  year  of  Second
 Plan,  and  in  the  fourth  year  of  the
 Fourth  Plan  compared  with  1968-69,
 the  year  preceding  the  commencement
 o,  the  Fourth  Plan  The  data  for
 the  last  year  of  the  Fourth  Plan  are
 rot  vet  available,  except  for  index
 nuinber  of  consumer  prices  which  has
 leen  given

 In  comparing  the  output  per  em-
 nlovee,  at  has  to  be  remembered  that
 uous  the  modernization  of  equipment
 and  facilities  through  heavy  capital
 outlay  and  rationalisation  of  procedu-
 res  ४8068  work  system,  that  has  mainly
 enabled  an  increasing  volume  of  tra-
 ffic  to  be  handled  with  a  compara-
 tively  smaller  increase  in  the  number
 of  staff.  The  increase  in  producti-
 vity  is,  therefore,  the  collective  effect
 of  increase  in  investment  towards
 modernisation  as  well  as  rationalisa-
 tion  of  procedures  and  work  systems
 hesides  increase  in  staff  efficiency,  if
 any.

 No  data  are  available  on  ‘real
 wages’  of  staff.
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 Statement

 Traffic  All  India
 units  per  Average
 employee  Index

 Number
 of  Const

 er  prices
 tor  IT  itus-
 trial  wore

 kers
 (000)  (I960—-  r00)

 960=6r  I47  I02

 ‘1965-86  T64  39
 T9G6S-6)  2  की  I74
 I97-"3,,  2  200  207

 दन  250

 2.00  hrs.

 MR  SPEAKER:  Short  Notice
 Question  by  Shri  P.  Gangadeb.  He
 is  not  there.

 Now,  we  go  to  the  next  item.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  I  have  given  notice  of  8
 privilege  motion  against  Shri  L.  ऐप.
 Mishra.  He  hag  deliberately  misled
 the  House  in  reply  to  an  unstarred
 question  on  the  24th.  This  is  a  deli-
 berate  case  of  misleading  the
 House....

 MR  SPEAKER  I  am  not  allow-
 ing.  |  have  to  give  notice  to  the  Mi-
 nistey  under  Direction  115.  Till  I  get
 a  reply  from  the  Minister,  I  cannot
 allow  you,

 I  am  not  allowing  you.  The  hen.
 Member  may  please  resume  his  seat

 SHRI  JYOTIRMOY  BOSU:  What
 38  a  privilege?  You  please  define.
 If  g  Minister  deliberately  misleads
 the  House,  is  it  not  a  matter  for  pri-
 vilege?

 MR.  SPEAKER:  I  have  said  it  a
 number  of  times.  I  have  to  send  it
 to  him  under  Direction  115,
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 SHRI  JYOTIRMOY  BOSU:  He  will
 continue  to  speak  unmixed  untruth.
 22.02  hrs.

 QUESTIONS  OF  PRIVILEGE

 (i)  ReEporRTED  STATEMENT  BY  THE
 MINISTER  OF  EXTERNAL  AFFAIRS  AT
 THE  MEFTING  OF  N.B.O.  re.  CEMENT

 AND  STEEL
 MR,  SPEAKER:  Yesterday,  a

 question  of  privilege  was  sought  to
 be  raised  by  Sarvashri  Jyotirmoy
 Bosu,  Era  Sezhiyan,  Shyamnandan
 Mishra  and  G.  Viswanathan  against
 Sardar  Swaray,  Singh,  Minister  of
 External  Affairs,  regarding  the  fol-
 lowing  news  reports  appearing  §  in
 certain  daly  papers:—

 (l)  “The  Minister  for  External
 Affairs  Mr  Swaran  Singh  said  to-
 day  that  there  would  be  further
 restrictions  ‘within  one  week’  in
 the  supply  of  cement  anq  steel  for
 building.”

 (Sundau  Standard,  July  28,  974)

 (2)  “Mr,  Swaran  Singh,  who
 was  inaugurating  gq  meeting  to
 mark  the  completion  of  two  de-
 cades  of  the  National  Buildings
 Organization,  said  that  in  the  new
 policy  the  emphasis  would  be  on
 functional]  buildings.”

 (Economie  Times,  July  28,  974)

 (By  “In  an  obvious  reference  to
 the  supplementary  budget  to  be
 presented  to  Parliament  next  week,
 he  said  engineers  and  huilding  con-
 tractors  shoud  take  into  account
 the  present  economic  conditions  in
 the  country”.

 (Patriot,  Ju’,  26.  974)

 (4)  “Mr.  Swaran  Singh,  Minister
 of  External  Affairs,  when  he  said
 to-day  that  further,  restrictions
 would  be  imposed  ‘within  one  week’
 on  the  supply  of  cement  and  steel
 for  building  construction  purposes
 clearly  hinted  at  a  dual  pricing
 policy.”

 (Hindustan  Times,  July  28.  1974).
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 Sardar  Swaran  Singh  made  a  state-
 ment  in  the  House  explaining  the
 pos.tion.  Tme  Members’  contended
 that  this  matter  shoulg  also  be  refer-
 red  to  the  Privileges  Committee  on
 the  analogy  of  the  previous  case
 referreq  on  25th  July,  1974,  to  the
 Privileges  Committee  in  which  the
 Chairman  of  the  Central  Board  of
 Excise  and  Customs  was  concerned.

 T  info:med  the  House  yesterday  that
 ३4  would  study  the  proceedings  in  both
 the  House  cases  and  give  my  ruling.

 I  tiave  since  studied  the  previous
 case  as  well  as  the  proceedings  of  yes-
 terday.  The  House  will  recall  that  in
 regard  to  the  previous  case  I  had  cate-
 gorically  stated  that  there  was  no
 question  of  privilege  involved  in  the
 statement  alleged  to  have  been  made
 by  the  Chairman  of  the  Central  Board
 of  Excise  and  Customs.  I  quote  below
 my  decision  which  I  gave  that  day.  In
 the  very  beginning  I  said  this  “No
 question  of  privilege  is  involved”.  This
 is  what  I  at  the  very  outset  said:

 “Mr.  Jyotirmoy  Bosu,  I  have  seen
 your  privilege  motion.  No  question
 of  privilege  is  involved”.  And  again
 later  I  reiterated:

 “No  question  of  privilege  is  in-
 volved....I  have  studied  this  very
 carefully  this  morning,  and,  before
 the  Minister  replied,  I  had  my  views
 definitely  on  it.  After  the  Minister’s
 replyg  even  if  I  ignore  it.  ie.,  the
 Ministers  reply—and  take  the  posi-
 tion  as  it  existed  before  his  reply,
 in  my  view,  though  this  cannot  be
 a  subject  of  privilege,  it  is  definitely
 a  case  of  impropriety.  It  is  highly
 improper...

 This  Officer  is  sitting  in  his  offi-
 cial  advisory  Committee....He  did
 not  make  a  public  statement.  But
 he  might  have  been  discussing  with
 his  advisory  Committee,  and  they
 might  have  been  asking  questicns
 and  he  might  have  been  replying...
 The  Minister  is  denying  it  on  behalf
 of  the  officer  saying  that  the  officer
 did  not  say  that....When  I  said  it  is
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 not  a  privilege,  I  was  about  to  say
 scmething.  Now,  after  this  denial,
 much  confusion  has  arisen.”

 —hbecause,  he  brought  in  the  Press
 he  brought  in  the  other  state-

 I  said:
 niso:
 ment  also.

 ‘I  think  it  is  much  better  if  it  is
 seit  to  the  Privileges  Committee  to
 examine  it.”

 —When  the  Speaker  sends  it  he  sends
 for  examining  it.  When  the  House
 sends  it,  it  is  sent  for  their  report.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 (Gwelior):  Whether  it  is  referred  by
 the  Speaker  or  the  House  what  is  the
 caifference?

 MR.  SPEAKER:  I  get  the  report—
 to  the  Speaker....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 There  is  a  denial  in  this  case  also....

 \IR,  SPEAKER:  He  has  not  denied
 SHRI  JYOTIRMOY  BOSU:  He  has,

 MR.  SPEAKER:  Please  do  not  in-
 terrupt  me.  I  said:

 “J  think  it  is  much  better  if  it  is
 sent  to  the  Privileges  Committee  to
 examine  it,  instead  of  this  contro-
 versy  being  allowed  that  he  said
 this  or  he  did  not  say  this.  I  wil!
 ask  them  to  examine  it  also  in  the
 light  of  the  denial  on  behalf  of  the
 officer  by  the  Minister.”

 It  will  thus  be  seen  that  the  matters
 complained  of  in  both  the  cases,  in
 my  opinion,  do  not  involve  a  question
 of  privilege.  In  the  previous  case  the
 mattey  was  referred  to  the  Committee
 because  there  was  a  denial  on  behalf
 of  the  Chairman  of  the  Central  Board
 of  Excise  and  Customs  and  the  House
 said  that  the  matter  was  reported  in
 the  Press.  As  there  was  a  conflict  of
 version,  the  matter  was  referred  to
 the  Committee  of  Privileges,  under
 Rule  227.  to  find  out  what  the  facts
 were.

 In  the  present  case,  the  Minister  has
 not  denied  the  facts.  He  has  explain-
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 €d  the  circumstances  in  which  he
 made  the  statement.  Therefore,  as  I
 said  previously,  on  the  basis  of  the
 tacts,  there  is  no  question  of  privilege
 and  I,  therefore,  hold  fhat  no  breach
 of  privilege  has  been  committeq  by
 the  Minister  of  External  Affairs

 (u)  ARTICLE  PUBLISHED  IN  ‘ORGANISER’
 DATED  20TH  APRIL,  974

 SHRI  छू  P.  UNNIKRISHNAN
 <(Badagara):  On  23rd  April,  ‘1974,  I
 had  brought  forward  a  motion  of  pri-
 vilege  agamst  the  Organiser,  the  RSS
 organ  published  from  Delhi,  which  in
 its  issue  dated  20th  April,  974  in  a
 story  entitled  ‘Lok  Sabha  intrude:  be-
 longs  to  the  Youth  Congress:  Chor
 machaye  Shor  ned  cleariy  according
 to  me  and  other  Members  of  this
 House,  been  gidlty  of  a  grave  con-
 tempt  of  the  House  I  sav  this  he-
 cause  it  clearly  reterred  tou  the  con-
 duct  ot  myself  and  some  other  mem-
 bers,  Shri  Sat  Pai  Kapur  and  Shri
 Shashi  Bhushan  ond  a  few  others  ह६ 3
 specifically  men‘:  ned  that  at  aaother
 corner  uf  the  Parhament  House  we
 were  atleged  to  ave  spiead  falschnod
 within  the  precincts  of  the  House  und
 concocted  a  story  within  the  precincts
 of  the  House,  which  according  to  the
 directions  of  the  Speaker  clea’ly  in-
 cludes  the  Central  Hall  ang  Lobhbies
 We  were  also  accused  of  spreading  a
 malicious  story  in  collusion  wth  the
 Watch  and  Ward  Staff

 In  his  reply  which  une  Mr  Malkani,
 who  38  editor  in  chief  of  this  paper,
 addressed  to  the  Lok  Sabha  Secreta-
 riat  on  30th  April,  1974,  he  says  in
 paragraph  3  that  “there  hag  been  no
 authentic  version  of  the  intruder  inci-
 dent  to  this  day”  It  wags  specifically
 On  a  motion  moved  by  Shri  Raghu
 Ramaiah  Minister  of  Parliamentary
 Affairs,  on  this  incident  that  the  House
 was  seized  of  the  matter  and  the  House
 thought  it  fit  to  proceed  with  the  mat-
 ter  and  went  on  sentencing  the  intru-
 der  So  nobody  can  claim  that  there
 Was  no  authentic  version  of  the  inci-
 dent  Some  of  these  people  may  have
 different  versions  or  they  are  trying
 to  impute  motives  to  us.  That  is  a
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 different  question.  But  as  far  as  this
 House  was  concerned,  there  was  a
 clear  and  authentie  version  and  no
 newspaper  nor  anybody  who  has  any
 power  to  comment  on  it  can  claim  that
 there  was  no  authentic  version.

 Then  it  goes  on  to  say  that  it  ‘was
 outside  the  House.  Now  it  is  for  you
 0७4  tor  the  Committee  of  Privileges  to
 say  whether  the  precincts  of  Parlia-
 ment  which:  includes  the  Central  Hall
 are  outside  the  House  and  our  conduct
 in  these  precincts  is  not  entitled  to
 protection.  It  i.  a  very  serious  ques-~
 tion  on  which  guidelincs  are  cared
 for

 MR  SPEAKER:  On  that  day,  I  put
 the  question  to  the  House  and  said  that
 it  might  be  dropped  Then  he  sent  a
 letter  saying  that  he  wants  to  raise  the
 matter  again  If  you  want  to  oppose
 it,  you  can  do  it

 SHRI  K  P  UNNIKRISHNAN:  To
 add  insult  to  miury,  i  says

 ‘There  was  thuy  no  breach  ७  vri-
 \ilege  of  the  House  o:  it  any  mem
 ber  thereof  If  we  have,  neverthe-
 less,  mudvertently  hurt  anybody's
 amour  propre,  we  are  sorry  for  1

 According  to  the  Oxford  Dictionary,
 ‘amt  ir  propre  means  sensative  self-
 esteem  When  the  matte:  is  one  of
 privilege  and  he  was  asked  to  expla'n,
 he  has  the  temerity  to  say  like  this.
 Ne  further  says  that  he  has  no  7orres-
 pondent  here  and  he  35  seeking  facili-
 ties  Jor“a  proper  correspondent.

 All  th.s  clearly  shows  that  a  concoet-
 ed  version  was  printed  without  any
 basis  and  with  a  total  wilful  intent  to
 defame  certain  Members  of  Parlia-
 ment  who  are  alleged  to  have  done
 certain  things  within  the  precincts  of
 the  House  So  I  would  submit  that  if
 our  conduct  within  the  House  or  with-
 in  the  precincts  of  the  House  is  to  be
 protected,  thie  matter  must  be  refer-
 req  to  the  Committee  of  Privileges.

 MR.  SPEAKER:  The  other  day  after
 going  through  all  this  record  and  read-
 ing  between  the  lines  and  looking  to
 the  spirit  of  the  explanation  given  by
 the  paper,  I  had  come  to  the  conclu-
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 sion  that  no  privilege  is  involved,  spe-
 cially  in  view  of  the  fact  that  the
 paper  had  also  expressed  regret.

 “What  elee  do  you  want?

 SHRI  K  P.  UNNIKRISHNAN;  It  is
 not  that  How  can  you  say  that?

 MR.  SPEAKER:  I  am  sorry  I  have
 aaid  what  my  recommendation  was
 After  all,  the  papers  have  a  little  lati-
 tude.

 wt  wee  बिहारी  बाधयेवी  :  विदेश
 मती  महोदय  का  मामला  खाने  से  पहले  ड्राप

 ae  मामला  ले  जाते  तो  हमे  उसमें  आसानी
 हैं।  आती  ।

 अध्यक्ष  महोदय  मैं  ता  काशिश  यही
 करता  है  कि  मामला  ठीक  हा  जाय  |

 भी  यू  'खाने  (बा।।)  ग्रध्यक्ष

 भहादप  मुझ  एक  मिनट  दीजिए  पि  लेज
 का  मिल'  है  1

 झाम्दंकष  1...  प्राय  में  मम  प्रभी

 कुरम  पर  बंद  भजा  है  7  मझ  इन  ता
 दीजिए  |

 l  recommend  that  thig  be  dropped
 I  would  request  Shri  Unnikrishnan  to
 agree  with  me  to  drop  this  matter
 After  all,  come  latitude  is  there  So
 we  drop  this  matter

 SHRI  BHAGWAT  JHA  AZAD
 <Bhagalpur).  We  strongly  feel  about
 at,  but  we  agree  with  you

 शो  क  लिखने  :  उ्क्‍स्‍ध्णक्क  महोदय
 भरे  प्रिसले  के  सारे  मामले  इसी  तरह  से
 पड़े  हैं।  मैं  एक  मिनट  में  पति  बात  कह
 देता  हु,  फिर  भाप  उस  ८  जा  निर्णय  देग
 में  उस  को  मत्था  |

 झध्यभ  मसौदा,  पिछले  बजट  ६... ह  में
 गया  में  पुलिस  फारिया  के  बारे  मे  जब  यहा  पर

 बहस  हुई  थी  ता  यह  अभियाग  लगाया  गया  था
 कि  “झूट-एट-साइट”  का  झालर  पुलिस  के
 द्वारा  जारी  कर  दिया  भया  था  ।  इस  का
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 प्रतिवाद  श्री  उमाशंकर  दीक्षित  ने  किया

 जा।  ६... अ  सी  वेदप्रकाश  लारा  जी ढारा
 जो  मॉर्गेरिक  समिति  विमुक्त  की  मई  थो,
 उसकी  रिपोर्ट  शाई  है  कौर  उसमे  कुछ  घतपूर्व
 काग्रेसी  सदस्या  झोर  वर्तमान  काग्रेसी  सदस्यो
 का  हवाला  दिया  गया  है  कि  उन्होंने  एक  दिन

 सही,  कई  दिन  लगातार  इस  बाहर  को  सुना
 कि  हो  घर  के  बाहर  निकलेगा  उसे  गोली  से

 गा  दिया  आयेगा  ।  आप  इस  'सपोर्ट

 को  पद  निजी--इम  की  एक  कापी  मैंने

 बाप  के  पास  मंजी है  |

 में  आहुति  है  विस  विशेषाधिकार

 अग  के  सवाल  की  छाप  मुझे  बाकायदा  एक
 प्रस्ताव  के  द्वारा  उठाने  व्रीड़ित  7  कमर  श्राप

 इस  के  बारे  में  काई  सुनामा  चाहते  हैं  ता  मैं  देने

 को जै पर  हू  v

 ध्या  महू  दल  में  दख  कर  अलापा

 यह  मुझे  अभा  ब-बन  मिलो  है

 i232  brs
 PAPERS  LAID  OR  THE  TABLE

 Reviews  and  Annual  Reports  of
 Madras  Refineries,  Hindustin  Antibie—

 ties  and  Hmdustan  Insecticides

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  I  beg  to  lay  on  the  Table
 a  copy  each  of  the  following
 papers  (Hmdi  and  English  versions)
 under  sub-section  (I)  of  section  6294
 of  the  Compamies  Act,  3956

 ()  rey)  Review  by  the  Govern-
 ment  on  the  workifg  of  the  Madras
 Refineries  Limited,  Madras,  for  the
 year  1972-73,

 (४)  Annual  Report  of  the  Madras
 Refineries  Lintitet}"Madras,  for  the
 year  1972-73  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon

 (2)  (3)  Review  by  the  Govern-
 ment  on  the  working  of  the  Hindus-
 tan  Antibiotics  Limited,  Pimpri,  for
 the  year  1972-73
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 .  Gi)  Apnual  Report  of  the  Hindus-
 tan  Antiblotieg  Limited,  Pimpri,  for
 the  year  i972-73  along  with  the
 Audited  Aceounts  and  the  comments

 .af  the  Comptroller  and  Auditor

 ;
 General  thereon.

 fiiacea
 in  library  See  No

 BL/74  |
 (3)  (9)  ReviewSby  the  Govern-

 ment  on  the  working  of  the  Hindus-
 tan  Insecticides  Limited,  New  Delhi,

 ,  for  the  year  ‘1972-73.

 (i)  Annual  Report  of  jhe  Hindus-
 tan  Insecticides  Limited,  New  Delhi,
 for  the  year  1972-73  along  with  the
 Audited  Accounts  ang  the  comments
 of  the  Comptroller  and  Auditor

 ‘General  thereon.

 LT-

 Wiaced  का  library  See  No  LT-
 8081/74.)

 MR  SPEAKER:  Shri  ‘Badabrata
 Barua  to  lay  paper  mentioned  in  item
 4  of  the  Order  Paper.

 श्री  मु  लिये  बाका)  प्रत्यक्ष  महोदय

 महोम्राइट्म  मं  4  पर  मेरा  प्वाइन्ट  प्राण

 झा डर  है  e

 झ्रध्यक्ष  महोदय  श्राप  ने  मझे  लिख

 ,  कर  नहीं  भेजा  प्राय  को  लिख  कर  भेजना
 «  चाहिए  था  a

 a  थो मधु  लिमये  यह  ता  प्वाइन्ट
 साफ  आमेर  है,  इस  में  लिख  कर  क्या  देता
 है  ?

 अध्यक्ष  महोदय  :  फिर  भा  लिख  कर
 भजना  चाहिए  था ।

 श्री  सच  लिखने:  मुझ  यहाँ  निवेदन
 करना  है  कि  इन्होने  जा  दंश  सदन  की  सेज  पर
 रखना  चाहा है  इस  के  सिलसिले  से  सवाल
 उठता  है  कि  गोमो”  को  अपने  हाथ  में  लेने  के
 बार  में  इन् हान  जा  विधेयक  पेश  किया  था,  उस
 समय  'एसा”  के  साथ  इन्होने  जो  गुप्त  करार
 किया  था,  उस  की  नकल  इस'  सदन  के  सामने

 रे
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 यही  शसी  मई  थी  1  ..मैं  मात्रा  महोदय  से
 जातना  चाहता  हूं  >-क्या  इस'  बार्डर  के'  साथ
 दे  उस  गुप्त  करार  कॉ  नकलें  भो  पेश  करेंगे  ?
 यदि  बे  देने  को  तैयार  नही  हैं  तो  पाप  उन  को
 झादेश  दे,  क्योंकि  सदन  विषधेग्रक  पास  करता
 जाती  है,  लेकिन  कोई  जानकारों  उसे  नही  दो
 जाती  है।  इस  तरह  से  लेजिस्लेटिव,  प्रोसेस
 कसे  चलेगा  "एसो  के  साथ  जो  गुप्त

 करार  हुआ  था  उसकी  प्रतिलिपि  गर्भ; तक  इस
 सदन  को  भहो दा गई है, गई  है,  इस  प्रवेश  के  साथ  वह
 प्रतिलिपि  शानी  चाहिए  ।  इस  के  महर
 में  आप  अपना  निर्णय  दोहरी  घोर  उसका
 रादेश  दीजिए  कि  बरसात  करार  प्रकाशित
 किया  जाय  इस  में  बढ़ा  गालमाल  है। eo

 wert  महोदय  :  ह्म  का  देख  लेस  |

 Luse  Inota  Lro  &  Esso  STAWpDARD
 Rermuinc  Co.  oF  Inpia  Lito,  AMALGA-
 mation  OrnnER  1974,  NoriricaTion
 uNpDFR  Comrantes  Act  AND  REEORT  OF

 MRTPC

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA)  I  bag  to  lay  on  the
 Table—

 (॥  A  copy  of  the  Lube  India
 Limited  and  Esso  Standard  Refin
 ing  Company  of  India  Limited
 Amalgamation  Order,  974  (Hindi-
 and  English  vcrsions)  published  in
 Notification  No  GSR  380  (E)  in
 Gazttte  of  India  dated  the  5th
 July,  1974,  under  sub-section  (5)
 of  section  396  of  the  Companies  Act,
 3956  [Placed  m  Lebiary  See  No
 L.T-8082/  74]

 (2)  A  copy  of  Notificatien  No
 GSR  690  (Hind:  and  Enghsh
 versions)  published  m  Gazette  of

 India  dated  the  6th  july,  974  dec-
 laring  M/s  Thirumylai  Saswathe
 Sahaya  Nidhi  Limited,  a  Company
 having  its  registered  office  in  Tamil



 733  Papers  Leig  3  ,  |  SRAVANA,8,.4806  (SAKA)  concern  abuut  734

 Nedu,  fo  bea  ‘Nidhi’,  under
 ot

 sub-
 ,  Section  (8)  of  section  620A  of  the

 Companies  Act,  I956.  [Placed  in
 brary,  See  No.  LT-2083|74).

 (3)  (i)  A  copy  of  the  Report  of
 ,  the*Monopolies  and  _  Restrictive "  ‘Trade  Practices  Commission  under

 section  2(3)(b)  of  the  Monopolies
 ang  Restrictive  Trade  Practices  Act,
 1969,  in  the  case  of  Mis.  Gwalior
 Rayon,  Silk  Manufacturing  (Wvg.)
 Company  Limited,  Nagda  (Madhya
 Pradesh)  and  the  Order  dated  the
 3rq  May,  974  of  the  Central  Gov-
 ernment  thereon.

 (ii)  A  statement  (Hind:  and
 English  versions)  explaining  the
 reasons  for  not  laying  the  Hindi
 version  of  the  above  Report  and

 WHO  Projects  (C.A.)  ,
 l974,  gublished  in  Notification
 No.  GBR  33(E)  in  Gazette  of
 India  dated  the  Ist  March,  ‘1074,

 [Placed  in  library.  See  No.  LT-
 8085/74.)

 (४)  The  Railways  (Rules  for
 Warehousing  and  Retaining  of
 Goods,  for  regulating  the  use  of
 Rolling  Stock,  Engines  and  Trains
 und  Treatment  and  Disposal  of
 Unclaimed  Booked  Goods  Lug-
 fage  and  Parcels)  Amendment
 Rules,  1974,  published  in  Notifica-
 tion  No.  8.0.  2i5(E)  in  Gazette
 of  India  dated  the  27th  March,
 974

 (2)  An  explanatory  note  (Hindi
 and  English  versions)  giving  rea-

 Order  of  the  Government
 thereon,  simultaneously.  [Placed
 m  library.  See  No.  LT-8084/74  |

 NurtmvICATIONS  UNDER  INpIAN  Rast-
 a  wave  Act,  890

 ‘THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAF]  QURESHI):  I  beg  to
 lay  on  the  Table—

 (l)  A  copy  each  of  the  following
 Notifications  (Hind:  and  English
 vermons)  assueq  under  Section  47
 of  the  Indian  Railways  Act,  890-—

 16 ३  The  Railwavs  Red  Tarif
 (First  Amendment)  Rules,  1974,
 published  in  Notification  No
 G.S.R  09(E)  in  Gazette  of  India
 dated  the  Ist  March,  3974

 an)  The  Railways  Red  =  Tariff
 (Second  Amendment)  Rules.
 1974,  published  in  Notification
 No  G.SR.  I0(E)  in  Gazette  of
 India  dated  the  lat  March,  974

 (in)  The  Railways  Red  Tariff
 (Third  Amendment)  Rules,  ‘1974,
 published  in  Notification  No
 G.S.R.  !  (E)  in  Gazette  of  India
 dated  the  Ist  March,  1974,

 (iv)  The  Railways  Red  Tariff
 (Fourth  Amendment)  Rules,

 sons  for  not  laying  the  above  Not{fi-
 cations  earlier.  (Placeg  in  Library.
 See  No,  LT-8086'74)

 ee  न.

 235  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 REPORTED  CONCERN  IN  INDIA

 ABOUT  WHO  RESEARCH
 PROJECTS

 श्री  टले  बिल रो  वाजपेयी  (ग्वालियर)
 ध्रध्य्क्ष  महोदय,  मैं  अविलम्बनीय  लोकमहत्व
 के  निम्नलिखित  विषय  की  शार  माननीय
 स्वास्थ्य  तथा  परिवार  नियोजन  मतों  जी  का
 याने  दिलाता  हु  झोर  उन  से  अ्र्थता  करता
 क्ष  ये  एसके  बारे  मे  एक  बकम ब्य  दे

 विश्व  स्वस्थ्य  संगठन  द्वारा  भ्रमणा
 उसके  तत्वाधान  में  भारत  में  पूर्ण
 गोपनीय  रूए  से  चलाई  जा  रही

 कुछ  अ्रनुमधान  (काटा णु प्रा  सहित।
 पर् योजन भा  के  सम्बन्ध  में  देश  के

 वैज्ञानिक  समुदाय  के  कुछ  बयो  में
 चिन्ता  के  समाचार  ।'
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (DR.  KARAN
 SINGH):  There  has  been  no  secrecy
 with  regard  to  any  of  the  research
 projecte  being  carried  out  by  the
 Government  of  India  through  any  of
 its  agencies  in  collaboration  with  WHO.
 All  these  research  projects  are  of
 irect  relevance  and  importance  to  the
 country  and  are  in  our  national
 interest.  These  _  projects  have
 been  initiated  on  our  request.  In  the
 formulation  af  these  projects  our
 experts  have  been  involved  from  the
 very  beginning,  and  the  prajects  have
 been  periodically  reviewed  by  appro-
 priate  project  committees  including
 representatives  of  the  Ministry  of
 Health  and  Family  Planning  and  the
 Indian  Council  of  Medical  Research.
 The  results  of  these  researches  have
 been  published  from  time  to  time  in
 appropriate  scientific  journals.

 Two  such  projects  relate  to  the
 genetic  control  of  mosquitoes  and  the
 efficacy  of  insecticide  application  by
 ultra-low  volume  machine.  These
 two  projects  are  of  special  contempo-
 vary  importance  in  the  context  of  two
 difficulties  in  our  malaria  eradication
 programme,  rz.  resistance  of  mos-
 quitoes  to  insecticides  and  difficulty
 in  getting  adequate  supplies.  The  re-
 sults,  on  genetic  control  are  being
 published  from  time  to  time  in  scien-
 tific  journals,  A  comprehensive  cover.
 age,  including  the  latest  results,
 is  being  brought  out  _  shortly
 by  the  Indian  Society  for  Malaria  and
 Other  Communicable  Diseases  in  a
 special  issue  of  their  journal.  As
 soon  as  it  is  published,  I  shall  place
 a  copy  in  the  Parliament  Library.  The
 entire  work  on  genetic  and  biological
 control  has  been  carefully  reviewed
 by  a  Task  Force  set  up  by  the  Gov-
 ernment  of  India  composed  of  repre
 sentatives  of  the  Ministries  of  Health
 and  Agriculture.  Their  report  was
 submitted  to  the  Government  of  India
 in  1973,  and  ¥  am  placing  a  copy  in
 the  Librmmry  of  Parliament.

 This  pproach  to  genetic  control  is
 well-witablished  one  In  fact  spec-
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 tacular  success  has  been  reporteit
 with  this  technique  in  the  matter  ७
 eradication  ¢f  sctuw-worm  fly,  a
 cattel  pest  in  the  Americas,  and  the
 fruity-fly  in  the  Mediterranean  areas
 and  in  Mexico.  The  use  of  genetic
 contro]  against  mosquitoes  appears  to
 be  a  promising  one,  but  considerable
 research  is  n  to  establish  its
 feasibility  under  natural  conditions.
 Research  on  this  aspect  is  going  on  in
 many  countries.

 The  application  of  insecticide  by
 ultra-low  volume  machines  is  in  con-
 nection  with  the  control  of  malaria  in
 urban  areas,  for  which  purpose  a
 portion  of  Jodhpur  City  was  selected.
 Through  this  machine  it  is  possible  to
 apply  insecticides  in  extremely  minute
 droplets  from  outside  the  houses.
 Preliminary  results  from  the  reduction
 of  mosquito  density  indicate  that  this
 strategy  seems  to  be  effective.  Further
 work  is  in  progress.  This  hes  no
 connection  with  genetic  control  and  के
 only  an  improved  technique  for  the
 application  of  insecticides.

 WHO  was  interested  in  the  study  on
 the  role  of  birds  disseminating  insect-
 borne  virus  diseases.  In  India,  the
 Bombay  Natural  History  Society  was
 actively  conducting  investigations  on
 bird  migrations  and  their  possible  role,
 as  disseminators  of  viruses.  At  the
 request  of  the  Society,  the  WHO
 contributed  a  total  amount  of  US
 $  22,000  trom  959  to  1969.  In  this
 field  of  study  a  valuable  contribution
 has  also  been  made  by  Dr.  G.I.  Metz-
 kay  of  the  USSR  who  visited  India  in
 1962.  His  investigations  were  carried
 out  under  the  general  guidance  of  the
 Institute  of  Poliomylitis  and  Virus
 Encephalitis  of  the  Academy  of
 Medical  Sciences  (Moscow)  with  the
 participation  of  the  Bioligical  Institute
 of  Siberian  Department  of  the
 Academy  of  Sciences  of  the  USSR
 (Novesibirak)  and  in  co-operation
 with  the  Bombay  Natural  History
 Society.  It  is,  therefore.  clear  that
 the  press  reports  are  tendentiqus,  ua-
 fair  ang  misleading
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 की  सहस  बिहारी  चोल ति ली  :  मध्यक
 '  अंडो दय, यह  बडे  मोद  का  विजय है  कि  मरी

 महोदय  अपने  वक्तव्य  द्वारा  सदन  के  सदस्यों
 की  उस  चिन्ता  का  निराकरण  करने  मे
 असमर्थ  रह  है  जो  चिन्ता  सभी  समाचार  पतों

 '
 में  प्रकाशित  इस  खबर  से  उत्पन्न  हुई  है  कि भारत
 को  की  टाणओो  मे  युद्ध  क ेलिए  एक  प्रयोगशाला
 बनाया  जा  यहा  है  1  स्त्री  महोदय  स्वीकार
 करें  कि  जो  समाचार  छपा  है  वह  एक  संवाद
 समिति  का  द्वारा  दिया  गया  है  7  उस  संवाद
 समिति  में  एक  एसे  संवाददाता  है  जा  इस
 मामले  में  रुचि  रखने  है  उन्होंने  कुछ  तथ्य
 को  एकत्र  किया  है  ।  उन  का  खण्डन  करने  के
 बजाय  मो  महोदय  ने  उन  पर  आरोप  लगा
 बर  अ्रपनी  जिम्मदारी  से  मान  होने  का  प्रयास
 किया है  |

 é

 ग्रध्यक्ष  महोदय  मम  कुछ  प्रश्न  सहज
 रूप  मे  377  है।  मंत्री  महोदय  ने  माना  है  कि
 बर्ट  को  निकल  ड्स्ड्रा  सोसायटी  पक्षियों
 के  देगा  जरण  आर  विष  णु  वे  फैलाने  म  उन
 की  सम्भव  अमिया  जे  बारे  मे  सक्रिय  रूप  से
 अन्वा  करू  रही  7  ny  यह  सा साय टों  किस
 की  सोसायटी  7  t  दस  सोसायटी  का  शन
 काढ़ा  सं  मिलता  है  7  आप  ने  कहा  है  कि
 484  से  1पहिए  लक  कुल  मिला  कर
 22000  प्रक्रिया  डालर  विश्व  स्वास्थ
 संगठन  के जरिय मिन ।  लेकिन  क्या  यह  सच
 है  ि  टम  सोसाइटी  का  री  ०"  द. 6  480  मेच
 से  काई  धनराशि  दी  गई  ?  समाचार-पत्र
 में  इस  बाल  का  उल्लेख  किया  गया  है
 स्त्री  महोदय  मौन  है  शायद  उन  का  मौन
 उन  की  वाणी  से  भी  ग्रसित  मखर  है,  भ्रध्यक्ष

 महान  क्या  यह  सच  है  कि  इस  बम्ब
 की  सोसायटी  ने  02  सितम्बर,  1968
 को  प्रम रिकी  सेना  के  साथ  एक  समझौता  किया
 अमरीकी  सना  ने  रिसर्च  ौर  डवलपमेंट

 प्रोजक्ट  ईस्ट  का  जा  ग्रूप  है  उस  के  साथ  2
 सितम्बर,  968  को  एक  समझौता  किया  |
 समझौते  का  विषय  यह  था  कि  नेफ़ा  से  बीत

 को  जो  चिड़ियां |. ड  कर  आती  हैं,  बौर  चीन
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 से  जो  बात  नफा  आती  हैं  उत  का  परीक्षण
 किया  जाये  |  बहु  चिडियां  ्य  ले  वर  जाती
 है  लौंग  क्या  लेकर  जाती  हैं  इस  की  जाय  हो
 रही  है  ।

 दो  नर्स  लगाई  गह  इम गमझंा  भें
 एक  तो  यह  थी  य  जा  नेहा  में  सेक्टर  हगा
 इस  में  एक  राडार  स्थान  होगा  और
 जिस  का  नियम  प्रवक्ता  प्रतीकों  सेना  तने
 लाग  बेग  दार  दूसरी  शाने  यह  लगाई  गई
 कि  जान  का  जा  शी  परिणाम  निकलेगा  वह
 बम्ब  की  निकल  ह्स्ट्री  सोसायटी  उस  की
 दा  कापिया  अमरोहा  की  श्रार्मी को  देगी  झगर
 श्राप  चाहे  ता  मैं  बाएेक्ट  वा  नम्बर  उदल  कर
 सकता  ह्  वह  समाचार-पत्र  मं  क्पचके  है
 स्त्री  जो  ने  इस  के  बार  में  कुछ  नहीं  कहा  f
 नेता  में  रीडर  लगा  कर  चिड़ियों  के  देहान्तरण
 के  बारे  मे  अध्ययन  करना  क्या  गह  भारत  के
 बालिका.  लिये  सम्भव  नहीं  है  ?  क्‍या
 डस  लिय  अमरीकी  था  सानिया  स्टाफ
 ग्रावश्यक  है  -  कया  शह  सच  है  कि  जांच  के
 जा  भी  परिणाम  नि  ल  हैं  उन  इसे  कुछ
 परि  याग  गर्त  है  जिन  के  बारे  मे  भारत  सरकार
 और  वैज्ञानिक  का  कोई  जानकारी  नहीं  है?

 ग्राप  प्रगर  समाहार-पत्र  मे  छपी  रिपोर्ट
 देख  1  आप  का  पता  नरेगा.  कि  हमारे  विज्ञान
 लिक  एस  सम्पन्  मे  वह  भी  बताने  से  बीच-
 कि चात है  सवाल  करते  है  |  मैं  उद्धत  कर

 “Dr  ८  Gopalan,  ICMR,  Director-
 General  asked  the  correspondent  to
 be  sympathetic  to  the  mosquito
 control  project  and  explained  thet
 press  statements  would  embarrass
 WHO”

 कौन  सी  गीत  बाल  हो  रही  है  जिस  का  उद्घाटन
 विश्व  स्वास्थ्य  संगठन  के  लिये  कठिनाई
 पैदा  करने  वाला  है  ?  जो  भी  प्रश्न  पूछ  गये,
 जो  अधिकारी  हैं,  उन्होंने  उत्तर  नहीं  दिये

 कौर  इसलिये  सब।ददाता  को  इस  परिणाम  पर

 पहुंचना  पढ़ा.
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 “Indian  scientists  working  in
 GCMU  privately  said,  they  do  not
 know  whatis  happening  in  the  Unit
 because  all  decisions  are  taken  in
 closed  meetings.  The  unit's  present
 and  the  four  previous  project
 leaders  had  been  US  Government
 scientists,  Dr.  A.  D.  Mani,  former
 Director  General  of  Health  Services
 and  ex-Chief  of  WHO  Regional
 Office  here  recently  said  at  the
 Indian  International  George  that  one
 need  not  worry  about  what  experi-
 ment  or  GCMU  did  because  the
 money  for  the  project  came  from
 the  US  not  the  Indian  Government.”

 विदेशों  से  पता  जाता  है  इसलिये  उस  पड़े
 से  हारे  देश  मे  क्या  किया  जाता  है  इस  पर

 हम  ध्यान  न  दे  ?  मची  महोदय  इस  बात
 पर  भी  प्रकाश  नहीं  डाल  सके  हैं  कि  यह  जा

 जीवाणझो  के  बारे  मे  अनुसंधान  हो  रहा  है,
 अमरीकी  सता  जानकारी  इकट्ठी  कर  रही  है
 क्या  यह  सम्भव  नहीं  है  कि  इस  जानकारी
 का  भविष्य  में  किसी  और  कीटाण  पर  यद
 के  लिये  उपयोग  किया  जा  सके  ?

 अध्यक्ष  मह  दय,  देश  में  मलेरिया,

 फ़ाइल  रिया  चढ  रहा  है,  सको  लोग  इन  से
 ग्रस्त  है  ।  मगर  सारा  पैसा  स्पीच  त्रिया  जा
 रहा  है  यह  पत्ता  लगाने  के  लिये  कि  भारत  मे
 यलो  फीवर  क्या  नहीं  रात  है  1  क्या  यह
 सच  है  थि  पूना  का  जो  वाइरस  रिसर्च  संसार

 है  और  ता  अमरीका  की  आर्मी  के  सहयोग
 से  काम  कर  रहा  है  उस  को  राइफल
 फाउन्डेशन  से  पैसा  मिलता  है  ?  क्या  बह
 भी  सच  है  कि  जो  चिया  नेफासे  भरी  गई
 थी  चीन  का,  और  चीन  से  नेफा  वापस  पायी
 उन  का  खून  निकाला  गया,  उस  खून  की  जाच
 का  परिणाम  क्‍या  है,  हमारी  सरकार  को

 कुछ  पता  नहीं  है  वह  ब्रा  गअ्रनरीका
 भज  दिया  जाता  है  ।  भारत  सरकार  अधूरे
 में  रखी  जाती  है  यह  एसे  प्रश्न  है  जो जवाब
 मानते  हैं  *  शक्ति  महोदय  भ्रमर  इस  पर  प्रकाश
 डान  सके  तब  तो  चिन्ता  दूर  होगी,  नहीं  तो
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 पही  भाना  खामियों  कि  स्वास्थ्य  संभालने  सारे
 मामले  पर  लीपापोती  कर  रहा  है  ।

 aio  कर्ण  fag  :  अध्यक्ष  महोदय,  यह्‌
 जो  चिन्ता  का  जिक्र  माननीय  सदस्य  ने  किया,
 मैं  विश्वास  दिला  सकता  हु  कि  जब  मैंने
 झखबार  कल  पढ़ा  तो  मुझे  तो  इतनी  चिन्ता

 हुई  कि  24  घट  मे  मैंने  मच्छरों  के  बारे  में
 इतना  कुछ  पढ़ा  जितना  सारी  उम्र  में

 नहीं  पढ़ा  ।  एक  बात  मैं  पहले  स्पष्ट  कर
 देना  चाहता  हु  कि  अगर  कोई  भी  हमे  सकेत
 दल  ले  कि  भारत  की  भूमि  पर  या  भारतीय
 वैज्ञानिकों  के  द्वारा  भारत  में  कोई  एसा

 अनुसन्धान  हो  रहा  है  जो  हमारे  देशके  हित
 के  विरुद्ध  है,  या  किसी  प्रकार  से  हमारे
 देश  का  उस  में  नुकसान  होगा  तो  मेरा  यह
 कर्तव्य  हो  जाता  है  कि  स्वास्थ्य  मंत्री  के  नाते
 वि  तुरन्त  उस  पर  मैं  रोक  लगा  दू  ।  इस  में
 मैं  बहन  स्पष्ट  हाना  चाहता  हु  ।  मेरा  इस  में
 काई  भी  यह  विचार  नहीं  है  कि  जो  हो  रहा
 है  बह  होने  द  1  मैन  विफल  24  घटे  में  जितनी
 जानकारी  प्राप्त  शा  सकती  थी  प्राप्त  करने
 की  काशिश  की  ।  मैं  दो,  तीन  बान  बताना
 चाहता  ह्

 पहली  बात  मच्छरों  के  बारे  में  कही
 गई  ।  ड्राप  जाना  हैं  कि  मलेरिया  के  हमारे
 जा  मच्छर  है  यह  रजिस्टर  हो  रह  है  बन्मेक्टी-
 सादा  से  कौर  दस  री  बात  यह  है  कि  डन  काटी-
 साइड  का  दाम  बढ़ते  'ढ  गया  है  विदेशी

 मुद्रा  के  कारण,  पट्रोलियम  प्रोडक्ट्स  को  कमी
 के  कारण  |  जहा  तक  मैं  समझ  पाया  ह  जिनेटिक

 मेनिपुलिशन  एक  ग्राल्टरनेटिव  स्टडीज
 है  स्तर  की  ।  इस  से  क्‍या  क्रिया  जाता  है  कि
 जो  नर  मच्छर  है  उन  की  ट्रीट  कर  के
 स्टेराइल  बना  कर  के  मच्छरों  के  स्थान  में
 डाल  दिया  जाता  है  ।  जो  मादा  मच्छर  हैं
 जब  उन  के  साथ  उन  का  सोग  होता  है  तब
 झाग  सम्मान  नहीं  होती  1

 इस  में  हमें  पता  हू  चला  कि  मेक्सिको ~  धक
 से  मेंडीटरेनियम  एरिया  में  भ्र ौर  कुछ
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 प्रकार  के  जम्मू  हे  जो  इस  जे  रे  टिक  मैतिपुलेशन
 से  उस  को  साया  बहुत  कम  हो  गई  है  ।  इसलिये
 हमें  चिन्ता  है  कि  झगर  इस  प्रकार  से  प्लास्टर-
 लेटिन  सिनेरियोज़  से  लाभ  हो  सके  तो  अच्छा
 है  क्योकि  मलेरिया  कौर  फाइलेरियाई  से  देश

 मे  बडी  भय कर  स्थिति  हो  रही  है  इस  के  लिये

 डडा  ०एच०झो०  के  साथ  हमारा  एक  एग्री-
 मेंबर  है,  यह  जो  जेनेटिक  कंट्रोल  प्रोजेक्ट  है
 इस  के  चार  वर्ष  पूरे  हो  गये  हैं  शौर  पात्र  बप
 अभी  कौर  हैं,  जिस  पर  प्रतिवर्ष  is  में  20
 लाख  to  खर्च  होता  है  t

 इस  के  विषय  में  जो  पत्र  मे  छपा  है  कि
 डा०  गोपालन  न  कहा,  मैं  ने  उन  को  बलाया
 कार  उन  में  पूछा  |  उन्होंन  सडन  किया  1

 उन्होंने  इसलिये  प्रैस  का  नही  कहा  कि  कालिंग
 स्टेशन  एडमिट  हा  चुरा  था।  मैंने  कहा
 ि  प्रैस  में  श्राप  ने  लाठी  मैं  स्वयं  सदन  में

 कहूंगा  उन्होंन  अभी  नहीं  कहा  इडियट्स

 नहीं  फर  ।  जैसा  मैंन  कहा  Task  Pore  on
 Genetic  and  Biolegical  Control  of  posts
 शोर भी  जा  नल  निकले  रहा  है,  दह
 दाता  लाइम री  में  रखे  जायेंगे  जा  लोग  म
 को  पाना  चाह  पढ़  नें  जो  जाग  उसका
 पढ़ना  चाह  पढ़  सकत  है

 गयी  ज्योति  बन  |  टाइमर  हायर)
 वह  साई  वाश  है  असल  सोज  दूसरी  है  ।

 द. 1६  कण  सिड  7क  बरी  झावण्यग
 चीज  कहीं  गई  है।  ह  यह  जा  कट्याल  है
 जैनेटिक  मैनिपुलशन  वा  क्या  इसका  दुरुपयोग
 तो  नपी  है|  सकता  है  ।  यह  विचारण.

 चीज  है।  जैसे  हमारी  प्रधान  मंत्री  ने  कहा  था

 स्यूृकलिपर  ईस्ट  के  विषय  से  कि  जो  टैक्सी-

 लिजी  होती  है  वह  टेक्नालाजी  स्वय  में  न  भ्रमणी

 और  न  बुरी  होती  है  लेकिन  देखने  वाली  बान  यह

 होती  है  कि  उस  का  प्रयोग  किस  प्रकार  में

 किया  जाता  है।  हमारा  जहां  तक  सवाल  है
 हम  इसका  प्रयोग  मलेरिया  और  फाइलेरिया
 के  विऋद्ध  करना  चाह  रहें  हैं  इसलिए  यह  जो

 सारी  चीज  है  यह  पब्लिश  होती  है  ।  कोई
 झगर  इसका  दुरुपयोग  करे  तो  हस  क्या  कह

 सकते  हैं  ।  लेकिन  सारी  जो  एप्रोच  है  इस

 के  विषय  से  यह  यह  है  कि  हम  इससे
 लाभ  उठाना  चाहते  हैं  और  वह  बहुत  स्पष्ट
 है  1

 यह  भी  कहा  मया  है  कि  भारतीय  वैसा-
 निक  जो  काम  कर  रहे  हैं  व॑  अझमन्तुष्ट  है  ।
 हमें  इस  प्रकार  की  प्रभी  तक  कोई  जानकरी
 नही  है  ।  एक  बात  मैं  कह  द  7  आई  सी  एम
 धार  का  जो  प्रेजिडेंट  है  वह  हैल्थ  मिनिस्टर
 रहता  है  हमेशा  स्वयं  ।  यह  प्रयोग  बड़े  सालों
 में  चल  रहा  है  ।  पहले  दीक्षित  जी  थे,  फिर
 खा हिलकर  साहब  थे  भ्रम  मैं  ह।  इसलिए
 यह  हमारी  जिम्मदारी  बन  जाती  है  कि  ह्म
 लाग  देखें  अगर  इस  प्रकार  कोई  भ्र सन्तोष
 किसी  में  है  तो  उसकों।  इस  प्रकार  की  बात
 हमारे  ध्यान  मे  आती  है  ता  सह  हमारा  दायित्व
 ही  जाता  है  ि  हम  इसकी  जांच  करे  ।  हम
 चाहने  है  कि  हमारे  वैज्ञानिक  प्रगति  तरह  में
 काम  करे।  अगर  उनके  पास  कोई  सुझाव
 है  ता  मैं  प्रेजिडेंट  ह  आईसीएमआर  का  और
 व  मरें  पास  झा  सकते  हैं  मझ  बता  सकते  हैं
 चौर  मैं  विश्वास  दिलाता  हू  कि  मरा  बिल्कुल
 अवन  मादा  है  कोर्ट  प्रीकमीण्ड  योगज
 न  है  और  मगर  7  ई  ऐसा  सुझाव  जाता  है
 जिनमे  हम  लोग  लाभ  उठा  सफल  है  ता  मैं
 उसके  जिए  नैया  है  ।

 जब  बिम्ब  नेचरल  हिस्ट्री  सोसाइटी
 की  चर्चा  की  गई  है  1  बह  एक  प्राइवेट  देगें-
 नाइजेल गन  है  बड़ी  डिर्साटग्विश्ड  झार्गेनाइ-
 जशन  है  ।  बरत  से  मेम्बर  बम्बई  के  उसको
 जानने  होंगे  ।  वह  75-100  साल  से  चल
 रही  है।  मैं  बाहरी  लाइफ  बोर्ड  का-चेयरमैन

 हु  ।  उस  सासायटी  के  इस  ह... ८  जो  चेयरमैन

 हैं,  सालिम  अली  वह  इसके  प्रेजिडेंट  रहे  हैं  ।

 यह  आब  नेचुरल  हिस्ट्री  सोसाइटी  नैचुरल
 हिन्दी  का  काम  करता  है  ।  इसके  बारे  में
 मेरे  पास  केवल  उनका  एक  एग्रीमेंट  है  जो

 डब्ल्यू  एज  को  के  साथ  उन्होंने  किया  है  जिस
 का  मैंने  इस  में  जिक  किया  है---
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 at  cree  बिहारी  वाजपेयी  किस  तारीख
 काहे

 काठ  कर्ज  सिह  यह  96s  are  ।

 खो  मंटल  बिहारी tr  बाजपेयी  968
 वाले  के  बारे  में  बताए  |

 डा०  कर्ण  सिह  जा  दूसरी  बात  आपन
 कही  2  उसके  विषय  में  मैंने  कल  ही  पता
 किया  है  ।  आपने  जो  नेफा  के  बारे  tr  कहा
 उसके  बारे  में  मैंने  कल  ही  पता  किया  है  ft

 मुझ  कभी  तक  पैरों  एक  दिन  मे  जानकारी
 प्राप्त  नही  हो  सकी  है.  t  मै  जानकारी  लगा

 चाहता.  ।  डिफेंस  से  भी  पूछ  लेना  चाहता  ढ़  ।

 मुझे  यह  सुन  कर  बड़ा  ्ाश्चय  हा  कि  नेफा

 के  अन्दर  कोई  राहार  लगा  दिया  है।  नेफा

 बड़ा  समेटिव  एरिया  है  ।  उस  मं  क्या  लगा

 शौर  क्या  नहीं  लगा  इसके  बारे  में  मै  चाहता
 था  कि  डीएस  मिनिस्ट्री  से  क्लीयरेंस  हा
 लक्नि  झा  नहीं  आर  मझ  पूरी  जानकारी

 नही  सम्मति  सकी  ।  इसका  पाने  मे  मैं  असमथ

 रहा  हू  सौर  क्षमा  प्रार्थी  हु  कि  एक  दिन  में

 ये  सब  बाते  नहीं  ला  सका  (इटरप्डज्ञ)
 सम्भव  हा  सकता  है  कि  नेचरल  ्ह्स्ट्रीं  सा-

 स्काइपी  का  जो  एग्रीमेंट  है  बह  मिनिस्ट्री  श्राफ

 फूड  एड  एग्रीकल्चरल  के  माध्यम  से

 हुआ  हो  या  किसी  और  मिनिस्ट्री  के  माध्यम
 से  ।  सारी  चीज  मुझ  चेक  करनी  पड़ेगी  इसमे
 पहल  कि  मैं  कुछ  कट  t  मम  पता  नहीं  था  कि
 नेफा  से  चिड़िया  चीन  जाती  है  t  मेरी
 जानकारी  थी  कि  चीन  ने  चिड़िया  सब  खत्म

 कर  दी  हैं,  उनको  मार  मार  वर  े  सरा  गए

 हैं  ।  मैंने  समझा  कि  जा  माइग्रेशन  मैसिव

 होती  है  बह  नाथ  से  साउथ  शानी  है,  साहबे-
 रिया  से  आती  है,  हजारों  करोड़ो  काश्मीर
 &  होते  हुए  यहा  करारी  है  कौर  फिर  यहां  से

 अभियोग  भें  वापिस  चली  जाती  हैं  ।

 नेफा  और  चीन  का  रूट  मैंने  आज  ही

 सूना  है  इसलिए  इस  विषय  में  मैं  प्राचीन

 कछ  नहीं  कह  सकता  हूं  ।
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 आपने  पी  एल  480  का  पूछा है।  मैंने

 डब्ल्यू  एचके  से  पता  किया  है  t  भ्राईसीएम
 कार  के  जो  प्रा  जेन्ट्स  हैं  कं  झपना  पंसा  डब्ल्यू
 एच  को  के  माध्यम  से  लेते  है  ।  श्री  श्राप  तो  जानते
 ही  हैं  कि  डब्ल्यूए  को  एक  बहुत  डिसटिग्बिश्ड
 इंटरनेशनल  भ्रार्गेनाइजं शन  है  +  उसके  बहुत
 से  प्रॉडक्ट्स,  दर्जनों  प्रोजेक्ट्स  हमारे  देश
 में  चल  रह  है  7  यह  उनका  975  का  बजट
 है  जिस  मे  शायद  60-70  प्रोजेक्ट्स  हमारे
 देश  में  है  डब्ल्यू  एच  ो  अपना  पता  बई
 गवर्नमेंट  से  लेता  है  और  इ  दिया  भी  उस  में

 काड्रीब्यट  करता  है  ।  पीएल  480  के  जा

 कुछ  भो  एग्रो मेट्स  के  तहत  पसे  मिले  है  व
 ्ड्ब्ल्य  एच  शा  को  मिल  है  1  इस  प्राइवट  के
 लिए  हमारा  जा  ताल्लुक़  है  वह  डब्ल्यू  एच
 था  में  है  कोर्ट  बाई  ेट्ल  ग्र मरी कन
 त  से  लाल  नहीं  है  1

 श्र,  अटल  बिहार,  बाजपेयी  मैने  पूछा
 था  कि  पूना  की  वायरस  रिसर्च  मैटर  को  क्‍या
 राक  फैला  फाउडेशन  से  भी  पैसा  मिला  हं
 शरार  मिला  है  ता  कितना  !

 डाउ  कर्ण  सिह  वह  भाई  सी  एम  आर
 के  नीच  हे  ठायरक्टली  ।  आई  सीएम  कार  से
 कितनी  उसका  ग्राम  मिलती  हैं  यर  जानकारी
 इस  समय  मेरे  पास  नहीं  है  |

 श्री  ह: 5. ठ  बिहारी  वाज़ पर्थ,  जा  जान
 कारी  उपलब्ध  नहीं  हैं  उसका  बाद  मे  क्‍या

 बह  सदन  का  बगो

 MR  SPEAKER.  The  information
 which  35  not  forthcoming  now  will  be
 laid  on  the  able  of  the  House  later?

 DR  KARAN  SINGH:  Yes,  Sir.

 SHRI  8  M.  BANERJEE  (Kanpur)
 At  the  outset  I  wish  to  congratulate
 the  young  correspondent  of  PTI  who
 had  the  courage  and  conviction  to
 expose  the  sinister  organisation  which
 wants  to  ruin  this  country,  which  will!
 Jand  us  in  trouble  after  some  years.
 In  the  write-up  he  has  clearly  men-
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 tioned  how  those  who  are  connected
 with  these  projects  have  selectec
 certain  places.  For  instance,  Sonepat
 js  one  of  the  places.  They  were  asked
 to  conduct  the  research  in  Delhi.  They
 went  to  certain  villages  around  Delhi,
 There  the  people  felt  that  they  were
 contaminating  the  well  water  ang  su
 they  were  driven  out  from  those  vil-
 lages.  Now  they  have  selected  Sone-
 pat  and  their  entire  energy  is
 concentrated  on  bringing  yellow  fever
 ta  this  country  somehow  or  other.
 According  to  the  doctors  and  the  re-
 search  scholars,  these  mosquitoes  carry
 yellow  fever  germs  which  are  in  Sone-
 pet  and  certain  other  places.  But  never
 im  our  history.  at  least  in  the  last  de-

 cade,  have  we  known  of  yellow  fever
 im  this  eountry.  There  have  been  no
 cases.  and  mercly  spray  ng  of  DIT
 vill  completely  kill  those  mosquitoes.
 Bul  they  Say  that  ihey  have  became
 immune  ty  that  and  that  tbe  DDT
 spray  Would  be  sub-titufed  ty  some
 other  means  which  they  ray

 well  ous  after  years  of  —  reseerch.
 Unéer  the  orders  of  the  Gov-
 ecament  of  India  the  Health  Min-
 istry  have  issued  instructions  to  stop
 DDT  spray  in  Sonepat  and  other  areas
 because  these  so-called  scientists
 vonnecied  with  the  World  Health
 Organisation  who  want  to  ruin  our
 generation  and  yvoung  children,  want
 io  discover  something  by  which  the
 mosquito  kill  can  be  obtained  witheut
 spraying  DDT.  I  would  mention  for
 your  information  what  they  do.  I  am
 reading  from  the  newspaper,  from  the
 same  correspondent’s  write-up:

 “It  may  be  pointed  out  that  ihe
 U.S.  Defence  Department  had  stated
 in  the  recent  congressional  hear-
 ings  that  it  spent  $  2.6  million  on  a
 seven-year  project  on  weather  war-
 fare  research  in  Vietnam  before
 resorting  to  this  warfare  in  I968-69.”

 These  are  factually  correct.  They
 spent  so  much  money  on  this  in  Viet-
 nam.  Still  we  have  belief  in  this
 notorious  organisation!  Our  scientists
 still  have  a  lion  in  this  Department
 in  the  Health  Ministry.

 “....Dr.  Rajendra  Pal  told  the
 PTI  that  the  GCMU....

 Projects  (C.A.)
 The  GCMU  igs  the  actual

 research  organization.
 genetic

 “..,would  launch  a  big  experiment
 early  next  year  in  Sonepat  to  con-
 trol  aedes  aegypti  by  genetic
 method....”’

 3.00  hrs.

 It  is  really  strange  that  they  =  are:
 doing  research  in  yellow  fever  not
 a  single  case  of  which  has  been  heard
 of  in  India  for  ages.  Then,  it  says:

 Dr,  Rajendra  Pal  would  not  ex-
 plain  why  all  experiments  of  the
 GCMU  are  carrieq  out  around  the
 Indian  capital—which  is  not  endemic
 for  malaria  or  filaviasis—instead  of
 in  real  endemic  areas  in  the
 country.”

 All  the  experiments  are  carried  out
 here  because  all  the  VIPs  are  here  and
 they  must  have  Malaria  or  filiariasis.
 This  js  a  calculated  and  sinister  de-
 sive  wid  |  would)  reaguest  you  and
 through  you~  the  hon.  Minister.
 He  might  have  read  all  the  literature
 and  I  must  congratulate  him  for  it.
 But  it  has  a  political  significance.

 They  started  this,  these  experiments
 iy  three  countries—India,  Brazil  and
 ‘Tanzania,  Wherever  this  organiza-
 lion  is  working,  they  are  doing  es-
 plonage  and_=  are  sabotaging  cur
 economy  in  the  name  of  research  and
 are  weakening  our  younger  genera-
 tion.  This  is  exactly  what  they  dc.
 What  was  then  the  cause  of  the
 mystery  fever?  I  want  to  know  from
 the  hon.  Minister  whether  it  is  not  a
 fact  that  a  lot  of  children  are  ©  stiil
 suffering  from  a  mystery  fever  anda
 they  have  been  kept  under  observa-
 tion  in  the  Hardinge  Hospital  and  it
 has  not  been  disclosed.  It  is  a  shame
 that  instead  of  congratulating  the
 correspondent  on  his  bold  action—
 otherwise  he  could  have  accepted  the
 money  that  Dr.  Rajendra  Pal  gave
 him—Rs.  12,000  or  so  in  dollars  in
 foreign  exchange  and  could  have  alsa
 kept  mum.  Insteag  of  congratulating
 him,  he  has  used  the  expression  that
 the  report  is  tendentious  and  mislead-
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 ing.  I-am  really  surprised  and  I
 would  request  this  House  and  also  you
 to  either  refer  this  matter  to  a  high-

 .power  team  of  scientists  or  a  top  CBI
 officer  assisted  by  a  team  of  scien-
 tists.  If  only  a  CBI  officer  goes,  they

 «may  say  that  he  does  not  possess  the
 requisite  scientific  knowledge.  So,
 they  should  go  and  investigate  into  the
 working  of  this  organisation...

 MR,  SPEAKER:  Please  conclude.

 SHRI  S.  M.  BANERJEE:  {shall
 finish  just  now.  But  I  am  more  con-
 cerned  about  our  younger  generations
 who  are  likely  to  be  finished  by  such

 ‘experiments.

 I  would  again  request  you  to  kindly
 appoint  a  committee  of  this  House  if
 you  so  desire  or  refer  this  matter  to
 a  high-power  commission.  Here  is  a
 lone  scientist  wedded  to  the  American
 imperialist  game  in  sabotaging  our
 country  ang  ruining  our  generation
 I  have  got  with  me  ample  testimony
 and  I  am  sorry  I  cannot  report  all  of
 them  here.  But  I  am  _  prepared  to
 Zive  him  certain  documents  which
 have  been  given  to  me  by  some  prople
 which  will  prove  how  this  organiza-
 tion  is  functioning.  The  places  select-
 ed  for  their  experiment  are  Sonepat,
 Faridabad  and  Bangalore—all  the  good
 places  in  India.  It  is  said  that  they
 wonder  how  there  was  no  case  of
 yéllow  fever  in  India  when  the  mus-
 quito  carrying  its  germ  is  found  in
 plenty.  Sir,  let  them  go  to  hell.  We
 do  not  want  their  help.  We  want  to
 contro]  the  mosquito  nu.sance  our-
 Selves.

 I  would,  therefore,  request  you
 und  the  hon.  Minister,  through  you,
 that  without  depending  much  and
 solely  on  his  wisdom  derived  from
 reading  books,  he  should  appoint  a
 commission  and  it  will  be  proved  that
 they  have  sabotaged  and  are  trying
 to  sabotage.  In  Korea  they  have  tried
 to  sabotage.  In  Brazil,  they  wanted
 as  also  in  Tanzania  where  they  were
 driven  away.

 It  is  said  that  the  sole  object  of  this
 establishment  ig  to  find  a  solution  and
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 eradicate  cattle
 America  itself  nobody  likes  this  orga-
 nization.
 You  are  actually  creating  a  panic
 in  the  minds  of  the  people  of  the
 country...

 So,  ]  request  the  Minister
 him  appoint  a  Commission.  Let  him
 not  depend  on  our  information  or  his
 information  because  here  the  future
 generation  of  this  country  is  at  stake.
 Let  him  appoint  a  commission  to  go
 into  the  whole  matter  and  safeguard
 our  future  generationg  who  are  going
 to  become  the  Prime  Ministers  after
 45  or  20  years.

 DR.  KARAN  SINGH:  Before  deal-
 ing  with  the  points  rased  by  the
 Member,  I  would  like  to  inform  the
 House  that  I  have  received  informa-
 tion  that  the  Virus  Research  Centre,
 Poona  was  getting  some  grant  from
 the  Rockfeller  Foundation  some  ten
 years  back;  but  now  they  are  not
 xetting  any  grant;  the  Centre  is  now
 fully  financed  by  the  ICMR.

 The  hon.  Member  raised  the  ques-
 tion  of  yellow  fever  We  are  very
 keen  that  the  yellow  fever  should  not
 enter.  As  you  know,  Sir,  we  ure  so
 strict  that  anybody  who  is  not  having
 yellow  fever  injection  is  quarantined.
 in  Palam  and  you  know  that  even
 VIPs  and  others  have  been  forcibly
 quarantined  Sir  apparently  the
 raosquite  which  carries  the  yellow
 fever  also  carries  dengue  and  chicken
 Bumea  or  some  such  disease,  These
 ure  diseases  which  are  carried  by  the
 same  type  of  musquito  which  carries
 the  yellow  fever.  That  is  why  that
 mosquito  is  also  under  examination.

 So  far  as  pestieides  are  concerned,
 as  hon.  Members  know,  pesticides  the
 world  over  are  beginning  to  cause
 health  hazards.  They  started  off  as
 health  measures  in  order  to  get  rid
 of  pests  but  now  because  of  the  satu-
 ration  of  the  earth  with  pesticides
 particularly  in  the  affluent  countries
 they  also  are  beginning  to  move  away
 from  pesticides.

 sy

 pests  in  America,  In.
 iY

 They  said,  ‘Hell  with  you.  ,

 Let
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 MR.  SPEAKER:  I  thought  yellow
 fever  is  not  carried  by  the  mosquito;
 it  is  carried  by  a  sort  of  a  fly.

 DR.  KARAN  SINGH:  It  is  carried
 by  the  same  mosquito.

 MR,  CHAIRMAN:  Oh,  J  see.

 DR.  KARAN  SINGH:
 sickness  is  separate  while  yellow
 fever  is  separate.  I  want  to  suggest
 this.  This  is  an  important  point.  I  hope
 hon  Members  will  bear  with  me.
 DDT  is  banned  for  this  reason  that
 excessive  doses  of  pesticides  are  be-
 ginning  to  have  some  untoward  effects
 upon  the  land,  upon  the  produce,
 upon  the  animals  and  even  upon
 human  beings.  We  feel  that  instead
 of  going  through  the  whole  cycle  of
 saturating  our  earth  with  pesticide
 and  then  finally  trving  to  get  out  of
 it.  if  we  can  leave  the  technology
 and  of  we  can  go  towards  alternative
 source  of  mosquito  eradication  it
 would  only  be  a  very  good  thing
 Therefore  I  would  urge  upon  hor
 Members  to  look  at  it  from  this  point
 of  view  That  is  to  say,  if  we  can  pet
 an  alternative  source  of  eradication
 without  going  through  the  pesticides,
 it  would  be  a  very  major  break-
 throuch

 Sleeping

 I  have  heard  what  Mr  Banerjee
 has  said  Y  have  grent  respect  for
 my  hon  friend  Mr  Banerjec.  But
 he  has  made  very  sweeping  allega-
 tion  againt  the  WHO  and  aguinat
 the  US  Government  which  Ww  also  A
 friendly  Government.

 SHRI  S.  M.  BANERJEE:  I  have
 nothing  against  the  WHO  but  these
 particular  projects,  especially,  the  top
 scientists  there,  are  not  working  77
 the  interest  of  the  country.  If  not
 today,  tomorrow  you  may  realise  it.

 DR.  KARAN  SINGH:  If  any  pro-
 ject  that  is  done  in  India  is  against
 us,  it  will  not  be  allowed.  I  also

 have  small  children.  I  am  interest-
 ed  in  the  welfare  and  the  future  of
 the  country  as  anybody  else  and  I
 would  be  totally  failing  in  my  duty

 ag  Health  Minister,  as  a  patriotic  citi-
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 zen  if  |  were  to  countenance  any  re-
 search  which  would  be  having  bad
 effect  on  our  country.  From  what  I
 have  been  able  to  gather  and  what  I
 have  studied,  the  genesis  and  the
 rationale  in  these  projects  is  tre  ५  i-
 mination  of  mosquitoes  by  alternative
 methods.  Now,  as  I  said,  as  Chair-
 man  of  the  ICMR,  I  have  number  of
 distinguished  scientists  on  my  gov-
 erning  body.

 SHRI  S.  M.  BANERJEE:  Mos-
 quitoes  are  better  than  Americans  I
 can  tell  you.

 DR.  KARAN  SINGH:  T  am  not
 sure  whether  this  sort  of  animus
 against  ६  whole  people  is  really  fair.

 AN  HON  MEMBER:
 «  American
 yovernment,

 DR  KARAN  SINGH:  The  USSR
 ws  a  fnendly  Government  and  the
 Americans  are  not  having  any  animus
 against  us  IT  wuuld  strongly  urge.

 PROF  MADHU  DANDAVATE
 (Raypur):  He  has  misunderstood.
 He  feels  that  those  who  owe  allegi-
 ance  to  Moscow  are  mosquitoes

 DR  KARAN  SINGH:  No,  Sir.  I
 Would  earnestly  beg  of  you  to  realise
 this  Both  the  Soviet  Union  and  the
 United  States  are  friendly  Govern-
 ments  We  have  no  animus  against
 anvbody  Our  real  animus  is  against
 the  mosquitoes  only.  As  I  was  point.
 ing  out,  we  have  got  distinguished
 scientists  and  as  Chairman  of  the
 ICMR,  व  have  called  a  meeting  of  the
 governing  body  shortly.

 All  these  points  which  have  been
 raised  by  this  journalist  would  be  put
 by  me  before  the  Governing  Body  of
 the  IC  M.R,  which  has  a  number
 of  distinguished  scientists  on  it  I
 shall  get  the  whole  matter  looked
 into  by  them  and  if,  I  feel
 that  any  modification  is  required  or
 any  change  is  required,  I  would  my-
 seif  be  the  first  person  to  initiate
 action  in  this  regard.  T  can  assure
 the  hon.  Member  this  much  that  later
 on,  if  it  is  necessary  to  get  further
 technical  advice,  we  shall  only  be  too
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 glad  to  do  so.  I  do  not  want  to  close
 my  door  or  my  mind  on  any  ideas
 on  this  matter.

 SHRI  VAYALAR  RAVI  (Chirajin-
 kil):  Mr.  Speaker,  Sir,  7  have  read
 the  Minister's  statement  on  the  points
 raised  by  the  correspondent  of  a
 journal.  He  said  that  the  comments
 made  by  the  correspondent  of  a  Jour-
 nal  as  unnecessary  and  unwarranted
 He  further  said  that  this  was  unfair
 and  misleading  The  Minister  try-
 ing  to  Justify  certain  things  which
 he  is  not  expected  to  do.

 With  your  permission,  Sit,  may  |
 quote  the  real  arguments  put  forth
 by  the  correspondent  in  this  report
 itself?

 “Some  experts  here  beheve  that
 these  data  may  be  useful  in  a
 biological  or  germ  warfare  lt
 appears  that  at  least  one  of  the
 WH.O.  experiments  (bird  migra-
 tion  study  with  BNEHS)}  was  spon-
 sored  by  the  Migratory  Animal  Pa-
 thological  Service  (MAPS)  of  the
 United  States  which  in  similar  lan-
 guage  is  the  biological  warfare  re-
 search  division  of  the  United  States
 Army”

 This  38  the  point  |  again  quote

 “That  this  study  was  financed  by
 MAPS  of  the  U.S  army  is  suggest-
 ed  by  the  fact  that  the  WHO  sent
 four  copies  of  the  secret  repart
 (WHO(PA:68  59)  on  “Dissemina-
 tion  of  arboviruses  through  migra-
 tory  birds",

 These  were  the  points  about  which
 you  have  not  answered.  And  yet
 the  issue  really  is  that  these  exper-
 ments  and  copies  of  the  report  have
 been  supplied  by  the  U.S.  Army  head-
 quarters.  This  is  a  problem.  We
 are  aware  of  the  chemical  warfare  or
 germ  warfare  conducted  in  Viet  Nam.
 We  are  also  aware  of  the  destruction
 caused  by  the  Americans  in  this  war.
 Virus  is  carried  because  of  the  germ
 warfare.  What  are  you  going  to  do
 to  see  that  this  is  not  repeated  any-
 where  else?  Wheat  is  said  by  the
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 correspondent  himself  ig  very  impor-
 tant.  He  says:

 “In  thig  respect  Aedes  Aegypti
 could  be  extremely  useful  as  germ
 carriers  because  its  eggs  can  be
 dried,  put  on  a  piece  of  paper  in
 an  envelope  anc  mailed  to  any
 part  of  the  country  where  they  can
 hatch  Eggs  of  other  masquito
 species  cannot  be  dried.”

 These  are  serious  issues  that  are  in-
 volved  in  this  and  therefore  I  would
 hike  to  know  from  the  hon  Minister
 us  to  what  has  been  done  in  Jodhpur
 in  the  malaria  eradication  —  station
 There  os  a  project  here  and  our  ex-
 perts  are  looking  into  this  I  donot
 want  to  blame  the  bureauciats  or
 ofasals  ain  this  country  for  —  this.
 There  are  blacksheep,  ]  cun  quote  for
 avn  example  the  case  of  ITI  collabo-
 tation  There  is  a  highest  paid  om-
 plovee  in  the  World  Bank  who  visit-
 ed  India  last,  persuaded  the  officers
 im  the  Communication  Ministry  for
 the  praject  About  tun  milhon  dol-
 lars  or  something  like  that  were  de-
 mManded  as  oa  compensation  You
 know  the  officer  came  ta  India  and
 pressured  some  officials  here  He
 036  not  pressuting  the  Minister  to  get
 a  thing  done  Another  case  35  about
 the  FAQ  One  higher  officer  in  the
 Food  Ministiy  has  gone  four  tames
 abroad  within  three  munths  tv  try
 for  a  jyobin  FA  Q  This  .6  your  ex-
 pert  Dr  Rajendra  Pal  2s  an  em-
 ployee  here  He  has  been  given  an
 extraordinary  leave  for  twelve  years.
 What  is  the  purpose?  Can  you  deny
 that  many  persons  working  in  WHO  tn
 Delhi  are  from  the  offices  of  Govern-
 ment  of  India”  Is  there  any  norin
 or  any  rule  to  go  over  to  this  orga-
 nisation”  The  so  calleg  experts  are
 Fometimes  trying  to  purchase  commo-
 dities  and  try  to  get  some  job  in  the
 international  onganisations  Nobody
 can  deny  this  fact.  Unfortunately
 you  allow  them  leave  Let  them  re-
 sign  and  go  away.  That  is  my  re-
 quest.  There  has  to  be  some  norm
 evolved  to  go  the  W.H.O.  What  is
 the  criterion  that  you  follow  in  the
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 matter  of  this  kind  of  extraordinary
 eave  to  certain  people?  I  do  not
 ‘want  to  name  them.  They  are  work-
 इ  in  the  W.HLO.  There  are  certain
 allegations  against  these  people.  I
 hav  got  the  list  of  the  names  with
 me  I  can  give  it  to  you.  The  mat-
 ter  is  mainly  American  army  is  in-

 ‘volved.  This  fear  has  come
 in  the  minds  of  Indian  people  today.
 Our  request  is  you  have  to  examine
 these  matters  to  remove  the  fear
 from  the  mind  of  the  Indian  people.
 Now,  the  Johns  Hopkins  school  in  the
 U.S.  which  has  established  some  cen-
 tres  at  Calcutta,  I  do  not  know,  what
 they  are  doing?  Will  you  please  also
 «xplain  about  it?

 DR.  KARAN  SINGH:  The  hon.
 Member  has  raised  one  very  basic
 point  which  was  raised  by  the  earlier
 Meinber  also,  As  7  said  our  views  on
 nuclear  warfare  and  biological  warfare
 aire  very  well  known.  It  woula  be  a
 great  tragedy  if  work  done  in  this
 country  is  utilised  for  such  nefarious
 purposes,  lam  quite  certain  in  my
 ming  this  work  can  be  justified  if  it
 is  directly  useful  to  us  in  our  fight
 aigainst  malariau.  If  thereig  a  certain
 technique  that  we  are  using  against  4
 disease—for  example,  we  put  &  pjuciei
 blast  for  peaceful  purpose  We  have
 used  nuclear  technology  and  our  scten-
 tists  have  taken  advantage  of  the  in-
 formation  available  elsewhere—out
 upproach  very  clearly  ‘is  to  fight
 against  these  diseases.  Theoratically.
 i  suppose,  it  is  possible  for  somebody
 to  take  advantage  of  the  findings
 available  in  the  anti-malariag  cam-
 paign  and  use  them  for  nefarious  pur-
 poses.  But  it  is  hardly  to  believe  that
 any  civilised  person  would  choose  to
 do  that,  Our  interest  in  this  is  direct-
 ly  for  efadication  of  malaria.  As  far
 88  we  are  concerned  we  are  dealing
 with  W.H.O.  We  have  no  agreement
 with  U.8.  Army  or  U.S,  Government
 regarding  this  except  that  some  U.S.
 vovernment  funds  are  made  avail-
 able  under  the  general  PL480  agree-
 ment.  This  scate  that  has  been
 hrought  forward,  which  I  agree  is
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 very  unfortunate,  we  have  got  to  see
 and  ve-agsure  ourselves  that  these
 projects  are  particularly  in  the  nation-
 al  interest.

 I  would  like  to  submit  that  W.H.O.
 is  a  vast  organisation  with  03  mem-
 ber  countries.  We  are  also  members
 of  this  Organisation.  We  contribute  to
 {t  Indian  doctors  and  scientists  under
 W.H.O,.  programmes  have  gone  all
 over  the  world.  Indian  scientists  are
 wanted  all  over  the  world,  I  am
 sending  doctors  and  scien@ts  to  Af-
 rica  ang  variou;  parts  of  Asia  aad
 even  Europe.  I  think  it  cannot  be
 hon,  Members’  opinion  that  we  should
 stop  this  inter-change  of  scien  tifle
 knowledge,  In  fact,  we  want  to  ahuge
 our  expertise

 The  second  point  that  he  has  made
 is  that  members  of  the  Health  Min-
 istry  fish  for  jobs  there  or  use  their
 influence.  If  that  is  true,  it  is  cer-
 tainly  something  which  is  most  un-
 desirable.  And  no  self-respecting
 nation,  especially  a  great  nation  like
 ours.  can  go  on  begging  for  jobs.
 But  I  would  very  earnestly  urge  that
 the  WHO  is  an  international  organi-
 sation  from  which  we  are  greatly  be-
 nifited.  The  other  day,  on  smallpox,
 I  submitted  to  the  House  that  we
 were  grateful  to  the  WHO  for  getting
 peuple  in.  In  fact,  since  we  are  talk-
 ing  of  that  problem,  I  may  just  men-
 tion  that  about  20  US  epidemologists
 are  today  working  in  Bihar  and  other
 areas  on  small-pox.  So,  we  cannot
 condemn  the  whole  organisation.
 That  would  be  very  unfair.  They  are
 working  on  small-pox,  and  they  are
 going  into  areas  where  perhapar  we
 have  not  been  able  to  go.  So,  the
 WHO  should  not  be  attackeg  in  that
 way.  If  there  is  any  misuse  of  autho-
 rity.  if  there  is  anybody  trying  to
 wangle  away  from  the  back-door  into
 a  job,  if  there  is  any  such  thing,  I
 shall  be  most  grateful  if  the  hon.
 Member  would  let  me  know,  and  I
 shall  see  to  it  as  Health  Minister  that
 any  abuge  in  the  system  is  prevented,
 to  the  best  of  my  ability
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 SHRI  VAYALAR  RAVI:  Will  the
 “tion.  Minister  make’  an“  inquiry’  into
 “the  senaing  of  maps  to  “Bangkok?

 DR.  KARAN  SINGH:  Regarding this  question  of  maps,  this  was  what I  had  said  in  reply  to  a  question.  trom
 another  hon.  Member  earlier.  I  ask-
 ed’  the  WHO  representative  whether ‘he  had  supplied  anything  to  the  US
 Army.  He  said  he  had  not.  But
 whether  it  has  béen  supplied  to  the
 Us  Government  through  them  is
 something  which  I  am  not  really  in a  Positio:  to  say;  that  is  something between  the  WHO  and  the  US  Gov-
 ernment.  But  I  had  asked  him  spe-

 “eifically  and  this  was  the  answer  he
 gave.  T  had  read  this  very  careful-
 ly  and  in  fact  I  have  almost  got  it  by

 “heart;  I  read  each  point  carefully  in
 order  to  check  it.  So,  I  would  not
 be  able  to  confirm  this  matter  that
 this  report  was  correct.  But  in  any
 game,  the  reports  are  open,  and  $0, I  do  nat  think  that  there  is  any  ques- tion  of  hiding  any  report.  But  I  shall certainly  go  further  into  this.

 SHRI  लीव्स  VISWANATHAN  (Wan-
 diwash):  I  would  like  to  know  at
 the  outset  whether  all  the  results  of
 all  these  research  projects  under  the
 WHO  are  first  available  to  this  coun-
 try.  I  would  also  like  to  have  an

 ‘assurance  from  the  hon  Minister
 whether  he  is  in  a  position  to  pre-
 vent  these  reports  from  being  sent
 to  foreign  agencies

 The  hon.  Minister  has  not  answer-
 €d  one  of  the  questions  put  by  a  pre-
 vious  questioner.  The  John  Hopkins
 Medical  Centre  in  the  USA  is  having
 Projects  in  two  places  in  India,  in
 Calcutta  and  Narangwal  and  there  is
 complete  secrecy  about  these  projects
 in  these  tw@  places.  What  are  the
 details  of  the  projets?  That  can  be
 Riven  to  this  House.

 The  Bombay  Natural  History  So-
 ciety  is  reported  to  be  having  a  pro-
 ject  on  how  the  viruses  could  be  car-
 ried  and  introduced  into  Indie  by  the
 migratory  birds.  I  am  told  that  the
 Tesultg  of  this  experiment  have  al-
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 Projects  (CA)

 ready  been  sent  to
 yh

 Maps  Office
 at  Bangkok,  while  they  have  not  been made  available  to  any  of  the  agencies
 in  this  country,  I  want  to  know
 whether  this  ig  true  and  if  so,  what
 action  he  is  going  to  take  on  this.

 In  Pantnagar,  in  the  G.  8,  Pant
 Agricultural  University,  there  is  a
 project  functioning  with  PL-480
 funds,  where  they  are  supposed  to
 produce  microspores  and  see  how  to
 use  microbes  as  invisible  bullets  to
 kill  pests.  There  is  a  suspicion  jn
 this  country  that  nobody  knows  about
 the  long-term  effects  of  this  project
 on  microspores  and  it  might  affect  ant-
 mals  and  men  in  this  country  finally.
 I  want  to  know  from  the  hon.  Minis-
 ter  whether  this  is  true

 Is  it  true  that  Dr.  Diesh  who  was
 in  the  Ministry  of  Health  and  for
 whom  a  special  post  was  created  ulti-
 mately  left  the  Ministry  and  Joined the  WHO-  Again,  under  thé  auspices
 of  some  other  agencies,  how  many
 officials  from  tHe  Health  Ministry
 have  been  given  jobs  by  the  WHO.
 just  before  or  after  tetirement  dur-
 ing  the  last  few  years?

 I  also  want  to  know  whether  it  Is
 true  that  many  of  our  officials  are
 often  sent  to  Geneva’  I  want  to  know
 how  many  top  officials  of  the  Health
 Mimstry  have  been  receiving  the  hos-
 pitahty  of  the  WHO  to  visit  Geneva
 during  the  last  five  years  and  how
 many  of  them  have  bten  going  very
 often  during  the  last  two  or  three
 years  Finally,  I  want  to  know  whe-
 ther  it  is  true  that  the  WHO  is  pay-
 ing  about  Rs  205  per  day  for  some
 of  the  top  health  officials  as  bonus
 to  their  anti-small-pox  campaign  in
 Bihar  T  want  to  know  who  ure  the
 officials  who  are  getting  this  money
 from  the  WHO.  Finally,  I  want  to
 ask  the  hon.  Minister  whether  he
 will  agree  to  send  all  these  projects
 at  least  to  the  Public  Accounts  Com-
 mittee  for  inguiry  and  examination.

 DR.  KARAN  SINGH:  The  results  of
 research  done  in  our  country  are  first available  to  us  before  they  are  avail-
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 able  to  anybody  else.  I  would  take
 wwerycetrong:  objection  aw  Y  find  that
 results  ‘of  veséarch  005७  ih  India  hre
 either  ‘Hidéén  trom-ts  or  made  svail-
 wble  to  fo¥dign  apenéiéx’'  So  407  *the
 best  of  my  knowledge,  the  recuits  are  2
 available  to  us  first

 Vee
 As  rpsearch-is  open  and  riot  secret

 there  .is  no  question  of  preventirig  ‘it
 Olng  to  any  country.  I¢  is  not  totally
 banned.  .Qnce  research  journalg  pab-
 lish,  them,  .it  will--be  better  to’  have
 Wider,  dissemination  :ang.  We  ‘have  no
 desire  to  hide  any:  such  ~.research
 results  ety  oe

 With  regard  to  Pantnagar,  i  also
 vaw  that  report.  This  ig  under  the
 U.P.  Government,  I  have  been,  trying
 to  get  in  touch  With  them.  I  have  not
 ‘been  able”  todo  so.  Here  again,  as
 fay  as  I  have  been  able  to  understand
 the  projert,  it  is  directed  against  these
 insects.

 व  think  the.  hon.  Member  made  one
 _Point  which  is  very.  valid.  .  All  these
 Strange  experiments  could  conceivably
 have  certgin  effects  which  arn  not

 immediately  envisaged  and  which
 could  have  long-term  effects.  This  is,
 I  suppose,  an  occupational  hazard  in
 ‘all.  scientific  experiments.  But  we
 -have  got  to  ensure  that  the  experi-
 ments  which  take  place  are  such  that

 ‘as  far  as:  we  know  within  our  present
 stage  of  knowledge.  they  do  not  have
 any  deleterious  effect’  upon  our  popu-
 ation.

 ‘It  is  true  that  Dr.  Diesh.  who  was
 ‘Additional  Director  General,  Health.
 and  Commissioner  for  Rural  Welfare.
 joined  WHO  recently  on  a  6-yenr
 ‘assignment.

 SHRI  JYOTIRMOY  BOSU  {(Dia-
 mond  Harbour):  Of  all  person:.

 DR.  KARAN  SINGH:  He  had  just
 “ot  _a  few  months  to  retire  from  the
 Ministry.  WHO  éffered  him  a  job
 and  we  relieved  him

 SHRI  TYOTIRMOY  BOSD,  I  know
 ‘a  Kittle  more.  about  him

 "jobs.  If  ‘he  ‘tables  a  ques

 e  bu
 4

 ay  a
 dp  pot  have

 e  other  information  he  has.  asked  .as “to  nodW  han  officials  have  been  given

 *  ein  beni ,  ly,  I'shall  give  him.  the  in  ation.
 As  far  as  I  know,  Gersva;  “the

 people  occassionally  go.  I’  did  not’  go
 luckily  this  year  Kecatse  ‘I:  was  to
 have  gone’  for  thé  WHG'  conference.
 I  was  to  have  led  the  Indian  deléga-
 tion.,  I  want  to  go.  there.  -It  ig  an
 important  place.  I  am  even  planning
 to  go  there,  if  possible  for  two  days,
 when  I  go  Bucharest.  But  the  official
 delegation  was  very  small.  .  Officials
 do  go  to  WHO.  headquarters  gs  and
 when  necessary.  People  who  ere
 working  for  WHO  naturally  go  more
 often,  people  who  are  in  the  WHO-
 staff  go  more  often  because  they.  are
 employees  of  WHO  and  they  go  as
 and  when  necessary.

 SHRI  JYOTIRMOY  BOSU:  You  ‘do
 hot  consider  WHO  to  be  a  subsidicry
 ‘of  the  US  Government?

 -DR.  KARAN-  SINGH:  No,  no:  I
 think  that  would  be  unfair  to  585  ot
 am  not  sure  about’  China,  but  the
 Seviet  Union  and  all  .  the.  socialist
 countries  are  members  of  the  WHO:  I
 would  very  strongly  say  that  this  surt
 ०  thing  should  not  be  said.  *  *

 As  for  DA  rates.  for  those  working
 in  the  small  pox  areas,  T  do  not  know
 what  exactly  he  means.  But  ynder-
 WHO  ouspices,  a  number  of  epidé-
 mislogists  are  warking  in  the  small
 pox  areas  in  Bihar.  and  elsewhere.
 Naturally,  as  they  come  under  WHO,
 they  are  going  to  be  paid  at  WHO
 rates,.  But  as  I  said,  this  is  something
 which  is  very  valuable  for  us.  and
 definitely  in  our  national  interest.  We
 are  taking  advantage  of  it—I  have  just
 now  got  a  bit  of  information.  The
 daiiv  allowance  of  Rs.  200  is  paid  to-
 al)  the  employees  in  the  epidemiology
 team.  Most  of  them  are  State  Gov-
 crnment  emvloyees  also  who  have-
 come  from  other  States  who  are  work-
 ing  in  it.  This  is  a  WHO  project.

 John’  Hopkins  was  running  two
 projects,  one  in  Calcutta  and  one  in
 Narangwal.  These  two  projects  have-
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 ww  deen  concluded.  They  nave  not
 Speen  extended.  The  Narangwal  one
 “was  a  population  project  and  child
 Health  care  in  rural  areas,  ?  will
 yiace  the  reports  in  the  Library  of

 ‘Parliament.  Ag  regards  the  Calcutra
 -one  also,  We  have  received  &  number
 .of  reports.  What  I  will  do  is  that  I
 ‘wil:  gather  these  reports  and  place
 ‘them  in  the  Library  of  the  House.

 PROF.  MADHU  DANDAVATE:  The
 ‘other  report  is  the  approacn  docu-
 rment  to  the  Fifth  Plan.

 DR.  KARAN  SINGH:  This  is  not
 tthe  approach  document.  I  am  unlike-
 ty  to  mislead  the  House.

 SHRI  YAMUNA  PRASAD  MA..’"DAL
 tSamastipur):  Today  the  whole  coun-
 try  is  very  glad  to  learn  this  news

 ‘that  the  PTI  Science  Corresponclent
 has  given  to  this  country.  After  seve-
 ral  vears  of  parliamentary  li’e,  |  have

 *£0Mme  across  this  news.  Just  as  the
 hews  about  the  Watergate  §  scandai
 published  by  a  correspondeni  there

 sarew  the  attention  of  the  whole
 word,  this  correspondent  als  de-

 sc  Ves  our  admiration.

 here  is  q  statement  by  D:  A.  D.
 Mani—he  js  not  A.D.  but  B.C.  ie
 »eflore  Christ—and  he  talks  «f  two

 “thousand  vears  ago.  It  says:

 “Dr.  A.  D,  Mani,  former  Divectur-
 General  of  Health  Services  and  ex-
 Chiet  of  WHO  regional  offic.  here,
 recently  said  at  the  Indian  Inter-
 tational  Centre  that  one  need  not
 worry  about  what  experiment
 GCMU  dig  because  the  money  for
 the  project  came  from  the  US  and
 not  Indian  Government.”

 “st  ig  8  very  uncharitable  remark  that
 ‘thic  great  A.D..  no,  B.C.,  has  made
 against  this  country.  The  news  item

 >  ays:

 “A  Russian  virologist,  D:.  G.  I.
 Netzky,  has  confirmed  the  arriva!  of
 virus-infested  birds  into  India  and
 hag  said  that  migrant  birds  can
 spread  complex  viruses  throughout
 india.”

 JULY  30,  १974  Concern  about  WHO
 Projects  (C.A.)

 It  is  a  very  calamitous  a3tatement,
 ‘which  the  Health  Minister  shonid
 examine.  He  hag  said  that  he  is  con-
 vening  a  meeting  of  JCMR.  I  welcome
 ic.  All  the  points  raised  by  this  great
 257]  science  correspondent  should  5e
 considered  at  this  meeting  and  I
 would  beg  of  you,  Sir,  to  perrrit  a
 specie]  debate  on  this  very  tect-nical
 suoyect.  In  the  meantime,  the  Health
 Minister  would  place  a  full  report  or
 a  white  paper  before  the  House  380
 that  the  nation  may  know  whether
 A.D.  is  correct  or  B.C.  is  correct.
 One  very  dangerous  thing  js  this.
 It  says:

 I60

 “Some  experts  say  this  technique
 is  identical  to  the  technique  of  dis-
 persing  disease  causing  germs.  An
 official  of  the  National  Malaria  Era-
 dicution  programme  said,  the  U.L.V.
 exLeriment  is  supported  by  the  US
 Centre  for  Disease  Controt  in
 Atisnta.

 According  to  a  WHO  Pres.  re-
 lease,  the  ULV  experiment?  Was
 first  tried  in  Thailand,  It  was  then
 ansndoned  for  unknown  reasons  and
 l2  months  ago  the  experimert  vas
 shiited  to  the  Jodhpur  area.”

 So.  Lerhaps  it  wa  in  the  national
 interest  and  at  our  request  that  this
 was  brought  here’  fromr  Thuilind.
 This  question  s.ould  be  viewed  from
 a‘’}  pcints  of  view  and  not  only  trom
 the  n:oney  point  of  view,  As  I  said
 al!  these  matters  brought  out  hy  the
 brillisnt  Science  Correspondent  should
 lve  discussed  at  the  proposed  ICBIR
 meeting  and  their  report  shou'l4  te
 place¢  before  the  House  so  thst  the
 naticr,  mav  know  all  about  it.  There
 is  suspicion  in  the  whole  country
 that  perhaps  some  other  war  may  he
 in  the  mind  o°  the  people  outside  this
 cousitry.  This  should  be  clearer.

 DR.  KARAN  SINGH:  There  are  o:i'y
 two  points  on  which  I  would  like  te
 say  something.  Dr.  Mani  is  suposed
 to  have  said  that  it  does  not  mztter
 what  research  is  going  on,  because  we
 ere  rot  paying  for  it.  I  do  not  knew
 whether  he  said  it  or  not.  but  I  would
 like  tc  say  this  is  absolute  and  com-
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 plete  nonsense.  We  are  not  a  nation
 of  beggars  so  that  we  do  research  on
 any  subject  just  because  we  are  given
 money.  It  is  outrageous,  We  are  not
 going  on  begging  for  researc},  pro-
 jects.  If  at  all  it  has  ever  happened,
 it  will  not  happen  at  least  ag  iong  as
 I  ani  the  Minister  of  Health.  Ne  pro-
 ject  will  be  allowed  unless  I  am  con-
 vinced  that  it  is  in  our  national!  in-
 terest.  This  gentleman  is  not  the
 Director  of  Health  Services  now,  It
 may  be  his  personal  view.  Bu.  to  say
 that  we  are  not  interested  in  the  re-
 sulis  of  the  research  because  it  is  be-
 ing  paid  for  15  an  outrage  and  I  strcng-
 ly  refudiate  that.

 Unfortunately,  every  time  the  debate
 comes  up  on  the  Demands  for  Grants.
 Tam  guillotined.  I  would  like  nuthing
 better  than  to  have  more  time,  te  get
 advantage  of  the  views  of  the  hon.
 Mutabers  and.  uf  at  any  time,  ume  can
 be  ‘ound  for  a  debate  on  any  aspert,

 I  will  not  only  oot  oppose  it  but  I
 will  welcome  it  and  support

 33.37  hrs,
 COMMITTEE  OF  PRIVILEGES

 TENTH  REPORT

 DR.  HENRY  AUSTIN  (Ernakulam):
 I  beg  to  present  the  Tenth  Report  of
 the  Committee  of  Privileges.

 33,.37)  hrs.

 UNIVERSITY  OF  HYDERABAD  BILL.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  Sir,  I
 beg  to  move  for  leave  to  introduce  a
 Bill  to  establish  and  incorporate  a
 teaching  University  in  the  State  of
 Andhra  Pradesh  and  to  provide  for
 matters  connected  therewith  or  inci
 dental  thereto.

 MR,  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  establisn  and  incor-~
 porate  a  teaching  University  in  the

 State  of  Andhra  Pradesh  ard  to  pro-
 3257  LS—6
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 vide  ior  matters  connects,  there-
 with  or  incidental  theretn”

 The  motion  was  adopted.
 PRCY.  S.  NURUL  HASAN,  I  intro-

 auce  the  Bill

 13.38.  hrs,
 MATTERS  UNDER  RULE  377

 (3)  REPORTED  ATROCITIES  ON  HARIJANS
 IN  A  VILLAGE  IN  MADHYA  PRADESH
 SHRI  K.  S.  CHAVDA  (Patan):  Sir,

 I  am  thankful  to  you  for  permitting
 me  to  raise  this  very  important  and
 urgent  matter  under  rule  377.

 I  am  raising  a  shameful,  barbaric
 and  inhuman  incident  of  repression
 On  harijans  at  Bhadoli  ka  Pura,
 Ambah  District,  Madhya  Pradesh.
 The  General  Secretary  of  the  Bhar-
 tiya  Harijan  Adivas,  Yuva  Sangh.
 Madhya  Pradesh,  has_  circulated  a
 printed  letter  where  he  gives  all  the
 details.  On  i2th  June  974  some  Tha-
 kurs  and  other  caste  Hindus  im  a
 gathering  decided  to  crush  these  hari-
 jans  completely,  On  i3th  July  974  the
 matter  was  reported  to  the  police.
 The  Dy.  S.  P.,  Ambeh  and  8.  0.  along
 with  four  constables  rush  to  the  said
 village.  Instead  of  controlling  the
 notorious  mob.  and  protecting  the
 harijans,  they  joineq  hands  with
 Thakurs  ang  allowed  them  free
 hand  to  loot  the  whole  village.  With-
 in  no  time  the  belongings  including
 ornaments  and  cash  of  villagers  were
 snatched  away  and  other  properties
 were  destroyed  ruthlessly.  The  entire
 village  was  set  on  fire  in  the  presence
 of  police  force.  The  widow  of  Kalyan
 Singh,  Smt.  Bithla  Bai,  running  away
 with  her  belongings,  was  caught  and
 thrown  into  the  fire.  She  was  burnt
 alive.

 The  entire  village  has  been  burnt
 into  ashes  and  the  Harijan  inhabi-
 tants  of  the  said  village  are  still  left
 without  shelter  and  protection.  It
 has  been  brought  to  notice  that
 such  harijans  of  nearby  villages  who
 render  some  help  to  the  affected  hari-
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 jans  have  been  warned  that  they  will
 be  taken  to  task  and  they  will  be
 ruined  I  say  that  the  hon  Home
 Minisier  should  make  a  statement  on
 this

 SHRI  JYOTIRMOY  BOSU  =  (Dia-
 mond  Harbour):  This  's  a  vely  seti-
 ous  matter  The  Munister  should
 make  the  statement  today.  A  harijan
 ‘woman  was  burnt  alive

 SHRI  K.  5  CHAVDA:  This  is  a
 very  serious  matter.  Once  again,  I
 say,  the  Home  Minister,  Shr:  Dikshit
 Ji,  should  make  a_  statement  on  this
 as  early  as  possible

 Secondly,  I  have  given  a  Call  At-
 tention  regarding  what  recently  hap-
 pened  in  Ahmedabad..

 MR  SPEAKER:  I  alloweqg  him
 only  this.

 SHRI  K  S  CHAVDA:  I  request
 you  to  please  ask  the  Home  Minister
 to  make  a  statement  on  that  as  early
 as  possible

 MR  SPEAKER  Yes.

 (0)  Issut  07  Orpinanets  छा  THE
 GOVERNMENT  oF  Bitar

 at  wa  लिसये  (बांका)  आज  मै
 सूरत  के  सामने  एक  महत्वपूर्ण  सर्वाधिक
 सवाल  रखना  चाहता  हु  ।  मेरे  खयाल  से  एक
 मे  से  बिहार  राज्य  और  दूसरे  राज्यों  में  भी

 यह  होता  होगा  लेकिन  मुझे  इसकी  निश्चित
 जानकारी  नहीं  है--प्रवाधान  की  धारा
 23  के  तहत  जो  अध्यादेश  जारी  किए  जाते

 है  उनके  बारे  मे  अकसर  ऐसा  होता  है  कि
 उनको  विधान  सभा  कौर  विधान  परिषद्‌  के
 सामने  रख  कर  विधायकों  के  रूप  मे  अधिनियम
 या  एक्ट  के  रूप  में  पास  करवाने  के  बजाय
 लैप्स  होने  दिया  जाता  है  ।  कभी  विधान
 सभा  या  विधान  परिषद  के  सामने  ये  नहीं
 आते  हैं  t  लैप्स  होने  के  बाद  जब  विधान
 मडल  की  बैठक  स्थगित  हो  जाती  है  तो  उन
 ग्राडिनेंसिस  को  फिर  से  जारी  किया  जाता,
 री इशू  किया  जाता  है  ।  लगातार  ऐसा  इन

 प्रध्यादेशो  के  बारे  में  हुआ  है  ।  इस  सिलसिले
 में  गृह  मंत्री  श्री  राम  निवास  मिर्धा  से  मैंने
 बात  की  है  कौर  उन्होंने  मुझे  कहा  है  कि  कोई
 दफा  बिहार--सरकार  को  हम  लोग  लिख

 चुके  हैं  भौर  हमने  कहा  है  कि  संविधान  की
 मर्यादा  क ेविपरीत  यह  है  और  आपको
 ऐसा  नहीं  करना  चाहिये  लेकिन  बिहार  को
 सरकार  बिल्कुल  नही  सुन  रही  है।

 दो  तीन  संवैधानिक  बाते  आपके
 सामने  में  रखा  चाहता  हु  ।  क्या  शब  समय
 नही  पाया  है  कि  यह  सदन  इन  मामलों  पर
 अपनी  तवज्जह  दे  जौर  संविधान  की  जो
 धारा  है  उनका  पालन  राज्य  सरकार  से

 करावाए  ?  243  घारा  हैं  भौर  अपने
 यहा  i23  हू  जो  तकरीबन  उसी  की  तरह
 है,  थोडा  बहुत  फर्क  है  1  लेकिन  अध्यादेशों
 के  लिए  एक  स्थिति  का  होना  जरूरी  हो  जाता
 है  ।  इस  में  लिखा  छ्भ्ा

 243  (ह)  If  at  any  time,  except
 when  the  Legislative  ५९  smibly  ot  a
 State  a,  In  session,  or  where  there
 a  Legislative  Council  in  a  State,
 except  when  both  Houses  of  the
 Legislature  are  m_  session,  the
 Governor  is  satisfied  that  circums-
 tint.  ext  which  iender  it  neces-
 aly  for  him  to  take  immediate
 action,  hc  may  promulgate  such
 Ordinances  as  the  circumstances

 pnear  to  him  to  revue”

 इस  में  एक  शर्त  है  कि  अगर  राज्यपाल  की  यह
 राय  है  कि  इस  मामले  में  तत्काल  कार्रवाई
 करनी  चाहिये  कौर  विधान  मडल  की  बैठक  नही
 चन रही  होते  वह  भ्रध्यादेश  जारी  करता  है।
 मीडिएट  ऐक्शन  का  यह  मतलब  है  कि  पहले
 मौके  पर,  पहला  अ्रवसर  मिलते  ही  विधान
 मिल  के  सामने  यह  भ्रध्यादेश  विश्लेषक  के  रूप
 में  शाना  चाहिये  और  विधान  मिल  कं  द्वारा
 इसकी  पुष्टि  होनी  चाहिये।  हमारे  यहां  भी
 केन्द्र  के  द्वारा  प्र ध्या देश  जारी  किये  जाते  हैं।
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 कभी  कभी  हम  लोग  अपना  प्रोटेस्ट  भी  करते
 हैं  कि  पार्लियामेट  का  जब  जल्दी  सत्र  होने
 वाला  है  तो  ड्राप  क्‍यों  भ्र ध्या देश  जारी  करते

 हैं  ।  अगर  तत्काल  कार्रवाई  करने  की  कोई
 झ्रावश्यकता  नहीं  है  तो  झापने  अध्यादेश
 क्‍यों  जारी  किया  ।  लेकिन  कम  से  कम  केन्द्र
 में  आज  तक  जब  भी  भश्रध्यादेश  जारी  हुए
 तो  उनको  जब  पा लिया मेद  का  सत्न  आ  जाता

 है  तो  उसमे  तत्काल  रखा  जाता  है,  उस  बहस
 करने  का  मौका  मिलता  है  भ्ौरइनकों  कानून
 का  अधिनियम  का  रूप  दिया  जाता  है।  मेरा
 केवल  यह  मुद्दा  नही  है  कि  श्राइन  जारी  करके
 संविधान  की  हत्या  की  जाती  है।  मेरा  मुद्दा  यह
 है  कि  प्र ध्या देश  जारी  करने  के  बाद  अगर  उसको
 जारी  करने  की  तात्कालिक  आवश्यकता  थी
 वो  क्‍या  विधान  मण्डल  की  बठक  में  उसकों
 विधायक  के  रूप  में  पारित  करने  की  आवश्यकता

 नही  थी  ?  इस  तरह  से  एक  दो  चार  अ्रध्यादेशों
 के  बारे  मे  लगातार  होता  जाएगा  तो  बाप  पूछेंगे
 कि  जव  वें  लैप्स  हो  जाते  है  ता  के  कानून  नही  रहते

 है  कौर  उस  अवस्था  म  जेब  साधारण  नागरिक  जो
 उससे  प्रभावित  है  बह  अदालत  में  क्‍यों  नहीं
 जाता  है  ”  श्राप  जानते  ही  है  कि  ग्र दा लत  के
 सामने  जाना  साधारण  नागरिक  के  लिए
 सम्भव  नहीं  हे  कौर  इसके  ऊपर  बरसों  न्ग्क्‌
 फैसला  नही  होता  है  ।  इसलिए  यह  सिलसिला
 चलता  रहा  है  t

 इसके  बारे  में  आप  संविधान  की  59
 धारा  देखे  ।  गत नर  को  कसम  खानी  पड़ती  है  1

 इसमे  में  लिखा  जुप्ना है

 “d,  A.B.  86  swear  in  the  name  of
 God  that  I  will  faithfully  execute
 the  office  of  Governor  (or  discharge
 the  functions  of  the  |  Governor)
 Ofeecs  (name  of  the  State)  and
 will  to  the  best  of  my  ability  pre-
 serve,  protect  and  defend  the  Cons-
 titution  and  the  law  and  that  I  will
 devote  myself  to  the  service  and
 well-being  of  the  people  of......
 vname  of  the  Stata)”

 Matters  under  366
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 उसी  तरह  तीसरे  शइयूल  में  मन्त्री  द्वारा
 भी  ोय  ली  जाती  है।  टस  में  इसका  फाक
 दिया  हुआ  है

 “Form  of  oath  of  office  for  a  Minis-
 ter  for  a  State:

 “I,  AB.,  do  swear  in  the  name  of
 God  that  I  will  bear  true  faith
 and  allegiance  to  the  Constitution
 of  India  as  by  law  established,  that
 I  will  uphold  the  sovereignty  and
 integrity  of  India,  that  I  will  faith-
 tully  and  conscientiously  discharge
 my  duties  as  a  Minister  for  the
 State  of  and  that  I  will  do
 nght  to  all  manner  of  people  in
 accordance  with  the  Constitution
 and  the  law  without  fear  or  favour,
 affection  oy  प्राणी!  "

 ऐसी  हालत  में  जो  एक  कानून  बनाने  की
 प्रकिया  n  लेजिस्लेटिव  प्रोसेस  है  इसकी
 ज.  इस  त  हू  दिन  दहाई  हत्या  हो  रही
 है  तौ कया  समय  नहीं  जाया  है  कि
 पालि  मिट  इसके  बारे  में  राय  बताएं?
 अगर  श्रमिकों  यह  सलाह  है  कि  इसके  कारे  में  में
 कार्ड  सब रटा टिव  मोशन  द  ता  दावकी  सलाह  के

 अनुसार  मे  देने  के  दिए  तयार  ड्  राज  ऑ्ाककों
 मार  7  मै  प्रधानमन्त्री  से  गवर्नर  ।  ग्राम  राष्ट्रपति
 में  ग्रसित  करना  चाहता  हू  कि  इन  तीनो  का
 यह  दायित्व  है  कि  राज्य  मे  संविधान

 शा एस>  एम०  बनना  को  दखररुई  प्र् लो
 श्रट्रमद  से  करिये।

 अमर  लिन  मेंढ़ों  भी  जदीद  चार  ,  से  कराया
 झगर  व  जीत  जायेगे  तो  उन  से  काम  हम  करवाएँगे
 अपील  उन  से  करने  की  क्या  जरूरत  है  ?
 वह  ब्र/न  अच्छी  ग्रामीण  है  आर  बह  सवा  (न  का

 पालन  करेगें।  लेकिन  हमी  मजाक  को  श्राप  छोड
 दे।  गम्भीरता  युवक  आपको  मार्फत  प्रधान
 मन्त्री  से,  राष्ट्रपति  जी  से  कौर  विहार
 के  जो  गर्वनर  है  उन  से  मै  रहता  चाहता  हूं
 कि  2i3  धाराजो  संविधान  में  रखी

 गई  थी  संविधान  बनाते  वालों  का  यह  कभी
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 गशा  नही था  कि  श्रध्यादेशो  को जारी  करने  के
 अधिकार  का  इस  तरह  से  विधान  मण्डल  को
 ताक  पर  रख  कर  ,  बाई  पास  करके  इस्तेमाल

 हो।  इसलिए  इसके  बारे  मे  श्राप  सोच  समझकर
 जो  भी  हमें  निर्देश  दना  चाहे  दें।  प्रखर  भाप  यह
 चाहते ंहै  कि कोई  सबस्टांटिव  मोशन  लाई  जाए
 तो  हम  वह  भी  ला  सकते  है  गजनेर  के  खिलाफ

 लानी है  तो उनके  खिलाफ  लाओगे।  जिस  शक्ल
 में  आप  चाहते  है  ,  मैं  रखने  के  लिए  तैयार  हूं।

 MR.  SPEAKER:  Is  the  Minister
 ready  or  does  he  want  to  have  some
 time?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  प्  H.  MOHSIN):  I  will  place
 before  the  House  as  much  informa-
 tion  as  I  have  got  from  the  Govt.  of
 Madhya  Pradesh  as  regarus  the  ques-
 tion  raised  by  Shri  Chawla.  (Inter-
 ruptions).

 MR.  SPEAKER:  This  is  an  issue
 not  of  making  a_  statement.  It  is
 purely  a  Constitutional  issue.  You
 better  satisfy  me  why  this  ig  being
 done  and  then  later  on  we  will  take
 it  up.

 SHRI  JYOTIRMOY  BOSU:  He  is
 making  a  statement  on  the  Harijan
 issue;  he  seems  to  have  come  prepar-
 ed  for  that.

 MR.  SPEAKER:  Not  now.

 SHRI  H.  M.  PATEL  (Dhandhuka):
 Sir,  this  issue  which  Mr.  Madhu
 Lamaye  has  raised  is  an  important
 one.  I  am  only  requesting  you  that
 it  must  be  taken  up  seriously;  it  must
 be  discussed  substantively  so  that  the
 importance  of  the  position  like  this  is
 realised.

 MR.  SPEAKER:  That  is  why  I
 have  given  my  indication  on  it
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 SHRI  JYOTIMOY  BOSU:  I  want
 to  know

 MR  SPEAKER:  No,  please.  I
 have  allowed  only  two  items.  No-
 thing  else  please.

 JULY  30,  974  Cinematograph  (Second  68
 Amdt.)  Bill

 33.50  hrs.

 CINEMATOGRAPH  (SECOND
 AMENDMENT  BILL—  contd.

 MR.  SPEAKER:  Now,  we  take  up
 the  further  clause-by-clause  consi-
 deration  of  the  Cinematograph  (Se-
 cond  Amendment)  Bill

 We  are  on  clause  5.

 Clause  5  (Amendment  of  section  4)

 SHRI  MANORANJAN  HAZRA
 (Arambagh):  I  move:

 Page  3,—

 tor  lines  28  to  42,  swbstitute—

 “(IA)  Any  person  desiring  to
 export  any  film  for  exhibitton
 outside  India  shall  not  be  allowed
 to  do  so  if  the  film  has  not  been
 certified  already  by  the  Board.”
 (23).

 MR.  SPEAKER:  You  may  continue
 after  lunch

 Now  we  adjourn  for  lunch  and  re-
 assemble  at  3  p.m.

 3.5  hrs.

 The  Lok  Sabha  adjourned  for
 Lunch  till  Fifteen  of  the  Clock,

 The  Lok  Sabha  reassembleg  after
 lunch  at  Threc  Minutes  past  Fifteen

 of  the  Clock.

 {Mr,  Deputy-SpeaKER—tn  the  Chair}

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  wrote  to  the  Spea-
 ker  about  the  difficulty  that  the  stu-
 dents  are  facing  in  the  matter  of
 admission  in  the  Delhi  University.  In
 the  Department  of  Economics,  the
 number  of  seats  have  been  reduced
 and  they  are  being  made  to  face  a  lot
 of  difficulties  I  request  you  to  ask
 the  Government  to  make  a  statement
 on  this  because  the  young  students
 are  being  put  to  trouble,  Thisis  a
 serious  matter.
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 435.04  hrs,

 CINEMATOGRAPH  (SECOND  AM-
 ENDMENT)  BILL—oontd.

 MR.  DEPUTY  SPEAKER:  We  will
 now  resume  Clause-by-clause  consi-
 deration  of  the  Cinematograph  (Se-
 cond  Amendment)  Bill.  We  take  up
 Clause  5.  Mr.  Hazra.

 SHRI  MANORANJAN  HAZRA
 (Arambagh):  I  have  moved  my

 amendment  No  23  on  clause  5  which
 is  as  follows:

 Page  3,--
 For  Limes  28  to  42,  substitute—

 “(lA)  Any  person  desiring  to
 export  any  film  for  cxhibition  out-
 side  India  shall  not  pe  allowed  to
 do  so  if  the  film  has  not  been  cer-
 tified  already  by  tne  Board.”  (23)

 Sir,  this  is  the  most  important
 clause  in  the  Bill  in  respest  of  export-
 ing  firm  Gutside  the  country.  Sur,  I
 do  not  see  any  reason  why  a  film
 would  be  certined  for  the  purpose  of
 caporting  if  it  a  certified  already  by
 the  Board  existing  in  the  country.  A
 film  within  the  country  would  be
 treated  in  q  certain  manner  and  out-
 side  the  country  in  a_  different
 manner—that  is  nothing  but  an  un-
 justified  thing

 Somebody  or  some  stulwart  in  the
 zuvernment  may  say  that  in  the

 film  world  there  should  be  a  home
 pohcy  and  a  foreign  policy  lke  a
 Sovereign  Government  I  think  that
 would  be  as  ludicrous  as  it  would  be
 on  the  part  of  Government  and  in
 my  opinion  that  has  been  done  in
 this  clause.  Of  course.  you  know
 that  if  there  is  any  political  motive
 behind  it,  the  Government  hag  got
 no  alternative  than  to  do  32६  and  only
 then  in  the  name  of  sovereignty  and
 integrity,  any  progressive  film  would
 be  banned.  I  ask  the  hon.  Minister
 categorically  whether  he  will  allow
 a  film  te  go  abroad  in  which  a  shot
 38  inserted  of  famine  stricken  men
 and  women  and  they  are  seen
 Picking  up  their  food  from  dustbin—

 (Second  Admt.)  Bill
 I  think  he  would  hesitate  to  do  it
 because  at  is  coftrary  to  the  econo-
 mic  and  politica]  outlook,

 So,  Sir,  I  want  to  say  that  this
 clause  must  be  amended  and  hence
 I  moved  my  amendment.  We  know
 that  a  paradox  is  there  and  every
 now  and  then  we  hear  on  the  floor
 of  this  House  that  tHe  economic
 crisis  is  a  world  phenomenon.  But
 in  this  connection,  for  exporting
 such  a  film  with  a  shot  inserted  in
 it  of  famine-stricken  people,  the
 Minister  would  hesitate  to  allow  the
 film  to  go  abroad,  and  so  he  would
 not  be  able  to  do  justice  at  least  to
 that  film,  This  is  the  paradox  So,
 T  request  the  hon.  Minister  to  accept
 my  amendment  which  I  have  moved
 already.

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 I  K  GUJRAL):  Sir,  my  frend  is
 under  one  wrong  impression,  Even
 to-day  the  films  which  are  exported
 have  been  subjected  to  checking  and
 certification  by  the  customs  authori-
 ties  What  we  are  trying  to  deal  with
 in  this  Bill  38  to  simplify  the  proce-
 dure  ;ather  than  an  exporter  getting
 ty  certificates  one  from  the  Censor
 Board  ang  another  from  the  Customs
 authorities.  This  should  be  easier  for
 him  if  we  simplify  this  procedure  and
 hoe  onl,  exhibits  the  film  to  the  Censor
 Board

 Generally  speaking.  our  intention  is
 that  the  endorsement  will  be  done  on
 the  basis  of  the  original  certificate
 given  to  the  producer  ang  not  to  ask
 him  to  go  through  once  again  the  same
 procedure  This  will,  as  a  matter  of
 fact.  simplify  the  procedure  ang  will
 make  it  easier  to  the  cxporter.
 My  friend  naturally  and  mghtly  talked
 about  the  progressivism  and  all  other
 things:  we  never  were  bothered  about
 progressive  films  going  outside.  I  hope
 and  I  wish  more  progressive  films  do
 go  outside  If  my  friend  can  point  out
 to  me  of  any  progressive  film  which
 was  made  but,  which  has  not  been
 allowed  to  go  out,  I  shall  be  grateful
 to  know  about  it.
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 MR.  DEPUTY-SPEAKER:
 question  is:

 हैक  है

 The

 Page  3,—

 for  lines  22  to  42,  substitute—

 “(LA)  Any  person  desiring  to
 export  any  film  for  exhibition
 outside  India  shall  not  be  allowed
 to  do  so  if  the  film  has  not  been
 certified  already  by  the  Board.”
 (23),

 The  motion  was  negatiwed.
 MR  DEPUTY-SPEAKER:  Now,  the

 question  is:

 “That  Clause  5  stand  part  of  the
 Bill”.

 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill

 Cleuse  6  (Insertion  of  new  section  4A)

 MR.  DEPUTY-SPEAKER:  Mr  Daga,
 are  you  moving  your  amendments?

 SHRI  M.  C  DAGA  (Pali):  I  move:

 Page  4,  line  5.—

 for  “Examining  Committee”  substi-
 wite—

 “Chairman  of  the  Board”  (l)
 Page  4,  line  6—

 for  ‘Examining  Committee”  suhsti-
 tute——

 ‘Chairman  of  the  Board’  (2)
 Page  4,—

 Omit  lines  0  to  12,  (13)
 Page  ह

 Omit  lines  3  to  26.  (14)

 करी  मूल  चन्द  डागा:  उपाध्यक्ष  महोदय  में
 आपने  असेसमेंट  के  बारे  में  रक्त  बात  रहता

 हू  जो  इलाज  6  संगठन  (4)  के  सबंध  मेरे।
 और  गजे.  के  जमाने  ने  नाव  झोर  सर्ग,  त  बन्द
 हो  गया  और  जेम्स  क॑  समय  में  सारे  सिनेमा
 और  नाटककार  बन्द  हों  गए  में  यह
 कहता  हुं  कि  आप ने  अपने  शभ्रावजेक्ट  में  क्या

 JULY  80,  974  Cinematograph
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 कहा  है  कटु  स्ट्रीम लाइन  दि प्रोसीजर  |
 मापक।  झा बजे बट  क्या  हैं भौर  श्राप  इस
 को  इतना  कम्बरसम  शर  इतना  खर्चीला
 क्यों  बना  रहे  हूँ  ?  क्‍या  आप  यह  समझत

 हैं  कि  इन  प्रभावितों  से  सुधार  लाया  जायगा
 में  इसको  खतरा  समझता  हूं  7  कला  के  संध
 में  इन  सरकारी  फटको  से  सुधार  का  काम

 हो  जायगा  ऐसा  में  नही  समझता।  भा,
 ने  अपने  बिल  के  आबजेबट  में  यह  कहा  है  |
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 Why  you  have  brought  this  Bill  I
 quote  from  the  statement  of  objects
 and  reasons:

 “Having  regard  to  all  aspects  of
 the  matter,  it  s  proposed  to  amend
 the  Cinematograph  Act,  952  to
 streamline  the  machinery  for  exami-
 nation  of  films,  to  provide  also  for
 certification  of  films  for  exhibition
 outside  India  and  to  take  power  to
 prescribe  suitable  time-limits  ”

 These  are  your  words.

 में  समझता  हूं  कल  की  आपकी  स्पीच

 भी  ऐसी  ही  थे  ।

 Now,  as  soon  as  one  submits
 application  before  the  Board  it  must
 be  examined  by  the  Examining  Com-
 mittee  Why  you  make  it  mandatory
 Now,  tefer  to  clause  3B

 “The  Bourg  may,  by  special  or
 general  order,  constitute—”  Now,
 what  ज  that  special  and  general  order
 I  want  to  understand  these  two  word>
 You  say  by  special  order  and  then  you
 say  by  general  order  these  committees
 will  be  constituted  So,  that  means
 first  you  will  have  to  issue  a  specia’'
 or  a  general  order  and  then  vou  will
 constitute  a  Committee

 Now  I  want  to  draw  your  attentior
 to  4A  I  quote  the  same:

 “4A.  (l)  Every  film  in  respect  of
 which  an  application  is  made  under
 Section  4  shalj  be  examined  in  the
 prescribed  manner  by  the  Examning
 Committee.
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 After  the  Examining  Committee  has
 éxamineg  a  film  it  shall  be  examined
 by  the  Revision  Committee  and  then
 it  will  go  again  to  the  Board.  I  would
 like  to  submit,  is  it  necessary  that  it
 should  be  referred  to  the  Examining
 Committee.  Why  should  not  the  Board
 itself  apply  its  mind?  We  do  not  know
 how  much  time  these  Committees  may
 consume.

 Now,  I  would  like  to  quote  from  the
 main  Act—Clause  ‘15:

 “The  High  Court  may  call  for  the
 record  of  any  case  which  has  been
 decided  by  any  court  subordinate  to
 such  High  Courts  and  in  which  no
 appeal]  lies  thereto,  and  if  any  such
 subordinate  court  appears—

 (a)  To  have  exercised  a  juris-
 diction  not  vested  in  it  by  law,  or

 (b)  To  have  failed  to  exercise
 a  jurisdiction  so  vested,  or

 (c)  To  have  acted  in  the
 exercise  of  its  jurisdiction  illegally
 or  with  materia]  irregularity.”

 You  can  call  the  record  ‘at  any
 time  from  any  Committee.  Supposing
 the  Examining  Committee  is  examining
 8  particular  film  you  can  call  the
 record  and  even  before  the  Board  has
 taken  the  decision  you  can  call  the
 record.

 खोसला  कमेडें  ते  5हा  है  ७  बो  को

 द ५  पावस  देनी  जादे, 1  लें  न  इतनी
 पाबन्दी  लगाते  ्य  श्राप  कापर पम  क्‍या  है।

 श्री  झा  के०  गुजराल  :  हमारे  यहां
 एक  कहावत  है,  मुझे  मालूम  नहीं  इन  के  यहां
 है  या  नहीं  ।  सारी  रात  रामायण  सुनते  रहे
 सुबह  पूछते  हैं  कि राम  और  सीता  का  रिश्ता
 क्या  था  |  दो  दिन  से  यही  बतला  रहा  हुं  कि
 इस  सारी  बीज  का  लक्ष्य  क्या  है,  लेकिन
 डागा  साहब  फिर  पूछ  रहे  हैं  कि  लक्ष्य  क्या  है
 “भव  बताऊं  ?  एक  बात  मैं  साफ़
 कर  देना  चाहता  ह---मैंने  कल  इस  बात  की
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 कन्सेशन  साफ़  की  थी  और  वहाँ  यह  थीं  कि

 एक्शामिनिंग  कमेटी  बुनियादी  तौर  पर

 एक  होल-टाइम  मेम्बर  झोर  एसे सर्ज  के

 साथ  बैठ  कर  एक् जामिन  करेगी  ।  हमारा

 तजुर्बा  यह  ह ैकि  0 मामलों  में  से  9  का  फैसला

 वहीं  हो  जायेंगी,  'एक-बाघ  मामल  रह  जायेंगे
 तो  वह  बोर्ड  के  पास  आ  जायेंगे  श्र  उस
 र्ट्ज  पर  खत्म  हो  जायेंगे  ।

 अरब  गवर्नमेंट  के  पास  जो  पावर्स  हैं,
 बजाय  इस  के  कि  मिनिस्टर  के  पास  रहें.
 हम  ने  हाई  कोर्ट  के  एक  जजमंट  के  लिहाज
 से  फैसला  किया  है  कि  वहां  एक  बोर्ड  साफ़
 अपील  बन  जायेगी  t  जो  एग्रीव्ज  पार्टी  होगी
 उस  को  अरपिल  करनी  होगी  और  वह  बोर्ड
 उस  को  सुन  लेगा,  फिल्‍म  को  देख  लेगा  कौर
 फैसला  कर  देगा.

 ओ  मूल  चन्द  डागा  :  क्‍या  जो  कानून  में

 है  उस  को  शाप  पढ़  रहें  है  ?

 अं,  झा  क०  गुजरा  :  जी  हां

 क्रि  मूल  अंद  डागा  :  जी  नहीं।  उस  में

 ऐसा  नहीं  है  ।  उस  में  यह  है  कि  आप

 एक्जामिनिंग  कमेटी  और  रिवीजन  कमेटी
 से  रिकार्ड  मंगा  सकते  हैं  ।

 शो  ट्राइ  कण  गुजराल  :  गवर्नमेंट  के
 पास  पावर्स  रिज़र्व  रखी  गई  है  जो  कभी
 इस्तेमाल  करने  की  ग्राम  ज़रूरत  नहीं  पड़ता  t
 लेकिन कई  हालात  ऐसे  हो  सकते  हैं  जब  यह
 देखने  की  ज़रूरत  पड़  जाये  ।  जैसे  आप  पालि-
 या मिन्ट  में  सवाल  उठा  दें  कि  कहीं  गोलमाल

 हो  रहा  है  तब  मुझे  देखना  पड़ेगा  कि  क्‍या
 गोलमाल  हो  रहा  है...

 शी  मूल  खरीद  डागा  :  कहीं  नहीं  हो  रहा
 है  t

 sit  झा  के०  गुजराल  :  डागा  थीं  ऐसा
 नहीं  करते  हैं,  वें  थोड़ा  लिवरल  हैं।  दे
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 खुली  छूट  के  हक़  में  हैं ।  खुली  छूट  के  मुता-
 मलिक  मैंने  दर्ज  किया  था  कि  यह  नया  सिस्ट

 ट्राई  कर  रहे  हैं,  इसे  खोसला  कमेटी  के  तहत
 हम  ने  माना  है  ।  अगर  हम  खोसला  कमेटी
 की  पूरी  रिकमेन्डशन  को  मानते  तो  हमें
 20  रखने  चाहिये  थे,  लेकिन  हम  ने  6  रखे  हैं।

 साल  %  i5-i6  सौ  फिल्‍म  देखनी  पड़ती हैं
 --इसलिये  यह  मुमकिन  नहीं  है  ।

 MR.  DEPUTY-SPEAKER:  I  shall
 now  put  amendments  Nos.  i,  12,  33
 and  4  to  the  vote  of  the  House.

 Amendments  Nos,  ]  to  4  were  put
 and  negatived.

 MR.  DEPUTY-SPEAKER:
 question  is:

 The

 “That  clause  6  stand  part  of  the
 Bill’,

 The  motwn  was  adopted

 Clause  6  was  added  to  the  Bill.

 Clause  7  (Substitution  of  new  section
 for  section  5)

 SHRI  MANORANJAN  HAZRA:  I
 beg  to  move:

 Page  4.—

 for  clause  7,  substitute—

 ने,  In  section  5  of  the  principal
 Act  in  sub-section  (l),  after  the
 ‘words  ‘advisory  panel’,  the  words
 ‘In  each  of  the  five  regions,  name-
 ly,  Calcutta,  Delhi,  Bombay.
 Madras  and  Gujarat’  shall  be  in-
 serted.”  (24),

 This  is  a  processing  amendment.
 Before  this  also,  I  had  given  an
 amendment.  and  this  amendment  is
 consequential  to  that.  So,  I  do  not
 want  to  speak  about  it.

 MR.  DEPUTY-SPEAKER:  I  shall
 now  put  amendment  No.  24  to  the  vote
 of  the  House,

 JULY  3,  974  Cinematograph
 (Second  Amdt.)  Bill

 Amendment  No.  24  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER:
 question  is:

 “That  clause  7  stand  part  of  the
 Bill”.

 The  motion  was  adopted
 Clause  7  was  added  to  the  Bill.

 Clause  8  and  9  were  added
 to  the  Bill.
 Clause  0

 76

 The

 (Substitution  of  new  sections  for
 section  5C)

 SHRI  R.  R.  SHARMA  (Banda):
 ]  beg  to  move:

 Page  5,  line  48—for  “twelve”
 (6)

 SHRI  M  C.  DAGA:  I  beg  to  move:

 substitute  “five”.

 Page  5,  line  48,—

 for  “twelve  persons”  suwbstitate—
 “three  persons”.  (15)

 अं,  राम  रतन  फार्मा  उपाध्यक्ष  जी,
 इलाज  .0  सैक्शन  5(सी)  के  द्वारा  आपने  एक

 एपेलेट  ट्रिब्यूनल  बनाने  का  फैसला  किया  है,  उसमें
 2  आदमियों  को  रखने  का  प्रावीजन  है,  मेरा

 संशोधन  कभी  12 कें  बजाय  5  रखें  जाये  1
 इसके  बाद  आपने  यह  भी  काल  है  कि  ये  एपेलेट

 द्विब्यूनल  के  जो  आदमी  होगे  वे  कौन  कौन  सी
 बौटैगरीज  के  हो  सकते  हैं-वार  कैटिगरीज
 आपने  निर्धारित  की  हैं-आपने  कहा  है--

 “who  are  familar  with  the  social,
 cultured  or  political  institutions  of
 India,

 “who  have  special  knowledge  of
 the  various  regions  of  India,

 “who  have,  for  at  least  ten  years,
 helg  civil  judicial  posts  or  who  have
 been  in  practice  as  advocates  for
 at  least  ten  yeasr  or  who  have  been
 members  of  the  Central  legal  service
 for  at  least  three  years”.
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 लेकिन  सबसे  बड़ी  बात  जो  इसमें  है  वह  झापने

 नहीं  रखी  ।  क्वालिफिकेशन  के  लिहाज  से
 छापने  चार  कैटेगरीज  रखी  है-नेकी  एक
 कैटेगरी  के  भी  2  झ्रादमी  रख  सकते  हैं  झर
 चारों  कैसे  मरीज  के  भी  2  भ्रादमी  रख  सकते  है।
 अगर  आप  इस  में  यह  लिख  देते  कि  हर  कैटेगरी
 से  एक  एक  आदमी  होगा  तो  बाल  समझ  में  प्रा
 सकती  थी  ।  मेरी  समझ  में  नहीं  जाता  श्राप
 इतना  खर्चा  क्‍यों  बढ़ाते  जारहे  है  ?

 एपेलेट  ट्रिब्यूनल  की  क्‍या  जरूरत

 है  ?  उसमें  बहुत  कम  केसेज  पहुंचेगे,
 इसलिये  पात्र  आदमियों  की  ट्रिब्यूनल
 बना  दी  जाये,  वह  काफी  है,  आपने  कहा  है  कि
 इस  में  कम  से  कम  तीन  आदमी  होंगे,  यह  ठीक

 है  अगर  कोई  छुट्टी  चला  जाय  तो  बाकी  दो  में
 में  बैठ  जायेग,  रैंकिन  पाच  आदमियत  से  ज्यादा
 की  इसमे  कोई  जरूरत  नहीं  है  1  मैं  यह  भी

 कहूंगा.  कि  गवर्नमेंट  का  किसान  हर  बाल  में
 ज्यादा  होता  जाता  हैं  ।

 शाप  फिल्‍म  इंडस्ट्री  के  लिये  एक  निगम  क्‍यों

 नहीं  बनाते  है,  जैसे  प्रात  या  रेडियों  के
 लिये  वात  की  जा  रही  है  कि  सरदार  का

 कंट्रोल  हटा  कर  के  एक  निगम  बना  दे  ।  इसी

 रहे  से  फिल्म  इंडस्ट्री  के  लिये  मी  निगम  बनाये  1
 जो  भी  आदमी  स्राफ़ील  में  बैठा  वह  जिस  तरह
 की  फिल्‍म  चाहता  है  उसके  इशारे  पर  वैसी
 फिल्म  बन।कर  उसको  प्रचार  का  माध्यम

 बनाये,  यह  उचित  नही  हैं।  जिस  प्रकार  राज
 कल  टी०  वी०  भाल  इंडिया  रेडियो  प्रचार  का
 माध्यम  है  गया  है  उमी  तरह  से  फिल्‍म  को  भी
 आप  प्रचार  का  माध्यम  बनाने  जा  रहे

 MR.  DEPUTY-SPEAKER:  How  does
 All  India  Radio  come  in  here?

 लो  राम  रतन  शामी  :  मेरा  कहना  यही  है
 कि  फिल्‍म  इंडस्ट्री  क ेलिए  एक  निगम  बना  कर

 उस  पर  से  सरकार  कह  एकाध  कार  समाप्त  करें

 कौर  2  आदमियों  की  जगह  केवल  5  मेम्बर
 रखें।  मंत्री  महोदय  से  मेरा  प्रा ग्रह  है  कि

 यह  सेरा  यह  संशोधन  स्वीकार  करें।

 (Second  Admt)  पा
 SHRI  N.  K,  P.  SALVE  (Betul):  May

 I  speak  on  the  amendments?

 MR.  DEPUTY-SPEAKER:  No  We
 have  been  following  this  practice  that
 only  those  members  why  huve  given
 amendments  speak  If  we  depart
 from  it  and  other  members  al:o
 speak,  then  it  becomes  difficult  to
 control,  where  to  draw  the  line.  You
 cannot  deny  others  and  then  it
 becomes  a  debate  within  a  debate
 I  would  request  that  you  do  not  insist
 On  it  You  may  speak  on  the  third
 rcading  af  you  want,  but  not  on  this.
 Let  us  not  follow  practices  which
 would  create  difficusties

 थ्रो  झाइ०  कोण  गुजराल  मेरे  मित्र  ने  जो
 आ्रापत्ति  उठायी  7  कि  2  आदमी  क्यों  रख  रहे
 हैं  तो  वह  इसलिये  किया  जा  रहा  है  कि  झाम तीर
 पर  यह  लोग  बड़े  व्यस्त  होते  हैं,  शौर  उनके  पास
 समय  कमर  होता  है।  इसलिये  22  आ्रादर्मिमों
 का  एक  पैन  होगा  उसने  से  तीन  आदमी  एक
 साथ बैठे गे  |  तनख्वाह  ता  उनको  मिलनी  नहीं
 है  इसलिये  जन  को  कोई  प्रश्न  नी  है।  पैनल
 में  से  3  मेम्बर  एक  दफा  757)  पिछली  दफा

 एक  मुकदमा  गया  था  हाई  कोर्ट  में  और  उसने
 जजमेंट  दिया  था  कि  इस  हिरन  जा  ट्राइब्यूनल
 होता  चाहिये  से  लेवल  पर  ब  हाय  इसके
 कि  सरवार  खुद  फैसला  करें  ।  उसको  ध्यान
 में  रखते  हुये  हमने  यह  किया  हे  ।  बाकी  जो
 लम्बी  बात  आपने  ही  कि  कला  को  कसा  जा
 रहो  है  उसके  बारे  में  मैं  कल  कह  चुगा हु,  और
 श्राप  कद  और  मेरा  मुक् ते नजर  एक  ही  हैं  ।
 यहा  प्रोपेगंडे  श  कोई  सवाल  नहीं  है  7  सवाल
 तो  यह  &  कि  जो  कुछ  हो  रहा  है  बहुत  सी  जगह
 मे  उसको  कैसे  सुधार  करे  उस  बारे  में  आप
 की  और  हमारी  राय  मिलती  है  t

 MR,  DEPUTY-SPEAKER:  I  shall
 now  put  amendments  Nos  6  and  I5  to
 vote.

 Amendments  Nos.  6  and  5  were

 put  ang  negatived.
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 MR.  DEPUTY-SPEAKER:
 question  is:

 The

 “That  clause  30  stand  pact  of  the
 Bill”.

 The  motion  was  adopted.
 Clause  0  was  added  to  the  Bill.

 SHRI  M.  C.  DAGA:
 a  chance  to  speak.

 MR.  DEPUTY-SPEAKER:  I  expect
 members  tu  be  a  httle  more  alert  and
 to  give  more  attention  to  the  business
 of  the  House.  When  Shri  Sharma  had
 finished,  I  lookeg  to  you,  but  you  were
 too  busy  with  something  else.  So  I
 calleq  the  Minister.  You  have  missed
 the  bus.

 I  must  have

 Clause  ry
 (Amendment  of  section  6)

 SHRI  MANORANJAN  WHAZRA  I
 beg  to  move:

 Page  7,—
 omit  lines  8  to  42.  (25)

 I  think  this  clause  is  unnecessary
 because  the  constitutiunal  obligation  is
 already  there.  When  our  Constitution
 already  prov.des  for  it,  why  enter  it
 again  here?  It  is  not  necessary.

 SHRI  I.  K.  GUJRAL:  I  am  not  able
 to  understand  his  argument.  Naturally
 it  is  in  conformity  with  the  Constitu-
 tion.  Bills  have  to  be  in  conformity
 with  the  Constitutio:.

 MR  DEPUTY-SPEAKER:  I
 put  this  amendment  to  the  House.

 will

 Amendment  No,  24  aus  put  aed
 negatived.

 MR  DEPUTY-SPEAKER:
 question  —  is:

 The

 “That  clause  ]  stand  part  of  the
 Bill.”

 The  motion  was  adopted

 Clause  iH  was  added  to  the  Bill.

 Clause  2  to  2l  were  added  to  the
 Bill.

 JULY  80,  3974  Cinematograph
 (Second  Amdt.)  Bill

 Clause  i

 780

 (Short  title  and  commencement)
 Amendment  made:

 Page  I,  lines  3  ang  4,—

 for  ‘‘Second  Act,
 1973”

 substitute—
 “(Amendment)  Act  1974”  (2)

 (Shri  I  7६.  Gujral)
 MR.  DEPUTY-SPEAKER:  The

 question  is:

 (Amendment)

 “That  clause  I,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  4  as  amended,  was  added

 to  the  Bill.
 Enacting  Formula

 Amendment  made:
 Page  l,  line  ,—

 for  “Twenty-fourth  Year
 Substitute—

 “Twenty-fifth  Year”  qa).
 (Shr:  I,  K.  Gujral

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Enacting  Formula,  as
 amended,  stand  part  of  the  Bill.”
 The  Tithe  was  added  to  the  Bull.
 SHRI  I  K  GUJRAL:  I  beg  to

 move:
 “That  the  Bill  us  amended,  be

 passed"
 MR.  DEPUTY-SPEAKER:  Motion

 moved
 “That  the  Bill,  as  amended,  be

 passed.”  rT  have  a  long  Hst  of
 members  who  want  to  speak  in  the
 third  reading  This  is  a  sphere
 where  no  two  people  can  agree—
 where  liberty  ends  and  _  licence
 begins,  what  is  morality,  what  is
 generation  gap,  etc.  All  kinds  of
 ethical,  sociological  and  other  ques-
 tions  come  in.  I  can  very  well
 understand  that  there  is  a  big  sphere
 for  discussion.  Yoo
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 May  I  even  so  draw  the  attention
 of  the  Members  that  the  scope  of  the
 discussion  at  the  Third  Reading  of  the
 Bill  is  only  in  support  of  or  for  the
 rejection  of  the  Bill.  The  details
 could  not  be  gone  into.  I  see  that
 Mr.  Limaye  has  given  the  points  also,
 that  is,  foreign  funds  for  Indian
 cinema  producers  and  cinema  houses
 and  pre-censorship  liberty.  I  do  not
 know  how  these  points  come  in  If  he
 wants  to  reject  the  Bill  on  the  basis
 of  these  points,  that  is  a  different
 matter.

 Shri  Limaye.

 wi  ि  लिमये  (बाका)  मेरी  राय  में

 ग्रह  अत्यन्त  अनावश्यक  बिल  है  बेकार  इस
 सदन  का  वक्‍त  जाया  करने  का  मची  महोदय  ने
 प्रयास  किया  है  7  फिल्मों  का  जो  सेंसरशिप  है
 उसको  चमकौर  रद  कर  दे  ना  चाहिये  ।  मैं  प्री-
 सेंसरशिप  के  एक  दम  खिलाफ  हु  t  हमारे  देश
 में  संविधान  है.  कानून  है  ।  अगर  कोई  फिल्म
 निर्माता  या  एग्जीबीटर,  दिखाने  वाला,थैयटर
 का  मालिक,  कोई  भी  कानून  के  खिलाफ  काम
 करता  हैं  तो  हिन्दुस्तान  का  कोई  भी  नागरिक
 या  सरकार  उसके  खिलाफ  अ्रदालस  में  जाकर

 कानूनी  कार्यवाई  कर  सकती  हैँ  ;  वह  कह  सकती

 हैं  कि  यह  नैतिकता  के  खिलाफ  है,  देश  को
 सार्वभौमिकता  और  अक्षुण्णता  के  खिलाफ  है
 या  बौर  भी  जो  कुछ  बहवा  हो  तो  अदालत  में
 जागर  कह  सकती  हैं  7  पहले  इस  बोर्ड  मे एक
 होल  टाइम  चेयरमैन  होता  था  ।  अब  ये  पाच

 हार  टाउन  मेम्बर  नियुक्त  करने  वाले  है  1
 क्या  यह  विधेयक  इस  लिये  आरा  हे  कि  पांच
 लागों  को  नौकरी।  मिल  ?  इन  दिनों  में  हमार
 देश  में  वित्तीय  मुकट  है  1  एक  एक  पैसे  की
 बचत  करने  की  ज़रूरत है।  क्‍या  श्री  गुणगान
 झपने  पाच  दोस्तो  को  कोई  तस्करी  देना  चाहते
 है,  इसलिये  यह  चित  लाये  है  ?

 SHRI  I  K  GUJRAL:  I  promise
 thet  I  will  give  one  job  to  his  friends.

 sit  मधु  सिमटे  :  वह  मुझे  नहीं  चाहिये  1

 यह  बिल  बिलकुल  अनावश्यक  है।  पैसे  की  बचत
 करने  का  एक  बहुत  बढ़िया  मौका  है  t  सारे

 (Second  Admt.)  Bilt

 देश  भें  बजत  का  वातावरण  आप  उत्पन्न  करना

 चाहते  हैं  ।  ऐसी  हालत  में  यह  भ्रनशायश्यक
 विधेयक  शौर  ये  सारे  प्रावधान  क्‍यों  लाये  जा

 रहें  हे,  समझ  में  नही  पाया  ।

 इसमे  बहुत  सी  मजेदार  चीज  को  इन्होने
 जोड़ा  है  और  यह  सोचा  हे  कि  ये  देश  का

 बहुत  कल्याण  कर  रहे  हू:

 “In  particular  and  without  pre-
 judice  to  the  generality  of  the  provi-
 sions  of  sub-section  a),  a  film  shall
 not  he  certified  as  4  film  fit  for
 exhibition  outside  India  if,  in  the
 opinion  of  the  authority  competent
 to  grant  the  certificate,  the  film  or
 any  part  of  it  presents  or  is  likely
 to  present  an  erroneous,  distorted
 0  misleading  :mage  of  the  social,
 cultura]  or  pohtical  institutions  of
 India  or  any  part  thereof.”

 समझ  में  नहीं  भ्राता  भ्रमर  इस  तरह  को  फिल्में
 कम  देश  में  दिखाई  जाएगी  तो  अच्छा  है  1

 it  presents  or  is  likely  to
 preccnt  an  erroneous,  distorted  or
 mitieading  image  of  the  social,  cul-
 tural  or  political  institutions  of
 India  or  any  part  thereof.”

 अगर  किसी  फिल्‍म  में  यह  कहा  गया  हो  कि
 भारत  में  बिता  रिश्वत  दिए  इडस्ट्रियल  लाइसेंस
 नही  मिलता  या  जब  तक  कोई  बडो  ग्रामीण  का
 रिश्तेदार  नहीं  है  तब  तक  उसको  यह  नहीं
 मिल  सकता  है  तो  शाप  कया  कहेंगे  ?  जो
 फिल्‍म  भारत  में  दिखाने  के  योग्य  है  बह  बाहर
 भी  दिखाने  मे  कोई  हिचक  नहीं  होनी  चाहिए  ।
 झगर  हिन्दुस्तान  मे  जो  वस्तु  स्थिति  है  उसका
 विदारक  चित्रण  किसी  फिल्‍म  में  किया  गया  है
 तो  सत्य  से  घबराते  की  कोई  जरूरत  नही  होनी
 चाहिए  1  हिन्दुस्तान  के  बारे  में  अढ़ाई  तोन

 हजार  साल  से  लोग  लिखते  और  बोलते  जाए
 हैं।  उससे  कुछ  नुक्सान  नही  होता  ।

 मैं  चाहता  हूं  कि  मेरी  बात  को  मंत्री

 महोदय  पकड़े  अगर  कानून  के  खिलाफ
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 कोई  फिल्‍म  है  तो  उसके  ऊपर  बाद  में  कार्रवाई

 हो  ।  प्रीसेसरशिप  को  मैं  लोकतंत्र  विरोधी
 काम  समझता  हु  ।  इंद्र  कुमार  गुजराल  जी

 बहुत  पुलों  हुए  दिमाग  के  आदमी  है।  पता

 नही  मिनिस्टर  बनने  के  बाद  एसा  क्यो  कर
 रहे  हैं  ।

 को  बसन्त  साठे  (अकोला)  :  गंदी
 पिक्चर  हो  तो  उसको  कसे  रोका  जाए  ?
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 को  मु  लिये  :  कार्रवाई  हो  सकती

 है  ।  इसके  लिए  प्रीसेसरशिप  की  क्‍या
 जरूरत  है  ।  अगर  मान  लीजिए  लेखों  के
 बारे  मे  यह  कहा  जाए  कि  उनका  सैसर  करने  के

 लिए  भी  एक  बोर्ड  बने  तो  उसका  सीधा  जवाब

 यह  है  कि  लेख  जब  प्रकाशित  हो  जाए  तो
 लेखक  और  प्रक्रिया  दोनों  जो  इसके  लिए
 जिम्मेदार  हो  उनके  खिलाफ  कार्रवाई  हो  ।

 हर  क्षेत्र  में  प्री सैम सर शिप  नहीं  होना  चाहिए,  ।
 इसको  भी  मैं  विचार  की  अभिव्यक्ति  का  एक
 माध्यम  समझता  ह  :  इसलिए  प्रीसैसरशिप
 के  मै  खिलाफ  है  |  सको  मेर  कानूनी
 मानता  हू  ।

 ऐसे  मे।  था  ले  कर  कानून  बनाए  की

 जरूरत  थी  जिससे  देश  का  अहित  हो  सकता

 है  ।  मुझे  जानकारी  मिली  ह  कि  बम्बई
 के  एक  सिनेमा  निर्माता  को  सोवियत  सच  से
 काफी  पैसा  मिलता  है  ।  किस  करार  के  तहत

 यह  है  इसकी  सफाई  मंत्री  महोदय  देंगे  ।
 स्वयं  उन्होंने  मेरे  पत्र  वा  जो  उत्तर  दिया  है
 उस  में  माना  है  कि  सिनेमा  घरों  के  निर्माण
 @  ए  इसका  इस्तेमाल  किया  गया  है  ।

 हो  सकता  है  कि  कल  अमरीका  से  पैसा  आए,
 चीन  में  आए  या  और  किसी  देश  से  शाए.  ।
 मैं  जानना  चाहता  हु  कि  क्‍या  यह  चीज
 देश  के  हित  में  है

 ?  क्या  विदेशी  पैसे  का
 इस्तेमाल  अपनी  जायदाद  बढ़ाने  के  लिए,  बरतनी
 सम्पत्ति  बढाने  के  लिए  हिन्दुस्तान  के  निर्माता
 करें,  इसको  बाप  ठीक  समझते  हैं  ?  इन्द्र

 कुमार  जी  गुजराल  कह  सकते  हैं  कि  मैं  क्‍या
 करू,  यह  तो  वित्त  मंत्नालय  का  विषय  है  1
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 इस  बिल  के  अवसर  पर  उनको  इस  चीज़
 को  मै  समझता  है  स्पष्ट  करता  चाहिए  कौर
 वित्त  मंत्रालय  को  कहना  चाहिए  कि  जो  भी
 कार्रवाई  इसके  लिए  श्रावश्यक  है  उसको
 बह  करे  और  भविष्य  मे  इस  तरह  पैसे  का

 दुरुपयोग  न  होने  दे।  इस  तरह  से  विदेशों
 के  जरगर  हम  लोग  पैसे  के  माध्यम  से  एजेंट
 बनने  लगे  तो  यह  देश  के  हित  में  नहीं  होगा  ।
 गणश  जी  भी  सुन  रहे  है  -  उनको  आप  भी
 अपनी  राय  दें  कि  यह  सब  नहीं  होना
 चाहिए  |

 SHRI  N.  K.  ए  SALVE  (Betul):  Mr.
 Deputy-Speaker,  Sir,  I  cannot  be  a
 cynic  to  say  that  there  should  be  no
 pre-censorship.  nor  cin  I  claim  +40
 have  the  privillage  to  say  that  there
 should  be  rigid  censorship  One
 should  have  an  mdependet  approach
 based  on  hard  realities  of  ou:  social
 dit,  and  any  approach  whien  3  bere‘t
 of  appreciation  and  =  realisati  n  of
 suca  rechties  Would  not  help  =  way
 or  the  other  I  would  also  not  go  into
 the  question  where  morality  ends  and
 Immnelity  docs  pot  bepiy,  or  where
 deeeney  ends  and  vulpanity  dees  not
 replice  it,  or  whether  in  the  name  of
 art  We  ave  seeing  plenty  of  poruogra-
 phic  trash  in  Var'ous  films -  because
 the  Muimister,  I  regretfully  submit,
 seema  to  be  relishing  some  of  taem
 (Interruption)

 MR  DEPUTY-SPEAKER:  You
 should  have  spoken  in  the  First  Read-
 ing

 SHRI  N  K  P  SALVE  I  2m  com-
 ing  immediately  to  Clause  70  which
 contemplates  amendment  of  the  exist-
 ing  section  5C.  It  is  a  typical  legisla-
 tion  which  we  are  making,  which  will
 be  observed  only  in  its  breach,  so  far
 as  १०9७  letter  and  spirit  are  concern-
 ed  hy  this  amendment  it  78  contem-
 plated  to  constitute  Appellate  Tribu-
 nals  where  the  members  are  gcing  to
 work  free  for  us  First  of  all,  why
 skoulg  Government  expect  that  cons
 jentioug  and  honest  people  will  come
 and  work  free?
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 MR.  DEPUTY-SPEAKER:  Five
 members  will  be  permanent.  ‘They
 will  be  given  some  allowance;  they
 will  not  be  serving  free.

 SHRi  N.  K.  P.  SALVE:  As  far  as
 I  understand,  they  will  not  be  remu-
 nerated;  they  will  not  be  employees
 of  the  Government.  They  are  entr  ast~
 ed  with  an  extremely  important  task.
 Where  a  producer  feels  aggrieved  by
 Ap  order  of  the  Board  =  refusiug  to
 grant  the  certificate  or  feels  aggricv-
 ed  over  not  being  given  a  certificate
 of  ७  proper  category.  he  will  appeal
 tu  these  people  See  the  constitution.
 Tremendous  qualifications  are  Leng
 prescribed—which  are  being  describeq
 in  generality  and  vagueness  and
 which  cannot  be  more  equivocal—as
 to  wno  should  be  the  persons.  “A
 person  who  is  familar  with  social,
 cultural  or  political  institutions  Ex-
 cepting  the  Minister  I  cannot  under-
 stand  in  the  560  mullion  people,  is
 there  any  person  who  is  not  familiar
 with  the  social,  cultural  and  political
 institutions?

 SHRI  I.  K.  GUJRAL:  Mr.  Salve  is
 the  only  person.

 SHRI  N.  छू  P.  SALVE:  I  can  be
 the  second  exception  because  I  am
 his  friend.  Can  you  think  of  a
 thing  like  this?  Can  you  say  that
 anyone  above  the  age  of  6  is  not
 familiar  with  the  social,  cultural
 and  political  institutions  of  India?

 The  second  requirement  is:  ‘who
 have  special  knowledge  of  the
 various  regions  of  India’.  What  is
 this  special  knowledge’—one  never
 knows.

 Thirdly,  ‘who  have  special  interest
 in  films  and  their  imoact  on  society’

 SHRI  I.  छू,  GUJRAL:  You  qualify
 all  the  three.

 SHRI  N.  फ्,  ए,  SALVE:  I  am  very
 frateful  to  the  Minister.  Everytime
 the  Houge  is  a  witness  to  his  saying
 that  Mr.  Salve  qualifies  for  all  the
 three.  Only  recently...
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 MR.  DEPUTY-SPEAKER:  Perhaps
 he  had  you  in  mind.

 SHRI  N.  K.  P,  SALVE:  I  never
 shall  be  able  to  serve  on  it  because
 I  do  not  have  time  to  work  free  on  a
 job....

 MR.  DEPUTY  SPEAKER:  You  get
 allowances.

 SHRI  N.  K.  P.  SALVE:  I  believe  in
 honest  earning  and  I  will  never  have
 time  to  work  On  this.  Perhaps  he  is
 looking  up  for  someone  who  38  look-
 ing  for  something.

 I  would  request  him  to  consider
 why  he  should  not  have  orly  three
 people.  One  of  them  should  be  a
 High  Court  Judge  and  another  shoulg
 be  a  lawyer  and  of  more  than
 0  years’  practice  and  another  an
 expert.

 MR.  DEPUTY-SPEAKER:  This  5
 Third  Reading.  It  is  no  point.  If  you
 want  to  use  this  for  total  rejection  of
 the  Bill,  yes,  it  is  quite  relevant.  But
 if  you  want  to  him  to  make  any
 change  in  the  Bill,  you  canno:  do  it.

 SHRI  MADHU  LIMAYE:  Let  usa.
 throw  out  the  Bill,  lock,  stock  and
 barrel.

 SHRI  VASANT  SATHE  (Akola):  I
 am  a  witness  about  his  honest  earn-
 ings.  I  can  say  that  you  did  not
 protest.

 MR.  DEPUTY-SPEAKER:  It  ig  not
 the  case  of  a  lady  protesting.

 SHRI  N.  हैच  P.  SALVE:  My  respect-
 ful  submission  is  that  this  is  one  of
 the  major  defects.  Other  defects  are
 there  as  pointed  out  by  so  many
 other  friends.  Therefore,  I  would
 request  Mr.  Gujral  to  reconsider  it  in
 the  light  of  our  submissions.

 TI  am  very  grateful  for  your  indul-
 gence.  It  is  difficult  for  me  to  go  be~
 yond  this  for  obvious  reasons.

 MR.  DEPUTY-SPEAKER:  Even  if
 you  wanted,  you  cannot  do.

 SHRI  JYOTIRMOY  BOSU
 mond  Harbour):  J  could  not

 (Dia-
 quite
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 follow  you.  You  talked  about  film
 taxation

 All  that  I  wanted  to  say  is  about
 the  Metro  cinema  in  Calcutta  and  its
 employees  The  Munister  and  the
 Government  are  running  with  the
 hare  and  hunting  with  the  hounas.
 When  this  matter  came  up  before  the
 Calcutta  High  Court,  they  did  not  even
 care  to  put  up  a  defence  and  when
 askeq  where  there  was  no  defence,
 there  was  no  reply.  All  that  I  would
 Say  is  that  this  Metro  cinema  and  the
 other  two  cinemas  should  be  taken
 over  by  the  Government  That  is  all
 I  wanteg  to  say.

 SHRI  VASANT  SATHE  Irrele-
 vant,

 SHRI  JYOTIRMOY  80807.  When-
 ever  I  talk  of  employees,  it  ३35
 irrelevant  to  you,

 MR  DEPUTY  SPEAKER:
 Naik.

 SHRI  8  V.  NAIK  (Kanara):  I
 woulg  not  enter  into  the  controversy
 about  the  morality  or  the  lack  of  it
 which  seem  to  be  very  near  and  dear
 to  the  heart  of  our  friend,  Shri  Salve
 I  am  only  going  to  read  an  excerpt
 from  the  Indian  Express  dated  4th
 June  1974  which  says

 Shr

 ‘The  film  distributors..

 Of  course,  the  reference  38  to  Delh.

 “  chink  that  the  tast-increasing
 populanty  of  the  television  is  p7s-
 ing  a  serious  challenge  to  the  film
 business.”

 While  we  were  verv  happy  yester-
 Gay  to  hear  the  learned  discourse  of
 the  hon.  Mimister  abnut  the  :smpact  of
 films,  I  would  only  submit  with  re-
 ference  to  the  context  of  censoring,
 that  with  all  the  powers  on  earth
 trying  to  censor  the  Indian  movie  or
 any  other  movie,  you  will  still  have
 abundant  loopholes  with  the  ultimate
 purpose  of  the  maker  to  corrupt  the
 minds  of  the  people  on  the  one  side
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 and  thereby,  to  make  a_  certain
 amount  of  money  and  profit.  What  I
 am  saying  is  that  if  the  contempor-
 ary  history  not  only  of  India  but
 elsewhere  is  to  be  seen,  if  the  Holly-
 ४000  movie  industry  hag  been  des-
 troyed,  it  has  been  destroyed  by  the
 arrival  0  the  advent  of  the  televi-
 sion  on  the  modern  scene,  There  are
 strong  reasons  to  beheve  that  the
 Indian  movie  industry  has  a  vested
 interest  in  seeing  that  the  tclevision
 In  this  country  does  not  fing  a  place
 for  itself  because  it  is  going  to  be  a
 challenger  and  competitor  for  the
 Indian  movie  industry  Therefore,
 leaving  aside  al]  this  talk  about  cen-
 sorship,  the  morality  cr  the  lack  of
 it,  when  we  see  so  many  things  hap-
 peming  in  our  country  J  would  sub-
 mit,  Sur,  that  the  competing  claims
 and  priority  of  the  Indian  Television
 Industry  shoulg  be  recognised  Yes-
 terday  the  Minister  said  that  he  25
 going  to  raise  a  fund  to  set  up  a
 mov.e  industry  I  woull  in  al  sin-
 cerity  and  humility  submit  this,
 Raise  a  fund  by  al]  means,  but  at  the
 same  time,  help  to  set  up  a  television
 industry  m  this  country  by  this  fund
 Help  the  television  mdustry  to  see
 that  the  films  that  are  exhibited  are
 proper  7  say  thi  because  if  is  a
 powerful  communication  medium.
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 ait  ware  मिश्र  रुक  (किसि  पा)  :
 उपाध्यक्ष  महोदय,  कल  मैंने  मती  महोदय
 के  भाषण  को  बहत  ध्यान  से  सुना  ।  मंत्री

 महोदय  ने  यह  ठीक  कहा  कि  चुकी  सिनेमा  कॉ
 जन-मानस  पर  बड़ा  प्रभाव  है,  इसलिए  जन-
 चेतता  को  जगाने  के  लिए  श्लोक  उसको  नया
 रूप  देने  किए  सिनेमा  का  प्रयोग  किया  जाना

 चाहिए  nl  fra  मंत्री  महोदय  जो  बिल
 लाये  है,  उस  का  स्कोप  बहुत  ही  लिमिटिड
 है  t  हमारे  देश  ने  झपने  सामने  कुछ  लक्ष्य
 रखे  है  --धर्म-निरपेक्षता,  समाजवाद,  राष्ट्रीय
 एकता,  हमारी  पुरानी  भ्रच्छी  परम्पराशों  को
 प्रोत्साहित  करना  और  विज्ञान  के  माध्यम  से
 नये  युग  के  साथ  सम्बन्ध  स्थापित  करना,
 अादि  ।  लेकिन  हम  देखते  हैं  कि  इन
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 विषयों  के  बारे  में  हमारे  यहां  फ़िल्में  नहीं  बनाई
 जाती  हैं।  हमारी  फ़िल्मों  में  पुरानी  पिटी-
 पिटाई  बालें  होती  हैं  प्रौढ़  उन  में  नई  बातों
 शौर  नये  विचारों  के  लिए  कोई  स्थान  नह
 रहता  है।

 यह  ठोक  है  कि  हमारे  देश  में  कुछ  भ्ण्छी
 फ़िल्में  सी  बनती  हैं,  लेकिन  ज़रूरत इस इस  बात
 की  है  कि  देश  ते  झपने  लिए  जो  लक्ष्य  निर्धारित
 किया  है,  उस  की  पूति  के  लिए  किये  जाने
 बाले  प्रयास  में  सिनेमा  का  भी  उचित  योगदान
 होना  चाहिए  7  दिशाहीन  कौर  उद्देश्यहीन
 फ़िल्मों  से  हमारे  देश  का  कोई  लाभ  नहीं
 हो  सकता  है  I  ग्राम  स्थिति  यह़  है  कि  हमारे
 बड़े-बड़े  फ़िल्म  प्रोड्यूसर  केवल  मुनाफे  के  लिए
 चर्चित  बनाते  है।  माता  कमाने  के
 लिए  वल्गर  से  वल्गर,  क्राइम  से  भरे  हुए  और
 अश्लील  चलचित्र  बनाए  जाते  है

 हम  चाहेंगे  कि  स्त्री  महोदय  ऐसा  बिल
 लाये,  जिसके  द्वारा  हमारे  सोशल  भावज  स्टीव  की
 प्राप्ति  क ेलिए  फिल्मो  की  सहायता  ली  जा  सके  ।
 आज  देश  में  जो  जन-आन्दोलन  हो  रहे  है-
 भूख  के  खिलाफ  लडाई  हो  रही  है.  भूमि  के
 लिए  संघर्ष  हा  रहा  है,  मजदूरों  का  समर्थ  चल
 रहा  हैं,  जो  विषय  और  समस्‍यायें  जन-जीवन
 को  झा नदो लित  कर  रही  है,  वे  हज़ारों  फिल्‍मों
 में  प्रकट  नहीं  होती  है।  नतीजा
 यह  है  कि  हमारा  फिल्‍म  जगत  केवल  मुनाफा
 कमाने  के  लिए  पुरानी  लकीर  पर  चने  रहा  है।
 कवि  महोदय  यह  प्रयत्न  करे  कि  हमारे  फिल्‍म

 प्रोड्यूसर  अपनी  फिल्मों  में  देश  के  सोशल
 प्रावजक्टिव  का  समावेश  करे।  हमारी  फिल्में
 सोशल  उद्देश्यों,  साहित्य,  संस्कृति  कौर  कला  से
 विहित  नहीं  होनी  चाहिए  !

 इस  बिल  में  सेंसर  बोई  को  मजबूत  करने
 की  कोशिश  की  गई  है  ।  लेकिन  राज  हमारे
 देश  में  नौकरशाही  भौर  बड़े  प्रोड्यूसरों  में  जो
 मिली-भगत  है,  उसको  देख  हुये  मुझे  संदेह  है
 कि  सरकार  का  यह  उद्देश्य  पूरा  होगा  या  नही
 इसलिये  मंत्री  महोदय  यह  भाश्यासन  दें
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 कि  नौकरशाही  कौर  बड़े  प्रोड्यूसरों  को  मिली-
 भगत  को  रोका  जायेगा  और  हमारी  फिल्में  देश
 के  सोशन  उद्देश्यों  को  प्रति  लम्बित  करेगी  और
 इस  प्रकार  नये  हिन्दुस्तान  के  निर्माण  में  अपना
 योगदान  करेगी  ।

 SHRI  DINESH  JOARDER  (Malda):
 Sir,  I  would  suggest  that  the  Bill  be
 withdrawn  It  is  not  necessary  since
 we  have  already  got  a  statute,  Yes-
 terday,  the  Moinister  told  us  that  he
 woulg  not  be  accepting  the  sugges-
 tion  of  pre-.ensorship  of  film-scripts.
 At  the  same  t.me  he  also  told  ug  that
 last  year  to  the  extent  of  5  feature
 films  were  rejected  by  the  Board  of
 Censorship.  Also  this  year  three
 films  have  been  rejected  within  this
 period.  We  see  certain  films  and
 they  are  all  full  of  vulgarity  and
 obscene  ssquences  ang  similar  other
 things  There  are  also  certain  films
 with  sequence,  and  stories  of  crimes,
 viaen.e  and  murder,  They  simply
 consume  a  lot  of  foreign  exchange
 in  the  form  uf  imported  raw  films.
 Tms  is  a  sheer  wastage.  All  these
 colour  films  are  wasting  away  a  lot
 of  foreign  exchange  consuming  raw
 fims,  both  black  and  white  films  and
 coloured  films,  and  other  raw  mate-
 ridds  ulso.  <Actuall;  they  ate  creat-
 ing  such  an  eftmosphere  iy  our  so-
 ५२2६४  that  these  vuigat  films  and  other
 crime  films  only  propasste  mmmedi-
 ately  wiolence  and  criminal  activities
 in  our  soc.et),  These  Alms  should  not
 at  all  be  alloweg  to  le  produced,  For
 ‘nas  purpose  ६६  least  there  should  be
 pievistons  fo:  pre-censorship  of  the
 seripts  and  180,  cortroling  the  pro-
 duction  There  sheuld  alsa  be  cer-
 tan  provisions  ang  law  fur  controk
 ling  the  influence  of  heroes  and  hero-
 ines  whose  activities  ale  predominent
 in  the  hin;  nicdustt  A  handful  of
 heroes  and  heroines  are  exploiting
 and  enjoying  the  cream  of  the  in-
 dustry  and  controlling  the  economy
 of  the  Film  Industry  They  accumu-
 late  a  lot  of  black  money.  So,  in
 this  field,  at  least  there  should  be
 some’  provisions  to  see  that  such
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 activities  could  be  controlled.  80,  I
 request  the  Minister  that  such  films
 which  propagate  vulgarity  and  por-
 nographic  stories  etc.  shoulq  be  con-
 trolled  and  not  be  allowed  to  be  pro-
 duced,  The  films  which  are  award-
 ed  some  prizes  by  Government,
 journalists  and  other  institutions
 should  be  alloweq  some  facilities  so
 that  they  can  be  screened  and  exhi-
 bited  throughout  the  country  so  that
 large  sections  of  common  people  can
 see  those  films.  Certain  provision
 shoulg  have  been  there  to  encourage
 those  films  to  be  screened  through-
 out  the  country.

 gt

 I  suggest  that  the  Minister  should
 accept  mv  suggestion  in  view  of  what
 I  have  stated.

 *SHRI  MA'NORANJAN  HAZRA
 (Arambagh)  Mr,  Deputy  Speaker,
 Sir.  at  the  third  reading  stage  vf  this
 Bill,  I  wil;  urge  upon  the  Minister  to
 withdraw  this  Bill,  If  we  consider
 whether  the  Cinema  Industry  will
 be  benefited  by  this  legislation,  I  will
 say  ‘No’.  Whether  our  tradition  and
 culture  will  be  benefited  by  this?
 Again  the  answer  is  ‘No’.  Will  we
 be  able  to  provide  for  mass  education
 through  this  legislation?  The  answer
 remain,  ‘No’,  Therefore,  I  say  that
 this  Bill  should  be  withdrawn  as  it
 serves  no  social  purpose.  Yesterday,
 the  hon.  Minister  during  the  course
 of  his  speech  had  referred  to  Rabin-
 dra  Nath  Tagore.  Sir,  I  will  mention
 about  a  couplet  written  by  Tagore
 which,  when  translated  reads  “Clouds
 are  thundering  in  the  sky  in  torren-
 tia]  rain  while  I  sit  on  the  bank
 without  hope”,  The  hon.  Minister  is
 also  in  the  same  predicament.  We
 are  in  the  midst  of  chaos  and  crisis
 all  around  us  at  present.  There  is
 crisis  in  the  cultural  sphere  and  there
 js  economic  crisis,  The  Hippie  eul-
 ture,  which  I  consider  as  negation  of
 culture  is  spreading  its  influence  all
 round  The  Minister  has  brought
 this  Bill  at  this  critical  time.  The
 hon,  Minister  had  in  in  his  speech  yes-
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 terday  mentioned  about  ‘entertain-
 ment  tax’,  1  will  draw  his  attention
 to  the  performance  on  stage  and  drame
 and  in  this  connection,  I  would  cite
 an  instance,  A  play  was  being  stag-
 ed  in  a  park.  Suddenly,  the  police
 went  there  and  committed  various
 atrocities.  They  even  murdered
 boy  named  ‘Prabir  Dutta.  7  this
 ‘way  constant  attack  is  going  on  on
 our  cultural  activities  by  the  police.  I
 feel  that  through  this  Bill  the  Film
 Industry  will  have  to  tow  the  Gov-
 ernment  line,  as  is  sought  to  be  done
 by  the  Minister.

 i92

 Sir,  some  time  back  the  hon.  Mi-
 nister  arrangeg  for  the  screening  of
 a  film  called  ‘Upacha  Sonar  Mati’  for
 the  benefit  of  Members  of  Parliament.
 In  that  film  feudalistic  Zamindari’
 was  shown  to  be  exiting  in  our  coun-
 try  and  capitalistic  ‘Zamindari’  was
 created  The  ideas  and  sayings  of
 Shrimati  Indira  Gandhi  was  given
 much  publicity  and  prominence
 therein,  Sir,  in  this  Bill  in  the  name
 of  ‘Censor’  in  the  name  of  law  in  the
 name  of  examining  and  _  revising
 Committee  ang  in  the  name  of  appa-
 late  tribunals  what  is  really  sought
 is  that  the  Government  wants  te
 portray  its  own  class  character  and
 image  through  this  cultura}  medium.
 This  Bill  is  only  the  first  step  to-
 wards  that  end.  Therefore,  I  oppose
 this  Bill  and  demand  that  it  must  be-
 withdrawn,

 SHRI  I.  K.  GUJRAL:  Sir,  I  am
 grateful  to  the  hon.  Member,  that
 they  have  evinced  so  much  interest
 even  at  the  third  reading  stage,  I  am
 particularly  happy  that  though  Shri
 Madhu  Limaye  could  not  be  present
 during  the  first  reading  stage  he  did
 participate  at  the  thirg  reading  stage.
 So  far  as  the  general  trend  of  the
 debate  at  this  stage  is  concerned,  Sir,
 you  would  have  noticed  that  there  is
 commonness  of  views  between  what
 I  said  yesterday  and  what  the  hon.
 Members  by  and  large  said  today.
 The  hon.  Members  have  said  that  the

 *The  original  speech  was  delivered  in  Bengali.
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 present  situation  in  the  film  scene  is
 causing  concern.  It  is  a  cultural  in-
 put  which  cannot  be  left  to  the  whims
 of  those  who  are  indulging  in  spe-
 culative  profiteering.  They  have  said
 that  this  is  something  which  088  to  be
 treated  on  par  with  at  least  those
 basic  things  which  go  to  make  a  na-
 tion.  Yesterday  I  swelt  at  length  on
 the  same  things.  Film  which  is  a
 powerful  media  shoulq  be  basically
 treated  on  the  same  lines  as  text-
 books  or  healthy  literature.  Mr.
 Madhu  Limaye  said  that  in  spite  of  the
 fact  there  is  g  danger  to  the  cultural
 system  of  our  society;  in  spite  of  the
 fact  that  tender  minds  get  exposed
 and  the  results  are  not  happy;  in  spite

 of  the  fact  that  some  of  the  western
 societies  have  now  baq  to  hold  a  con-
 gregational  enquiry  in  spite  of  all  this
 Mr,  Limave  said  the  societv  as  a
 whole  should  not  assert  itself  It
 shoulq  not  stop  such  things  happen-
 ing  and  leave  it  to  the  courts  Ear-
 her  during  the  dav  when  he  was
 speaking  on  Bihar  Ordinance  he
 pleaded  that  as  the  courts  take  long
 time  and  is  qa  time  consuming  process
 it  should  be  avoided  whereas  when
 it  comes  to  these  thinas  which
 harm  in  depth  Mr,  Madhu  Limave  has
 got  faith  in  that  aspect  of  judiciary.

 36.00  hrs.

 DR  KAILAS  (Bombay  South):  The
 courts  cOme  in  when  the  harm  is  al-
 igady  done,

 SHRI  MADHU  LIMAYE:  He  has
 become  a  great  censor  of  public
 morals,

 SHRI  I  K.  GUJRAL:  I!  have  not.
 Rut  I  am  certain  that  there  are  men
 of  ag  good  integrity  and  as  fine  judg-
 ment  and  as  gond  taste  as  Mr.  Mahdu
 Limaye  available  i,  the  country,  and
 I  have  faith  in  them,  and  I  have  faith
 in  their  judgment.  When  we  choose
 people  of  that  level  and  with  integrity,
 censorship  will  be  better  looked  after
 than  today.

 My  hon.  friend  Shri  Limaye  had
 aleq  raised  gq  point  regarding  the  cer-
 tifieation  of  export  films.  I  think  he
 i257  L.S—7,
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 wag  not  here  when  we  were  discuss-
 ing  that  clause,  and  I  had  said  then,
 which  I  shall  repeat  now,  that  we  had
 trieg  to  simplify  the  procedure.  At
 the  moment,  all  the  films  which  are
 exported  are  re-censored  ky  the  cus-
 toms  authorities,  but  we  think  that  it
 ig  cumbersome  because  a  film  need  not
 be  censored  twice.  Therefore,  we  are
 taking  this  power  from  the  customs
 authorities  and  giving  certification
 power  for  this  to  the  Censor  Board
 which  wil]  do  it  op  the  basis  of  the
 certificate  once  granted.

 He  has  also  drawn  my  attention  to
 the  recent  advance  of  some  amounts
 to  a  cinema-owner.  He  has  been  in
 correspondence  with  me  and  I  have
 written  to  him  already  and  tried  to
 explain  the  position.  One  of  the
 cinema-owners  m  Delhi  ang  Bombay
 entered  into  an  agreement  with  tne
 Sovo  exports,  exporters  of  the  Soviet
 films,  because  they  wanteq  to  buy  in
 hulk  from  these  two  cinemas  and  exhi-
 bit  their  films  here.  That  agreement
 was  entered  into  with  the  permission
 of  the  Ministry  of  Finance.  J]  have
 vrren  him  the  detail,  already.  Sa,

 I  do  not  think  that  he  should  feel  con-
 cerned  about  this  because  we  do  keep
 a  Vigilant  eve  on  any  such  transaction
 that  takes  place

 My  hon,  friend  Shri  Salve  has  tried
 to  use  this  opportunity  to  speak  twice.
 Yesterday  when  I  spoke  he  was  not
 present  here  Perhaps.  he  was  mak-
 a  his  honest

 MR  DEPUTY-SPEAKER:’  He  was
 trying  to  apply  some  salve  to  the  dis-
 cussion.

 SHRI  ी,  K,  GUJRAL:  Since  he  was
 not  present  here  at  that  time  he  has
 repeated  all  those  points  today.  But
 with  due  respect  to  him  ang  to  his
 judgment,  I  woulg  submit  that  I  had
 already  replied  to  all  his  points  in
 detail  yesterday,  and,  therefore,  I
 shall  not  take  your  time  any  more  to
 repeat  those  arguments.

 My  hon.  frieng  Shri  Jvotirmoy  Bosu
 has  again  raised  the  issue  of  Metro.
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 SHRI  JYOTIRMOY  BOSU:  Not
 Metro  but  Metro  Cinema.  ‘Metro’
 means  underground.

 SHRI  I.  x,  GUJRAL:  By  ‘Metro’  I
 meant  the  Metro  Cinema.

 MR,  DEPUTY-SPEAKER:  He  has
 to  explain  why  he  is  overground.

 SHRI  I.  K.  GUJRAL:  It  has  general-
 ly  surprised  me  that  he  is  interested
 in  things  which  are  overground.

 About  Metro  Cinema,  I  had  trieq  to
 give  the  details  yesterday  that  the
 negotiations  were  going  on.  He  had
 drawn  my  attention  to  some  litigation
 that  was  going  on  between  the  man-
 agement  and  the  workers  to  which
 Government  were  not  a  party,

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  On  a  point  of  information.
 I  had  the  privilege  of  appearing  in
 the  matter.  The  Centra;  Government
 were  a  party  to  it.  Repeated  notices
 were  sent,  and  I  am_  sure  the  hon.
 Minister's  recollection  i5  not  that  poor
 that  he  does  not  remember  it.  Re-
 quests  were  repeatedly  made  to  him
 tuat  the  Government  shoulg  intervene.
 But  the  Government  did  not  choose
 to  intervene  on  the  pretext  that  the
 Law  Ministry  did  not  advise  them  to
 do  so.  Therefore,  what  he  says  is  not
 correct  Let  him  not  say  something
 which  is  not  correct.  His  recollection
 may  not  serve  him  right  now,  but  the
 Government  was  a  party:  he  may
 kindly  recal!  mow  manv  times  Prof.
 Mukherjee  ang  myself  had  requested
 him  that  the  Government  should  ap-
 pear.

 SHRI  I  K.  GUJRAL:  My  friend
 Shri  Hiren  Mukherjee  did  ask  me  that
 we  should  become  a  party  because  the
 workers  wanted  us  to  become  a
 Party

 SHRI  SOMNATH  CHATTERJEE:
 Only  to  appear.

 SHRI  I  K.  GUJRAL:  But  the  Law
 Ministry  adviseq  us  that  we  need  not
 directly  involve  ourselves  ip  this.  We
 have  enough  of  our  headaches  rather
 than  get  involved  in  {things  where
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 Mr,  Jyotirmoy  800  wants  us  to  get
 involved,

 SHRI  SOMNATH  CHATTERJEE:  Ie
 it  a  matter  of  law  only  or  is  it  a  ques-
 tion  of  policy  also?  Who  will  decide
 the  question,  the  Law  Ministry  or  his
 Ministry?

 SHRI  I.  K.  GUJRAL:  I  am  decid-
 ing  the  matter  of  policy,  go  far  as  pur~
 chase  is  concerned,  in  consultation
 with  the  Ministry  of  Finance  and  the
 Reserve  Bank  and  the  Ministry  of
 Law.  We  are  negotiating  the  pur-
 chase  of  these  two  cinemas.  At  this
 stage,  I  should  not  be  asked  to  explain
 it  further.

 Shri  Naik  has  also  rightly  pointed
 out  that  censorship  law,  howsoever
 good,  will  always  have  loopholes.  [
 quite  agree  with  him.  That  is  why  [
 said  yesterday,  and  I  repeat,  that  cen-
 sorship  at  the  very  best  is  a  negative
 measure.  It  cannot  really  serve  a
 Positive  purpose.  That  is  why  I  tried
 to  visualise  yesterday  what  I  chose  te
 cal]  a  positive  socia]  intervention  on
 the  cinema  scene  by  having  healthier
 finance,  by  having  a  positive  attitude
 by  having  enlightened  public  opinion.
 These  are  the  things  which  will  ulti-
 mately  change  the  scene,  but  censor-
 ship  has  a  hmited  role  to  play.

 SHRI  8,  प्र.  NAIK:  Not  doing  a
 negative  is  also  considered  positive,
 logically.

 SHRI  I  K  GUJRAL:  Unless  it  is  a
 new  philosophy  because  knowledge  is
 changing.  When  I  was  a  student  in
 my  earlier  days  I  used  to  hear  the
 philosophy  that  two  negatives  make  a
 positive.

 He  raiseg  the  issue  of  TV  which  is
 a  subject  by  itself.  But  I  agree  with
 him  that  TV  is  a  media  which  this
 country  should  build  and  invest  in.
 It  is,  neither  a  luxury  nor  something
 which  a  country  like  ourg  can  afford
 to  miss  because  with  the  help  of  this
 powerful  visual  media  we  can  do  a  Jot
 for  our  cultural  uplift  and  social
 transformation.
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 My  friend,  Shri  Madhukar,  has
 drawn  my  attention  to  the  game  points
 regarding  the  profit  motive  and  the
 speculative  motive  and  regarding  the
 motive  of  those  who  by  and  large
 operate  on  the  cinema  scene.  This
 needs  to  be  changed.  I  could  not
 agree  with  him  more.  But  unfortu-
 nately  this  Bill  particularly  has  a
 limited  purpose.  But  I  am  working
 through  various  methods  to  usher  in
 what  I  have  chosen  to  call  a  compre-
 hensive  film  policy.

 Shri  Joardar  has  again  drawn  my
 attention  to  the  misuse  or  abuse  uf  raw
 stock  in  the  foreign  exchange  on  films
 which  are  not  needed,  which  are  social
 poison.  I  agree  with  him.  But  I
 have  my  limitations.  One  of  the
 methods  of  getting  over  those  limita-
 tions  is  this  Bill  itself.  I  hope  when
 I  come  with  other  measures,  perhaps
 he  will  have  more  satisfaction.

 Shri  Hazra  has  drawn  our  attention
 to  certain  things.  He  is  divided
 in  two  worlds  He  is  worried  about
 the  cultural  crisis  which  is  being
 affected  very  much  by  the  cinema.  At
 the  same  time,  he  is  also  worried
 about  the  small  expenditure  which
 we  mignt  incur  for  correcting  this
 thing  He  wants  that  everything
 should  be  had  free.  He  wants  the
 cinema  to  be  corracted,  but  it  should
 not  cost:  he  wents  that  there  should
 be  censorship,  but  tt  should  be  inex-
 pensive  He  wants  the  censorship  to
 he  more  effective.  but  it  should  be
 free  of  cost.  To  some  extent,  society
 has  to  pay  if  it  wants  to  intervene  in
 a  powerful  medium  like  this.  I  have
 been  pleading  for  more  intervention,
 not  less  intervention;  I  have  been
 pleading  for  positive  intervent'on,
 financial  intervention  so  that  this  cul-
 tural  input  can  be  made  use  0’  to
 gerve  a  positive  purpose  of  society.

 MR  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill,  as  amended,  be
 passed”.

 The  motion  cas  adopted,

 cherry),  1974-75
 26.08  हता.
 DEMANDS  FOR  GRANTS  (PONDI-

 CHERRY)  ‘1974-75,

 MR,  DEPUTY-SPEAKER:  We  shall
 now  take  up  discussion  and  voting  on
 the  Demands  for  Grants  in  respect  of
 the  Budget  for  the  Union  Territory
 of  Pondicherry  for  the  year  ‘1974-75.

 Only  one  hour  ig  allotted  for  the
 entire  thing.

 Demand  No.  !—~LEcIsLaTIve
 ASSEMBLY

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 2,49,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union
 Territory  of  Pondicherry  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  m
 course  of  payment  during  the  year
 commencing  from  ist  April,  7974  in
 respect  of  ‘Legislative  Assembly’.”

 DEMAND  No.  2—-ADMINISTRATOR

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 §,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consohdated  Fund  of  the  Union
 Territory  of  Pondicherry  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  whch  will  come  in
 course  of  payment  during  the  yeer
 commencing  from  Ist  April,  974  in

 अक #१.
 respect  of  ‘Administrator’.

 Deatanp  No.  3—CouNncrL  oF  MINISTRIES

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  excecding  Rs.
 +2,87,000  un  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union
 Territory  of  Pondicherry  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year

 ae
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 commencing  from  Ist  April,  974  in
 १  १3

 respect  of  ‘Council  of  Ministers’.

 Demanp  No.  4—ADMINISTRATION  OF
 JUSTICE

 MR  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.

 5,36,000  on  Revenue  Account  be

 granted  tu  the  President  out  of  the

 Consolidated  Fund  of  the  Union

 Territory  of  Pondicherry  to  com-

 plete  the  sum  necessary  to  detiav

 the  charges  which  will  come  70

 course  of  payment  during-the  year
 commencing  from  ist  April,  3974  an

 respect  of  ‘Administration  of

 Justice’.”

 Demanp  No.  5—ELECTIONS

 MR  DEPUTY-SPEAKER:  Motion
 moved:

 “That  ag  sum  not  exceeding  Rs.
 75.000  on  Revenue  Account  be
 granted  tc  the  President  out  of  the
 Consolidated  Fund  of  the  Union
 Territory  of  Pondicherry  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  whch  will  come  in
 course  of  payment  during  the  year
 commencing  from  Ist  April,  974  in

 a9
 respect  of  ‘Elections’.

 DEMAND  No.  6——-REVENUE

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 16 01,000  on  Revenue  Account  be
 granted  te  the  President  out  of  the
 Consohdated  Fund  of  the  Union
 Territory  of  Pondicherry  to  com-
 plete  the  sum  necessarv  to  defray
 the  charges  whch  will  come  in
 course  of  cayment  dutirg  the  year
 commencing  trom  Ist  April,  974  in
 respect  of  ‘Revenue’.”

 DFMAND  No.  7—-SaLes  Tax

 MR  DEPUTY-SPEAKER:  Motion
 moved:

 “Thar  a  sum  not  exceeding  RSs.
 3,33  600  on  Revenue  account  be

 JULY  30,  974  2.0.  (Pendicherry),
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 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union
 Territory  of  Pondicherrv  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  whch  will  come  in
 course  of  payment  duiing  the  year
 commencing  from  Ist  April,  ‘1974  in
 respect  of  ‘Sales  Tax’.”

 200

 DemManp  No.  8—T  ixkES  ON  VEHICLES
 MR  DEPUTY-SPEAKER:  Motion

 moved:

 “That  a  sum  not  exceeding  Rs.
 64,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union
 Territory  of  Pondicherry  to  com-
 plete  the  sum  necessuy  to  defray
 the  charges  whch  will  come  in
 course  of  payment  during  the  year
 commencing  from  Ist  Aprrl,  974  in
 respect  cf  ‘Taxes  on  Vehicles'.”

 Demanp  No,  9—Secnt  TARIAT

 MR.  DEPUTY-SPEAKER:  Movtion
 moved:

 “That  a  sum  nut  exceeding  Rs.
 9.5000  on  Revenue  Account  he
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union
 Territury  of  Pondicherry  to  com-
 plete  the  sum  necessary  ty  defray
 the  charges  whch  will  come  m
 course  ot  vayMent  during  the  year
 rom™mc  cing  from  ist  April,  974  im
 respect  af  ‘Secretanat'”

 Demannp  No,  ]0-—-Districr  ADMINIS-
 हर  ATION

 च"  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Ra.
 12 56,000  on  Revenue  Account  and
 not  exceeding  Rx.  3.20000  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  Union  Territory  of
 Pendicherry  to  complete  the  sums
 necessary  to  de‘rav  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  commencing
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 from  ist  April,  974  in  respect  of
 ‘District  Administrat.on’.”

 Demanp  No,  l—TREASURY  AND
 AccoOuNTS  ADMINISTRATION

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceecding  Rs.
 5,091,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidateq  Fund  of  the  Union
 Territory  of  Pondicherry  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 commencing  from  Ist  April.  974  in
 respect  of  ‘Treasury  and  Accounts
 Administration'.”

 Demanp  No.  2-——-Poutce

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 +32,95,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union
 Territory  of  Pondicherry  to  com-
 plete  the  sum  necessary  to  defray
 the  charge;  which  will  come  in
 course  of  payment  during  the  year
 commencing  from  ist  Apr.},  l974  im
 respect  of  ‘Police’.”

 Demanp  No,  8—Jars

 MR,  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 1,59,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund”  of  the  Union
 Territory  of  Pondicherry  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 comimencing  from  Ist  April,  974  in
 respect  of  ‘Jails’.

 ‘1974-75,
 Demanp  No.  4—STATIONERY  AND

 PRINTING
 MR.  DEPUTY-SPEAKER:  Motion

 moved:

 “That  a  sum  not  exceeding  Rs.
 5,06,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union
 Territory  of  Pondicherry  to  complete
 the  sum  necessary  to  defray  the
 Charges  which  will  come  in  course
 of  payment  during  the  year  com-
 mencing  from  ist  April,  l974  in
 respect  of  ‘Stationery  and  Print-
 ing’.”

 Demanpd  No.  5—MIScCELLANEOUS
 ADMINISTRATIVE  GENERAL  SERVICES

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 6,95,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consohdated  Fund  of  the  Union
 Territory  of  Pondicherry  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  com-
 mencing  from  jst  April,  4974  in
 respect  of  ‘Misccellaneous  Adminis-
 trative  General  Services'’.”

 DEMAND  NO.  6.—RETIREMENT  BENEFITS

 MR  DEPUTY-SPEAKER:  Motion
 moved;

 “That  a  sum  not  exceeding  Rs.
 12,69,000  on  Revenue  Account  be
 ranted  to  the  President  out  of  the
 Consolidated  Fung  of  the  Union
 Territory  of  Pondicherry  to  complete
 the  sum  necessary  to  defray  the
 ehargos  which  will  come  in  course
 of  payment  during  the  year  com-
 mencing  from  ist  April,  3974  in
 respect  of  ‘Retirement  Benefits’.”

 Demanp  No.  7—Pustic  Works

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 96,83,000  on  Revenue  Account  and
 not  exceeding  Rs.  66,08,000  on  Capl-
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 tal  Account  be  granteg  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  the  Union  Territory  of  Pondi-
 cherry  to  complete  the  sums  neces-
 sary  to  defray  the  charges  which
 will  come  m  course  of  payment
 during  the  year  commencing  from
 Ist  April,  974  in  respect  of  ‘Public
 Works’.”

 Demanp  No.  !8—EpucsTIONn
 MR.  DEPUTY-SPEAKER:  Motion

 moved:

 “That  a  sum  not  exceeding  Rs.
 1,40,26,000  on  Revenue  Account  and
 not  exceeding  Rs.  18,000  on  Capital
 Account  be  granteg  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  Territory  of  Pondicherry  to
 complete  the  sums  necessary  to

 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 commencing  from  Ist  April,  974  in
 respect  of  ‘Education’.”

 DEMAND  NO.  9-—MEDICAL
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  not  exceeding  Rs.

 78,77,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fung  of  the  Union
 Terntory  of  Pondicherry  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  com-
 mencing  from  ist  April,  974  in
 respect  of  ‘Medical’.”

 Demanp  No.  20—INFORMATION  AND
 PUBLICITY

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 3,83,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union
 territory  of  Pondicherry  ४0  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  com-
 mencing  from  Ist  April,  974  in
 respert  of  ‘Information  and  Publi-
 eity’.”

 JULY  30,  974  D.G.  (Pandicherry),  2
 1974675.  ९4

 DemMaNp  No,  2]-—~LasouR  AND
 EMPLOYMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  excecding  Rs.
 5,30,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Umon
 territory  of  Pondicherry  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  com-
 mencing  from  ist  April,  974  in
 respect  of  ‘Labour  ang  Employ-
 ment’.”

 Demanp  No.  22—SocraAL  WELFARE

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs
 31,51,000  on  Revenue  Account  and
 not  exceeding  Rs.  17,000,  on  Capital
 Account  be  granted  to  the  President
 out  of  the  Consohdated  Fund  of  the
 Union  territory  of  Pondicherry  to
 complete  the  sums  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 commencing  from  ist  April,  974  in
 respect  of  ‘Social  Welfare’.”

 DEMAND  No,  23—Co-OPERATION

 MR.  DEPUTY-SPEAKER:
 moved:

 Motion

 “That  a  sum  not  exceeding  Rs.
 6,84,000  on  Revenue  Account  and
 not  exceeding  Rs,  6,23,000  on  Capital
 Account  be  granted  to  the  President
 out  of  the  Consolidateg  Fund  of  the
 Union  territory  of  Pondicherry  to
 complete  the  sums  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 commencing  from  ist  April,  974  in
 respect  of  ‘Co-operation’.”
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 DEMAND  No,  24..—MISCELLANEOUS
 Generar  Economic  SErvices

 MR,  DEPUTY-SPEAKER:  Motion
 move:

 “That  a  sum  not  exceeding  Rs.
 8,338,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union
 territory  of  Pondicherry  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  im  course
 of  payment  during  the  year  com-
 mencing  from  Ist  April,  974  in
 respect  of  ‘Miscellaneous  General

 conomic  Services’.”

 DemaNnD  No,  25.—AGRICULTURE
 MR.  DEPUTY-SPEAKER:  Motion

 ‘moved;

 “That  a  sum  not  exceeding  Rs.
 32,78,000  on  Revenue  Account  and
 not  exceeding  Rs.  3,78,000  on  Capital
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Umion  terirtory  of  Pondicherry  to
 complete  the  sums  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  commencing  from  Ist  April,
 974  in  respect  of  ‘Agriculture’.”

 DEMAND  No.  26.—ANIMAL  HUSBANDRY

 MR,  DEPUTY-SPEAKER:
 moved:

 Motion

 “That  a  sum  not  exceeding  Rs.
 7,538,000  on  Revenue  Account  and
 not  exceeding  Rs.  93,000  on  Capital
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Wnion  territory  of  Pondicherry  to
 complete  the  sums  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  commencing  from  ist  April,
 3974  in  respect  of  ‘Amma!  Hus-
 bandry'.”

 Demanp  No,  27—FisHERIES
 DEPARTMENT

 MR,  DEPUTY-SPEAKER:  Motion
 nioved:

 “That  a  sum  not  exceeding  Rs.
 16,866,000  on  Revenue  Account  be

 ‘1974-75.
 granteg  to  the  President  out  of  the
 Consolidated  Fund  of  the  Union
 territory  of  Pondicherry  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  com-
 mencing  from  Ist  April,  974  am
 respect  of  ‘Fisheries  Department’.”

 Demand  No.  28,—COMMUNITY
 DEVELOPMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs  23,30.000  on  Revenue  Account
 not  exceeding  Rs  29,0000  on  Capital
 Account  be  granted  to  the  President
 out  of  the  Consol.dateg  Fund  of  the
 Union  territory  of  Pondicherry  to
 complete  the  sums  necessary  to
 defray  the  charge;  which  will  come
 in  course  of  payment  during  the
 year  commencing  from  Ist  April,
 974  39  respect  of  ‘Community  Deve-
 loyment’  oe

 DEMAND  NO.  29.—INDUSTRIES
 MR  UDEPUTY-SPEAKER:  Motion

 moved:

 “That  a  sum  not  exceeding  Rs.
 4.84000  on  Revenue  Account  and
 not  exceeding  Rs.  -10,50,000  on  Capi-
 tal  Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  the  Union  territory  of  Pondi-
 cherry  to  complete  the  sums  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  commencing  from
 Ist  April,  974  in  respect  of  ‘Indus-
 tries’.

 DemaNnp  No.  30.—Fo0p  5७४४७  NUTRITION
 MR.  DEPUTY-SPEAKER:  Motion

 moved:

 “That  a  sum  not  exceeding  Rs.  1,
 44,000  on  Revenue  Account  be  grant-
 ed  io  the  President  out  of  the
 Consolidated  Fung  of  the  Union
 territory  of  Pondicherry  to  complete
 the  sum  necessary  to  defray  the
 charges  which  wil]  come  in  course
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 of  payment  during  the  year  com-

 mencing  from  ist  April,  1974  छा

 respect  of  ‘Food  ang  Nutrition

 Demanp  No  3]  —ELECTRICITY

 MR  DEPUTY-SPEAKER  Motion

 moved

 «That  a  sum  not  exceeding  Rs  89,

 71,000  on  Revenue  Account  and  not

 exceeding  Rs  33,72,000  on  Capital
 Account  be  granted  to  the  President

 out  of  the  Consolidated  Fund  of

 the  Umon  territory  of  Pondicherly

 te  complete  the  »um>  necessary  to

 defray  the  charges  ¥  hich  wall  .ome

 in  course  of  payment  during  the

 yeal  commenang  from  ist  April,

 4974  sm  respect  of  Electueity
 ’

 Demanp  No  32  —PorTs  AND  PILOTAGE

 MR  DEPUTY-SPEAKER  Motion

 moved.

 “That  a  sum  not  exceeding  Rs  }

 97.000  on  Revenue  Account  and

 not  exceeding  Rs  232000  on  Cayatal
 Account  be  granted  to  the  President

 out  of  the  Consolidated  Fund  of  the

 Union  territory  of  Pondicherry  to

 complete  the  sums  necessary  to

 defray  the  charges  which  will  come

 m  course  of  payment  during  the

 year  commencing  from  ist  Apri

 3974  in  respect  of  Port  and  Priot-
 oe age

 No  34—Loans  TO  GOVERN-
 MENT  SERVANTS

 MR  DEPUTY-SPEAKER  Moton

 moved
 “That  a  sum  not  eaceeding  RS

 14,607,000  on
 granted  to  the  President  out  of  the

 Consolidated  Fund  of  the  Union

 territory  of  Pondicherry  to  complete

 the  sum  necessary
 charges  which  will  come  in  course

 of  payment  during  the  year  com-

 meneimg  from  Ist  April,  974  in

 respect  of  ‘Loans  to  Government
 Servants’  !

 DEMAND

 JULY  30,  i974

 Capital  Account  be

 to  defray  the
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 SHRI  DINESH  JOARDER  (Mi  als
 There  are  two  items,

 (Maida)

 MR  DEPUTY-SPEAKER  One  38
 the  demands  and  the  other  the  Ap-
 propriation  Bill  which  is  more  ur  less
 a  tormal  matter  after  the  Demands
 have  been  granted

 Theie  are  cut  motions  given  notne
 of  by  Shri  Arvinda  Bala  Pajanor

 SHRI  ARVINDA  BALA  PAJANOR
 (Pondicherry  )  I  am  moving  all  of

 208

 them
 Str  I  beg  to  move

 That  the  demang  under  the  head
 Admunistrator’  be  reduc
 a>

 uced  by  Rs

 (Neeq  for  setting  up  an  inde-
 pendent  tribunal  to  inquire
 into  the  :harges  of  corruption
 against  ex-Mmusters}  ()

 ‘That  the  demand  under  the  head
 Administrator’  be  reduced  by  Rs
 100”

 {Need  for  the  appointment  of
 Ombudsman  with  a  view  to
 protect  the  various  rights  of
 the  citizens  as  enshrined  in
 the  Constitution]  (2)

 “That  the  demang  under  the  head
 Council  of  Ministers’  be  reduced  by

 Rs  00’

 {need  to  reduce  expenditure  as
 there  is  no  popular  Ministry}
 (3)

 That  the  demand  under  the  head
 ‘Blections’  be  reduced  by  Rs  100”

 [Neeg  for  holding  elections  im-
 mediatel}  to  enable  the
 people  of  the  Union  territory
 of  Pondicherry  to  have  8

 popular  Government]  (4)

 ‘That  the  demand  under  the  head
 ‘Pubhe  Works’  be  reduced  by  Rs.

 300  ”

 (Need  for  providing  drinking
 water  facility  to  all  the  vil-
 jages  and  towns)  (5)
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 “That  the  demand  under  the  head
 ‘Pyblic  Works’  be  reduced  by
 Rs.  100."

 (Need  to  construct  roads  to
 connect  the  villages  with  the
 main  roads)  (6)

 “That  the  demand  under  the  head
 ‘Education’  be  reduced  by  Rs.  100,”

 (Need  for  re-orienting  and  bold-
 ly  implementing  the  education
 policy  as  assured  at  the  time
 of  merger]  (7)

 “That  the  demand  under  the  head
 ‘Education’  be  reduced  by  Rs.  100.”

 {Need  for  coordination  in  the
 educational  system  in  view  of
 the  forthcoming  proposed
 University  of  Pondicherry}
 (8)

 MR.  DEPUTY-SPEAKER:  The  Des
 mands  for  Grants  and  the  cut  motions
 are  now  before  the  House.

 *SHRI  NURUL  HUDA  (Kachar):
 Mc.  Deputy-Speaker,  Sir.  towards  the
 end  of  March  the  Pondicherry  Gov-
 ernment  fell;  the  Legislative  Assemb-
 ly  war  dissolved  and  the  President’s
 Rule  was  introduced,  Sur,  the  leaders
 of  the  Congress  Party,  big  or  small
 always  cry  hoarse  that  they  and  they
 alone  are  the  custodians  of  democracy
 and  hurl  the  allegation  that  the  op-
 position  parties  are  destroying  the  par-
 liamentary  democracy  in  the  country.
 But  what  we  find  in  Pondicherry?  We
 find  that  even  though  four  to  five
 months  have  elapsed  the  President's
 rule  is  being  perpetuated  there  and
 despite  repeated  requests  and  de-
 mands,  elections  for  the  Assembly
 have  not  been  held  and  no  one  knows
 when  it  is  going  to  be  held  in  future.
 Pondicherry  is  a  small  place.  The
 Assembly  had  30  members  and  popu-
 lation  is  five  lakhs.  In  such  a  small
 place  like  this  it  is  difficult  to  com-
 prehend  why  the  Congress  Govern-
 ment  in  the  Centre  is  not  able  to  hold
 elections  there.  When  the  President's

 896  (SAKA)  D.G.  (Pondicherry),20
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 rule  was  imposed  in  Gujarat  and  de-
 mands  were  made  for  holding  early
 elections  there  it  was  stated  on  be-
 half  of  the  Central  Government  that
 Gujarat  is  a  big  State  having  68  as-
 sembly  seats  and  a  population  of  a  few
 croies,  The  delimitation  of  the  cons-
 tituencies  would  entail  some  time  and
 as  such  the  elections  could  not  be
 held  there  before  !7th  of  August  the
 date  scheduled  for  the  President's
 election.  Even  this  argument  does  not
 hold  good  in  the  case  of  Pondicherry.
 As  I  have  already  stated  it  is  a  small
 place  with  much  less  population  as
 compared  to  Gujarat  ind  there  is
 hardly  any  justification  for  withhold-
 ing  elections  there  for  the  last  four
 to  five  months.  All  the  oppesition
 parties  in  this  Flou-e  and  outside  have
 been  demanding  that  e¢lectians  should
 be  held  promptly  Dut  nething  is  Leme
 done  in  the  matter.  Therefore,  it  will
 not  be  very  difficult  for  anyone  t»
 conclude  as  to  ‘who  is  protecting
 democracy  and  who  3s  destroying  it.
 Tue  ruling  party  is.  as  ever,  using
 President's  rule  to  Serve  its  own
 interests,  They  hol’  elections  just
 when  it  suits  them  and  =  they  rer-
 petuate  the  rule  as  I-ng  as  the  situa-
 tion  continues  io  be  unfavourable
 to  them.

 36.40  hrs.

 {Surr  Vasant  Satue  in  the  Chitir.).

 During  the  last  session  the  Govern-
 ment  had  introduced  a  Bull  to  prevent
 defection  and  the  Government  was
 very  keen  that  it  should  be  passed
 early.  The  Bill  was  subsequently  re-
 ferred  to  the  Joint  Select  Committee
 of  both  the  Houses  and  the  report  is
 yet  to  come.  Therefore,  the  House
 ang  the  Government  stands  commit-
 ted  to  the  principle  of  the  Bill  LG
 they  are  against  defection.  But  what
 have  we  seen  in  Manipur’  Only  a  few
 weeks  ago  the  Government  in  Mani-
 pur  fell  and  every  one  knows  that
 the  Congress  Party  through  conspi-
 racy  and  by  encouraging  defections

 “The  Original  speech  was  delivered
 ene

 in  Bengali.
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 from  other  political  parties  engineer-
 €d  and  brought  about  a  fall  of  the
 ajuvernment  and  now  a  Congiess  sup-
 ported  Government  is  in  power
 Lust  May  when  the  Bull  was  intro-

 duced  in  ths  House  the  Prime  Min-
 ister  Shrimat:  Indira  Gandhi  and
 Shn  Dikshit  the  Home  Minister  had
 very  clearly  told  this  House  that
 they  were  interested  in  the  early  pas-
 sage  of  tae  Bull  to  ensure  that  a  elec-
 4८0  representative  ७१०  not  able  to  de-
 fect  from  one  political  party  to  an-

 othe:  and  they  were  also  eage:  to  pro-
 \ide  sateguards  so  that  none  could
 benefit  from  such  defection,  But

 assurances  given  by  the  rulsng  party
 have  no  sanctity  because  soon  after

 11

 this  Pondicherry  Government  was
 ousted  through  defection  The  ruling
 Congress  party  makes  lot  of  high
 sounding  promises  which  are  mostly
 for  public  consumption  rather  than
 implementation  and  much  less  bv  their
 own  party

 The  Presidents  rule  in  Pondicherry
 as  a  rule  by  the  oureaucrats  there  It
 is  but  natural  Sir,  that  under  such  a
 rule  educational,  social  ana  other  re-
 forms  which  should  have  been  usher-

 ed  m  long  ago  are  not  being  introduc-
 ed  and  this  can  ever  be  introduced
 unt:]  and  unless  a  popular  Govern-

 ment  comes  in  power  It  is  ६053  fhis
 angle  also  it  i8  necessary  that  elections
 should  be  held  immediately  in  For  di-
 cherry  failing  which  Government's  as-
 surances  will  have  no  meaning  and
 value  and  people  will  judge  them  on
 their  merits  Theretore,  Sir,  in  the
 background  of  the  Jiscussion  on  the
 Budget  demands  for  Pondicheiry  and
 more  so  when  the  Deputy  Munster
 and  other  Ministers  of  the  Congress

 are  present  here  in  ‘he  House  I  would
 luke  to  demand  on  behalf  of  my  party
 that  if  this  Congress  Governrrent
 attaches  least  sanctity  to  their  own
 assurances  if  they  have  the  least  re-
 gard  for  parliamentary  democracy
 which  they  clarm  to  uphold  and  about

 which  they  speak  Icudly  so  much  and
 8)  often  and  if  they  have  any  regard
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 for  the  rights  of  the  people  of  Pondi-
 cherry  the  elections  should  be  held
 and  the  Presideuts  rule  should
 be  brought  to  at:  end  I=  also
 demand  that  the  wleitions  must  be
 held  During  the  nex  two  months
 ’¢  September  ०  Qctober  the  Presi-
 dents  rule  whici  docs  not  take  into
 account  the  peoples  a  piratioas  should
 be  replaced  by  a  popular  C  overn-
 ment  which  will  work  and  uph  ld  the
 interests  of  the  worsers,  cultivators
 and  other  poor  people  of  the  St.te
 With  thi,  I  conclude  my  speech

 SHRI  K  GOPAL  (Karur)  Mr
 Chairman,  Su  I  rise  to  suppirt  the
 Pondicherry  Budget  When  I  say  so,

 my  ADMK  friend  opposite  ic  ks  at
 me  curtous  y  a8  to  how  |  can  support
 tne  Budget  when  we  oppos>j  it  when
 it  was  presented  b,  them  in  Ponal
 cherry  I  would  lhe  to  tell  him  that
 it  was  not  the  Vote  on  Accvuunt  that
 we  opposed  but  :t  was  just  that  there
 was  a  Budget  leakaee  and  we  felt  that
 when  a  Goverment  a  parts  which  78
 ग  power  cannot  ke+p  the  Budget  sec-
 ret  what  else  can  It  do  That  t5  the
 reason  wh)  we  opposed  the  Vote  on
 Account

 Coming  to  the  situation  there  m
 Pondicherry  which  was  iuled  by
 ADMK  with  CPI  as  a  partner,  I  say,
 they  only  created  a  mess  The  damage
 would  have  been  much  more  if  my
 CPI  friends  even  though  we  diTer  in
 many  respects  with  them  had  not  kept
 them  in  check

 SHRI  G  VISHWANATHAN  (Wandi
 wash)  Do  you  differ  with  them?

 SHRI  K  GOPAL  Politically  in
 some  respects  When  they  found  that
 they  were  beyond  redemption,  they
 had  to  part  company  with  DMK  I
 do  not  have  to  tell  you  how  the  elec-
 tions  came  and  how  the  present  rule
 came

 During  the  rule  of  DMK  cr  even
 now  I  am  sorry  to  889  no  serious
 effort  3५  being  mace  to  raise  resources
 For  example  there  is  very  goog  scope
 for  that  m  bus  transport  Why  is  4
 Transport  Corporation  not  being
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 formed  so  far?  At  least  for  long  dis-
 tance  routes,  the  bus  transport  can  be
 nationalised.  This  is  one  way  of  rais-
 ing  resources.

 Secondly,  Pondicherry  is  a  place  of
 great  tourist  importance.  I  am  sorry
 to  say  that,  even  though  the  Union
 Government  came  forward  with  a
 proposal  to  start  a  youth  hostel,  the
 Jand  that  was  required,  namely,  two
 acres  of  land,  was  not  allotted  by  that
 Government  or  even  now.

 It  way  promised  that  a  University
 would  be  established  in  Pondicherry,
 but  nothing  has  been  done  so  far.  I
 would  hike  the  Government  to  go
 ahead  with  this  immediately.

 About  port  development,  I  do  not
 have  to  tell  the  hon.  Minister  how
 much  congested  is  the  Madras  Port.
 Even  though  Tuticorin  is  declared  a
 major  port,  still  the  traffic  is  very
 heavy.  The  Pondicherry  Port  can  be
 utslised  for  the  benefit  of  all  the
 southern  States.

 As  far  88  food  position  is  concerned,
 the  State  which  was  self-sufficient
 some  years  back,  has  now  to  depend
 on  other  States.  I  would  like  to  see
 that  the  present  administration  or  the
 administration  that  is  to  come  there
 pays  attention  to  this  aspect.

 Another  point  is  about  thermal  stas
 tion.  As  it  is,  Pondicherry  is  getting
 power  from  Tamil  Nadu  and  Tamil
 Nadu  is  getting  power  from  some
 other  State.  A  thermal]  station  is  im-
 mediately  necessary  ang  I  request  the
 Government  to  allot  special  funds  for
 this.

 Finally,  as  far  as  economy  measures
 ate  concerned,  I  understand  that  in
 the  present  administration  the  over-
 heads  are  too  much.  I  would  request
 the  hon.  Minister,  Shri  K.  R.  Ganesh,
 to  see  that  the  overheads  are  kept  to
 the  minimum  and  the  economy  mea-
 sures  are  implemented.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Mr.  Chairman,  Sir
 they  talk  about  economy  and  reduc-
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 tion  in  unproductive  expenditure,  etc.,
 etc.  You  are  a  knowledgeable  person,
 Mr.  Chairman.  You  would  see  from
 page  of  the  Annual  Financial  State-
 ment  that,  for  police,  the  amount  had
 risen  from  Rs.  45,47,000  to  Rs.  50,78,000
 for  a  tiny  State  hke  Pondicherry,  the
 administrative  expenses  have  risen
 from  Rs.  8.92,000  to  Rs.  9,47,000.
 ‘These  are  productive  expenditures!
 But  in  the  matter  of  labour  and  em-
 ployment,  it  has  gone  down  from
 Rs.  9,40,000  to  Rs.  8,94,000.

 Mr.  Chairman,  you  know  that  the
 conditions  are  changing.  I  have  here
 a  very  vital  document.  This  is  about
 National  Wage  Board:

 “As  a  first  step,  the  Government
 may,  on  the  basis  of  our  recommen-
 dations,  adopt  a  Resolution  on  Wage
 Policy.  It  may  then  set  up  a  high-
 leve]  statutory  Nationa]  Wage  Board
 to  implement  this  policy...  co

 SHRI  MOHANRAJ  KALINGA-
 RAYAR  (Pollachi):  Which  is  that
 document  he  is  reading  from?

 SHRI  JYOTIRMOY  BOSU:  This  isa
 documents  from  the  Planning  Com-
 mission,  Perspective  Planning  Divi-
 sion.

 SHRI  MOHANRAJ  KALINGA-
 RAYAR:  Is  it  a  publisheq  documerit?

 SHRI  JYOTIRMOY  BOSU:  No.

 AN  HON.  MEMBER:  Then  how  did
 you  get  it?

 SHRI  JYOTIRMOY  BOSU:  I  am
 not  obliged  to  divulage  the  source.

 SHRI  G.  VISHWANATHAN:  You
 should  place  it  on  the  Table  of  the
 House.

 SHRI  JYOTIRMOY  BOSU:  Yes,  I
 can,

 MR.  CHAIRMAN:  Before  you  quote
 from  it,  you  shoulg  place  it  on  the
 Table.

 SHRI  JYOTIRMOY  BOSU:  “Objec-
 tives  of  Wage  Poilcy.  In  ‘Approach  to
 the  Fifth  Plan’,  removal  of  poverty
 and  attainment  of  economic  self-re-
 liance  have  been  set  as  the  two  major
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 tasks  Wage  policy,  as  all  other  poli-
 cies,  Must  derive  ity  rationale  from
 these  basic  tasks  Proceeding  from
 this  premise,  the  appropriate  objec-
 tives  of  wage  policy  may  be  to  ensure
 minimum  wages  oe

 MR  CHAIRMAN  You  cannot  take
 advantage  of  Pondicherry  Budget  to
 quote  something  which  js  not  relevant
 to  the  debate  You  always  try  to  do
 anything  on  any  Bill

 SHRI  SHYAMNANDAN  MISHRA
 (Begusaiar)  The  integration  in  the

 Ashram  at  Pondichiriy  takes  place  at
 a  higher  level

 SHRI  JYOTIRMOY  BOSU  The
 point  is  how  the  allocation  has  come
 down  from  Rs  9  lakhs  to  Rs  8  lakhs

 MR  CHAIRMAN  You  may  please
 Jeave  the  document  here  The  ques
 tion  of  its  admissibility  will  be  decided
 later

 SHRI  JYOTIRMOY  BOSU  Let  the
 Minister  not  come  and  tiy  to  dictate
 to  the  Chair  The  Chair  would  not
 listen  to  the  Ministers  We  know  it
 It  says

 2  to  ensure  the  workcrs  and
 employees  a  due  share  in  fruits  of
 growth,

 3  to  rationali.e  intc:  occupational
 inter-industrial  and  inter  regional
 wage  differentials  and‘reduce  d  s-
 parities  m  a  phased  manner,

 4  to  eliminate  progressively,  un-
 justified  wage  differentials  between
 the  organised  and  the  unorganised
 sectors  ”

 Further  on,  3६  says

 “The  objectives  of  wage  policy
 cannot  be  realised  if  wage  determ-
 nation  is  left  to  the  market  forces”

 This  is  very  important  and  very
 interesting

 MR  CHAIRMAN  How  78  it  rele-
 vant?

 SHRI  JYOTIRMOY  BOSU  It  is  all
 about  the  labour  policy  and  the  Gov-
 ernment’s  wage  pohcy.
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 MR  CHAIRMAN  We  are  on  Pondi-
 cherry  budget

 SHRI  JYOTIRMOY  BOSU  Is  rt
 Outside  India”  This  for  the  whole
 counsy  It  is  a  document  produced
 by  the  Planning  Commission  It  says.

 in  orde:  that  the  workers  and
 «employees  may  have  incentives  to
 work
 MK  CHAIRMAN  4  hope  you  will

 not  read  the  cntire  report
 SHRI  JYOTIRMOY  BOSU  I  was

 quoting

 “enthusiastically  ang  thus  pro-
 mote  national  growth,  they  should
 directly  share  the  fruit:  of  this
 giowth  An  appiopriate  arrange-
 ment  for  growth  sharing,  by  the
 workers  and  employees  should  be

 an  important  element  of  wage
 pohcy  a”

 These  are  very  important  things
 and  I  am  delighted  that  I  have  been
 able  to  get  acopy  It  goes  on  to  say

 ‘Besides  a  share  in  the  benefits  of
 overall  growth  of  the  economy  in
 the  form  of  a  growth,  the  worker
 May  also  be  provided  with  an  in
 centive  to  higher  productivity  and
 co-operativ«  industrial  relations  by
 giving  him  a  share  in  the  profits  of

 »  the  concern  where  he  is  employed
 Since  the  subject  is  being  studied  in
 depth  by  the  Bonus  Review  Com
 muittee  while  +e.ogmsing  its  im-
 portance  we  ate  not  making  any
 comments  oe

 Further  on  they  say
 “The  main  components  of  such  a

 Profit  policy  should  be  the  follow-
 ing

 ]  to  elhmunate  and,  if  that  is  not
 fully  practicable  take  over  through
 fiscal  devices  price  and  distribution
 control,  and  other  methods,  the
 excessive  profits  resulting  from  the
 exercise  of  monopolistic  and  oligo-
 polistic  power

 2  to  reduce  excessive  profits  in
 sweated  industries  to  reasonable
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 levels  by  eliminating  the  exploita-
 tive  features  of  these  industries.

 8.  to  appropriate  a  reasonable
 proportion  of  profits  into  the  na-
 tional  fise  through  direct  taxation;”
 Then  they  say:

 “The  wage  policy  conceived  by  us
 requires  the  Government  to  play  a
 key  role  in  implementation.  Mini-
 mum  wages  for  different  centres
 and  regions  have  to  be  estimated
 and  enforced.  An  appropriate  sper-
 trum  of  skil}  grades  has  to  b:
 worked  out  on  the  basis  of  proper
 evaluation  of  skill  differentials  and
 premium  ovoint  for  each  =  grade
 determined....

 As  a  first  <tep,  the  Government  may,
 Gn  the  basis  of  our  recommendatians,
 adopt  a  Resolution  on  Wage  Pohcy  It
 may  then  set  up  a  high-level  statutory
 National  Wage  Board  to  implement
 this  policy.”

 Thie  js  the  interim  report  given  by
 the  Plannivns  Cammission  dated  7th
 March  The  Government  is  sit-
 tng  over  it  Mr  Raghunath  Reddv
 was  asked  in  the  other  House,  he  je-
 clined.  I  will  not  say  Rajya  Sabha
 Therefore,  with  your  permission,  I
 ५४  on  the  Table

 MR.  CHATRMAN:  You  please  give
 it  to  me  You  cannot  lav  it  on  the
 Table.  The  question  of  laying  it  will
 be  decided  later  on.

 SHRI  JYOTIRMOY  BOSU:  The
 Chair  298  accented  it.  Let  the  Gov-
 ernment  chow  thei:  face  and  explain
 therr  conduct  as  to  why  thev  are  cit-
 ting  ovey  this  report  fram  March  973
 till  to-day  and  why  the  interim  re-
 port  ‘s  not  implemented.  We  want
 an  explanation  from  the  hon.  Shri
 Ganrsh

 MR.  CHAIRMAN:  This  is  an  ingeni-
 ous  wav  of  bringing  up  a  document  on
 some  other  Bill.

 SHRI  M.  KALYANASUNDARAM
 tTiruchiravalli):  As  Finance  Minis-

 ta
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 ter,  the  hon.  Minister  who  is  now  g0-
 ing  to  reply  may  not  be  ina  position
 to  reply  to  all  the  points  that  we  may
 raise  here,  but  I  want  the  Home  Mi-
 nister  to  take  note  of  all  the  points
 and  examine  them  and  send  us  their
 replies.

 First  of  all  I  would  like  to  say  that
 there  is  no  justification  at  थी  for  the
 continuation  of  the  President’s  rule
 in  Pondicherry.  The  delimitat:‘on
 work  is  over.  Electoral  rolls  are
 ready.

 SHRI  JAGANNATHRAO  JOSUI
 (Shajapur):  But  the  defection  work
 is  rot  still  complete!

 SHRI  M.  KALYANASUNDARAM:
 That  is  what  I  am  coming  to.  After
 all.  the  previous  speaker  pointed  out
 thi  that  it  is  a  very  small  State,
 smiller  then  a  corroration;  there  are
 only  20  assembly  seats  and  election
 ein  he  held  within  no  time;  what  is
 required  is  only  issue  of  notification;
 the  machinery  is  ready  for  holding
 election  the  people  alse  are  eager  to
 have  «lechon  This  is  the  present
 position  They  are  tired  of  Gover-
 nor'’s  rule.  They  are  getting  disgust-
 ed  with  the  way  administration  is  run
 there  My  friend  Mr.  Gopal  was  t”l-
 ling  us  ahout  some  misuse  or  what-
 ever  it  is  As  per  the  experience  of
 th»  Fardicherry  people,  worst  popu-
 tar  Government  cven  would  hove
 been  better  than  the  Governor's  rule
 I  should  say:  that  is  the  position.  I
 am  not  making  this  statement  just  to
 nugsmer  Mr  Gopal.  That  is  a_  fact.
 Flection  must  be  held  as  «arlv  as  pos-
 sible.  Before  holding  election  for
 Accmbly  there  is  no  mesning  for
 takie  action  for  holding  election  for
 municipality  and  panchayat  bodies.
 If  t  am  correct,  the  Governor  is  ins-
 truct:~  to  hold  election  for  municipa-
 lity  and  panchayat  bodies.  There  is
 anew  Act  Formerly  these  were  cal-
 Jed  communes.  One  advantage  of  the
 earlier  French  administration  was
 this  The  whole  area  of  Pondicherry,

 *The  Sneaker  not  having  subse  qu.ntly  accorded  the  necessary  oer-
 missicn,  the  document  was  not  treated  as  laid  on  the  Table.
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 Karaikal,  Mahe  and  Yenam  was
 covered  with  communes  including
 smallest  villages.  They  had  given
 greater  powers  to  the  Commune
 mayors.  An  Act  has  been  passed  re-
 cently  and  that  Act  is  being  given
 effect  to.  While  giving  effect  to  that
 Act  the  Governor  has  dispensed  with
 the  Mayor  but  the  council  continues.
 Under  the  new  Act  the  Mayor’s  func-
 tics  has  been  taken  over  by  officials
 and  as  a  protest  the  councillors  are  alj
 boycotting  and  there  is  some  element
 of  noncooperation  between  officials
 and  elected  representatives  of  these
 local  bodies.  Government  must  give
 proper  instructions  and  they  should
 elect  them  from  among  the  members
 according  to  the  Act.  This  is  pro-
 vided  in  the  Act.  Why  this  is  being
 evaded  or  subverted  is  something  I
 cannot  understand.  The  Governor
 must  be  instructed  on  this  point  also.
 Sir,  I  understand,  the  Governor  is
 being  guided  from  here  to  create  pro-
 per  conditions  for  holding  of  elections
 in  favour  of  these  two  congresses  I
 can  assure  the  Government  here  and
 the  leadership  of  the  Government
 here  that  however  much  they  might
 try  and  however  much  they  might  use
 the  Governmental  machinery  there  is
 no  possibility  of  Pondicherry  gé¢tting
 any  stable  Government  under  the
 leadership  of  the  Congress—either
 singly  or  both  congresses  ‘ogether.
 That  is  the  position  there.  Don’t
 waste  your  time  and  energy  and  tire
 the  people  with  this  expfrierce.  Don’t
 projong  it  any  longer.

 They  think  thev  can  give  a  stable
 Government  there.  The  Governor  is
 of  course  there.  I  do  not  kncw  whv
 this  Governor  was  chosen  theve  His
 experience  as  af  officer  of  the  Modern
 Bakery  will  not  be  adequate  for  run-
 ning  a  State  of  that  type.  The  poli-
 tical  parties  are  very  active  there.
 He  wants  to  show  that  he  can  run
 the  Government  better  than  the  poli-
 tieans.  That  is  where  the  trouble
 comes  and  he  comes  into  clashes  with
 the  politicians.  He  is  actively  indulg-
 ing  in  po'vies)  |  Puuther  there  8  an
 \shram—Aurobindo  Ashram—whic
 7५  visited  by  each  Central  Minister
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 very  frequently.  I  do  not  want  ५०  go
 into  details:  The  Aurobindo  Ashram
 is  like  a  State  within  the  State.  They
 misguide  the  administration  to  the  de-
 triment  of  the  interests  of  the  people.
 I  may  tell  you  that  it  is  to  the  detri-
 ment  of  the  Congress  itself.  Congress.
 men  cannot  create  an  image  there  by
 these  methods.  I  do  not  know  whe-
 ther  the  Lt.  Governor  is  aided  by  his
 Chief  Secretary.  He  comes  from
 Andhra—from  big  landlords’  family.
 And  both  these  people  are  running
 the  administration  and  ruining  the
 lives  of  the  people.  Earlier  they  are
 recalled  the  better  it  is  for  the  State
 and  for  the  people  of  that  State.

 SHRI  JAGANNATHRAO  JOSHI:
 There  is  a  demaad  from  many  States
 for  the  recall  of  the  Governors.

 SHRI  M.  KALYANASUNDARAM:
 This  reminds  me  of  those  leaders  who
 say  that  there  should  be  democracy
 without  political  parties.  He  seems
 to  have  a  regard  for  this  :deology.
 Let  them  take  him  tc  Bihar  or  any-
 where  else.  I  say  that  the  food  s:tua-
 tion  is  very  bad.

 220

 SHRI  M.  RAM  GOPAL  FrFDDY
 {Nizamabad):  Why  don’t  you  get
 some  food  from  Tamil  Nadu?

 SHRI  M.  KALYANASUNDARAM
 There  also  food  riots  are  going  on  If
 what  is  happening  in  Tami;  Nacu
 and  Pondicherry  is  ay  indication,
 this  would  happen  and  vow  will  have
 (3  amvort  even  paddy  from  the  foreign

 antries.  You  will  have  to  go  with
 a  begging  bowl  to  the  forengn  coun-
 tries  for  paddy.  Tamil  Nadu  i:  a
 surplus  State  in  rice.  Similarly,
 Pondicherry  is  also  surplus  ")  rice.
 Their  requirements  for  tne  whole  year
 may  be  less  than  about  75.000  tonnes
 Th  ४  produce  1,70,000  tonnes  of  rice
 ar!  other  millets  of  which  rice  aJone
 86  cunts  for  .60  lakhs  tonnes.  Jn
 sp  te  of  that  the  Government  have
 fated  to  procure  in  time.  What  is
 hanpening  to-day  is  that  rice  is  being
 sold  at  Rs  5  a  kilo.  I  can  understand
 the  difficulty  of  the  DMK.  here.
 What  happens  in  Pondicherry  is  this.
 The  smugglers  from  Tamil  Nadu  go
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 and  loot  rice  and  take  it  to  the  other
 areas.

 SHRI  G.  VISWANATHAN:  D.M.K.
 represents  the  Tamil  Nadu  Govern-
 ment  and  not  Shri  Kalyanasundaram.

 SHR’  M.  KALYANASUNDARAM:
 You  are  in  power  and  not  Shri  Kalya-
 nasundaram.

 SHRI  G.  VISWANATHAN:  You
 will  never  be  in  power.

 SHRI  K.  GOPAL:  Both  of  you  wil’
 not  be  in  power.  We  are  going  to
 be  in  power,

 SHRI  M.  KALYANASUNDARAM:
 Let  tt  be.  You  are  not  going  to  re-
 main  in  power  after  1976,  Let  us
 see  where  you  are.  We  will  take  the
 challenge.  Go  on  The  peopte  wil
 decide.  It  is  not  Shri  Gopal  or  Shri
 Kalyanasundaram  who  will  decide.
 It  is  the  people  of  Tamil  Nadu  whu
 will  deciae  that.

 So,  Sir,  rice  is  not  available  in  that
 State  leave  alone  the  price  of  it.  Long
 queues  are  there  and  the  people  have
 to  weit  for  the  whole  day  and  returr
 without  rice  after  the  whole  dav.  That
 is  the  nosition  in  Pondicherry  That
 is  the  nusition  with  regard  to  rice,
 Something  must  he  done  to  rush
 stocks  to  Pondicherry  for  the  public
 distribution  machinery.  Thev  have
 exhauste)  the  stocks,  Now,  whatever
 stocks  of  kerosene,  cement,  sugar.  ef.
 are  allotted  to  Pondicherry  the  same
 are  disnosed  of  outside  Pondicherry
 itself,  They  do  not  °ven  take  itto  the
 limits  of  Pondicherry.  They  dispose
 of  these  thirgs  either  in  Madras  0
 elsewhere.

 Now,  I  take  up  milk.  Milk  was  avail-
 able  in  plenty  in  Pondicherry.  Actually
 milk  was  being  suoplied  to  Nevyli
 from  Pondicherry.  Earlier  the  produc-
 tion  was  7.000  litres  a  dav  whereas
 now  it  has  come  down  to  7,000  litres.
 Milk  ig  very  scarce  in  Pondicherry  and
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 the  ‘peapie  are  facing  a  lot  of  hardship.
 How  did  it  happen!  The  Governor
 bungleq  with  the  system  of  collection
 and  distribution  of  milk.  For  this
 bungling  it  is  the  Governor  and  the
 Chief  Secretary  who  are  responsible.

 Sir,  witmrregard  ‘othe  funds  allot-
 ted,  the  Centre  must  watch  and  fol-
 low  up  and  see  that  they  are  spent
 for  the  purpose  for  which  they  are
 earmarked.  Funds  were  allotted
 for  the  construction  of  quarters.
 for  NGOs  and  officers.  I  think  the
 foundation-stone  was  laid  by  Mr.
 Gujral  about  two  years  ago,  but
 the  buildings  have  not  yet  come
 up.  Instead,  those  funds  have  been
 used  to  construct  some  posh  bun
 galows  for  the  I.A.S.  officers  ata
 distance  of  8  kms.  from  the  office,  and
 for  going  home  and  returning  to  tho
 office  they  are  using  the  Govrnmert
 cars.  Their  cars  are  used  by  the
 Ministers  and  the  entire  expenditure
 is  borne  on  Government  account.
 This  is  how  they  misuse  the  funds.
 Thus,  they  are  diverting  the  funds
 according  to  their  whims  and  fancies
 and  misusing  the  funds  earmarked  for
 this  purpose.  I  can  give  several  ins-
 tances,  but  for  want  of  time,  I  shall
 not  do  so.

 The  hon.  Minister  has  said  that  Beer
 way  of  grants-in-aid  a  sum  of  Rs.  47%
 crores  has  been  allotted  to  ‘Pond
 cherry,  It  is  for  meeting  the  financi~!
 requirements  of  the  State  That
 grants-in-aid  are  to  he  given.  Thi:
 territory  is  directly  under  the  Unio:
 Government.  So.  grants-in-aid  mean
 matching  the  financial  needs  of  the
 State  But  here  the  financial  needs
 of  the  State  have  been  cut  to  match
 the  grants-in-aid  which  this  Govern-
 ment  is  granting.  So,  the  sum  allot-
 ted  in  this  regard  is  not  adequate.  So
 many  Ministers  20  to  Pondicherrv.  I
 do  not  know  whether  they  go  by  heli-
 copter  or  they  travel  bv  car.  ft  is
 very  difficult  to  travel  inside  Pondi-
 cherry  citv  because  of  the  verv  bad
 condition  of  the  roads.  The  mainte-
 nance  of  the  roads  is  very  poor.  and
 the  maintenance  of  drainage  is  rotten.
 and  the  supoly  of  drinking  water  3०
 inadequate.  They  are  going  down
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 every  day.  A  sum  of  Rs.  ‘15,46  lakhs
 has  been  allotted  for  urban  develop-
 ment.  But  in  the  explanation  it  is
 said  that  the  increased  provision  in
 the  budget  is  meant  for  expandiny
 assistance  to  the  recently  constituted
 Panchayati  Raj  institutions.  But  Pan-
 chayati  raj  institutions  are  not  found
 in  urban  areus.  The  amount  is  allot-
 fed  for  urban  development  but  it  Is
 given  to  the  villages.  I  do  not  minc
 if  the  villaces  also  need  cevelopment
 or  the  rural  areas  also  need  develop-
 ment.  But  here  the  urban  areas  have
 also  peen  brouset  down  to  tne  levei
 of  rural]  areas.  I  would  request  Gov-
 evnment  fo  do  somethins  to  develop
 both  Pondicherry  and  the  rural  areas.

 The  civic  amenities  in  Pondicherry
 are  in  a  very  bad  State.  The  Minis-
 ter  and  big  disnitaries  often  visit
 Auroville  Ashram.  So,  even  if  they
 do  not  have  anv  considerat’on  for  the
 people  of  Pondicherry.  at  least  for
 the  sake  of  the  several  visitors  ‘hat
 visit  that  town.  let  Government  de
 something,  Otherwise,  they  will  form
 a  very  bad  opinion  about  the  state  of
 affairs  in  the  union  territory  unde:
 the  Union  Government  itself.

 The  State  Government  employees
 working  in  the  State  Government  arc
 ‘eligible  for  the  same  scates  of  pay  as
 the  Central  Government  employees
 according  to  the  recommendations  of
 the  Third  Pay  Commission.  My  hon.
 friend  Shri  Jyotirmoy  Bosu  has  a'-
 ready  explained  how  funds  have  been
 allotted  for  the  police  and  other  ur-
 remunerative  purposes.  But  even
 though  five  months  have  elansed  sinc”
 the  orders  were  issued  for  giving  effect
 to  the  recommendations  of  the  Third
 Pav  Commission,  the  State  Govern-
 ment  emplovees  have  not  been  naic
 those  scales.  Several  categories  are
 vet  to  krow  what  grades  they  are
 coing  to  te  fixed  in.  Even  that  i>
 leff  in  dowst.  The  State  Government
 °-mplovees’  organisation  has  decided
 to  protest  and  they  may  not  receive
 their  nay  on  the  Ist  August  as  =
 mark  of  votest.  From  i2th  August.
 they  want  to  go  on  a  hunger-strike.
 Why  shoult  we  invite  such  agitations?
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 Let  Government  pay  to  them  their
 dues  as  early  as  nossible  and  avoid
 these  unwanted  agitations.
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 I  have  to  make  some  suggestions
 also.  for  the  consideration  of  Govern-
 ment,  Although  I  oppose  President's
 rule,  thanks  to  it  we  have  had.  an
 opportunity  to  discuss  the  whole  af-
 fairs  of  Pondicherry  in  this  House.

 Some  judicial  reforms  are  nezes-
 sary  for  the  Te:ritory  so  that  they  can
 have  their  own  judiciary.  Now  it
 is  within  the  jurisdiction  of  the
 Madras.  High  Court.  Clients  have  to
 go  to  Madras  for  revision.  for  appeal
 and  writ  petitions.  In  the  case  of
 writ  petition.  I  can  understand  be-
 cause  there  are  not  so  many  of  them,
 Put  now  even  forrevision  and  for
 appeel  and  other  things  they  have  to
 go  to  Madras.  So  '  would  suygest
 that  a  Bench  be  located  in  Pandi-
 cherry  which  will  sit  for  at  least  a
 week  in  a  month  or  so  or  as  the  cases
 require  so  that  these  matters  can  be
 disposed  of  locally.

 SHRI  JAGANNATH  RAO  (Chatra-
 pur):  It  is  00  miles  from  Madras.

 SHRI  M,  KALY*  NASUNDARAM:  It
 will  be  easy  for  the  High  Court  to
 move  there  rather  than  ask  the  people
 to  move  to  Madras.  Otherwise.  how
 can  the  poor  man  set  justice?

 SHRI  K.  GOPAL.-  The  territory  goes
 upto  Kanyakumari.

 SHRI  M.  KALYANASUNDARAM:
 There  is  an  agitation  for  locating  a
 Bench  at  Tiruchi  or  Madurai.  You
 should  support  it.

 SHRI  K.  GOPAL:  In  every  district
 headquarters.

 SHRI  M.  KALYANASUNDARAM:
 The  Land  Ceiling  Act  has  been  nas-
 sed,  Another  Act  has  so  been  pas-
 ser}  to  provide  house  sites  for  agri-
 cultura)  Inbourers,  But  these  Acts
 are  being  sabotaged;  they  are  not
 being  given  effect  to.  Even  the  pro-
 vision  made  for  providing  house  sites for  Harijans  is  very  meagre.  What-
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 to  be  a  Harijan  and  he  is
 all  out  for  Harijans,  the  Harijans  in
 the  Territory  are  not  at  all  looked
 after.  Whatever  funds  are  provided
 for  Harijen  welfare  are  diverted.  So
 at  jeagt  see  that  these  two  Acts  are
 given  effect  to  as  speadily  as  possible
 and  steps  are  taken  to  implement
 them.

 The  Government  has  promised  to
 locate  a  Univergity  in  Pondicher:y
 Tami  Nadu  also  will  be  inetrested  in
 the  development  of  Pondicherry
 because  whatever  338  done  for  Pondi-
 cherry,  Tamil  Nadu  will  also  benefit
 So  even  if  you  do  not  agree  to  give
 another  University  for  Tamil  Nadu—
 on  the  strength  of  ts  population  rt  2%
 entitled  to  one  or  two  more—kindly
 see  that  Pondicherry  Univermty  9
 maugurated  ag  early  88  possible.

 The  Territory  has  goog  possibihties
 of  maritime  fishing  and  also  inland
 water  fisheries  But  this  department
 is  neglected  There  need  not  be  any
 food  shortage  at  all  in  this  smail  Ter-
 ritory  They  have  plenty  of  fish  and
 plenty  of  rune  They  can  hive  on
 these  Not  only  that  They  can
 supply  fish  to  adjoimng  towns  also
 But  they  are  not  properly  exploited
 and  utihsed  So  attention  should  be
 given  to  fisheries

 I  know  Shri  Ganesh  cannot  reply  to
 all  these  points.  I  want  him  to  con-
 vey  all  these  things  to  the  cancerned
 Ministries  [  would  urge  upon  the
 Home  Minister  and  the  Prime  Min-
 ister  to  take  early  steps  for  holding
 elections  to  the  Territory.  Until
 elections  are  held  to  the  Assembly,
 there  is  no  question  of  holding  elec-
 tions  to  the  Municipalities  and
 Panchayats  under  the  new  Act,  A
 Popular  Ministry  must  take  charge
 there  and  they  should  hold  the  Mani-
 cipal  and  garchayat  elections.
 287  L,  Sf
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 को  अलावाव  शब  जेजी  (शाजापुर)  :
 सभापति  महोदय,  पुडुचेरी  के  लिये  अनुदानों  को
 मांगों  तथा  वित्त  विधिक  दोनों  पर  सदन  में
 सर्च  चल  रही  है,  मैं  दो  तीन  बातो  की  जोर
 बाप  का  ध्यान  भ्राकृष्ट  करके  समाप्त  करता

 चाहता  हू  1

 सबसे  पहली  बात  यह  है  कि  यह  सरकार

 बहुत  बार  यह  दावा  करती  है  कि  हम  यथा-
 स्थिति  के

 विरोधी  हैं,  किन्तु  पुडुचेरी, बा
 देखने

 के  बाद  मुझ  लगता  है----

 Of  there  is  any  worse  offender  of
 this  status  quossm,  it  is  thig  ruling
 party.

 यानी  फार्स सिं यो  न ेभारत  का  जो  जो  हिस्सा
 नीचा-रिसे  आन्ध्र  मे  नाम  तोड़ा,  इधर  पुदुचेरो
 को  लिया,  उधर  माह  को  लिया,  में  तो  चले  मये
 लेकिन  वहा  की  स्थिति  बसी  की  वैसी  बपी

 हुई  है  in  यह  सवाल  छोटे  बड  का  नही  है-माहे
 में  मलयालम  बोली  जाती  है,  लेकिन  नाम  में

 तेलुगू  बाली  जाती  है,  यहा  तमिल  बोली
 जाती  है,  लेकिन  राज-भाषा  के  रूप  में  फ्रेंच  है-
 इसका क्या  मतलब  है  ?  हमारेसदन  में  दादरा

 मना गर हवेली  के  एक  सदस्य  है,  यह  छोटा  सा
 प्रदेश  है,  954  में  भ्राजाद  हुआ  था,  ब  तक
 आजाद  ही  रहा  न  वह  गुजरात  में  है,न  महा-
 राष्ट्र  में  है,  बहु  सब  क्‍या  है  t

 राज्य  पुनर्गठन  रचना  झत्योग  की  सीमा-
 रिणों  +  बाद  भी  सरकार  निर्णय  नहीं  4र  सब
 कि  इनकी  क्या  स्थिति  रह,  तब  तो  मुझे  कहना
 पडता  है  -

 Even  genius  has  got  its  own  lumus,
 but  stupidity  to  boundless,

 जाबिर  हम  क्या  कर  रहे  हैं,  कुछ  समझ  में

 नहीं  आता  ।  इसलिये  सब  से  पहली  भावना-

 करता  इस  बात  की  है  कि  कम  से  कम  माहे  को
 केरल  में  मिला  दिजिये,  नाम  को  पुरातन
 में  मिला  दीजिये,  कराइकल  को  तमिलनाडु
 में  मिला  दीजिये  कौर  जहां  तक  पुडुचेरी  का

 अशन है पहां है  यहां  एक  इंटरनेशनल  यूनिवर्सिटी
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 झा  विल  है  तो  इसको  शाप  यहीं  तक  सीमित  के  लिये  चर्चा  रखे  रहे  हैं  तो  बसी  स्थिति  वहां
 रखते  हैं  I  war  करें,  कौर  बसी  स्थिति  पदा  करने  मे.  कभी--

 मह  निश्चित  बात  हैं  कि  जितनी  छोटे

 हिस्से  को  काई  होती  है  उतनी  राजनीतिक
 अस्थिरता  ज्यादा  होती  है,  उतना  खर्चा

 बढता है  ।  यहा  प्रशासन  व्यय  इतना  है  कि  बाप

 कौसुनकर  ताज्जुब  होगा  जहा की  भ्राबादी  5
 लाख  है  वहा  पुलिस  पर  खर्चा  56  लाख  रुपये  है
 यानी  हर  झ्रादमी  के  पीछ  1रुपये  पुलिस का  खर्चा
 है  ।  जहा  इतना  स्थत्रिचलिज्म  का  बाय  मिग

 हू  दुनिया  भर  के  योग  शान्ति  के  लिये
 शाति  7,  तो  यहा  पुलिस  क्या  करती  है  ।  वहा
 बिना  किसी  कानून  के,  सलाहकार  के  मददगार
 के  सिर्फ़  आत्मा  की  प्रेरणा  को  लेकर  एक  एसी

 जगह  का  निर्माण  भारतीय  के  रूप  मे  हो
 रहा  है-उसमे  पुडुचेरी  की  पुलिस  के  लिये  56
 लाख  रुपया,  जेल  के  लिए  2  लाख  रुपया  रखने
 का  क्या  साहब  है  ?  इतने  साल  योगी  अर-
 बिन्दू  ने  वहा  जो  कुछ  किया  है,  ऐसा  लगता  है
 कि  वह  बेकार  चला  गया।  इसलिये  मैं  निवदन
 कर  रहा  था  कि  जितने  छोट  राज्य  हैं  उतनी
 राजनीतिक  अस्थिरता  बागी  ।  यहा  मंच
 के  लिये  जो  माने  रखी  गई  हैं-व  देखने  के
 लायक  है  |  विधान  सभा  के  लिये  4  लाख
 68  हजार  रुपया  रखा  गया  है-लेखनी  कहा  है
 विधान  सभा  ?  मिरी  परिषद  के  लिये  4  लाख
 93  हजार  पाया  रखा  गया  है-कहा  है  स्त्री-

 परिषद्।  विश्व चन  के  लिये  लाख  30  हजार
 रुपया  रखा  गया  है  लेकिन  निर्वाचन  कब  हो
 हो  रहा  है,  क्यो  नटी  जल्दी  निर्वाचन  कराने  1

 It  is  not  at  all  difficult  to  hold  eiec-
 tions  unless  you  are  waiting  for
 some  more  defections.

 जनता  के  लोकप्रिय  शासन  जेसा  दूसरा  शासन
 प्रजाति  में  नहीं  ही  सकता  |  लेफ्टिनेट.  गवर्नर

 कोई  मे  हो  छोटा  हो,  या  बड़ा  हो,  फिर  भी

 असल  नंदा  होती  है,  इसलिये  जितना  जल्द  से
 जल्द  लौट  प्रिय  शासन  ला  सके  उतना  जल्द
 लाना  आवश्यक  हैं।  जब  हम  निर्वाचन  के  लिये

 खर्चा  रख  रहे  हैं  मती परिषद  कौर  विधान  सभा

 माई  कोई  नहीं  है,  वसन  कोई  नहीं  है।
 थोडा  सा  राज्य  चलाने  वाला  पक्ष  उदार  बने,
 बदी  वह  उदार  बनता  है,  राज्य  चलाने  देता  हैं,
 काम  करने  देता  है  तो  बात  समझ  से  झा  जाती  है  iy

 भारत  के  प्रकार  सात  पक्ष  एक  हो  कर
 कार्य  करना  चाहत  थे,  तो  वहा  भी  दीवार
 खड़ी  कर  देते  है,  क्यो  ?  फिर  कहते  है  कि  तुम
 सब  एक  नहीं  होते,  सम्त  नहीं  होते  1
 मैं  पूछता  हू  कि  पुद्चेरी  मे  कोई  राज्य  चलाता

 है  तो  इसमे  क्या  बिगड़ता  है,  तोड  फोड  का
 वातावरण  क्यो  पैदा  करते  है  1  मणिपुर  में
 क्या  हो  रहा  है-इससे  क्‍या  होता  है  ?  कोई
 इस  दल  में,  कोई  उस  दल  मे,  इससे  कुछ  बिग-
 पता  नहीं  है।  भ्राखिर  कोई  दल  क्‍या  करता

 है,  देश  के  लिये  कितना  हित  करता  है,  क्‍या
 कल्याण  का  काम  करता  है यह  देखने  की  बात

 है।  कौन  कहा किस कुर्सी किस  कुर्सी  7२  बठा है,  उसको
 खिचो,  इनको  खीवा,  उसको  खिचो,  यह
 मेरा  है,  बह  मेरा  है,  सब  अपना  है  कोई  पराया

 नही  है।  राज्य  चलाने  के  लिये  जो ढाँचा  खड़ा
 किया  है,  कोई  ऊपर  बनेगा,  कोई  नीचे  ब  गा,
 झ्रन्ततोगत्वा  भावना  एक  होनी  चाहिए  |
 यदि  राज्य  चलाने  वाला  पक्ष  इस  तरह  की
 कठिनाई  पैदा  करेगा  तो  दागे  चल  कर  जो  भी
 सतारूढ़  दल  जायेगा  उसके  लिये  भी  कठिनाई
 पदा  होगी,  उसको  यहा  बैठकर  काम  चलाता

 मुश्किल  हो  जायगा  1

 इसलिये  मेरा  सुझाव  है  कि  कभी  देर

 नही  हुई  है  या  तो  इसको  पूरा  तामिलनाडु
 में  मिला  दें  अर  खत्म  करे  समग्र  भारतवर्ष

 एक  है,  नेशनल  इंटीग्रेशन  हो  जायगा,  या  नगरों
 छोटी  इकाई  बनानी  है  तो  प्रशासन  योग्य

 इकाई  बनाये-तब बात  समझ  ने  झ्रासकती  है।

 किन्तु  यदि  हम  यह  समझते  हैं  कि  चूंकि  बहा

 कुछ  दिन  के  लिये  फ्रेंच  थे  इसलिये  वहां  का  कल्चर

 झेलम  है,  या  कुछ  दिन  के  लिये  बु्माली थे मे
 इसलिये  वहाँ  का  कल्चर'  पलभ है,  इस  से  1.11
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 cer  सा जूम  होता  है  कि  समग्र  भारतवर्ष  की

 पुष्टि  से  ह्म  से  झझरी  तक  सोचना  सहीं  शुरू
 किया  है

 all  the  smaller  pockets  have  become
 nothing  but  smugglers  paradise.

 यह  हो  रहा है  जिसकी  बजह  से  भ्रापको  पुलिस
 पर  इतना  ज्यादा  खर्च  करना  पेड़  रहा  है
 जितने  छोटे  छोटे  हिस्से  प्राय  बना  रहे  हैं  उससे
 तोभ्रलमाव  का  ही  भाव  (दा  होता  ह  जो  राष्ट्रीय
 एकात्म ता  के  लिये  बिल्कुल  बाधक  है।  जब  हम
 पांडिचेरी  के  बारे  मे  विचार  कर  रहे  ह  तो
 जल्दी  से  जल्दी  लोकप्रिय  शासन  लाकर  उसके

 हाथ  में  शासन  दे  ।  यह  एक  प्रा पद  धर्म  के  रूप
 भें  हम  उस  पर  विचार  कर  रहे  है  लोक  सभा  मे
 वास्तव  में  यह  भाषा  धर्म  नहीं  है।  यह  धर्म

 नही  है  ।  जनता  के  हाथ  में  जितनी  जल्दी
 प्रतिकार  सौंप  सके  उतना  ही  शस् छा  होगा

 37.00  thas,  a)
 SHRI  ARAVINDA  BALA  PAJANOR

 (Pondicherry):  Mr.  Chairman,  Sir,  so
 far  ag  the  elections  are  concerned,  I
 do  not  think  there  can  be  any  other
 opinion  except  asking  the  Government
 to  conduct  elections  immediately.
 When  the  hon.  Minister  moved  the
 Appropriation  Bill  in  the  month  of
 April,  sv  much  heat  was  produced
 here  and  I  honestly  believed  that  they
 will  conduct  the  elections  before  five
 months  so  that  there  will  not  be  any
 necessity  for  the  second  stage  of  pre-
 senting  the  Pondicherry  Budget  befure
 this  House.

 I  wou'd  like  to  draw  the  attention
 of  the  House  to  what  took  place  at
 the  time  of  elections.  The  other  day,
 I  was  listening  to  the  honourable
 Prime  Minister  patiently  and  I  was
 surprised  when  she  advised  the  Oppo-
 sition  parties  to  behave  properly  and
 to  conduct  themselves  in  a  manver
 exected  of  in  a  parliamentary  demo-
 cracy.  What  has  taken  place  in
 Pondicheery  is  a  peculiar  thing.  They
 were  put  in  the  position  of  Opposi-
 tion.  They  ware  saying  that  it  was  a
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 of  minority  Government.

 aise  of  the  lacuna  in  the  Election
 Yaw,  there  was  a  minority  Govern-
 ment.  If  we  take  the  election  of  the
 parliamentary  candidate,  that  is,  my-
 self,  as  it  is  explained  there,  there  are
 30  constituencies  in  Pondicherry  State
 ang  out  of  the  30  constituencies,  in
 2l  constituencies  the  people  have
 voted  only  for  Anna  DMK-CPTI
 alliance.  That  means,  the  popular  vote
 was  only  for  Anna  DMK-CP]  alliance.
 When  that  was  explained  to  them,  to
 the  ruling  party,  to  the  other  parties
 and  the  previous  ruling  party  at
 Madras,  they  expressed  openly  that
 they  will  behave  as  a_  responsible
 Opposition.  It  was  made  known  to
 the  press  and  the  public  also.  Only
 after  that,  Anna  DMK  CPI  took  the
 responsibility  of  forming  the  Govern-
 ment.

 Immediately  on  the  second  day,  they
 voted  the  Government  out.  I  just
 wonder  how  far  the  platitudes  expres-
 sed  by  the  honourable  Prime  Minister
 regarding  the  conduct  of  Oppssition
 parties,  to  conduct  themselves  as  a  res-
 ponsible  Opposition,  are  applicable  in
 their  case.  I  say  this  not  with  any
 ohtical  motive.  But  when  you  bring
 this  Budget  before  this  August  House,
 you  must  remember  that  you  have  not
 conducted  election  during  the  past  five
 months  for  reasons  best  known  to
 you.  I  think,  as  a  some  hon.  Mem-
 bers  said,  perhaps,  they  are  expecting
 some  party  defections.  It  is  for  them
 to  look,  not  for  us.
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 The  people  are  merely  interested  in
 having  a  popular  Government.  Many
 things  have  been  said  aout  the
 present  rule  there.  I  do  not  want  to
 adg  anything  more.  The  only  thing
 I  would  like  to  bring  to  the  notice  of
 the  House  is  that  the  people  there  are
 not  having  a  popular  Government  and
 they  are  not  having  their  represonta-
 tives  to  whom  they  can  go  with  their
 grievances  and  get  them  redressed.

 It  is  unfortunate  that  the  previous
 speaker’  said  that  Mahi,  Karaikal  and
 Yamen  can  be  merged  with  neigh-
 bouring  States.  Perhaps,  he  is  not
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 aware  of  the  situation  and  the  cul-
 tural  heritage  of  the  State  of  Pondi-
 cherry.-  If  He  expresses  his  opinion
 there,  Iam  sure,  he  will  be  voted  out.
 Perhaps  he  has  not  got  the  porsonal
 experience  there.  Those  Contwars
 ate  spread  over  in  four  States,  They
 are  not  in  a  position  to  meet  the
 often  and  the  Governor  is  also  not
 able  toget  the  opinion  of  these  people
 often;  therefore,  it  is  impossible  for
 the  Governor  to  give  solutions  to  their
 varioug  problems.  That  is  the  reason
 why  there  is  scarcity  of  rice  there.
 That  State  was  never  in  deficit  so  far
 asfood  materials  areconcerned,  But
 today  I  got  letters  that  rice  is  sold  at
 Rs.  550  per  kilo  in  Pondicherry  and
 at  Rs.  4.50  per  kilo  in  Karaikal.  Karai-
 kal  is  on  the  delta  of  Cauvery  and  it
 is  supposed  to  supply  rice  to  the
 entire  State.  But  even  m  Karaikal
 rice  is  sold  at  Rs.  4.50  per  kilo;  one
 bag  of  paddy  is  sold  at  Rs  75  today;
 two  months  back  it  was  only  Re.  45|-
 From  this  you  can  infer  that  the  ad-
 ministration  is  responsible  for  this
 king  of  misdeeds.  The  only  solution
 is  elections.  J  do  not  know  why  the
 Government  at  the  Centre  is  feching
 say,  to  have  early  elections  there,  if
 you  have  only  politics  in  your  mind
 ang  not  the  interests  of  the  people,
 then  you  can  postpone  the  elections
 upto  976  or  even  beyond  that.  If  you
 have  any  respect  for  democracy—which

 T  fail  to  note  in  this  august  House
 sometimes—let  us  have  the  elections

 in  Pondiche-ry  as  eatly  as  possible

 Secondly,  so  far  as  administration  38
 concerned,  as  one  of  the  hon,  mem-
 bers  pointed  out,  there  are  anomolies
 in  the  pay  scales  of  government
 servants  in  the  State.  You  can  have
 a  good  Government  only  if  the  needs
 and  grievances  of  the  gove-ninent  ser-
 vants  are  properly  looked  into,  We
 talk  80  much  about  corruption.  It  is
 all  because  of  the  mistakes  we  commit
 ang  the  injustice  that  we  do  to  the
 government  servants  at  every  stage.
 I  would  not  blame  the  government
 servants.  It  is  a  question  of  our  own
 mistake.  When  this  small  pocket
 merged  with  the  Indian  Union  in  the
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 year  1984,  the  former  French  guvern-
 ment  servants  were  assured  that  their
 interests  would  be  protzcwei.  But,
 subsequent  to  that,  nothing  has  been
 done.  So  many  departments  have
 come  up,  and  the  pay  scales  wera
 fixed  according  to  their  whims  and
 fancies,  without  following  807  norms.
 Because  of  this,  the  pay  scales  at
 various  stages  are  in  different  lines.
 The  Second  Pay  Commission  recom-
 mended  certain  things,  but  thcy  were
 not  implemented.  When  the  Third
 Pay  Commission  came,  they  ‘wanted
 to  have  a  uniform  system  in  Ponndi-
 cherry.  In  fact,  it  has  created  the
 maximum  discrimination  among  the
 government  servants  and  they  ere  all
 very  much  annoyed  ani  displeased
 over  this.  1  will  give  ong  instance.
 Take  the  case  of  Veterinary  Depart-
 ment  You  will  find  that  the  doctors
 there  are  very  poorly  paid  cumpared
 to  the  doctors  in  other  Union  Terti-
 tories  who  are  given  a  much  higher
 scale  of  pay,  and  no  reason  has  been
 given  why  these  people  er:  dascrimi-
 nated  against  and  are  ४१४९०  a  lowel
 pay.  This  as  net  the  only  case.  Take
 the  case  of  JIPMER  whic  is  directly
 governed  by  the  Central  Govern-
 ment.  There  also  the  position  is  the
 same.  The  position  is  th:  same  in
 Education  Department  also.  There
 are  Many  anomalies.  Daily  we  get  a
 number  of  petitions  from  them.
 Because  there  is  no  popular  Govern-
 ment  there,  they  are  sending  them  to
 Members  of  Parliament.  We  have
 submitted  them  to  the  Governor  and
 the  Department  concerned  and  have
 suggested  to  them  to  have  a  Commit-
 tee  to  look  into  all  these  things  and
 make  stitable  recommendationg  to
 the  Central  Government  to  have  uni-
 form  scales  of  pay  in  respect  of  all
 Union  Territories.  But  tnat  is  not
 being  done.  I  would  requeri  the  hon
 Minister  to  look  into  this  matter  and
 do  some  justice  to  those  people.

 A  number  of  members  are  pleased
 to  talk  to  me  because  है क  represent  8

 place  which  is  rather  attractive.  Not
 only  it  is  a  state  which  was  once  ruled
 by  the  cultured  people  of  France  tut
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 the  great  values  of  equaiiiy  and  fra-
 ternity  still  prevail  4  know  the
 Arvind  Ashram  is  there  which  ig  a
 great  attraction.  My  name  is  also
 Arvind,  I  believe  t  too  can  attract
 your  attention.  The  Arvind  Ashram
 is  there  and  attracts  number  of
 people  from  Centre.  Yet,  thea  State
 capital  is  like  a  small  village.  Only
 the  Ashram  is  beautiful  but  if  you  go
 outside  the  Ashram,  everything  is  in  a
 rotten  condition  because  the  State  has
 not  taken  so  seriously  thai  it  is  alsu
 a  tersitory  directiy  governed  by  tle
 Central  Government  under  the  con-
 trol  of  an  Administratcr.  Because  of
 this  the  State  is  in  a  poor  state.
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 Karaikal  is  another  vilitge  which  is
 day  by  day  deteriorating  and  if  the
 Government  take  it  serivurty  and  if
 they  want  to  develop  tie  agricultural
 part  of  it,  they  can  live  2  small  agri-
 cultural  unit  or  a  fertiliser  unit  where
 they  can  mix  up  fertilisecs  from  the
 SPIC  or  and  Mad-as  fertilisers.  That
 also  they  are  not  contemplating.  The
 late  Shri  Mohankumaramangalam
 assured  the  people  of  Pondicherry
 that  he  would  bring  down  one  heavy
 industry.  Unfortunately  he  passed
 away  and  I  cannot  say  that  I  am  fortu-
 nate  that  I  have  cut  to  take  his  place
 but  I  would  hke  'c  subinit  to  the
 Government  to  cunsiicr  thig  very
 seriously  to  stait  one  heavy  industry
 at  Poadicherry.

 Finally,  I  would  ike  to  submit  one
 other  fact.  The  Pordicherry  territory
 may  be  upgraded  to  the  state  of  a  sub-
 State.  Many  people  complain  that  it
 is  not  financially  pcssible.  But  I
 would  like  to  bring  to  the  notice  of
 this  august  House  that  in  Pondicherry
 there  are  3000-4000  people  who  are
 receiving  French  pensions  by  which
 the  Government  of  India  get  a  sum
 of  Rs.  4.5  crores  every  year  as  foreign
 exchange  because  these  people's
 services  are  considered  ag  services
 rendered  to  France  and  the  amount  is
 paid  in  Francs  and  naturally  they
 are  converted  into  rupees  and  paid
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 here.  I  think  thic  aspect  also  must
 be  considered,

 Another  thing,  when  they  develop
 roads,  they  do  not  understand  the
 difficulties  of  the  villages  there.  They
 only  develop  the  roads  in  towns.  Even
 the  main  streets  of  Pondicherry,  as
 Mr,  Kalyanasundaram  explained,  are
 in  a  rotten  condition.  Still  worse  are
 te  roads  in  Yenam  and  you  cannot
 trave]  in  Mahe.  The  same  condition
 prevails  in  Karaikal  also.  I  do  not
 remember  the  name  of  the  hon.
 Member  who  said  that  to  solve  all
 these  problems  the  areas  be  merged
 with  the  neighbouring  States.  That
 is  g  way  of  developing  the  parochial
 feeling  and  of  linguism.  We  forget
 the  unity  of  this  country  and  I  am
 very  much  proud  to  represent  a
 State  in  which  four  languages  are
 merged  and  I  am  able  to  represent
 four  different  and  far-flung  areas.  This
 unifying  factor  is  there  and  it  is  very
 bad  for  us  to  suggest  merger  of  these
 small  parts  with  the  neighbouring
 States  just  for  the  sake  of  pleasing
 certain  communal  ideologies...  (Inter-
 ruptions).

 AN  HON.  MEMBER:  What  is  com-
 munal  there?

 SHRI  ARAVINDA  BALA  PAJA-
 NOR:  My  friend,  Shri  Gopal  was  refer-
 ring  to  the  South  hostel  which  was
 proposed  to  be  started  at  ondicherry.
 That  should  be  encouraged.  We
 should  go  a  step  further  and  encour-
 age  a  four-star  hotel  in  Pondicherry.
 Daily  great  number  of  foreigners  are
 visiting  Pondicherry  as  also  visitors
 from  other  States.  The  main  com-
 plaint  they  make  is  that  they  are
 unable  to  get  a  decent  place  to  stay
 for  a  day.  If  you  get  into  the  Ashram.
 it  is  all  right  But  if  you  want  to  stay
 outside  the  Ashram,  it  is  impossible
 for  them  to  say  as  there  is  no  decent
 hotel  to  aay.  I  would,  therefore,  appeal
 to  the  Centre  and  the  State  adminis-
 tration  to  take  it  very  seriously  and
 encourage  people  to  construct  a  four-
 star  hotey  thefe  which  will  promote
 tourism.
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 Then,  Mahe  is  in  Kerala,  That  can

 be  developed  hke  Kovalam  which  is
 a  tourist  attraction  centre,  Mahe  also
 can  be  developed  as  g  tourist  resort
 on  the  lines  of  Kovalam.

 So  far  as  the  housing  schemes  are
 concerned,  the  Government  of  India  is
 not  taking  it  seriously  the  difficulty
 of  the  Government  servants,  Ag  Shri
 Xalyanasundaram  expressed,  gix  bun-
 galows  have  been  constructed  at  a
 heavy  cost  and  ‘the  Government  ser-
 vantg  are  appealing  daily  at  least  to
 grant  them  loans  to  construct  their
 own  houses,  but  it  is  not  considered.

 Now  like  the  old  ICS,  the  IAS  cadres
 are  there  and  a  class  mentality  is
 building  up  there  and  this  was  a  thing
 which  was  not  at  all  prevalent  during
 the  French  rule  in  Pondicherry.  This
 is  a  thing  which  I  would  respectfully
 bring  to  the  attention  of  the  Govern-
 ment,  There  was  complete  amity
 among  all  the  Government  servants.
 There  was  not  at  all  any  difference
 among  the  Government  servants,  but
 now  what  has  happened  ic  this.  I
 have  receiveg  a  lage  number  of
 complaints  from  the  subordinatcs
 there.  When  they  approach  the
 secretaries  or  other  officials  to  give
 their  grievances  they  are  asked  to  go
 out  like  smal]  urchins,  Because  of
 this  kind  of  attitude  they  have  formed
 a  large  number  of  associations,  This
 ig  being  encouraged  by  the  top  Jevel
 people  also,  Numerous  associations
 have  sprung  up  and  are  creating  dis-
 unity  among  Government  staff.  Now
 they  propose  to  have  joint  consulta-
 tive  machinery  ang  compulsory  arbi-
 tration  for  Government  servants.  If
 that  is  so  recognised  these  grievances
 can  be  sorted  out  in  their  common
 meeting.

 Although  fPendicherry  is  8  small
 State  it  is  part  and  pareel  of  this  great
 country  of  ours,  Tt  hoa  qg  number  of
 great  attractions,  Let  them  not  do
 whutever  suits  ‘ie  whims  and  fancies
 of  the  Central  Government  Let  them
 rot  treat  this  as  a  small  pocket.  Let
 Government  take  it  seriously  and  do
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 the  needful;  let  them  face  facts  hon-
 ourably  and  honestly  ang  conduct  the
 electiong  there  immediately,

 SHRI  P.  G,  MAVALANKAR
 (Anmedabad);  4  am  glad  to  be  able  to
 participate  in  thig  Debate.  My  friend
 Mr.  Puloo  Medy  38  wondering  why  I
 am  speaking  on  Pondicherry  as  well
 Although  we  are  elected  from  this  or
 that  constituency,  we  represent  the
 nation  as  &  whole.  We  cannot  say,  we
 shail  speak  only  on  this  or  on  that
 region.
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 I  had  visited  Pondicherry  in  August
 ‘1967,  l  stayed  there  for  a  week.  3
 was  there  in  connection  with  one  inter-
 national  conference,  The  impressions
 I  got  are  still  vivid  in  my  memory.
 What  the  hon.  Member  Shr:  Aravinda
 Pajanor  gaid  has  great  relevance,  The
 region  of  Pondicherry  has  special  and
 significant  place  in  this  country,  The
 attraction  is  two-fold.  Number  one,
 it  was  under  the  French  colonial  admi-
 nistration  and  it  had  a  distinct  culture
 of  its  own.  Second,  it  has  this  great
 attraction  of  Shri  Aurobindo  Ashram
 and  the  stay  there  of  Sri  Aurobindo  as
 well  as  of  the  Mother  for  many
 decades,

 There  ig  one  fact  which  I  cannot
 help  mentioning  in  the  very  beginning
 ang  that  is  that  the  whole  area  looked
 more  or  less  desolate  in  and  around
 Pondicherry.  There  was  not  much  of
 development  in  terms  of  roads  or
 buildings  oy  houses  or  residential
 accommodation  for  poorer  people.  I
 ‘was  aghast  when  I  saw  in  the  same
 city  of  Pondicherry  a  kind  of  existence
 of  double  worlds;  there  was  tremen-
 dous  contradiction  and  even  appalling
 contradiction  between  the  one  and  the
 other!  When  on  one  side  this  region
 could  offer  so  much  to  the  rest  of  the
 country  and  also  to  the  rest  of  the
 world  on  the  other  side  what  I  found
 was  that  there  were  pockets  of  dire
 poverty  and  malnutrition  and  dirt.
 absence  of  legitimate  eonditions  of

 law  and  order  and  decent  and  civilised
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 jivang  in  terms  of  planning  etc,  of  the
 ‘TOaue,  DULIGINES,  schools  aud  80  on.
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 4  do  feel  that  while  the  State  of
 Fonawherry  is  uader  the  Central
 Admunistration  now,  the  Government
 of  india  will  look  at  thus  region  with
 Parucular  care  ang  interest.  J]  under-
 stand  that  Mr.  Aravinda  Pajanor  has
 given  notice  of  several  cut  motions.
 One  of  them  is  about  the  proposed
 Central  university  in  Pondicherry.
 The  fact  that  such  a  Central  Univer-
 sity  I9  going  to  be  set  up  in  Pondi-
 cherry  means  that  the  Centre  has
 already  shown  considerable  interest  in
 this  region.  They  should  not  only
 take  interest  in  the  educational  and
 cultura}  fields,  but  they  should  also
 take  interest  in  respect  of  providing
 the  basic  necessities  and  amenitieg  to
 lakhs  of  people  who  are  living  there.

 Let  it  not  be  said  that  these  people
 who  hved  at  one  time  under  one
 colonia)  rule  now  hve  under  a  rule—
 not,  of  course,  a  colonial  rule—which
 is  not  caring  for  their  primary  needs.
 Therefore,  I  fee]  that  something  has
 to  be  done.  J  also  support  very
 strongly  the  demang  for  an_  early
 election  in  Pondicherry,

 If  I  mistake  not,  the  President's  rule
 Was  promulgated  in  Pondicherry  on
 28th  March  this  year,  whereas  in
 Gujarat,  as  you  all  know,  the  Presi-
 dent’s  rule  was  promulgated  on  the
 Oth  February  this  year.  Some  hon.
 friends  from  Pondicherry  and  other
 areas  have  said-—-I  too  have  to  say
 so—that  when  a  State  is  under  Presi-
 dent’s  Rule,  there  is  a  peculiar  diffi-
 culty  which  the  people  of  that  State
 experience.  They  are  not  able  to
 represent  their  grievances  and  pro-
 blemg  actively  almost  daily  and  regu-
 larly  to  their  elected  reprecentatives
 because  they  do  not  exist  there.  Now,
 whenever  they  try  to  represent  their
 problems  through  their  elected  repre-
 sentatives  of  Lok  Sabha  and  Rajya
 Sabha,  obviously  that  also  becomes
 somewhat  dificult.  The  time  here  is
 also  limited.  There  are  Many  9705
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 bins  that  are  aiscussd  in  this
 uallonal  varuament,  and  the  State
 were  lo  remain  under  rresident's  rue
 jur  a  jong  spell,  you  wil,  appreciate
 that  the  people  ot  those  areas  where
 there  38  President’s  rule  for  more  than
 Six  months  are  bound  to  suffer  be-
 cause  there  is  no  direct  accountabihty of  that  Administration  to  the  elected
 people,  Officialdom  grows,  Even  if
 there  is  a  popular  or  democratic  rule in  other  States  or  in  the  whoie  coun-
 try,  we  fing  that  again  ang  again  there
 are  Complaints  about  the  ever  growing
 bureaucfatisation  and  officialdom.  You
 can,  therefore,  well”  imagine  that
 where  there  is  no  popular  rule,  the
 officialdom  would  increase  all  the
 more!  That  is  what  is  happening,
 whether  it  is  in  Pondicherry  or  in
 Gujarat,
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 Before  I  come  to  my  fina}  points,  I
 want  to  put  on  record  one  thing  that
 merely  because  ६  State  is  under  Presi-
 dent’s  Rule,  therefore  the  officials
 nced  not  necessarily  be  considered  as
 not  accountable,  There  is  accountabi-
 lity  of  course,  but  there  is  no  higher
 level  body  of  elected  representatives
 who  are  directly  in  touch  with  the
 Peopie  and  who  understand  the  peo.
 ple’s  problems.  Because  they  are  with
 the  neople  in  the  constituencies,  they
 go  back  to  the  Legislators  or  to  the
 Ministers  or  to  Government  of  the
 dav  or  the  Chief  Minister  and  so  on
 afd  so  forth  and  ask  for  a  review  of
 their  cases,  Therefore,  the  people  feel
 that  what  they  feel  and  what  they
 asvire  in  terms  of  their  problems  and
 points  ang  anxiety  is  being  under-
 stood,  heard  and  listened  to  ang  is
 being  cared  for  and  is  being  looked
 into.  That  vital  aspect  remains  un-
 fulfilleg  in  the  President’s  Rule,  Thia
 ig  what  ig  unfortunate.  That  is  why
 I  feel  from  that  angle  as  wel]  that
 elections  in  Pondicherry  should  also
 be  held  as  early  ag  possible.  I  had
 made  g  similar  demand  for  having  an
 early  election  in  Gujarat,  when  we
 discusseq  the  पोशाक,  Budget  last
 week.  One  final  word  and  I  have
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 done.  4  find  that  even  when  a  State
 is  under  President’s  Rule,  a  number
 of  problems  which  are  local  or  regio-
 nai  in  character  but  are  nonetheless
 important  cannot  be  brought  there  in
 the  House.  But,  they  can  be  referred
 to  the  Ministers.  Ang  the  Ministers
 try  to  reply.  I  do  not  blame  Shri
 Ganesh  if  he  cannot  reply  to  all
 points,  because  he  does  not  know
 tries  are  involved.  But  you  are  aware,
 Sir,  that  many  problems  are  not
 attended  to  immediately.  I  shall  give
 everything.  He  cannot  give  replies
 for  everything  because  so  many  minis-
 one  instance.  I  am  sorry  I  have  to
 give  the  illustration  of  Gujarat,  For
 the  last  one  year  and  more,  as  many
 as  three  out  of  five  labour  courts  are
 not  functioning  in  Ahemdabad,  That
 is  because  the  three  labour  court
 judges  are  not  appointed.  That  means
 that  over  8,000  cases  8४7९  pending  in
 labour  courts.  Every  day  200  cases
 come  up  and  hardly  two  or  four  or
 six  cases  are  disposed  of.  Labourers
 in  hundreds  writ  there  day  long  and
 go  back  disheartened.  Is  this  not
 serious?  Occasionally,  I  can  bring  up
 the  problems  here.  But.  we  cannot
 do  so  everyday  in  the  Lok  Sabha.
 After  all  Parliament  is  for  the  whole
 country.  At  the  same  time,  would  you
 like  the  peonle  of  that  particular  State
 whether  jn  Pondicherry  or  in  Gujarat
 to  wait  for  one  yéar?

 The  point  is  that  elections  may  be
 postponed  by  another  six  months,  In
 that  case  the  people  may  have  to  wait
 for  another  spell  of  six  months  to  get
 rice  at  cheaper  price.  Will  the  peeple
 of  Pondicherry  have  to  wait  for  a  long
 time  for  the  popular  rule  there  to
 enable  them  to  get  better  conditions
 in  terms  of  housing,  municipal  ameni-
 ties  and  so  on  and  so  forth?

 MR,  CHAIRMAN:  Mr.  Mavalankar,
 it  is  quite  ingenious  on  your  part  to
 bring  in  the  grievance  of  Gujarat  in
 Pondicherry  budget  like  Mr,  Bosu
 which  has  ng  direct  relations.
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 SHRI  P,  5,  MAVALANKAR;  I  was
 giving  af  illustration  and  J  was  trying
 to  gtate  it  with  great  sincerity.

 MR.  CHAIRMAN;  I  am  not  doubt-
 ing  your  sincerity,  The  question  1s:
 it  nas  no  direct  bearing,

 SHRI  P,  ७,  MAVALANKAR;  In  the
 beginning  itself  I  said  I  am  sorry  to
 give  an  illustration  from  Gujarat.  One
 can  repeat  examples  707  Ponicherry
 algo.  I  am  not  repeating  the  examples
 of  Gujarat.  I  am  only  saying  that  if
 you  go  on  indefinitely  postponing  the
 elections,  you  will  only  deny  to  these
 people  their  rightful  claim  of  having
 a  popular  rule  there,  This  ig  what  3t
 comes  to,

 Therefore,  I  want  to  conclude  by
 saying  that  Pondicherry  as  alsv0
 Gujarat  should  have  a  popular  rule
 again  as  early  as  possible  because  our
 Constitution  does  not  provide  for
 President’s  rule  as  a  kind  of  long-
 term  luxury  to  be  thrust  on  the  people.

 The  President's  rule  has  been  pro-
 vided  in  the  Constitution  so  that  when
 a  democratic  machinery  fails  you  have
 to  inject  a  dose  of  greater  democracy
 Until  that  is  implemented  7  the  interim
 period  you  have  to  have  President's
 rule  But  of  necessity  that  period
 should  be  the  shortest  possible.  It  is
 from  that  angle  I  want  to  oppose  the
 Pondicherry  Appropriation  Bill  which
 is  before  the  House

 SHRI  G.  VISWANATHAN  (Wandi-
 wash):  Mr.  Chairman,  itis  unfortu-
 nate  that  Pondicherry  Budget  is  being
 discussed  in  Lok  Sabha  and  not  in  the
 Pondicherry  Assembly.  The  fall  of
 last  ADMK-CPI  coalition  Government
 has  led  to  the  President’s  rule  in  Pon-
 dicherry.  Pondicherry  is  the  most
 neglected  Union  territory  in  India.  Aa
 Mr.  Ganesh  comes  from  one  such  neg-
 lected  union  territory  he  must  be
 aware  of  the  difficulties  which  the
 people  of  such  union  territories  face.

 When  I  went  through  the  Budget  a
 strange  thing  occurred  to  me.  When
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 there  is  a  revised  estimate  under  all
 headings  it  is  indicated  revised  esti-
 mates  but  when  I  look  at  the  grants-
 in-aid  from  the  Central  Government
 for  the  year  i973-74  the  original  esti-
 mates  was  Rs.  497  lakhs  but  strangely
 the  revised  estimates  have  gone  down
 now  and  it  is  only  Rs.  394  lakhs.  Why
 has  it  been  cut  down?  As  the  grants-
 in-aid  given  at  present  are  not  enough,
 I  would  like  the  Government  to  raise
 it  to  Rs,  6}  crores  or  Rs.  7  crores  so
 that  all  programmes  started  already
 could  be  completed.  I  join  with  all  the
 earlier  speakers  in  condemning  the
 excessive  expenditure  on  police.  There
 is  not  much  law  and  order  problem  as
 far  as  Pondicherry  is  concerned.  The
 most  urgent  problem  facing  Pondi-
 cherry  at  the  present  moment  is  short-
 age  of  power  as  a  result  of  which
 both  agricultural  and  industrial  sec-
 tors  have  been  affected.  Pondicherry
 used  to  be  a  surplus  State  in  agricul-
 ture  but  because  of  shortage  of  power
 food  production  is  going  down.  Half
 of  the  single  industria}  estate  which
 Pondicherry  has  is  vacant,  Even
 though  there  are  some  industries  they
 are  not  functioning  at  all.  Central
 Government  must  take  it  up  on  its
 own  and  a  thermal  power  station  be
 given  to  Pondicherry  immediately  so
 that  they  may  get  at  least  some  power
 for  industries  to  be  run  in  Pondi-
 cherry,  Unemployment,  no  doubt,  is
 there  throughout  the  country  but  os
 far  ag  Pondicherry  is  concerned  it  is
 on  account  of  there  being  no  Single
 major  industry  in  Pondicherry.  So,
 one  of  the  heavy  or  defence  industries
 should  be  located  in  Pondicherry.

 Sir,  a  Central  university  has  already
 been  promised  but  when  is  it  going
 to  be  inaugurated.  No  doubt,  some
 conymittees  have  been  coming  and  go-
 ing  Sut  we  are  not  hearfng  anything
 about  the  inauguration  of  the  univer-
 sity  from  the  Education  Minister.  The
 Tourism  Ministry  is  not  doing  any-
 thing  in  Pondicherry,  They  must  take
 more  interest  in  Pondicherry  because
 one  of  the  places  in  the  South  the
 tourists  from  international  areas  want
 to  visit  is  the  Ashram  in  Pondicherry.
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 But  the  Tourism  Ministry  is  not  doing
 anything.  There  are  no  grants  from
 the  Tourism  Ministry  or  even  the
 ITDC.  Even  the  ITDC  is  not  building
 any  hostels  or  hotels  in  Pondicherry.
 So,  I  support  my  hon.  friend  from
 Pondicherry  that  the  ITDC  should
 take  up  the  construction  of  a  hotel
 in  Pondicherry  so  that  all  the
 foreigners  and  even  visitors  from  in-
 side  the  country  can  go  and  stay  there.

 As  my  hon.  friend  Shri  Kalyana-
 sundaram  has  pointed  out,  there  is
 shortage  of  milk  and  shortage  of  food.
 The  Central  Government  should  imme-
 diately  see  that  enough  food  is  sup-
 plied  to  the  people.  There  is  a  lot  of
 bungling  going  on  in  regard  to  milk
 distribution.  The  Central  Govern-
 ment  should  advise  the  Lt.  Governor
 to  Jook  into  the  matter  so  that  milk
 is  distributed  wherever  it  is  required,

 A  demand  was  made  that  a  Bench  of
 the  High  Court  should  be  located  at
 Pondicherry.  I  do  not  know  how  far
 it  is  feasible.  We  have  been  demand-
 ing  in  our  State  for  sometime  that  a
 Bench  should  be  located  at  Madurai
 which  is  about  300  miles  away  from
 Madras,  but  Government  have  not
 conceded  that  demand.  So,  I  do  not
 know  whether  they  are  going  to  con-
 sider  this  also.

 During  the  President’s  rule  or  the
 Lt.  Governor’s  rule,  he  must  know
 what  problems  are  facing  the  people.
 If  there  is  a  popular  government,  they
 will  know  the  deficiencies  and  short-
 ages  and  what  is  to  be  done  to  the
 people,  But  at  present,  the  Govern-
 ment  there  fs  not  able  to  meet  the
 situotion.  So,  the  administration  must
 be  geared  up  so  that  all  the  demands
 of  the  people  could  be  met.  The  Cen-
 tral  Government  should  take  up  the
 responsibility  and  see  that  imme-
 diately  adequate  food  fs  supplied  to
 the  people  of  Pondicherry.

 शी  सध  लिमये  (बंका)  :  भ्रध्यक्ष  महोदय:
 एक  तो  में  यह  कहता  चाहता  हुं  कि  पांडे  चेरी  में

 बिना  विलम्ब  नवे  चुनाव  कराने  के  बारे  में  सर-
 कार  को  घोषणा  बरती  चाहिए  t  यदि  बाप  पकड़ी
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 aa  की  जनता  को  अपने  प्रतिनिधित्व  चुनते  was  so  tenuous  that  the  fall  of  the
 का  मौका  नही  देंगे  तो  यह  कामलोक  तंत्र
 विरोधी  काम  होगा  ।

 दूसरी  बात  शा  पके  मौत  मै  इस  सरकार
 से  कहना  चाहता  हूं  कि  सरकार  बहुत  गभीर-

 ता पूर्वक  पांडिचेरी  मे  एक  इंस्टीट्यूट  या  विश्व-
 विधालय  खोलने  के  बारे  में  सोचे  जिस  इंस् टी-

 ट्यूब  का  मुख्य  काम  होगा  लेटिन  स्टडीज  यानी
 जो  लेटिन  देश  हैं,  रोमानिया,  इटली,  फ्रांस
 पुर्तगाल  श्रादि  लेटिन  भ्र मे रिका  के  देश,  जिन
 देशों  मे  लेटिन  से  जो  भाषाएं  निकली  है  बह
 चलती  है,  उन  भाषियों  का  भ्रध्ययन,  बहा  की
 संस्कृति  कौर  सभ्यता  का  अ्रध्ययन,  वहां  के

 चम  आदि  का  प्रयत्न  इंस्टीट्यूशंस  का  भ्रध्ययन
 इसके  लिये  आवश्यक  हैं  कि  पाडिचेरी  मे  एक
 विश्वविद्यालय  या  इंस्टीट्यूट  खोला  जाय
 शौर  मुझे  विश्वास  है  कि  पत्नी  महोदय  मेरे  इस

 सुझाव  पर  गंभीरता  पूर्वक  दीवार  करेंगे

 THE  MINISTER  OP  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  Iam  thankful  to  the  hon.
 Members  who  have  briefly  participated
 in  this  debate.  As  the  House  is  aware,
 Pondicherry  was  discussed  when  the
 vote  on  account  was  granted  by  the
 House,  and  similar  points  were  raised
 during  that  discussion  also.

 The  point  that  has  been  made  by
 most  hon.  Members  is  about  elections
 in  Pondicherry.  There  is  no  dispute
 over  the  fact  that  Pondicherry  should
 have  an  elected  government,  and  there
 is  no  replacement  possible  for  an  elec-
 ted  government.  The  House  is  aware
 that  President's  rule  will  last  till  Sep-
 tember.  The  Governor  will  have  to
 make  his  recommendations  and  on  the
 basis  of  his  report,  Government  will
 have  to  decide  about  the  timing  of  the
 elections.

 Naturally,  in  a  debate  like  this,  many
 points  come  up.  The  ruling  party  has
 been  accused.  Pondicherry  is  one
 area  where  the  strength  of  the  parties

 Government  became  inevitable  on  the
 strength  of  the  parties  themselves.
 Therefore,  we  need  not  bring  in  the
 question  of  defects  and  such  other
 things  so  far  as  Pondicherry  is  con-
 cerned.

 As  for  the  point  made  by  Shri  Joshi
 for  the  merger  of  these  areas  with  the
 neighbouring  State,  the  hon.  represen-
 tative  of  Pondicherry  has  very  aptly
 replied.  I  myself  come  from  a  small
 area.

 SHRI  JAGANNATHRAO  JOSHI:
 You  merged  Coorg  with  Karnataka.
 It  had  an  Assembly  also.

 SHRI  K.  R.  GANESH:  People  in
 small  territories  develop  their  own
 personality  and  they  would  like  to  see
 that  that  personality  is  preserved;
 they  would  not  like  to  get  submerged
 in  the  larger  neighbouring  States.  I
 think  the  Member  for  Pondicherry  has
 himself  indicated  the  views  of  the
 people  there.  Obviously  it  is  a  matter
 that  will  have  to  be  finally  decided
 taking  the  views  of  the  people  into
 consideration.

 SHRI  JAGANNATHRAOQ  JOSHI:
 This  is  double-standards.  Overnight
 you  merged  Coorg  with  Mysore.
 Now  you  talk  of  taking  the  views  of
 the  people.

 SHRI  K.  R.  GANESH:  As  regards
 development  of  Pondicherry,  some  hon.
 members  have  pointed  out  that  Pon-
 dicherry  is  a  very  neglected  territory.
 It  may  be  true  that  compared  to  many
 other  developed  areas,  Pondicherry
 may  not  be  developed  in  that  way,
 but  if  the  facts  I  have  are
 examined  in  the  context  of
 the  general  under  development  of
 India,  I  think  Pondicherry  will  claim
 some  status.  My  point  in  referring  to
 these  facts  is  only  to  indicate  that  the
 Central  Government  have  been  step-
 Ping  up  their  allocations  to  Pondi-
 cherry.  For  instance,  if  you  take  the
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 budget  estimates  for  Pondicherry  from
 1968-70  to  1973-74,  they  have  gone  up
 from  Rs,  883.92  lakhs  to  Rs.  1501.44
 lakhg  which  means  60  per  cent  more
 outlay.  In  terms  of  receipts  also,  it  is
 about  50  per  cent  increase.  If  we  take
 the  plan  also,  the  outlay  of  Rs.  400
 lakhs  approved  by  the  Planning  Com-
 mission  for  1974-75  is  a  sufficiently
 high  allocation.  The  Planning  Commis-
 sion  have  approved  an  outlay  of  Ra.
 5.25  crores  comprising  of  Rs,  4  crores  as
 central  assistance  and  Rs.  .25  crores
 to  be  raised  by  the  Territory.  In  the
 total  plan  outlay  including  centrally-
 sponsored  schemes,  in  the  sector-wise
 division  also,  emphasis  is  given  to  de-
 velopment  programmes  as  well  as  so-
 cial  services.  For  instance,  out  of  the
 total  budget  estimate  of  Rs.  50i.44
 lakhs,  education  gets  Rs.  262.78  lakhs,
 making  a  percentage  of  77.5  per  cent,
 I  am  not  citing  these  figures  to  prove
 that  Pondicherry  is  very  developed;
 that  is  not  my  point;  particularly  a
 person  like  myself  coming  from  a  small
 Union  Territory  would  not  like  to
 make  it.  I  cite  these  only  to  indicate
 what  is  done  there.  In  terms  of  liter-
 acy,  the  percentage  is  46  in  Pondi-
 cherry  as  against  the  national  average
 of  29.34.

 SHRI  DINESH  JOARDER  (Malda):
 That  is  not  because  of  President’s  rule.

 SHRAI  K.  R  GANESH:  Anyway,  it
 is  being  continued,

 SHRI  M.  KALYANASUNDARAM:
 It  cannot  be  stopped.

 SHRI  K  R.  GANESH:  There  are
 other  Union  Territories  where  the
 same  development  has  been  there.

 SHRI  ARAVINDA  BALA  PAJA-
 NOR:  Is  there  a_  proportionate
 increase?

 SHRI  K.  R,  GANESH:  Why  are  they
 afraid  of  facts?  I  do  not  think  it  is  the
 contention  of  the  hon.  member  that
 French  rule  was  better  than  the  rule
 now.  That  cannot  be  your  contention.
 [  am  stating  a  fact.  I  do  not  say  that
 Pondicherry  is  a  developed  State.
 Something  has  been  done  there  and  it
 is  better  to  recognise  that.  It  is  not
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 only  because  of  the  French.  There  are
 other  territories  aroung  that  like
 Tamilnadu  which  are  developed.  About
 the  Central  University  to  be  set  up
 there  during  the  fifth  plan,  land  has
 been  made  available  by  the  State  Gov-
 ernment.  Also  proposals  have  been
 initiated  for  making  collegiate  educa-
 tion  free  to  the  students  upto  the
 degree  level.  This  was  not  done  by
 the  French.  In  terms  of  health  and
 number  of  beds,  Pondicherry  cannot  be
 called  an  absolutely  neglected  State.
 Since  power  constitutes  the  key  to  de-
 velopment,  the  Planning  Commission
 has  agreed  in  principle  to  the  setting
 up  of  a  thermal  power  plant  there....

 SHRI  G.  VISWANATHAN:  In  the
 fifth  plan?

 SHRI  हू.  R.  GANESH:  That  is  not
 indicated,  but  they  have  agreed  to  it
 in  principle.

 SHRI  DINESH  JOARDER:  The
 Prime  Minister  will  go  and  announce
 it  at  the  time  of  the  election.

 SHRI  K.  R.  GANESH:  Well,  she  is
 the  Prime  Minister  and  if  it  is  to  be
 announced,  she  will  announce  it.  It
 can’t  be  helped.  But  elections  are  not
 won  like  it.  If  you  make  a  more  de-
 taileq  study  of  what  happened  there,
 you  wil}  know.  You  can’t  say  the
 DMK  Government  did  not  do  anything.
 Elections  are  not  won  on  the  basis  of
 some  plant  being  put  up  there.

 Coming  to  tourism,  I  am  informed  a
 motel  will  be  set  up  in  Pondicherry.
 Karaikka}  will  have  a  tourist  infor-
 mation  bureau—I  do  not  know  what  it
 means!

 SHRI  SOMNATH  CHATTERJEE:
 Is  he  permitted  to  say  something  in
 the  House  without  knowing  what  it
 is?  It  is  worse  than  misleading  the
 House.

 SHRI  K.  R.  GANESH:  f  thought
 hon.  members  had  a  sense  of  humour.
 (Interruptions).  I  have  to  read  from
 the  notes.  I  am  not  the  Chief  Min-
 ister  or  Chief  Secretary  of  Pondi-
 cherry.  I  am  just  holding  somebody
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 else’s  baby.  I  have  to  pass  on  to  the  under  construction
 House  whatever  information  I  have
 got  from  there.

 The  youth  hostel]  will  be  a  Central
 Sector  scheme,  for  which  necessary
 site  has  also  been  acquired.

 MR.  CHAIRMAN:  ‘Whosoever’s
 baby  it  may  be,  you  will  agree  he  is
 holding  it  well.

 SHRI  K.  R.  GANESH:  About  the
 Pay  Commission’s  recommendations,
 many  categories  have  been  notified.
 Some  categories  have  yet  to  be  noti-
 fied.  But  that  is  a  problem  common
 to  many  other  places,  not  confined  to
 Pondicherry  alone.  I  am  told  that
 On-Account  payment  has  already  been
 made,  The  payment  of  DA  arrears
 has  already  been  made.  The  arrears
 will  be  paid  to  the  notified  categories
 as  soon  as  the  Budget  is  passed.
 Other  categories  will  be  notified  by
 the  Government.

 I  myself  know  that  there  are  cer-
 tain  difficulties  in  that.  There  are
 many  anomalies.  When  the  popular
 Government  was  in  Pondicherry,
 whether  short-lived  Government  or
 earlier  Government  of  DMK  and
 CPI,  many  Ministers  came  and  dis-
 cussed  it  with  the  Finance  Ministry.
 There  are  many  anomalies  as  far  as
 Pondicherry  is  concerned.  as  it  is  in
 respect  of  many  Union  Territories.
 Actually,  this  matter  was  to  be  dis-
 cussed  with  the  former  Health  Min-
 ister  of  Pondicherry,  Shri  Subbaiah,
 who  is  a  veteran  leader  of  Pondi-
 cherry  State.  He  has  taken  interest
 In  the  Health  Department  and  in
 various  other  things.  When  the  Com-
 Mmittee  is  set  up,  I  hope,  it  will  be
 expedited.

 Another  point  was  raised  by  Shri
 Kalyanasundaram.  I  am  informed
 that  there  has  been  no  diversion  of
 funds  carmarked  for  housing  con-
 struction  of  Type  II,  Wi,  IV,  द  and
 VI  houses.  Only  Type  V  and  VI
 houses  have  been  built  while  more
 than  250  Type  Mr  and  IV  houses  are

 About  the  point  which  Shri  G.
 Viswanathan  raised,  the  information
 that  hag  been  given  to  me  is  that  the
 total  amount  earmarked  for  expendi-
 ture  was  spent  and  the  grant-in-aid
 was  less  because  of  increased  open-
 ing  balance  from  the  Consolidated
 Fund.  I  will  inform  the  hon.  Mem-
 ber,  in  detail  if  there  are  any  techni-
 calities  in  it.

 SHRI  ARAVINDA  BALA  PAJA-
 NOR:  Regarding  status-hood,  what
 about  B-2  status  for  Pondicherry  and
 C-2  status  for  Karaikal,  Mahi  and
 Yamen?  That  has  been  recommend-
 ed  by  the  Pay  Commission  for  other
 Union  territories.  Tt  has  not  been
 suggested  for  Pondicherry.  The  ९0०४५
 ing  of  living  in  Pondicherry  is  equal
 to  that  of  in  Madras  and  the  cost  of
 living  in  Karaikal  is  more  than  that
 of  in  Tiruchirappali  or  Madurai.
 That  also  may  be  implemented.

 SHRI  K  R  GANESH:  So  far  as
 the  status  of  cities  is  concerned,  it  is
 based  on  population  and  other  criteria
 that  the  Pay  Commission  has  laid
 down.

 The  hon.  Member,  Shri  Madhu
 Limaye.  has  made  4  good  suggestion.
 It  will  be  examined  whether  in  this
 University—anyway,  Pondicherry  has
 French  culture  and  French  language
 ts  there—it  could  be  done  It  can
 be  examined.

 As  far  as  the  problem  of  shortage
 of  rice  and  various  other  shortages
 are  concerned,  as  mentioned  by  Shri
 Kalyanasundaram,  partly  it  may  be
 due  to  some  smuggling  going  on.  I
 will  draw  the  attention  of  the  Minis-
 try  concerned  to  this  particular  pro-
 blem,  as  he  has  indicated  that  rice
 has  to  be  rushed  there.

 As  far  as  the  land  ceiling  Bill  is
 concerned,  I  have  found  that  the  mat-
 ter  is  now  with  the  law  Ministry
 and  it  is  being  proceased.

 With  these  words,  I  commend  the
 Budget  to  the  House.



 249  D.G.  (Pandicherry)»  SRAVANA  8,  3896  (SAKA)  D.G.  (Pondicherry),  250
 974-75 |

 SHRI  DINESH  JOARDER:  What
 about  misuse  of  Government  cars  and
 public  vehicles  by  the  Government
 officers  and  also  consuming  petrol  at
 the  cost  of  Government  funds?

 SHRI  K.  R.  GANESH:  This  is  a
 general  observation.  It  is  a  wrong
 thing  if  it  ig  done.

 SHRI  DINESH  JOARDER:
 a  specific  allegation  made  in
 House.

 SHRI  K.  R.  GANESH:  The  speci-
 fic  complaint  will  have  to  go  to  the
 Governor.  He  will  have  to  look  into
 it  and  take  necessary  action  in  that.

 SHRI  ARAVINDA  BALA  PAJA-
 NOR:  I  would  like  to  quote  this
 from  the  Pay  Commission's  report:

 It  is
 this

 “A  city  or  a  town  which,  for
 reasons  of  comparative  isolation  or
 by  virtue  of  being  a  place  of  pil-
 grimage  with  a  large  floating  popu-
 lation  or  State  capital,  etc.,  may
 be  abnormally  expensive  but  does
 not  qualify  for  grant  of  CCA  on
 the  basis  of  population,  should  be
 given  special  consideration  on
 merits.”

 Only  on  this  basis  I  am  submitting  to
 the  Government  to  consider  Karai-
 kal  and  Pondicherry  for  grant  of
 CCA

 SHRI  K.  कर  GANESH:  The  process
 of  lecating  those  areas  which  have
 high  cost  of  Jiving  and  which  fulfil
 the  criteria  laid  down,  being  a  pil-
 grimage  centre  and  various  other
 things—-because  there  are  various
 mlaces  which  have  pot  very  high  cost
 of  living  but  which  do  not  qualify
 the  criteria  laid  down—and  of  find-
 ing  out  what  should  be  the  mecha-
 nice  for  working  out  this  has  already
 started,  and  if  Pondicherry  qualifies
 for  it,  then  it  will  come  under  that
 category.

 सप्ताह  YINESH  JOARDER:  The
 Mini-ter  has  totd  us  that  the  Presi-
 dent's  rule  will  continue  धछध0  the
 month  of  September.  We  want  to
 have  an  assuranpe  from  him  that  it
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 will  not  be  extended  beyond  the
 month  of  September.  Already  the
 people  of  Pondicherry  are  deprived
 of  participating  in  the  Presidential
 election  through  their  elected  repre-
 sentatives.  As  the  paraphernalias  of
 delimitation  and  preparation  of  vot-
 ers’  lists  have  been  completed  now,
 he  should  come  forward  with  an  as-
 surance  to  this  House  that  the  Presi-
 dent’s  rule  will  not  be  extended  be-
 yond  September.

 SHRI  K.  R.  GANESH:  I  have  al-
 ready  indicated  that  the  Governor's
 report  will  have  to  come.  More  than
 that  I  am  not  in  a  position  to  say
 anything.

 MR.  CHAIRMAN:  Now  I  sball  put
 all  the  Cut  Motions  together  to  the
 vote  of  the  House...

 SHRI  ARAVINDA  BALA  PAJA-
 NOR:  So  far  as  my  Cut  Motion  No.
 4  is  concerned  concerning  the  need
 for  holding  elections  immediately,  I
 want  to  press  it  for  a  division.  The
 other  Cut  Motions  can  be  put  toge-
 ther.

 MR.  CHAIRMAN:  Alright.  I  will
 put  Cut  Motion  No.  4  separately.  I
 now  put  Cut  Motions  |  to  3  and  5  to
 है,  moved  by  Shri  Aravinda  Bala
 Pajanor,  to  the  vote  of  the  House.

 Cut  motions  Nos.  |  to  3  and  5  to  8
 were  put  and  negatived.

 MR  CHAIRMAN:  I  shall  now  put
 Cut  Motion  No.  4  moved  by  Shri
 Aravinda  Bala  Pajanor  to  the  vote  of
 the  Houce.

 The  question  is:

 “That  the  demand  under  the
 head  ‘Elections’  be  reduced  by
 Rs.  100.”

 {Need  for  holding  elections  immedi-
 ately  to  enable  the  people  of  the
 Union  territory  of  Pondicherry  to
 have  a  popular  Government]
 (4)

 Those  in  favour  may  say  ‘Aye’.
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 SOME  HON.  MEMBERS:  Aye.

 MR.  CHAIRMAN:  Those  against
 may  say  ‘No’.

 SEVERAL  HON,  MEMBERS:  No.

 MR.  CHAIRMAN:
 ‘Noes’  have  it...

 SOME  HON.  MEMBERS:
 have  it.

 MR.  CHAIRMAN:  Let  the  lobbies
 be  cleared.

 MR.  CHAIRMAN:  The  lobbies  are
 now  cleared.  I  will  now  put  the  cut
 motion  to  the  vote  of  the  House.

 The  question  is:
 “That  the  demand  under  the  head

 Elections’  be  reduced  by  Rs.  100.”
 [Need  for  holding  elections  tmmedi-

 ately  to  enable  the  people  of  the
 Union  territory  of  Pondicherry  to
 have  a  popular  Government!
 (4)  ]

 The  motion  was  negatived.
 MR.  CHAIRMAN:  Now  the  ques-

 tion  is:
 “That  the  respective  sums  not  ex-

 ceeding  the  amounts  on  Revenue
 Account  and  Capital  Account  shown
 in  the  fourth  column  of  the  Order
 paper,  be  granted  to  the  President.
 out  of  the  Consolidated  Fund  of
 the  Union  territory  of  Pondicherry
 to  complete  the  sums  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  commencing  from  ist  April,
 ‘1974,  in  respect  of  the  heads  of
 demands  entered  in  the  second
 column  thereof—

 Demands  Nos.  |  to  32  and  34.”

 The  motion  was  adopted.

 Noes’  have  it,

 ‘Ayes’

 18.00  hrs.
 PONDICHERRY  APPROPRIATION

 BILL*,  974
 THE  MINISTER  OF  STATE  IN

 priation  Bill
 THE  MINISTRY  OF  FINANCE
 (SHRI  द,  R.  GANESH):  Sir,  I  beg
 to  move  for  leave  to  introduce  a  Bill
 to  authorise  payment  and  appropria-
 tion  of  certain  sums  from  and  out  of
 the  Consolidated  Fund  of  the  Union
 territory  of  Pondicherry  for  the  ser-
 vices  of  the  financial  year  1974-75,

 MR.  CHAIRMAN:
 is:

 The  question

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  the  Union  territory  of
 Pondicherry  for  the  services  of  the
 financial]  year  1974-75."

 The  metion  was  adopted.
 SHRI  छू,  R.  GANESH:  Sir,  I  in-

 troducet  the  Bill.

 MR.  CHAIRMAN:  Shri  K.  R
 Ganesh  to  move  the  consideration
 motion.

 SHRI  K.  R  GANESH:
 to  moveft:

 Sir,  I  beg

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  the  Union  territory
 of  Pondicherry  for  the  services  of
 the  financial  year  1974-75,  be  taken
 anto  consideration.”

 MR  CHAIRMAN:  The  question  is:
 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consli-
 dated  Fund  of  the  Union  territory
 of  Pondicherry  for  the  services  of
 the  financial  year  ‘1974-75,  be  taken
 into  consideration  ”

 SHRI  M.  KALYANASUNDARAM:
 (Tiruchirapalli);  Sir,  I  want  to  say  a
 few  points.  Are  you  in  such  a  hurry?

 MR,  CHAIRMAN:  You  have  already
 spoken,

 *Published  in  Gazette  of  India,
 Extraordinary,  Part  II,  Section  2,

 dated  30-77-74,

 fIntroduced/moved  with  the  re-
 commendation  of  the  President.
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 SHRI  M.  KALYANASUNDARAM:
 Arising  out  of  the  reply  given  by  the
 hon.  Minister,  I  want  to  yaise  one  or
 two  points.  I  want  to  raise  these
 points  on  the  Appropriation  Hill

 MR.  CHAIRMAN:  You  have  not
 given  me  any  points  on  which  you
 Want  to  speak.  Just  now  off-hand
 I  cannot  allow  you  to  speak.  |  am
 sorry.

 SHR]  M.  KALYANASUNDARAM:
 What  is  wrong?

 MR.  CHAIRMAN:  I  must  know  ve-
 forehand  that  you  have  something
 to  say  in  opposing  the  cons.deration
 of  the  Appropriation  Bill  Kindly
 see  Rule  5.  It  says;

 “The  Speaker  may,  in  order  to
 avoid  repetition  of  debate,  require
 members  desiring  to  take  part  m
 discussjon  on  an  Appropriation  Bill
 to  give  advance  intimation  of  the
 Specific  points  they  intend  to  raise,
 and  he  may  withhold  permission  for
 raising  such  of  the  points  as  in  his
 opinion  appear  to  be  repetitions  of
 the  matters  discussed.

 Thefefore,  I  cannot  decide  anything
 unless  you  give  me  in  writing.  Lest
 there  be  a  repetition,  I  must  have  ad-
 vance  intimation.  And,  without  ad-
 vance  intimation  ४00७६  this,  I  cannot
 make  up  my  mind.  You  must  ex-
 cuse  me.  So,  I  will  put  the  motion
 to  the  vote  of  the  Howse.  The  ques-
 tion  is
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 “That  the  Bill  to  authorise  pay-
 ment  and  apprcpviation  of  certain
 sums  from  and  out  of  the  Consogli-
 dated  Fund  of  the  Union  territory
 of  Pondicherry  for  the  services  of
 the  financial  year  1974-75,  be  taker
 into  consideration.”

 The  motion  wag  adopted.
 MR.  CHAIRMAN:  Now  we  take  up

 Clause-by-clause.  The  question  is:

 “That  Clauses  l  to  3,  the  Sche-
 dule,  the  Enacting  Formula  and  the
 Title  stand  part  uf  the  Bill.”

 The  motion  was  adopted
 Clause  ]  to  3,  the  Schedule,  the  En-
 acting  Formula  and  the  Title  were

 added  to  the  Bilt.
 SHRI  छू.  R,  GANESH:  Sir.  I  beg

 to  move;

 “That  the  Bil"  be  passed.”

 MR,  CHAIRMAN;  Tee  question  oT :o

 “That  the  Bill  be  passed.”
 The  motion  was  addpted.

 38.04  hrs.

 BUSINESS  ADVISORY  COMMITTEE
 Forty-rirtH  Report

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU-
 RAMAIAH):  Sir,  I  beg  to  present  the
 Forty-fifth  Report  of  the  Business
 Advisory  Committee.

 18.08  hrs.

 The  Lok  Sabha  then  adjourned  titl
 Eleven  of  the  Clock  on  Wednesday,
 July  31,  974/Sravana  9,  896  (Saka).
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